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 LOK  SABHA

 Friday,  April  7,  967/Chaitra  17,
 888  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Manufacture  of  T.  V.  Sets

 *3l9,  Shri  Supakar:
 Shri  5.  ९.  Samanta:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 Dleased  to  state:

 (a)  whether  the  television  sets  are
 now  being  manufactured  on  commer-
 cial  scale  in  India  and  are  being  sold
 in  the  open  market;  and

 (b)  how  the  price  of  an  Iidian  set
 compares  with  an  imported  set?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industrial  Development  and
 Company  Affairs  (Shri  Bhanu  Prakash
 Singh):  (a)  Not  yet,  Sir.

 (b)  Does  not  arise.

 Shri  S.  Supakar:  What  is  the  total
 quantity  of  foreign  exchange  involved
 annually  for  the  import  of  television
 seta  into  this  country?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  We  have  not  been  importing
 these  sets;  only  5000  sets  have  come  to
 us  from  Hungary,  Yugoslavia,  Ireland
 and  Japan  for  sale  to  the  public.  It

 -is  our  intention  to  manufacture  these
 sets  in  the  country.  The  foreign  ex-
 change  involved  is  very  small  but  we
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 want  to  go  in  for  the  manufacture  of
 sets  in  our  country.

 Shri  S.  Supakar:  The  Central  Elee-
 tronic  Engineering  Research  Institute
 at  Pilani  and  the  National  Physical
 Laboratory  of  New  Delhi  have  offered
 to  the  commercial  firms  the  manu-
 facturing  process  of  TV  sets?  Are
 there  no  firms  which  can  take  it?  Has
 commercial  firm  undertaken  to  manu-
 manufacture  TV  sets?  At  what  stage
 is  it?

 Shri  Bhanu  Prakash  Singh:  There
 are  two  companies:  Messrs.  J.  R.  Royal
 Limited,  Kanpur  and  Telerad  (Pri-
 vate)  Limited,  Bombay.  Letters  of
 intent  had  been  given  to  them  and
 their  applications  are  at  present  under
 consideration.

 eft  स०  Wo  सामम्त  :  मंत्री  जी  न  बत-
 लाया  कि  विभिन्न  देशों  से  टेलीविजन  सेट
 का  आयात  किया  गया  ।  क्या  मैं  जान  सकता
 हं  कि  विभिन्न  देशों  के  सेटों  के  मूल्यों  में  कितना
 फर्क  होता  है  ?

 थी  भान्‌  प्रकाश  सिंह  :  अभी  तक  जिन
 देशों  से  यह  सेट  झायात  किये  गये  हैं  उन  की
 संख्या  इस  प्रकार  है  :  हंगरी  2000,  युगो-
 स्‍लाविया  2000,  ब्रायरलैड  400  झौर
 जापान  600  |

 sft  wo  mo  fear:  माननीय  मंत्री
 जी  ने  यह  नहीं  वतलाया  कि  उन  के  मूल्यों  में
 क्या  फर्क  है  सिर्फ  उन  का  नम्बर  बतलाया
 =

 भी  सिद्धेश्वर  प्रसाद  :  झभी  बतलाया
 गया  कि  इस  देश  में  टेलिविज़न  सेट्स  बन
 सकते हैं  ।  लेकिन  विदेशों  से  टेलियीडमे
 सेट्स  मंगाये  जा  रहे  हैं  ।  मैं  जानना  चाहता
 हूं  कि  विदेशों  से  जो  टेलीविजम  सेटस  मंगावि



 3381  Oral  Answers

 जा  रहे  हैं  उन  की  कितनी  कीमत  है  श्रौर
 देश  में  जो  टेलोवीजन  सेट  हैयार  होने  वाला
 है  उस  की  कितनी  कीमत  होगी  1

 शी  बानु  प्रकाश सह  :  विदेशों  से  जो
 सेट  आयात  किये.  रहे  हैं  उन  की  कीमत
 लगभग  600  २०  है श्नौर  यहां  पर  जो  बनाये
 जा  रहे  हैं  उन  के  बारे  में  अभी  मंगाई  जा
 रही  है  ।

 ली  राम  चरण  :  क्‍या  मंत्री  जी  बसलाने
 की  कृपा  करेंगे  कि  यहां  पर  सेट  असेम्बल
 किये  जायेंगे  या  मैन्युफंक्चर  किये  जायेंगे  ?

 थ्बी  भानु  स्‍भ्रकाश  सिंह  :  यहां  मैन्युफैक्चर
 भी  किये  जायेंगे,  लेकिन  यदि  उन  के  कुछ
 हिस्से  मैन्युूफक्चर  नहीं  हो  सकेंगे  तो  उस
 का  झ्रायात  किया  जायगा  ।

 शी  राम  चरण  :
 क्या  होगा  ?

 उन  का  परसेंटेज

 Shri  Liladhar  Kotoki:  In  view  of
 the  paucity  of  foreign  excharge,  how
 is  it  that  the  Government  did  not  take
 steps  to  have  commercial  manufacture
 of  TV  sets  with  indigenous  know-how
 which  reguire  on!y  a  small  percentage’ of  foreign  ts  but  tead
 they  are  importing  foreign  T.V.  Sets?

 Shri  F.  A.  Ahmed:  It  has  al-
 ready  been  pointed  out  by  my  collea-
 gue  that  letters  of  intent  had  been
 given  to  two  firms  for  a  unit  of  10,000
 each.  We  have  also  decided  that  the
 small  scale  industries  consortium
 should  be  given  facilities  for  manu-
 facturing  another  10,000.  So,  within
 about  a  year  or  so  it  will  be  possible
 for  us  to  manufacture  30,000  sets  in
 our  country.

 Shri  Zulfiquar  Ali  Khan:  Have  the
 Government  imported  any  sets  from
 the  UAR  and  be  of  the  climati
 conditions  in  our  country,  they  did  not
 work.  I  would  like  to  ask  the  hon.
 Minister  how  many  such  sets  were
 importeg  and  what  happened  to  them,
 i”  they  were  not  working?
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 Shri  Bhanu  Prakash  Singh:  From

 ed
 none  were  imported  to  my  know-

 ledge.
 Shri  D.  C.  Sharma:  In  the  topsy- turvy  world  first  of  all  we  have  tele-

 vision  station  in  Delhi  and  we  also
 want  to  give  a  station  to  Bombay  and
 other  cities  and  then  we  think  of
 manufacturing  television  sets.  Why  is
 it  that  the  opening  of  television  sta-
 tions  and  the  manufacture  of  televi-
 sion  sets  had  not  gone  on  simultane-
 ously  so  that  there  should  be  no  time-
 lag  between  the  one  and  the  other?

 hri  F.  A.  Ahmed:  At  present  tele-
 vision  broadcasting  facilities  are  oro-
 vided  only  in  Delhi  and  it  is  intend-
 ed  to  extend  them  to  Bombay,
 Madras,  Calcutta  and  Kanpur.  By  the
 time  these  facilities  are  provided,  it
 is  hoped  that  we  shall  also  be  able
 to  manufacture  television  sets  for  sale
 to  the  consumers.

 शी  एस०  एस०  जोशी  :  क्‍या  मैं  जान
 सकता  हूं  कि  जब  टेलीविजन  सेट्स  के  मंगाने
 में  फारेन  एक्वेंन्‍्ज  खर्च  होता  है  तो  देश  की
 झाज  की  हालत  को  देखते  हुए  बाहर  से  टेली-
 विजन  सेट्स  मंगाने  की  जरूरत  भी  है  श्रपने
 देश  में  ?

 श्री  Ko  Yo  झहसव  :  जो  टेलोविजन
 सेट्स  हम  झपने  यहां  मैन्युफैक्‍्चर  करना
 चाहते  हैं  उस  में  बहुत  कम  कम्पोनेन्ट्स  ऐसे
 हैं  जिन  के  लिये  कारेन  एक्सचेंज  की  जरूरत
 होगी  ।  बाकी  जो  चीजें  हमारे  देश  में  बन
 सकती  हैं  उन  के  बनाये  जाने  की  कोशिश
 की  जा  रही  है  |  जैसा  मैं  झाप  को  बतला
 सकता  हूं  कि  सिर्फ  दो  चीडों  के  लिये  जिन
 में  एक  पर  27  bo  पर  सेट  और  दूसरे  पर
 12 रु०  पर  सेट  के  फारेन  एक्सचेंज  की

 जरूरत  होगी  जो  कि  इस  वक्‍त  हमारे  यहां
 मौजूद  नहीं  है,  हमें  बाहर  से  इम्पोर्ट  करना
 पड़ेगा  ।

 आओ  जिभूति  fire:  टेलीविजन  सेट्स  के
 बगैर  हम  दस  बर्ष  तक  रह  सकते  हैं,  लेकित
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 खेती  की  पैदावार के  बिना  नहीं  रह  सकते
 हैं।  में  जानना  बहता  हूं  कि  हमारी  सरकार
 जो  शक्ति  इपर लगा  रही  है  वह  दस  वर्ष तक
 ट्यूब  बेल  लगाने  भौर  बिजली  वगैरह  देने
 में  क्‍यों  खर्चे नहीं  करती  है  ?  क्‍या  सरकार
 का  इरादा  ऐसा  करने  का  है  ?

 शी  एफ०  qo  झहुमद :.  आनरेबवल
 मेम्बर  ने  बिल्कुल  ठीक  कहा  है  कि  हमारी
 कोशिश  होनी  चाहिये  कि  सब  से  पहले  हम
 किसी  तरह  सें  खेती  को  बढ़ायें  श्रौर  खेती  को
 बढ़ाने  के  लिये  जिन  चीजों  की  जरूरत  होती
 है  उनको  मुहैया  करें  भोर  उस  को  हम  जरूर
 मुहैया  करेंगे  ।  लेकिन  इस  के  साथ  साथ  जो
 छोटे  बड़े  काम  ओर  हो  सकते  हैं  उन्हें  भी
 हम  करते  चल  सकते  हैं

 Shri  Tenneti  Viswanatham:  Talking
 about  the  extension  of  television  faci-
 lities,  the  hon.  Minister  mentioned
 some  centres;  he  has  not  mentioned
 Hyderabad.  Is  it  deliberate?

 Shri  Bhanu  Prakash  Singh:  The
 other  stations  which  are  under  consi-
 deration  are:  Bombay,  Calcutta,  Mad-
 ras  and  Kanpur.  To  begin  with,  I
 shall  pass  on  the  hon.  Member’s  sug-
 gestion  to  the  Ministry  of  Information
 and  Broadcasting  to  keep  Hyderabad
 also  in  mind.

 पूर्जोस्तर  रेल  में  यात्रियों  के  लिए  सुचियाएं
 +

 *320.  नी  बविभूति  मिथ  :
 शी  Wo  mo  तिवारी  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्वोत्तर  रेलवे
 पर  यात्रियों  के  लिये  की  गई  सुविधायें  अन्य
 रेलों  की  तुलना  में  बहुत  कम  हैं  ;  और

 (@)  यदि  हां,  तो  इस  भेद-साव  के  क्‍या
 कारण  हैं  ?

 The  Minister  of  Railways  (Shri  C,  M.
 ‘Poomacha):;  (a)  No  Sir.

 {b)  Does  not  arise.
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 aft  विभूति  -  नाथे  ईस्टर्न  रेलजे
 का  नास  पहले  बी०एन०  डब्ल्यू०  रेलवे  हुमा
 करता  था।  जब  झंग्रेजों  का  राज्य था  तथ  भाड़ा
 दो  पैसा  भा  ईस्टर्न  रेलवे  जो  बड़ी  लाइन
 की  है  वहां  भाड़ा  ढाई  पैसा  था  ।  ब  दोनों
 का  भाड़ा  एक  समान  कर  दिया  गया  है  1
 भ्रध्यक्ष  महोदय,  मैं  श्राप  से  दरख्वास्त  करता
 हूं  कि  दोनों  गाड़ियों  के  फस्ट  सैकिड  झोर  ड
 क्लास  में  श्राप  चढ़  कर  देख  लें  तब  आप  को
 पता  चल  जायेगा  कि  दोनों  से  कितना  प्रन्तर
 है,  जहां  तक  सुविधाओं  का  सम्बन्ध  है,  भाड़ा
 एक  ही  है  मैं  जानना  चाहता  हूं  कि  क्‍या
 सरकार  इस  कमी  को  पुरा  करने  का  प्रयत्न
 करेगी  ?

 Shri  0.  जा,  Poonacha:  We  have  to
 provide  what  we  call  the  basic
 facilities  at  all  the  railway  sta-
 tions  and  then  special  amenities  also
 are  to  be  provided.  So  far  as  the
 basic  ities  are  st
 all  the  stations  in  the  Northeastern
 Railway  have  been  fully  served.  So
 far  as  the  special  amenities  are  con-
 cerned,  we  have  now  been  spend-
 ing  progressively  a  much  larger
 percentage  in  this  area  to  bring  the
 tandards  of  a:  t.  ble  in  that

 sector  as  comparable  as  possible  wit
 other  areas.

 मी  विभूति मिथ  :  दोनों  के  लिये  भाड़ा
 एक  ही  है  t  दोनों  पर  एक  समान  पैसा  तब
 खर्च  क्‍यों  नहीं  किया  जाता  है  «  एक  आप  के
 दो  बेटे  हों  तो  ऐसा  तो  नहीं*होना  चाहिये
 कि  एक  के  साथ  अच्छा  और  दूसरे  के  साथ
 बुरा  बरताव  किया  जाय  |

 Shri  C.  M.  Poonacha:  In  fact,  a  little
 more  is  being  spent;  nothing  less.

 aft  विभूति  सिथ :.  बड़ी  लाइन  पर  फर्स्ट,
 सैकिड  शौर  थर्ड  क्लास  में  लाइट  है  पढ़ने
 के  लिये  ।  उस  में  लाइट  रहती  है,  उसके
 पाखाने में  पानी  रहता  है  भौर  दे  भी  रहते
 हैं  भोर  सफाई  भी  रहती  है  ।  नार्थ-ईस्टैन
 रेखय ेकी  हालत  यह  है  कि  ते  तो  सफाई
 रहती  है,  न  पामी  रहता  है  |  फर्स्ट  क्लास
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 तक  में  गहा  भी  नहीं  रहता  है  ।  उसकी  खिड़-
 कियां  बहुत  ही  खतराक  हालत  में  रहती
 हैं  और  टूटी  फूटी  रहती  हैं  -  उनके  ज़रिये
 योर  घुस  जाते  हैं  ।  मैं  जानना  चाहता  हूं  कि
 ये  जो  कमियां  हैं  उनको  दूर  करने  के  लिये
 सरकार  क्‍या  कर  रही  है  ?

 shri  0.  हा,  Poonacha;  There  are  the
 vassenger  amenities  committces  at- tached  to  every  railway,  and  we  gene- cally  go  by  their  recommendotions.
 They  are  continuously  at  this  ques- tion  of  removing  to  the  maximum
 extent  the  incon  to  pa gers  and  improving  the  amenities;
 they  are  permanent  bodies  which  are
 continuously  advising,  and  with  their advice  we  have  been  spending  the
 ‘money;  if  I  can  give  some  figures,
 during  the  three  Plan  periods,  we
 have  spent  about  Rs.  42  crores  on
 Passenger  amenities  and  in  this
 sector  alone  it  is  nearly  Rs.  5  crores; that  is  as  high  a  figure  as  ]  per  cent.
 During  the  year  1988-67,  and  1987-68; we  have

 Shri  E.  K.  Nayanar:  Let  us  know
 the  specific  facilities  witch  are  given; not  the  amount.

 Mr.  Speaker:
 question.

 Let  him  answer  that

 Shri  c  M.  Poonacha:  Here  is  a  big
 list;  I  would  place  it  on  the  Table  of
 the  House  for  :ts  informvtion.  Y  do
 not  think  I  have  enough  time  to  read
 it  out.

 श्री  wo  ato  तिवारी  :  क्‍या  मंत्रो  महोदय
 को  मालूम  है  कि  नार्थ  ईस्टर्न  रेलवे  पर  गरीब
 आदमी  सफर  करते  हैं  झौर  खास  तौर  पर  यह
 उन  इलाकों  मैं  से  हो  कर  गुजरती  है  जहां
 बहुत  गरीब  लोग  रहते  हैं?  हस  रेलवे  पर
 दही  चूड़ा  भूजा  सत्तू  आदि  इन  गरीब  लोगों
 को  खाने  के  लिये  मिल  सकें  इसकी  +री  कोई
 व्यवस्था  करने  की  जात  सरकार  सोच  रही  हैं  ?
 क्या  इनकी  बिक्री  का  भी  इंतजाम  है  या  नहीं
 है  ौर  यदि  नहीं  है  तो  इसका  इंतजाम  सर-

 कार  1...  ?
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 Shri  C.  M.  Poonacha:  Attention  is also  being  given  to  the  catering  side #s  well  as  the  amenities  side.

 ft  शिव  चक  झा  :  मैं  जानना  चाहता
 हूं  कि  एम०  fo  झार०  में  मधुबनी  स्टेशन
 पर  क्या  पानी  का  इंतजाम  है  ध्रौर  क्या  शौ-
 चालय  में  सफाई  का  इंतजाम  है  ?  सकरी
 स्टेशन  पर  पीने  के  पानी  की  बात  तो  दूर
 रही  शौचालय  तक  में  पानी  नहीं  होता  है  4
 मैंने  स्टेशन  मास्टर  से  बात  की  है  ।  उससे
 मुझे  बताया  है  कि  एक  ही  मेहतर  है  शौर  उसी
 को  सब  कुछ  करना  पड़ता  है  और  उसको
 शौर  भादमी  चाहिये  ।  मैं  जानना  चाहता
 हूँ  कि  ये  जो  बातें  हैं  क्या  इनकी  तरफ़  झापका
 ध्यान  गया  है,  यदि  गया  है  तो  आपने  क्‍या
 किया  है  ?

 Shri  C.  M.  Poonacha:  We  have  as
 many  as  6]8  stations  in  this  railway. If  the  hon.  member  puts  a  specific
 question,  I  will  try  to  collect  the  in-
 formation.

 Shri  M.  Y.  Saleem:  In  view  of  the
 fact  that  sl  ii  rf  dation  is
 not  available  iz,  second  class  in  all  the
 railways,  is  the  Government  thinking of  introducing  sleeping  od:
 tion  for  second  class  passengers  in  all
 the  reilways?

 Shri  C.  M.  Poonacha:  The  hon,  mem-
 ber  would  be  knowing  that  second
 class  passengers  are  entitled  only  ६०
 sitting  accommodation.  To  the
 extent  possible,  sleeping  berths  are
 available,  but  they  are  all  subject
 to  the  number  of  passengers  travell-
 ing  on  a  particular  day  in  a  particular
 train  with  second-class  tickets.

 oft  रामावतार  शास्त्री  :  क्‍या यह  सही
 है  कि  समस्तीपुर  से  खगड़िया  रेलवे  स्टेशन
 के  बीच  से  फ्स्ट  क्लास  के  डिब्बे  नहीं
 लगाये  जाते  हैं  ?  यदि  हां  तो  क्‍या  यह  सही
 नहीं है  कि  इससे  यात्वियों को  बहुत  प्रसुबिधा
 होती है  ?  मैं  जानना  चाहता  हूं  कि  इसका
 कारण  क्‍या  है  ?
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 Shei  C,  था,  Poonacha:  This  relates  to
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 ilable  keep: a

 another  station  Samastipur.  Ifa  sepa-
 Tate  question  is  put,  I  will  try  to  col-
 lect  the  information.

 aft  ‘Wficet,  प्रसाद  :  क्‍या  मंत्री  महोदय
 यह  बताने.  की  कपा  करेंगे  कि  इलाहाबाद
 से  जो  ट्रेन  कटिहार  योगवानी  को  जाती  है  उस
 को  क्‍या  नाथे  लखीसराय  तक  एक्सटेंड  करने
 का  विचार  है  ताकि  हमारे  यहां  से  जो मिलिटरी
 और  लेबर  उधर  जाती  है  भौर  जिस  को  कटि-
 हार में  दो  दो  दिन  और  तीन  तीन  दिन  रुकना
 पड़ता  है  रुकना  न पढ़ें  शर  उसको  सुविधा
 हो ?

 Shri  C.  M.  Poonacha:  It  is  a  ques- tion  of  extending  the  train.  It  does
 not  come  under  this--"~

 hri  A.  wah Vajpayee:  Is  it  not  a  fact
 that  many  railway  stations  in  the
 Northern  Railway  do  not  have  any
 waiting  hall'and  if  30,  does  the  hon.
 minister  regard  the  construction  of  a
 waiting  hall  a  basic  amenity  or  not?

 Shri  C.  M.  Poonacha:  The  basic
 amenities  are  enumerated.  Waiting
 rooms  come  under  special  amenities.
 ३  have  a  list  of  such  amenities.  If  the
 hon.  member,  wants  any  information
 with  regard  to  any  particular  station,
 4  am  prepared  to  furnish  it.

 Shri  A.  B.  Vajpayee:  I  am  a  mem-

 ig  in  view  the  number
 of  passengers  at  every  point.

 Shri  8.  Kandappan:  The  whole  trou-
 dle  with  these  railway  amenities—

 or  special—is  that  the
 provided  on  paper  are  not  apparent on  the  platform.  7  would  like  to
 know  what  effective  steps  Govern-
 Ment  propose  to  take  to  see  that  the
 amenities  are  available  in  practice?

 Shri  C.  M.  Poonacha:  We  have  a
 programme  to  provide  the  amenities
 in  all  stations.  In  the  tire  railway
 system  we  have  abovp  7000  and  add
 stations.  In  about  56  stations  we
 have  been  able  to  provide  amenities
 on  a  progressive  programme.  That
 being  done  and  further  more  is  likely
 to  be  done.  I  do  not  know  whab  parti-
 cular  question  he  is  askin,

 Shri  8.  Kandappan:  J  can  give  ins-
 tances.  There  are  taps  and  fans  that
 are  not  running.  latrines  which  are
 mot  cleaned,  etc.  Small  things  like
 that  are  not  attended  to,  What  steps
 do  they  propose  to  take  to  rectify
 these  things?

 Mr.  Speaker;  That  is  the  duty  of
 the  railway  employees.  What  action
 is  taken  against  them?

 Shri  8,  Kandappan:  Nobody  attends
 to  these  complaints.  e

 Shri  0.  M.  Poonacha:  This  refers  to
 ber  of  the  Railway  Users’  C  tative
 Committee  attached  to  this  railway. I  know  in  many  railway  stations  there
 is  no  place  for  the  passengers  to  sit
 or  wait  during  the  summer.

 Shri  C.  M.  Poonacha:  If  he  can  kind-
 ly  point  out  any  particular  stations,  I
 will  certainly  have  the  matter  exa-
 mined  and  see  what  best  could  be
 done.

 Mr.  Speaker:  He  himself  has  said
 that  it  is  is  not  a  basic  amenity.

 Shri  Ca  M.  Poonacha:  This  does  act
 come  under  basic  amenities.  but  under
 special  amenities  which  are  made

 the  int  of  cleanli  in  run-
 ning  trains.  We  have  made  enough
 arrangements  for  that  and  they  a
 constantly  being  supervised  by  a  set
 of  officers,  The  best  under  the  cir-
 cumstances  could  be  done.  Here,  we
 also  seek  the  cooperation  of  the  tra-
 velling  public.

 Shri  8.  R.  Kavade;  Is  it  a  fact  that
 passenger  trains  run  late  because  pre-
 ference  is  given  to  goods  trains;  if  so,
 may  I  know  what  steps  are  beg
 taken  to  see  that  passcnger  trains  run
 in  right  time?

 shri  0.  M.  Poonacha:  Normally,
 every  passenger  train  has  priority  over
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 goods  trains,  but  for  operational  rea-
 sons  and  other  difficulties  it  may  be
 that  some  passenger  trains  might  have
 been  helped  up  in  some  section  or
 other.

 Shri  Jyotirmoy  Basu:  Wil)  the  hon.
 Minister  toll  us  what  percentage  of
 annual  revenue  at  a  particular  station
 is  allotted  to  be  spent  on  passenger
 amenities  at  that  station?

 Shri  C.  M.  Poonacha:  This  goes  ac-
 cording  to  a  programme  of  meeting
 the  requirements.  Wherever  ameni-
 ties  are  not  available  more  amount
 should  be  spent.  Such  of  the  areas  as
 do  enjoy  certain  amenities  would  not
 be  getting  that  priority.  That  is  to
 say,  it  is  not  done  percentage-wise  but
 according  to  needs  and  requirements.

 Shri  Jyotirmoy  Basu;  So  it  is  done
 arbitrarily.

 Shri  A.  V.  Patil:  Do  Government
 id  in  Kannada  as

 an  amenity  to  passengers  at  stations
 where  the  laguage  is  not  known?

 Shri  C.  M.  Poonacha:  This  Questi
 refers  to  North-Eastern  Railways.
 The  hon.  Member  is  referring  to  some
 other  railway.

 Shri  Dattatraya  Kunte:  What  is  the
 method  of  gauging  the  necessity  for
 special  eamenities?

 Shri  C.  M.  Poonacha:  As  I  have  sub-
 mitted  earlier,  there  is  a  Committee.
 They  make  recommendations  and  on
 the  basis  of  such  recommendations
 programmes  of  work  are  undertaken.

 Shri  Dattatraya  Kunte:  Is  the  Com-
 mittee  given  any  guidance  with  regard
 to  gauging  of  the  necessity  for  special
 amenities?

 Some  hon.  Members  rose—

 Mr,  Speaker:  Shri  M.  R.  Krishna.

 Shri  M.  R.  Erishna:  May  I  know
 whether  under  ‘special  amenities’
 water  is  930  one  of  the  items?  May
 I  also  know  whether  the  Railwey
 Board  has  decided  upon  any  time we
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 limit  within  which  you  will  be  able
 to  provide  water  in  all  the  third-class
 compartments  in  the  entire  railways?

 Shri  C.  M.  Poonacha:  This  amenity
 is  a  basic  amenity.  I  wonder  whether
 the  hon.  Member  is  asking  about
 drinking  water?

 Shri  M.  है.  Krishna:  Yes.
 Shri  C  M.  Poonacha:  Drinking  water

 arrangements  are  made  at  every  sta-
 tion.

 Sbri  8.  Kundu:  Is  the  hon.  Minister
 aware  that  the  students  who  take  to
 travel  have  to  face  g  lot  of  trouble  at
 big  stations  where  they  have  to  wait
 for  hours  together  to  catch  the  next
 train?  There  these  students  and  also
 third  class  passengers  face  a  lot
 of  difficulties  for  want  of  good
 lavatory  and  bathrooms  arrangements
 and  also  cheap  canteens.  I  would  like
 to  know  whethzr  the  -hon.  Minister
 would  consider  the  suggestion  that  in
 all  big  stations  more  lavatories,  more
 bathroom  facilities  and  subsidised  can-
 teens  for  students  and  the  youth  of
 this  country  have  to  be  provided  with-
 in  a  course  of  about  ones  year?

 Shri  0.  M.  Poonacha:  We  would
 keep  this  sugegstion  in  view  and  tak-
 ing  into  ide:  the
 available  we  will  try  to  do  our  best.

 ti ration

 aft  गुणातन्द  ठाकुर  :  क्‍या  सरकार  को
 ज्ञात  है  कि  सानसी  और  सहरसा  के  बीच
 में  बहुत  से  रेलवे  स्टेशनों  पर  फर्स्ट  क्लास
 वेडिंग  रूम  नहीं  हैं  छ:  बोगीज़  की  गाड़ी  जाती
 है  जब  कि  नौ  केगीज  की  गाड़ी  जानी  चाहिये
 सैकिड  क्लास  का  कोई  कम्पार्टमेंट  नहीं  रहता
 है  जिस  से  बड़ी  भ्रसुविधा  होती  है  और  क्रा-
 सिंग  कोपड़िया  स्टेशन  पर  होना  चाहिये
 जब  कि  वह  दूसरी  जगह  है;  यदि  हाँ  तो
 सरकार  इस  सम्बन्ध  में  क्‍या  कार्यवाही  करने
 जा  रही  है  ?

 Shri  0.  M,  Poonacha:  I  would  look
 into  this  matter.
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 Indo-U.AR,  and  Yagoslavia  Trade

 Agreements

 “322,  Shri  C.  Sharma:
 ह...  C.  C.  Desai:
 Shri  R,  Barua:

 Wil  the  Minister  of  Commetoe  be
 pleased  to  state:

 (a)  whether  any  trade  agreements
 have  been  signed  as  a  result  of  the
 deliberations  held  between  the  repre-

 ives  of  Y  ia,  United  Arab
 Republic  and  india  in  Delhi  in  Decem-
 ber,  1966;  and

 (b)  if  so,  the  main  features  of  the
 agreements?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  No  trade
 agree  were  signed  as  a  resua  of
 the  deliberations  between  the  repre-
 sentatives  of  Yugoslavia,  U.S.S.R,  and
 India  held  in  De'hi  in  December  1860.
 The  conclusions  reached  in  tne  Minis-
 terial  Conference  of  the  three  coun-
 tries  are  embodied  in  the  Joint  Coin-
 munique  issued  at  the  end  of  the
 Conference.  A  copy  of  the  Joint  Cora-
 munique  is  placed  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.
 LT-308/67].

 Shri  D.  0.  Sharma:  May  I  know  in
 what  way  our  export  trade  with  Yugo-
 slavia  and  United  Arab  Republic  has
 been  expanded  during  the  la:  year
 and  how  our  imports  from  these
 countries  compare  with  our  export
 trade?

 Shri  Dinesh  Singh:  |  am  sorry  I  do
 not  have  specific  figures  because  the
 main  question  relatea  to  the  Confer-
 ence.  If  the  hon.  Member  so  desires
 I  will  get  that  information.

 Shri  D.  C.  Sharma:  I  hope  the  Min-
 ister  can  answer  at  least  this  question,
 because  he  is  a  very  intelligible  per-
 son.  May  I  know  if  our  export  trade
 with  Yugoslavia  and  the  United  Arab
 Republic  shows  an  upward  trend  and
 our  import  trade

 ea  tee  these  tries

 Orat  Answers  CHAITRA  my  38089  (SAKA)  Oral  Answers  3397

 Shri  Dinesh  Singh:  As  I  said,  I  ao
 not  have  the  figures  here.  In  the  joint
 meetings  that  were  held  it  was  found
 out  that  there  was  considerable  scope
 of  further  enhancing  the  trade  bet-
 ween  these  countries  and  some  work-
 ing  groups  were  appointed.  They  have
 gone  into  the  details  of  it  and  we  are
 now  looking  at  these  recommenda-
 tions.  One  group  has  already  met
 and  the  other  groups  will  be  meeting
 shortly.

 Shri  9.  0.  Sharma:  After  I  have
 asked  the  second  question  the  Minis-
 ter  bas  come  out  with  some  informa-
 tion.

 Shri  Dinesh  Singh:  It  is  wrong  on
 the  part  of  the  hon.  Member  to  make
 such  insinuations.

 Shri  0.  C.  Sharma:  Where  is  the
 insinuation  in  asking  for  information?
 He  takes  it  as  an  insinuation  because
 perhaps  he  always  thinks  of  insinua-
 tion.

 Shri  R.  Barua:  In  order  to  imple-
 ment  the  conclusions  of  the  contfer-
 ence  some  ad  hoc  committees  were
 appointed.  May  J  know  how  these
 ad  hoc  committees  were  constituted
 whether  a  coordinating  committee  has
 also  been  constituted  in  order  to  bring
 about  coordination  in  the  implemen-
 tation  of  the  recommendations?

 Shri  Dinesh  singh:  The  three  com-
 mittees  had  official  representatives  of
 three  governments,  The  coordinating

 ittee  is  a'so  similarly  itut-
 ed.

 Shri  Tenneti  Vishwanatham:  Sir,  [
 am  asking  for  some  information
 from  you.  I  am  not  asking  a  ques-
 tion.  The  Minister  in  his  reply  has
 stated  that  a  paper  is  Said  on  the
 Table  of  the  House.  I  did  not  get  a
 copy  of  that  paper.  When  I  enquired
 in  the  office  I  was  told  that  the
 papers  laid  on  the  Table  will  be  made
 available  only  at  12.30,  How  coulda
 any  supplementaries  be  asked  by  the
 new  members  to  these  questions  if

 shows  a  down  trend?
 those  papers  are  net  supplied  to  them
 earlier?
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 Mr.  Speaker:  I  do  not  know  if  the
 other  Members  have  got  it.  Io  wi
 find  out,  3  think  normally  they  send
 it  od

 Shri  Tenneti  Viswanatham:  ]  went
 to  the  office,  I  drew  the  attention  ot
 Office  to  the  fact  that  there  is  a
 question  and  I  wanted  to  ask  suppie-
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 will  our  exports  increase  and  in  what
 commodity?  Is  textiles  included  in
 them?

 bri  Dinesh  Singh:  By  how  much  it
 will  increase,  we  cannot  say  at  tne
 stage.  That  will  have  to  be  examined,

 Shri  8.  Kandappan:  From  the  com-
 mentaries  after  ing  the  So,
 I  wanted  a  copy  of  the  paper  to  be
 laig  on  the  Table,  Office  informed
 me  that  papers  to  be  laid  on  the  Table
 of  the  House  will  be  made  avuilable
 only  after  12,30,  That  is  the  answer
 which  I  have  got.

 Mr.  Speaker:  I  will  look  into  it.
 Dr.  Ranen  Sen:  Some  time  back  it

 was  reported  in  the  newspapers  of
 India  that  as  a  result  of  trade  agree-
 ments  with  Yugoslavia  and  other
 countries  India  is  going  to  set  up  a
 factory  to  construct  wagons  on  the
 soil  of  Yugoslavia  so  that  India  can
 export  from  that  country  wagons  to
 other  countries  of  Europe  at  com-
 parable  prices.  May  I  know  whether
 that  report  in  the  newspaper  was  cor-
 rect?  If  so,  in  view  of  the  terrible
 unemployment  in  this  country,  when
 people  want  more  industries  in  our
 country  why  should  the  Government
 of  India  set  up  such  big-scale  fac-
 tories  outside  India?

 Shri  Dinesh  Singh:  One  of  the  sub-
 committees  have  gone  into  the  ques-
 tion  of  joint  collaboration  in  indus-
 trial  enterprises  ang  we  are  consider-
 ing  the  report.  The  idea  is  that  all
 the  countries  will  have  their  own  an-
 dustries;  it  is  not  that  these  indus-
 trieg  will  be  at  the  cost  of  one  coun-
 try  or  the  other.  The  countries  con-
 cerned  will  have  the  industries  them-
 selves.  It  was  decided  that  we  should

 sider  the  ibility  of  a.
 ion  between  the  developing  countries

 and  explore  that  possibility  further.
 These  three  countries  fe’t  that  we
 should  see  how  we  could  te  in
 helping  one  another  in  establishing
 new  industries.

 Shri  S.  R.  Damani:  On  account  of
 th  nts  hat  tage

 ong  sBereeme
 by  wi!  percent

 nique  I  find  that  they  have  agreed
 to  establish  preferential  tariff  witnin
 the  framework  of  international  com-
 mercial  policy.  It  is  four  montns
 since  that  communique  was  issued.  I
 would  like  to  know  whether  the
 Minister  is  in  a  position  to  enlighten
 us  as  to  whether  any  progress  in  re-
 gard  to  this  particular  item  has  been
 made  in  their  talks  with  the  res-
 pective  officia's.

 Shri  Dinesh  Singh:  The  sub-cum-
 mittee,  which  will  deal  with  it,  is,  I
 think,  meeting  some  time  later  this
 month.

 of  सरयू  पांडय  :  मैं  यह  जानना  चाहता
 हूं  कि  तीनों  देशों  से  जो  व्यापार  समझौता
 हुआ  है  उस  के  मुताबिक  क्या  भारत  में  भी
 कोई  इन  देशों  के  सहयोग  से  किसी  उद्योग
 की  स्थापना  करने  का  विचार  है  ?

 यी  दिनेश  3  जी  हां,  यही  मैंने
 भज  किया  कि  यह  बातें  देखी  जा  रही  हैं  कि
 इन  तीलों  देशों  में  एक  दूसरे  की  मदद  से  कौन
 से  नये  उद्योग  बन  सकते  हैं  |

 Mr,  Speaker:  Question  No,  323;  shri
 Banerjee.

 st  सरजू  पांडयें  :  हमारे  यहां  से  कोई
 प्रस्ताव  या  योजना  है  या  नहीं  ?

 Mr.  Speaker:  I  have  called  Shri
 Banerjee.  We  can  link  questions
 Nos.  333  and  336  also.

 Cotton  Position

 Shri  C.  है,  Chakrapaai:
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 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  cotton  position  in  the
 country  has  improved;

 (b)  if  so,  how  it  compares  with  that
 of  1965;  and

 (०)  whether  instructions  have  been
 issued  to  all  textile  mills  not  to  close
 on  Saturdays?

 The  Minister  of
 Dinesh  Singh):  (a)  No,  Sir.
 of  the  installation  of  additional  spin-
 ning  capacity,  the  gap  between  de-
 mand  and  supp'y  has  increased.

 (b)  The  general  expectation  is  that
 the  crop  this  year  will  not  be  better
 than  the  crop  in  1965-68,

 (ec)  The  answer  is  in  the  negative.
 Cotten  Requirement  during  1967-68

 "333.  Shri  s.  S.  Kothari:  Will  the
 Minister  of  Commerce  95९  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  ade-
 quate  quantity  of  cotton  would  not  be
 available  for  meeting  the  needs  of  the
 cotton  mill  industry  during  1967-68:

 (b)  if  so,  the  estimated  shortfall:
 and

 (ed  how  Government
 make  it  good?

 propose  to

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  The
 han’ble  Member  ig  presumab!y  refer-
 ring  to  the  current  cotton  season  (Sep-
 tember,  966-—August,  1967).  In  this
 season,  the  shortfall  in  the  available

 of  cotton  is  estimated  at  about
 एन  million  bales.

 (c)  This  shortfall  is  proposed  to  be
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 machine  activity  and  by  importing,  to
 the  extent  possible,  additicn:!  quanti-
 ties  of  foreign  cotton,
 Requisitioning  of  Cotton  Stocks  by

 Textile  Commissioner
 *336.  Shri  Indulal  Yajnik:  Will  the

 of  Co Minist  he  pleased  to
 state:

 (a)  whether  the  cotton  =  stocks
 requisitioned  by  the  Textile  Commis-
 sioner  ure  likely  to  prove  totally  in-
 adequate  to  run  the  textile  milis  dur-
 ing  the  ensuing  months;

 (b)  whether  the  present  owners  of
 the  cotton  stocks  are  unwilling  to  sell
 them  to  the  mills  at  the  ceiling  prices fixed  by  Government  at  present;  and

 (९)  whether  Government  are  con-
 sidering  the  upward  revision  of  the
 cotton  prices  in  view  of  the  failure  of
 the  last  monsoon  with  a  view  to  giv-
 ing  relief  to  the  farmers  and  to  avoid
 the  closure  of  many  mills?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  lt  was  not  the  in.
 tention  that  the  Textile  Commissioner
 should  requisition  the  entire  cotton
 crop  for  supply  to  all  the  textile  milis
 during  the  ensuing  months.  However,
 the  Textile  C  did  requi tion  some  stocks  of  cotton  at  the  speci-.
 fic  request  of  mills  who  were  faced
 with  serious  difficulty  in  procuring  sup-
 plies  of  cotton  at  appropriate  ceiling
 prices.  He  is  continuing  to  do  so.

 (b)  According  to  Government's  in-
 formation,  during  the  months  of
 December  and  part  of  January,  cotton
 was  mostly  available  to  the  mills
 from  the  market  around  the  ceiling
 Prices  fixed  by  Government  and  it
 was  only  from  the  second  half  of
 January  that  prices  are  reported  to
 have  started  rising  and  have  been
 consistently  ruling  above  those  ceil-
 ings  except  for  Bengal  Deshi  Cotton.

 te)  There  is  no  proposal  to  raise  the
 price  of  cotton  further.

 Shri  S.  M.  Banerjee:  I  want  to
 know  whether  the  hon.  Minister  is
 aware  that  this  artificial  shortage  of
 cotton  is  mainly  due  to  the  fact  that
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 big  business  houses  like  Birlas,  Ruias
 and  others  are  cornering  the  whole
 thing  and  the  entire  cotton  is  concen-
 trated  in  their  hands.  What  steps  does
 Governme:  2  to  take  to
 requisition  all  those  stocks,  or  rather
 to  raid  those  godowns  where  cotton
 bales  are  lying,  and  because  of  which
 other  small  units  are  suffering?

 Shri  Dinegh  Singh:  I  have  had
 the  benefit  of  discussing  this  matter
 with  the  hon.  Member  and  with  some
 other  hon.  Members.  It  was  pointed
 out  that  cotton  was  stocked  by  some
 big  mills  and  their  owners.  I  had  re-
 quested  the  hon.  Members  that  if  I
 could  have  some  particulars  of  it,  we
 shall  make  very  endeavour  to  requisi-
 tion  them  and  to  see  that  the  rules  at
 the  moment  of  not  stocking  more  than
 two  months’  supply  are  rigidly  en-
 forced.

 Shri  5.  M.  Banerjee:  The  hon.
 Minister  is  aware  that  as  a  result  of
 the  threats  given  by  the  emp‘oyers,
 there  was  a  sudden  block  closure  of
 textile  mills  for  5  days  which  was
 ultimately  staggered  to  3  day,  that  is,
 every  Saturday,  a  week.  Now,  I
 would  like  to  know  whether  the  Gov-
 ernment  is  aware  that  all  the  trade
 unions  in  the  country,  the  INTUC,  the
 AITUC,  the  Hind  Mazdoor  Sabha,  the
 Hind  Mazdoor  Panchayat  and  other
 sections  representing  textile  workers
 are  opposed  to  any  furthe:  forced
 closure  and,  if  so,  what  is  the  reac-
 tion  of  the  Government,  whether  they
 are  going  to  continue  this  closure  even
 at  the  cost  of  misery  of  lakhs  of  tex-
 tile  workers  or  they  want  to  disconti-
 nue  the  closure.

 Shri  Dinesh  Singh:  I  am  fully
 aware  of  the  hardships  being  faced  by
 labour  in  these  compulsory  closures.
 Actually,  we  are  short  of  cotton  and,
 as  such,  this  shortage  and  the  conse-
 quent  hardships  will  have  to  be  shared
 by  all  sections  of  the  community.  I
 have  already  introduced  a  Bill  and  I
 am  awaiting  an  opportunity  to  discuss
 it  in  this  House  when  [  sha’l  be  able
 to  give  the  exact  proposals  of  the
 Government  which,  I-hope,  will  pro-
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 vide  some  facilities  to  the  ‘hers,  not
 as  much  as  we  may  have  wanted  but
 still,  I  hope,  the  hon.  Member  will  be
 satisfled.

 Shri  8,  M.  Banerjee:  My  ques-
 tion  was  that  this  was  done  for  45
 days,  and  14  days  are  over.  I  wanted
 to  know  from  the  hon.  Minister,  when
 enough  sacrifice  has  been  made  by the  workers  for  these  5  days,  why
 another  saczifice  is  needed  only  be-
 cause  of  these  employers,  at  the  cost
 of  the  misery  of  these  workers.

 Shri  Dinesh  Singh:  As  I  said,
 the  Bill  will  be  before  the  House  and
 the  hon.  Member  wi!]  have  an  oppor-
 tunity  to  consider  my  proposals.

 Shrt  Umanath:  The  Minister  has
 admitted  that  the  expectations  of  cot-
 ton  crop  in  the  coming  season  are
 much  lower  than  what  were  actually
 anticipated.  Speculation  is  one  of  the
 things  by  which  situations  are  aggra- vated.  This  is  going  on  for  a  long
 time.  I  would  like  to  know  whether
 the  Government  has  got  any  proposal
 to  ban  forward  trading  in  cotton  which
 they  did  in  the  earlier  part  the  Emer-
 gency  for  8  months  and  then  relaxed
 it.  When  the  situation  is  very  critical
 affecting  the  lives  of  millions  of  wor-
 kers,  .  want  to  know  whether  the
 Government  has  got  any  proposal  to
 ban  forward  trading  and,  if  the  Gov-
 ernment  has  no  such  proposal,  I
 would  like  to  know  the  reasons  for
 not  banning  it.

 Shri  Dinesh  Singh:  We  are  consi-
 dering  this  matter  which  the  hon.
 Member  has  mentioned.  I  would  like
 to  assure  him  and  the  House  that
 all  these  measures  which  lead  to  the
 scarcity  in  cotton  will  be  fully  gone into.  So  far  as  I  recol'ect,  the  specu-
 lative  buying  and  selling  of  cotton  is
 already  restricted  and  that  there  is  a
 fixed  time  for  buying  in  advance.  We
 shall  certainly  consider  that  matter.

 Shri  0.  K.  Chakrapani:  I  want
 to  know  whether  it  is  a  fact  that  there
 was  export  of  cotton  during  965  mend
 966  despite  the  fact  that  there  was  an
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 actite  shortage  of  cotton  im  the  coun-
 try  and,  if  s0,  the  reasons  for  the
 same.

 Shri  Dinesh  Singh:  We  have  ex-
 Ported  some  cotton  and  we  have  also
 imported  some  cotton.  There  are
 various  varieties  of  cotton  and  some
 vareity  we  find  easy  to  export  and
 import  some  other  variety  in  its  place which  is  more  useful  for  our  purposes here.

 Shri  P.  Gopalam:  May  I  know  whe- thar  the  attention  of  the  Government is  drawn  to  the  overstock  of  cotton  in
 certain  mills  and,  if  so.  wnat  measures
 have  the  Government  taken  to  recover
 them  from  gistribution?

 Shri  Dinesh  Singh:  The  over-
 stocking  of  cotton  with  cotton  mills
 is  illegal.  If  I  have  some  information
 from  the  hon.  Member.  we  shall  cer-
 tainly  requisition  them  and  punish  the
 people  concerned.

 Shti  Jyotinmoy  Basu:  What  is
 the  cotton  stock  position  and  how  does it  compare  with  that  of  the  previous three  years?  Have  we  got  any  pro-
 posal  to  import  cotton  from  abroad?

 Shri  Dinesh  Singh:  I  shall  be
 very  glad  to  send  a  copy  of  the  esti-
 mate  of  cotton  for  this  year  to  the  hon.
 Member.  We  have  already  imported 3  lakh  bales  of  cotton  and  before  June ‘we  propose  to  import  another  5  lakh
 bales  of  cotton.

 Shri  Jyotirmey  Basa:  From  which
 country?

 Mr.  Speaker:
 Shri  K.  M.  Abraham:  Since  forward

 trading  of  cotton  has  enableg  a  largo number  of  speculators  to  corner  huge stocks  of  cotton  and  create  an  artifi-
 cial  scarcity,  will  the  Government  take
 steps  to  ban  forward  trading  of  cotton

 Mr.  Abraham:
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 Shri  दी  झ,  Menon:  In  view  m  the fact  that  the  workers  are  being  com-

 pelled  to  forgo  half  their  wages  one
 day  in  a  week,  without  any  fault  of
 their  own,  may  I  know  whether  the

 ‘over:  will  ider  the  payment of  full  day's  wages  to  the  workers
 when  they  are  laid  off?

 Shri  Dinesh  Singh:  When  the  Bil) is  considered,  the  hon.  Member  will
 have  an  opportunity  to  discuss  this
 matter.

 Shri  U:  The  questio:  is
 there;  he  can  reply  straightaway.  Bill
 is  a  different  thing.

 Shrimati  Suseela  Gopalan:  The
 cotton  crisis  is  becoming  almost  per-
 petual  in  this  country  and  Govern-
 ment  have  failed  to  rationalise  the
 supply  of  cotton  despite  repeated
 warnings.  May  I  know  whether  Gov-
 ernment  wi'l  introduce  full  State
 trading  of  cotton  to  ensure  adequate
 supply  of  cotton  to  all  the  textile
 mills?

 Shri  Dinesh  Singh:  As  far  as  the
 question  of  cotton  is  concerned,  as  I
 have  mentioned,  the  main  difficulty  is
 that  we  are  short  of  cotton;  because
 of  drought  and  other  conditions,  the
 expected  crop  has  failed  and  we  aze
 really  short  of  cotton.  So  far  as  dis-
 tribution  is  concerned,  I  have  already
 mentioned  the  measures  that  Govern-
 ment  have  in  view  and  ate  imple-
 menting—requisitioning  and  supplying at  a  ceiling.

 Shri  S.  Kothari:  Could  we  link
 up  the  foreign  exchange  earned  by mills  with  the  exchange  made  avail-
 able  to  them  to  import  cotton,  so  that
 they  could  be  encouraged-to  earn  their
 own  exchange?  Could  we  consider
 some  such  incentive  scheme?

 Shri  Dinesh  Singh:  We  had  a  simi- as  a  measure  to  overcome  the ?

 already Shri  Dinesh  Singh:  I  have

 lar  tive  sch  and  I  do  not think  that  we  did  very  well.  If  the
 industry  is  willing  to  export  and  really earn  forei  han answered  that.  ign  ge,  I  am  wil'ing to  consider  this.
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 Shri  N.  Dandeker:  Is  it  not  a  fact
 that  the  textile  industry  and  the  wor-
 kers  and  the  cotton  trade  and  cotton
 growers  have  all  been  caught  in  a
 vicious  circle  of  Government’s  making
 by  control  prices  which  have  no  rela-
 tionship  one  to  the  other?  Textile
 control  prices  and  cotton  control
 prices—these  two—do  nut  tally  with
 the  result  that  we  have  got  into  a
 state  of  utter  confusion?  Secondly,
 therefore,  when  are  Government  going
 {o  rethink  the  whole  of  their  policy  of
 controls  in  relation  to  textile  cotton
 ard  things  of  that  kind?

 Shri  Dinesh  Singh:  No,  Sir.  I  am
 sorry  I  cannot  agree  with  the  views
 of  the  hon.  Member.  Fixing  of  price
 of  cloth  to  be  supplied  to  an  average
 cilizen  was  necessary  because
 the  prices  were  rising  very  high,  and
 as  it  is,  we  have  a  sector  of  decon-
 trolled  cloth  where  the  prices  are  fairly
 high.  It  is  necessary  for  us  to  main-
 tain  this  control,  so  that  an  average
 man  can  buy  cloth  at  reasonable  price.
 If  we  control  the  price  of  cotton,  we
 have  to  control  the  price  of  cloth  and
 vice  versa,  On  the  other  hand,  I  would
 say  that  these  controls  have  worked
 very  well,

 Shri  K.  N,  Pandey:  Is  it  a  fact  that
 the  cotton  requisitioned  is  not  of  a
 good  quality  and,  therefcre,  there  is  a
 reluctance  on  the  part  of  the  emplo-
 yers  to  purchase  cotton  from  the  re-
 quisitioned  stock?

 Shri  Dinesh  Singh:  What  we  re-
 quisition  is  whatever  is  available  here.
 We  do  not  requisition  good  or  bad,  tike
 that.  Whatever  is  available.  we  re-
 quisition.

 भी  wr  अम्द  कछबायः  प्रध्यक्ष  महोदय,
 कपड़ा  उद्योग,  मड़ा  उद्योग  के  मजदूर  तथा
 व्यापारी  ये  सभी  संकट  में  फंसे  हुए  हैं  क्‍योंकि
 इस  सीझ्ञन  में  कपास  बहुत  कम  पैदा  हुई  है,
 ऐसी  परिस्थिति  में  यदि  कोई  रूई  का  व्यापारी
 तीन  लाख  रुपये  को  रुई  को  झाग  लगाकर
 जीमे  से  24  लाख  रुपये  का  क्लेम  ले,  तो  क्या
 सरकार  उसके  बारे  में  जांच  करायेगी  नझौर  उसकी
 जांच  करवा  कर  सभा  पटल  पर  रखेगी  ?
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 aft  fete  fag  :  इस  के  कहने  की  क्या
 जरूरत  है  t  जाहिर  है  कि  कोई  भी  सरकार
 हो,  इस  की  जांच  करायेगी  ।

 की  हुफल  कि  कलाबाय :.  उज्जैन  में
 ऐसा  किया  गया  है,  एक  व्यापारी  ने  तीन
 लाख  रुपये  की  रुई  में  भ्राग  लगा  कर  लाखों
 रुपये  का  क्लेम  लिया  है,  मैं  इस  के  प्रमाण
 दे  सकता  हूं  ।  झब  झ्राप  इस  में  क्‍या  कार्यवाही
 करने  जा  रहे  हैं,  क्या  उसकी  जांच  करायेंगे
 श्र  उसके  खिलाफ  भया  कार्यवाही  की  है  ?

 श्री  _बिनेक्ा  सिह  :  झगर  आप  प्रमाण
 देंगे,  तो  ज़रूर  करायेंगे  ।

 Shri  5.  R.  Damani:  May  I  know  whe-
 ther  a  large  quantity  of  cotton  is  being
 held  up  at  the  producing  centres,  and
 if  so,  the  quantity  distributed  and  the
 action  that  will  be  taken  to  release  it
 to  the  industry?

 Shri  Dinesh  Singh:  I  shali  be  very
 glad  if  the  hon.  Member  would  give
 me  specific  information  on  the  subject.

 Shri  8.  Kundu:  On  a  point  of  order.
 We  seek  the  inervention  of  the
 Speaker  to  elicit  a  correct  and  precise
 answer  to  our  questions.  A  question
 put  by  my  hon.  friend  here  was  whe-
 ther  in  view  of  the  crisis  in  cotton
 trade  that  is  faced  by  the  texti'e  mills,
 the  hon.  Minister  is  going  to  rationlise
 the  cotton  trade  and  is  going  to  intro-
 duce  State  trading  in  cotton.  No  speci-
 fic  answer  had  been  given  to  this  ques-
 tion  ang  the  question  was  evaded.  7
 seek  your  protection  and  help  to  get
 a  precise  answer  to  this.

 aft  झब्युल  गती  दर  :  क्‍या  बज़ीर  टाइजथ
 फरमायेंगे  कि  उनकी  नोटिस  में  ऐसी  शिकायती
 आई  हैं  कि  जिन  मिलों  को  मिल-मालिकों  ने
 बन्द  किया  हैं  और  मजदूरों  को  परेशानी  हो
 रही  है,  उन्होंने  जान-बूझ  कर  झपती  जाकू-
 रियात  का  स्टाक  पहले  नहीं  किया,  भगर  यह
 सही  है  तो  क्‍या  कारण  सरकार  ने  उन  के
 खिलाफ  कोई  एक्शन  लेने  का  फैसला  किया
 है?  क्‍या  सरकार  यह  भी  बतायेगी  कि  जब
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 बह  कहती  है  कि  रई  की  फसल  कम  हुई  है-
 तो  कितने  परसेन्ट  कस  हुई  है  भोर  क्या  सरकार
 साई  की  एक्सपोर्ट  पर  इस  दफा  पाबन्दी  लगा-
 थेगी.  ?

 Oral  Answers
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 aft  fern  सिह  :  अध्यक्ष  महोदय,  पिछले
 साल  एक  लाख  बेल  एक्सपोर्ट  किया  था,
 हम  जो  काठन  बाहर  से  मंगाते  हैं,  उसकी
 जरूरत  को  देखते  हुए  यह  एक्सपोर्ट  बहुत
 कम  है,  क्योंकि  बाहर  की  रूई  का  हम  ज्यादा
 अच्छी  तरह  से  उपयोग  कर  सकते  हैं  V  जहां
 तक  सदस्य  महोदय  के  प्रश्न  के  दूसरे  हिस्से
 का  ताल्‍्लुक  है,  झगर  वह  किसी  खास  मिल
 के  बारे  में  पूछें तो मालूम  कर  के  बता  सकुंगा.

 ah  झब्दुल  शमी  दर  :  ओ  मिलें  बन्द
 हुईं  हैं  भौर  जो  मजदूर  परेशान  हुए  हैं.  उनकी
 बाजत  पूछता  हूं,  ये  हजारों  नहीं  अल्कि  चन्द
 हैं 1

 कॉल  ह...  lowe  oot

 iter  nt  ot  ७०  st  3५
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 Ure  ह...  atte  SI  दफ़न  ८9०
 0३३४  Obe  ६६२  (३०३४  unl  «१

 aft  शिनेश  सिंह  :  चन्द  भी  नहीं  है,  28
 हैं  ।  उन  के  बारे  में  जिस  दिन वे  बन्द  हुई,
 उस  दिन  कितनी  रुई  थी,  कितनी  नहीं  थी,
 यह  कहना  तो  इस  वक्‍त  मुमकिन  नहीं  होगा  ।

 भी  रासाजतार  शास्त्री  :  रुई  की  कमी
 की  वजह  से  बन्द  हुई  हैं,  इस  के  बारे  में  साफ
 जवाब  झाना  चाहिये  -  बिहार  की  कौटन
 मिलें  रुई  की  कमी  की  वजह  से  बन्द  हैं
 (ब्यबणाम)

 Mr,  Speaker:  Shri  P.  G.  Sen
 Prof.  R.  हैं,  Amin:  You  may  Jouk

 towards  this  side  also.

 Mr.  Speaker:  Shri  N.  Dandekar  was
 from  the  hon.  Member's  side.  Shri
 8.  S.  Kothari  was  also  from  his  side,
 and  so  was  Shri  Hukam  Chand
 Kachhavaiya,  I  resent  this  kind  of  re-
 mark.  These  three  Members  were  ull
 from  the  hon.  Member’s  side.  If  any
 hon.  Member  wants  to  put  a  question
 let  him  stand.  I  shall  not  be  able  to
 ca’l  everyone  of  the  Members  who
 stand  up;  I  shall  be  able  to  call  only
 two  or  three  of  them.  I  do  see  every
 Member  who  stands  up  but  I  cannot
 call  everybody  who  has  been  standing.
 So,  let  not  such  remarks  be  passed.  If
 they  want  to  stand,  let  them  stand;
 IT  do  not  mind  it.  but  let  them  not
 pass  such  remarks.

 Shri  ्,  G.  Sen:  May  I  know  whe-
 ther  the  import  of  cotton  from  the
 UAR  and  the  Sudan  are  under  contem-
 ptation  in  exchange  for  other  commo-
 dities  that  those  countries  require  from
 Indla?

 Shri  Dinesh  Singh:  Yes,  we  are  pro-
 posing  to  import  -1,70,000  bales  from
 the  UAR  ang  4  lakh  bales  from  the
 Sudan  under  the  present  arrangement.
 ‘We  are  also  exploring  the  possibility
 of  importing  even  more  cotton  from
 these  countries.
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 aft  शासाबतार  कारत्ी  :  अध्यक्ष  महोदय,
 बिहार  में  केवल  दो  दही  कौटन  मिलें  है---
 क  गया  में  श्रौर  दूसरी  फूलब्राटी-शरीफ,
 पटता  में  ये  दोनों  रुई  की  वजह  से  बन्द  हैं  |
 फुतवारी-शरीफ  की  मिल  ता  9  नवम्बर,  65
 से  बद  है--शे  साल  हो  जायेंगे।  क्‍या
 सरकार  उन  कारव्वानों  को  रुई  सप्लाई  करके
 नहें  खलवाने  को  कोशिश  करेगी  ताकि
 हजारों  मजदूरों  को  काम  मिल  सके  जो  कि  इस
 समय  बेकार  हैं  ?

 शी  विनेश  सिह  :  यह  जो  कारखाने  बन्द
 हुए  हैं  यह  खाली  रूई  की  कमी  की  वजह  से  बन्द
 हुए  हैं  ऐसी  स्थिति  नहीं  है  ।  कुछ  इन  के  इंत-
 ज्ञामात  की  ग़लती  थी  ।  कुछ  बहां  पर  उन  के
 पास  पैसे  की  भी  कमी  थी  सब  वजहों  को  मिला
 कर  यह  बंद  हुई  है  |  ब  एक,  एक  के  लिये
 देखना  पड़ेगा  कि  वहां  क्‍या  कठिनाई  हुई
 है  (व्यक्त)

 एक  सामनीय  सदस्य  :  क्‍या  सरकार  इस
 तरह  से  बन्द  होने  वाली  मिलों  को  भ्रपने  हाथ
 में  ले  लेगी  ?  (व्यवआान)

 Mr,  Speaker:  Order,  Order.
 called  Shri  Manubhai  Patel.

 I  have

 Shri  Manubhai  Patel:  Due  to  price
 control  and  movement  ban,  so  many
 cotton  ba'es  which  are  already  sold  are
 not  lifted  by  the  mills.  Out  of  7  lakh
 cotton  bales  sold  in  Gujarat,  only
 2,35,000  bales  are  allowed  to  be  lifted.
 Will  Government  allow  these  5  lakh
 bales  which  are  already  sold  to  be  lif-
 ted  the  earliest  possible  time  before
 the  monsoon?

 Shri  Dinesh  Singh:  Certainly  if
 cotton  has  been  purchased  and  if  it  is
 within  the  two-month  restriction,  the
 mills  will  certainly  be  alowed  to  move

 tt.
 2
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 Import  of  Sulphur  through  8.T.C,
 a)  Shri  Madku  Limaye:  Will  the

 Minis  of  Comm  be  pleased  to
 state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  criticism  of  the
 contract  entered  into  by  the  State
 Trading  Corporation  with  an  American
 firm  without  any  status  and  standing
 in  the  credit  and  banking  circles  in
 U.S.A,  for  the  supply  of  over  3  lakh
 tons  of  sulphur;  and

 (b)  if  so,  the  nature  of  the  criticism
 and  the  action  taken  against  the  U.S.
 firm  and  officials  of  the  State  Trading
 Carporation?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  Yes,  Sir.

 (Shri

 (b)  A  statement  is  placed  on  the
 Table  of  the  House.

 STATEMENT
 The  criticism  mainly  related  to  non-

 fractification  of  contract  and  the
 losses  alleged  to  have  arisen  out  of  it.
 The  State  Trading  Corporation  can-
 celled  the  contract  as  soon  as  it  found
 that  the  party  was  not  in  a  position to  fulfil  the  contract.  A  negotiated
 settlement  has  been  reached  by  STC
 with  the  firm  by  which  the  firm  has
 ugreed  to  pay  Rs.  75,000  which  would
 adequat-ly  cover  the  expenditure  in-
 curred  by  STC  on  account  of  this  deal.
 No  further  action  is,  therefore,  consi-
 dered  necessary

 गी  मच  लिमये  :  प्रध्यक्ष  महोदय  पहली
 मेरी  यह  शिकायत  है  कि  जो  जानकारी  श्रानी
 चाहिये  थी  वह  झाई  नहीं  है  ।  केवल  यह  जो
 ठेका  या  करार  हुआ  था  उसके  झनुसार  कार्य
 नहीं  हुआ  इतना  ही  ्राक्षेप  नहीं  था  b  उस
 पर  पिछले  सत्र  में  काफी  बहस  हो  चुकी  है
 और  पुराने  व्यापार  मंत्री  ने  मेरे  ऊपर  बहुत
 ही गन्दे  किस्म  के  झारोप  लगाये  थे  t  यह  मैं
 21  नवम्बर  की  कार्यवाही  से  पढ़  रहा  हूं

 अजब  मैं  सदन्‌  में  नहीं  था  :
 “vicious  attacks,  baseless  and

 wanton  allegations,  wild  allega+
 tions”,
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 जबकि  हम  ने  जो  झारोप  किये थे  बह
 सारे  तथ्यों  के  और  दस्तावेजों  के  आधार  पर
 थे।  तो  जो  टीका  टिप्पणी  हुई है  वह  तीन
 बातों  को  लेकर  हुई  है  ।

 Mr.  Speaker:  What  is  the  question?

 ah  सथु  लिसये  :  मैं प्रश्न  पूछ  रहा  हूं
 जानकारी  के  लिये  वैसे  में  व्यवस्था  का  प्रश्न
 उठा  सकता  हूं  लेकिन  मैं  समम  बचाना  चाहता
 हूं  -  एक  बहुत  गलत  यह  डींग  हांकते  थे  कि
 अन्य  कोई  सल्फर  नहीं  ला  सकता  है  केवल  स्टेट
 ट्रेडिग  कारपोरेशन  ही  ला  सकती  है  tv  दूसरा
 हुआ  ऐसी  कम्पनी  के  साथ  व्यवहार  करना  जिस
 की  भमरीका  में  न  कोई  क्रेडिट  स्टैंडिग  है,
 न  न्यूयार्क  में  टेलीफोन  है.  न  उसकी
 कोई  सल्‍फर  जगत  में  हैसियत  है,
 तो  ऐसी  कम्पनी  के  साथ  उन्होंने  व्यवहार
 किया  ।  इस  कम्पनी  का  जिस  माइनिंग  कम्पनी
 के  साथ  संबंध  था  उसकी  खान  में  i953
 से  सन्‌  965  तक  एक  टन भी  सल्फर  उस  सें
 से  नहीं  निकाला  था।  चौथी  जो  टीकाथी
 बह  यह  थी  कि  यह  गैर  जिम्मेदाराना  ढंग  सें
 करार  किये  गये  ।  जब  प्रन्य  लोगों  को  सल्कर
 40  डालर  प्रति  टन  मिलता  था  लेकिन  इन्होंने
 55  डालर  से  एफ०  झ्ो०  बी०  का  करार
 किया  ।  यह  चार,  पांच  बातें  थीं  उनका
 बिलकुल  जवाब  नहीं  आया  है  |  श्री  मनुभाई
 शाह  ने  हम  लोगों  को  आश्वासन  दिया  था.

 Mr,  Speaker:  This  is  question  hour.

 aft  ony  सिमये:  मैं  क्या  करू  जानकारी  पूरी
 देते  नहीं  हैं  और  उस  कारण  बार  बार  हमको
 इन  बातों  को  रखना  पड़ता  है  अध्यक्ष  महोदय,
 यह  प्रश्न  दो,  दो  और  तीन,  तीन  सक्  से
 चलता  है।  चूंकि  साफ  साफ  जानकारियां  नहीं
 दी  जाती  हैं  इसलिये  यह  टीका  टिप्पणी  है
 बरना  मैं  सदन  का  इतना  समय  नहीं  लेता  t
 इस  सदन्‌  को  कैसे  पता  लगेगा,  झनुधूरक
 प्रश्न  कैसे  पूछे?
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 Mr,  Speaker:  He  has  a  right  to  ask.

 I  know  the  answer  may  not  be  very
 satisfactory.

 बी  सघु  लिमये  :  मंत्रियों  को  झाप  कभो
 नहीं  कहेंगे  ?
 Mr,  Speaker:  I  know  a_  full  and

 satisfactory  answer  might  not  have
 been  given.

 भी  मधु  लिसये  :  उत्तर  ही  नहीं  है,
 सनन्‍्तोषजनक  का  सवाल  ही  कहां  है  ?

 Mr.  Speaker:  But  you  should  take
 some  other  opportunity.  I  know  it  has
 been  pending  for  a  long  time  when
 Shri  Manubhai  was  there  and  all  that,
 but  during  question  time  in  the  shape
 of  a  supplementary  if  you  want  to
 exp’ain  the  whole  history  of  the  case,
 it  will  only  take  the  time  of  the  House.
 Tt  makes  no  difference  to  me,  but  please
 make  it  short,  do  not  give  the  whole
 history.

 aft  सु  लिसये  :  मैं  ने  रास्ता  बतलाया
 था  कि  झगर  सारी  जरूरी  जानकारी  आयेगी
 तो  छोटे  छोटे  ब्रनुपूरक  प्रश्न  पूछे  जायेंगे  ny
 अब  श्री  मनुभाई  णाह  ने  हम  को  यह  आएवासन
 दिया  था  कि  जो  करार  है  वह  पूरा  होगा  भौर
 यदि  नहीं  होगा  तो  इस  कम्पनी  को  पैनेलाइज
 किया  जायगा  |  शब  जवाब  देखिये  शाप :.

 “A  negotiated  settlement  has
 been  reached  by  the  STC  with  the
 firm  by  which  the  firm  has  agreed
 to  pay  Rs,  75,000  which  would  ade-
 quately  cover  the  expenditure  in-
 curred  by  the  STC  on  account  of
 this  deal.”
 Shri  0.  हू,  Bhattacharyya:

 half-hour  discussion?

 aft  मधु  लिमये  :  भ्रव  श्राप  चुप  बैठिये
 नहीं  तो  आप  की  बातों  को  खोलना  पड़ेगा।
 श्राप  कैसे  रोक  सकते हैं  ?  भ्रध्यक्ष  महोदय  की
 इजाजत  से  मैं  प्रश्न  पूछ  रहा  हूं  ब  मेरी
 समझ  में  नहीं  झालता  है  कि  उस  में  पैनालिटी
 कहा ंहै  ?  में  यह  जानना  चाहता  हूं  कि  इस
 करार  के  चलते  हुये  कितनी  विदेशी  मरा

 Is  this  a
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 बर्बाद  हुई  है  और  देश  की  बेइज्जती  श्रमरीका
 के  व्यापारी  वर्गों  में  हुई  है  ?

 Mr.  Speaker:  Before  he  answers  the
 question,  if  for  every  question  the
 whole  background  is  to  be  given,  I  can
 on'y  say  I  am  very  unhappy.

 aft  ey  लिखये  :  तो  उत्तर  ठीक  दिया
 जाय  -  श्राप  आदेश  दीजिये  मंत्रियों  को  और
 उस  हालत  में  मैं  आधे  मिनट  से  ज्यादा  समय
 कभी  सप्लीमैंट्री  करने  में  नहीं  लूंगा  ।

 Mr.  Speaker;  This  is  impossible.  At
 this  rate  we  cannot  get  along  with  the
 questions.

 श्री  मधु  लिसये  :  प्रश्न  का  जवाब  ठीक
 आना  चाहिये,  उसके  बारे  में  साफ  नियम  बने  ।

 Mr.  speaker:  No  question  niyam,
 We  have  been  following  some  _prin-
 ciples  and  methods  for  supplemen-
 taries.

 ओ  सब  लिसये  :  जवाब  साफ  आना
 चाहिये  ।

 शी  बिनेश  सिंह  :  जहां  तक  मुझे  पता  चला
 है  दो  सवाल  माननीय  सदस्य  ने  पूछे  हैं  कि
 कितनी  विदेशी  मुद्रा  इसमें  बर्बाद  हुई  है  भ्ौर
 भारत  की  कपा  इसमें  मानहानि  हुई  है  तो  मैं
 उन्हें  बतलाना  चाहता  हूं  कि  इसमें  कोई
 विदेशी  मुद्रा  बर्बाद  नहीं  हुई  हैं  और  भारत
 की  कोई  मानहानि  नहीं 2  है  ब्यब बान)

 शी  मभु  लिमये:  एक  का  उत्तर  आपने  नहीं
 दिया  t  पैनालिटी  के  बारे  में  पूछा  था।  इसमें
 पैनालिटी  नहीं  है।  मनुभाई  शाह  ने  श्राश्वासन
 दिया  था  कि  पैनालिटी  होगी,  तो  वह  पैना-
 लिटी  क्‍या  है?  पैनालिटी  का  जवाब  ही
 नहीं  झाया।  अब  श्राप  ही  बतलाइये  कि  मैं  क्या
 करूं ?  अगर  भाप  चाहते  हैं  तो  मैं  क्वैश्चन
 शबर  से  हट  जाऊंगा.

 अध्यक्ष  सहोदण  :  नहीं,  नहीं  -

 ली  arg  fret:  लेकिन में  करूं  क्‍या  ?
 यह.  पूछा  था  कि  मनुभाई  णाह  ने  पैनालिटी

 उनके  ऊपर  लादने  का  आश्वासम  दिया  था,
 अब  इसमें  क्‍या  पैनालिटी  है  मेरी  समझ  में
 नहीं  भा  रहा  है  ।
 Mr.  Speaker:  He  has  asked  a  specific

 question.
 aft  fate  fag  :  माननीय  सदस्य  खफा  न

 हो  इसलिये  मैंने  पहले  दो  सवालों  के  जवाब  कह
 दिये  थे  बह  उसी  वक्‍त  और  जोड़  देते  तो  मैं
 सब  का  जवाब  दे  देता  मुझे  उनके  प्रश्नों  का
 जवाब  देने  में  कोई  उच्च  नहीं  है  t

 अब  एक  तो  उन्होंने  पैनालिटी  के  बारे
 में  पूछा है  तो  मुझे  उसके  बारे  में  यह  कहना  है
 कि  उसमें  एक  परफौमेंस  कलाज  था  उसके
 हिसाब  से  हम  को  लगा  कि  हमारा  इतना  खर्च
 हुआ  होगा  ।  जो  हमारा  तखमीना  हुआ,
 श्न्दाज  कुछ  हुआ  उस  के  हिसाब  से  हमने
 उनसे  उसका  एक  मुझबिजा  ले  सिया  तो
 यह  पैनालिटी  ही  तो  कही  जायगी  -
 (ब्यबणाम)

 ह , उ  मजु  लिमवे  :  वाह,  पेनालिटी  और
 मुझाविजा  एक  हो  गया  ?

 श्री  बिनेदा  सिह  :  उसका  भी  एक  इतिहास
 है  ।  माननीय  सदस्य  इतने  गरम  होकर  बोल
 रहे  थे  समझते  थे  कि  इसमें  कोई  एक  बहुत
 बड़ी  सरकार  ने  या  किसी  अधिकारी  ने  चोरी
 कर  ली  है।  कागज  पढ़ने  से  मुझे  ऐसा  नहीं
 लगा.

 थ्नी  म्भु  लिखये  :  आप  को  कभी  नहीं
 लगेगा  v

 aft  विनेक्ष  सिह  :  इसको  बात  यह  है  कि
 यहां  पर  सल्फर  बाहर  से  मंगाया  जाखा  था,
 कुछ  खास  लोग  हैं  जोकि  उसको  इम्पोर्ट  करते
 थे,  अभी  भी  करते  हैं  वह  नहीं  चाहते  कि
 इसमें  सरकार  की  तरफ  से  मंगाया  जाय  -
 उनकी  एक  लोबी  थी  वह  बाहर  से  नहीं  झाने
 देना  चाहते  ।  हम  चाहते  थे  कि  सरकार  की
 तरफ  से  मंगाया  जाय  थोड़ा  आये  लेकिन
 सरकार  की  तरफ  से  भ्राये.
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 Shri  N.  Dandekar:  ‘The  Minister  is
 making  insinuations.  “Will  I  also  be
 permitted  to  make  insinuations?  I
 -would  like  to  know.  Otherwise  kindly
 request  the  Minister  not  to  make  insi-
 uations,

 Shri  Dinesh  Singh:  He  can  give  an
 answer  on  behalf  of  himself  and  on
 behalf  of  others,  I  have  no  objection.
 I  am  stating  facts.

 Mr.  Speaker:  insinuations  should  be
 avoided  on  both  sides.

 Shri  Dinesh  Singh:  I  am  giving  the
 facts,  thet  because  of  that  it  was  our
 desire  that  the  State  Trading  Corpo-
 ration  should  import  sulphur.  This
 was  the  only  firm  that  had  supplied
 and  they  were  satisfied;  they  hag  a
 deal  with  another  company  which  own-
 ed  sulphur  mines  and  which,  said  they
 ‘would  be  able  to  supply  sulphur;  they
 could  not  unfortunately  supply;  there
 were  various  complications.  I  will  be
 very  g'ad  to  sit  down  with  the  hon.
 ‘Member  and  explain  to  him  the  facts
 as  I  know.  and  if  he  gives  facts  other-
 wise  I  will  have  them  examined.  But
 T  m8y  say  that  while  this  deal  was
 not  gone  through,  the  STC  has  been
 able  to  import  sulphur  from  other
 sources  and  thev  are  in  the  process  of
 getting  them  over.

 Mr.  Speaker:  The  Question-hour  is
 over.  Short  Notice  Questions,  Shri
 Madhok.

 श्री  मधु  खिमये  :  प्रध्यक्ष  महोदय,  दूसरी
 सप्लीमेंट्री  करते  का  मझकों  अधिकार  है  i
 नया  प्रश्न  आप  मत  लीजिये।

 It  is  all  over;  I  have Mr.  Speaker:  Short- called  Shri  Madhok  for  the
 Notice  Question.

 aft  सभ  लिखे  :  मुझे  दूसरी  सप्लिमेंट्री
 त्यूछने  दीजिये  t

 Mr.  Speaker:
 Madhok.

 I  have  called  Shri

 458  (Ai)  LSD—2,
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 SHORT  NOTICE  QUESTION

 Release  of  Emergency  Commissioned
 Officers

 S.N.Q.  &  Shri  Balraj  Madhok:

 Dr,  Ram  Manohar  Lobia: Shri  George  Fernandes:
 Shri  Ranjeet  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  officers  who  were  given
 Emergency  Commission  in  962-63,  have
 been  served  with  quit  notices;

 (b)  if  so,  the  details  thereof;
 (ce)  whether  any  representation  has

 been  received  from  the  persons  con-
 cerned  against  this  action  of  Govern-
 ment;  and

 (d)  whether  any  alternative  employ-
 ment  is  being  promised  by  his  Minis-
 try  to  those  officers  who  are  being  ret~
 renched?

 The  Minister  of  Defenge  (Shri
 Swaran  Singh):  (a)  to  (d).  A  state-
 ment  giving  the  required  information
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-309/
 67).

 Shri  Bal  Ra}  Madhok:  In  view  of
 the  fact  that  President  Ayub  has  re-
 jected  the  Indian  Government's  sug-
 gestion  for  a  cut  in  the  army  on  8
 reciprocal  basis,  in  view  of  the  fact
 that  the  training  of  officers  entails  a
 lot  of  time  and  money,  and  also  in
 view  of  the  fact  that  emergency  com-
 missioned  officers  have  given  a  very
 good  account  of  themselves  in  the  last
 war,  may  I  know  if  the  Government
 wil  reconsider  the  decision  or  release
 the  emergency  officers  whose  number
 goes  up  to  9,000?

 Shri  Swaran  Singh;  Ali  these  factors
 are  taken  into  consideration  from  time
 to  time,  and  about  the  decision  that
 has  been  taken,  I  have  mentioned  it
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 in  the  statement  which  I  have  [aid  on
 the  Table.

 Shri  Bal  Raj  Madhok:  He  has  not
 given  a  complete  answer.  I  said  there
 ‘was  a  move  to  cut  down  the  strength of  the  army  ahd  Presitent  Ayub  has
 announced  that  he  is  mit  going  to  cut
 down  the  army,  and  i  view  of  the
 great  danger  to  the  country’s  secu-
 rity,  I  want  to  know  whether  Govern-
 ment  is  prepared  to  reconsider  their
 decision  to  cut  down  the  number  of
 Officers.

 Shri  Swaran  Singh:  This  decision  is
 in  relation  to  the  emergency  com-
 missicned  officers;  it  did  not  have  any
 relation  to  the  propos]  about  which
 the  hon.  Member  is  niaking  a  refer-

 “ence.  Thig  decision  has  got  nothing
 to  do  with  any  possible  agreement
 between  the  two  countries  to  reduce
 their  armed  forces  or  to  cut  down  the
 strength  of  the  arm

 Shri  Bal  Raj  Madhok:  In  view  of
 the  fact  that  many  of  the  officers  who
 took  up  the  emergency  commission
 were  studying  at  that  time  in  the
 engineering  and  medical  colleges  and
 they  had  to  cut  down  their  studies  iv
 join  the  army  and  show  their  sense
 of  patriotic  duty  to  this  country,  and
 at  that  time,  in  the  army,  there  was  no
 provision  for  reserve  liability  after
 release,  and  now  that  reserve  liability
 has  been  imposed  on  them,  may  I
 know  what  steps  Government  is  going
 to  take  to  rehabilitate  them  and  to  re-
 move  those  difficulties  in  thea  way  of
 employment  and  rehabilitation?

 Shri  Swaran  Singh:  The  hon.  Mem-
 der  has  in  this  question  referred  to

 tes  and,  medical
 graduates.  I  do  not  anticipate  any
 difficulty  either  in  retaining  them  or
 even  in  finding  alternative  jobs  to  the
 engineering  and  medical  graduates.

 Shri  Bal  Raj  Madhok:  Many  of  them
 have  not  their
 they  left  their  courses  in  between.
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 Shri  Swaram  Singh;  They  did  comp-

 lete;  only  a  certaif  |  relaxation  was
 made  and  degrees  wére  conferrédd  cay
 them  a  few  months  earlier  than  in  the
 normal  course;  so,  they  are  ay  good  as
 any  other  officers.

 Shri  Bal  Raj  Madhok:  What  about
 their  liability  for  service?

 Mr.  Speaker:  Order,  order.  Shr+
 Singh  Deo.

 Shri  K.  P.  Singh  Deo:  In  view  of  the
 fact  that  the  emergency  arose  in  1962,
 and  thousands  of  young  men  from  alk
 walks  of  life  responded  to  the  call  of
 service  and  did  thcir  utmost  sacrifice
 for  the  integrity  of  the  country,  and
 now  that  the  emergency  has  not  been
 lifted  and  when  our  borders  are  stilt
 under  the  threat  of  Chinese  and
 Pakistani  attack,  is  it  advisable  for
 the  Government  to  release  these  emer—
 gency  commissioned  officers?

 Shri  Swaran  Singh:  As  I  have  said,
 I  am  one  with  the  hon.  Member  wher
 he  said  that  these  young  persons  who
 came  forward  for  the  defence  of  their
 motherland  deserve  our  approbation
 and  we  pay  our  homage  to  them,  but
 we  should  also  not  forget  that  they
 were  recruited  on  an  emergency
 basis,  and  in  accordance  with  the
 terms  of  recruitment  all  these  mea-
 sures  are  taken.

 Shri  K.  P.  Singh  Deo:  May  I!  seek
 clarification?  The  Minister  has  said
 in  his  reply  that  this  was  an  emer.
 gency  commission,  But  the  emergency
 has  not  been  lifted  as  yet.

 Shri  Swaran  Singh:  I  do  not  sup-
 pose  that  the  hon.  membcr  is  urging
 this  ag  a  ground  for  not  lifting  the
 emergency.  I  thought  there  was  @
 unanimous  demand  on  the  pert  of  the
 opposition  to  lift  the  emergency.  It
 nag  been  already  announced  that  our
 intention  is  to  lift  very  s00n.

 Gowé:  In  view  of
 rendered  by  these

 Shri
 the  valuatile  service
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 people  when  the  country's  independ-
 emce  was  in  danger,  may  I  know  whe-
 ther  the  Government  will  consider  the

 of  emption  for  these
 officer;  or  IAS  and  IPS  examinations?

 Shri  Swaran  Singh:  Yes,  Sir;  it  has
 been  explained  that  those  of  them  who
 could  compete  for  these  services  at
 the  time  when  they  joined  the  emerg-
 ency  commission  are  still  entitled,
 notwithstanding  the  fact  that  they  are
 now  over-aged  on  account  of  their
 service  in  the  emergency  commission.

 aft  my  लिसये  :  पिछली  बार  सुरक्षा  मंत्री
 ने  आश्वासन  दिया  था  कि  जब  संकटकालीन
 कमिशन  प्राप्त  अफसर  सेना  से  हटाये  जायेंगें  तव
 उनको  अन्य  जगह  उसी  किस्म  की  नौकरियां
 मिलेंगी---उसी  श्रेणी  में,  कम्पोरिटिव  जाब्ज
 कुछ  राज्यों  ने  तो  ऐसा  किया  है।  लेकिन
 मैं  जानना  चाहता  हूँ  कि  क्‍या  यह  बात  सही  है
 कि  स्द  केन्द्रीय  सरकार  की  नौकरी  में  जो
 अफसर  थे  उन  को  अब  कहा  जा  रहा  है
 कि  व  पुरानी  श्रेणी  ही  भें  चले  जायें,  वर्तमान
 श्रेणी  में  नहीं,  दूसरी  बात  यह  है  कि  जो  लोग
 मामूली  सिपाहियों  में  से  भ्फसर  के  तौर  पर
 चुने  गये  थे  शब  क्या  उनको  भी  कहा  जा  रहा
 है  कि  फिर  बहू  सिपाही  बन  जायें।

 Shri  Swaran  Singh:  The  emergency
 Commissioned  officers,  after  termina-
 tion  of  the  period  of  emergency  com-
 mission,  can  be  idered  for  jobs  for
 which  there  are  certain  reservations.
 Certain  State  Governments  have
 agreed  to  reserve  certain  posts  the
 State  Governments  for  those  officers
 who  may  have  been  released  but  I  do
 realise  that,  some  of  them  will  have
 to  either  revert  to  lower  posts  or  to
 look  round  for  other  jobs.  We  will  do
 our  best  to  help  them,  but  there  has
 not  been  any  categorical  assurance
 that  each  and  every  one  of  them  will
 be  found  an  alternative  job.

 Mr.  Speaker:  Dr.  Lohia.

 शी  मच  लिखये  :  झब्यक  महोदय,  क्या
 चाव भा सगा? झा  गया  ?  बसपा  को  सन्‍्तोज है?  मैंच
 झद  कहा  कैनतिय  सरकार....

 CHAITRA  i,  3889  (SAKA)  Orat  Answers  3476

 Mr.  Speaker:
 Lobia.

 sh  wy  लिसये  :  उसी  सवाल  पर  दो
 सप्लिमेंट्री  बरबाद  हो  जायें?  यह  प्रश्त  का
 उत्तर  नहीं  है।  इसलिय ेमैं  सदन  से  बाहर  चला
 जाता  हूं  t

 (इसके  बाद  श्री  सघ  लिमये  सदन  छोड़कर
 बले  गय े)

 T  have  calied  Dr.

 Shri  Kanwarlal  Gupta;  The  minister
 has  not  answered  the  question;  he
 has  evaded  it.  ‘You  should  ask  him
 to  give  clear  answers.

 Mr,  Speaker:  Let  us  hear  Dr.  Lohia
 now,

 ft  हुकम  अन्द  कछुबाम  :  यदि  मिनिस्टर
 साहब  समझ  नहीं  पाते  हैं  तो  हमसे  पूछ  लिया
 करें।  हमवसझाने  को  तैयार  हैं।

 Blow.  अनोहर  लोहिया  :  क्‍या  यह
 सही  है  कि  संकटकाल  झफसर  साधारण
 समय  के  भ्रफसरों  की  तुलना  में  कांटे  छूरी  से
 खाने  में,  कोट  पतलून  पहनने  में  और
 अंग्रेजी  बोलने  में  कमजोर  हैं  और  अफसर
 समूह  इन  गुणों  को  महत्व  देता  है  ?  क्‍या  मंत्री
 महोदय  ने  श्वायेत्स  देश  की  बहस को  अच्छी
 तरह  जाना  है  कि  भफसर  भौर  साधारण
 सिपाही  के  कपड़े  लत्ते  और  खाने-पीने  का  भेद
 खत्म  करके  केवल  हिम्मत  श्र  हुनर  पर
 भ्रफसर  बनाना  चाहिये  ?

 भ्रब  ऐसी  बात  है  तो  नया  मंत्री  महं.दय
 यहां  भ्राश्वासन  देंगे  कि  न  तो  अ्रफ़ुसर  हाये
 जामेंगे  और  अधिकतर  भफसर  जो  साधारण
 सिपाही  हैं  उन  में  से  लिये  जायेंगे  झपने  हुनर
 और  हिम्मत  पर  ?  झगर  सौ  फीसदी  नहीं
 तो  कम  से  कम  75  फी  सदी  ny

 Shri  Swaran  Singh:  Sir,  it  is  not
 correct,  as  is  mentioned  in  the  state-
 ment  of  the  hon.  Member  or  as  it  is
 woven  in  his  question,  that  they  are  in
 any  way  inferior,  in  the  spirit  in
 which  he  hus  said,  either  in  the  matter
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 of  behaviour  or  eating  habits  or  the
 like.  There  is  no  distinction,  there  is
 no  difference  between  the  bearing  and
 the  conduct  of  the  emergency  com-
 missioned  officers  and  the  regular
 commissioned  officers.  That  is  not  the
 Point.  The  other  point  is  whether
 the  future  recruitment  is  to  be
 confined  only  to  promotees  from
 the  ranks.  That  is  not  the  scheme
 of  promotion  in  our  defence  and
 armed  forces.  There  are  direct  re-
 cruits.  In  fact,  these  emergency
 commissioned  officers  have  been  direct-
 ly  recruited.  So  there  is  no  intention
 to  alter  the  basic  mode  of  recruitment
 of  officers  in  the  armed  forces  at  the
 commissioneg  ranks  level,

 Some  hon,  Members  rose—
 Bro  रास  सनोहर  लोहिया  :  मैं  भर्ज

 करदूं.....
 Shrimati  Sharda  Mukerjee:  Sir,

 may  I  know..
 Mr,  Speaker:  Order,  order.  Hon.

 Members  who  have  tabled  the  ques-
 tion  must  be  given  preference.

 Shrimati  Sharda  Mukerjee:  You  are
 allowing  him  to  put  two  questions.

 Mr,  Speaker:  That  may  be  so.  There
 are  still  three  more  names  on  the  list.
 I  know  the  hon.  Member  is  anxious  to
 put  a  supplementary.  But  she  cannot
 get  preference  over  those  who  have
 tableq  the  question.  I  have  to  com-
 plete  that  list  first.

 Sto  राम  मनोहर  लोहिया  :  भष्यक
 महोदय  ;  मैं  अजे  कर  दूं  कि  सवाल  कुछ
 झौर  था  और  जवाब  कुछ  और  दिया  गया  है|
 सवाल  था  कि  क्या  वास्तव  में  ये  आपत्काल
 अफसर  प्रंग्रेजी  बोलने  में,  खाने-पीने  में,
 कपड़े-लतते  में  दूसरे  प्रफसरों  से  कमजोर  हैं  भौर
 उन्होंने  खाली  कह  दिया  है  कि  दोनों  में  कोई
 कानूनी  भेदभाव  नहीं  है।  मेरा  सवाल  बिल्कुल
 अलग  था।  उसके  साथ-साथ  मैंने  पूछा  था
 कि  कया  इनको  पता  है  कि  श्वायेस्स  देश  में
 आजकल  कपड़े-लत्ते  भौर  खाने-पीने  के  फर्क
 को  झफसर  और  सिपाही  में  खत्म  किया  जा
 रहा  है?  इसलिये  क्या  ये  इस  नतीजे  पर  पहुंचे
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 हैं  कि  इन  अफसरों  और  बाकी  सब  झफसरों
 को,  75  सैंकड़ा  के  हिसाब  से  सीधे  सिपाहियों
 में  स ेलेना  चाहिये?  झाप तो तो  देशों के  नाम  भी
 अंग्रेजी  में  जानते  हैं।  स्विटजरलैंड  देश को
 शवायेत्स  देश  कहा  जाता  है|

 यी  स्वर्ण  सिंह:  मैं  नहीं  समानता  हूं  कि
 जो  एमरजेंसी  कमिशंड  भफसर  हैं  ने  प्रंग्रेजी
 बोलने  में  या  छुरी-कांटे  से  खाने  में  किसी
 तरह  भी  दूसरो ंसे  कम  हैं।  यह  बाल  पहले जो
 जवाब  दिया  है...

 डा०  राम  मनोहर  लोहिया  :  सवाल  क्या
 है  भौर  जवाब...
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 श्री  स्वर्ण  सिंह  :  हां  में  हर चीज का  जबाब
 तो  नहीं  हो  सकता  है

 डा०  रास  सनोहर  लोहिया  :  कुछ  मैंने
 सख्त  बात  कह  दी  तो  फिर  आप  कहेंगे  कि
 सख्त  बात  मैंने  कह  दी  है।  इसलिय मैं  झाप  से
 पूछ  रहा  हूं  कि  मेरे  सवाल  को  आप  देखें।
 सवाल  क्‍या  है  इसको  भाप  देखें  1  मंत्री  लोग
 सवाल  को  समझते  ही  नहीं  हैं  1

 शनी  कंवर  लाल  गुप्त  :  बंगला  बोल
 सकते  हैं  तो  पंजाबी  में  भी  श्राप  बता  सकते
 हैं  1

 डा०  राम  नोहर  लोहिया  :  मैं  खाली
 पूछ  रहा  था  कि  आपत्कालीन  प्रफसर  लोगों
 के  तरीके,  खाने-पीने  के,  अंग्रेजी  बोलने
 के  कमजोर  हैं।  इसका  कानून  से  कोई  संबंध
 नहीं  है  कागज  पर  क्या  लिखा  हुभा  है  उससे
 संबंध  नहीं  है।  वास्तविक  भ्रवस्था  यह  है  क्या
 कि  जो  पलटन  के  दूसरे  भ्रफसर  हैं,  साधारण
 समय  के  भ्रफसर,  उनके  मुकाबले  में  ये  लोग
 जिसको  झाधुनिक  लोग  कहते  हैं,  जरा
 उजू हैं  वे  भ्रफसर  समूह  में  अच्छी  तरह  बेठ
 नहीं  पाते  हैं  -  इनको  चाहिये  था  कि  सवाल
 का  जवाब  देते  ।  उनको  75  प्रतिशत  तक
 लिया  जाना  चाहिये।  मैं  प्राप ही  से  निबेदन
 करता  हूं  7  इन  से  कुछ  नहीं  कहता  हूं  क्योंकि
 ये  मेरी  बात  को  समझ  नहीं  पाते  है  ।
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 My,  Speaker:  I  think  he  has  answer-

 ed  that  question,  that  there  is  no
 difference  between  them  in  the  matter
 of  dress.  food  habits  and  all  that.  He
 has  said  that  there  is  absolutely  no
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 Shri  Swaran  Singh:  The  fresh  ३७५

 cruitment  of  officers  and  after  recruit-
 Ment  training  at  Khadakvasia  and
 Dehra  Dun  is  an  essential  part  of  our H  t  and  training

 difference.  Therefore,  I  myself  not
 abie  to  understand  the  hon.  Member's
 question.

 Shri  Bal  Raj  Madhok:  There  is  a
 charge  being  made  that  there  may  be
 no  discrimination  on  paper  but  the
 fach  remains  that  some  of  the  senior
 officera  who  have  come  out  of  the
 gainik  schools  and  out  of  other  insti-
 tutions,  where  they  have  been  brought
 up  in  a  completely  anglicised  atmos-
 phere,  do  not  like  those  officers  who
 are  not  as  much  anglicised  as  they  are
 and  that  becomes  one  of  the  reasons
 for  these  people  being  thrown  out.
 Will  the  hon.  Minister  hold  an  inquiry
 into  that?

 Shri  Swaran  Singh:  I  do  not  accept
 that.

 aft  फर्नेग्डोस  :  इस  ब्यान  में  ऐसा  कहा  गया
 है  कि  सरकार  ने  यह  नीति  बनाई  है  कि  संकट-
 कालीन  भ्रफसरों  में  से  सिफे  एक  तिहाई
 झफसरों  को  ही  पलटन  में  पक्‍का  अफसर
 बनाया  जाय  |  एक  तरफ  जब  लाखों  रुपया
 खर्च  करके  खड़गवासला  में,  देहरादून  में  और
 दूसरी  जगहों  पर  भ्रफसरों  को  शिक्षण  देने  का
 काम  किया  जाता  है  तब  सरकार  की  यह
 नीति  किस  भ्राधार  पर  बनी  है  कि  पिछले
 आर-पांच  सालों  में  भौर  तरीकों  से  तैमार ईये
 इन  अफसरों  को  आज  बेकार  करके,  उनको
 झपने  काम  से  हटा  कर  जिन  लोगों  ने  असल
 में  दो  लड़ाइयों  में  भपनी  काबलियत  दिखाई
 है  उनको  भ्रपनी  जगहों  से  ह्ढा  कर,  उनको
 बेकार  करके  दो  तिहाई  जगहों  पर  नये
 लड़कों  को  अौर  खास  तौर  पर  पैसे  वाले  लोगों
 के  लड़कों  को,  भमीर  लोगों  के  लड़कों  को
 लगाया.  जाये  ?  यह  कैसी  नीति  सरकार  ने
 बनाई  है  ?  क्‍या  मंत्री  महोक्य  इसका
 खुलासा  करये  ?

 recrul  progr:
 All  these  persons  are  recruited  on  @
 competitive  basis.  It  is  wrong  to  sug-
 gest  that  only  children  or  rich  people find  entry  into  these  institutions,  It  is
 an  all-India  competition.  To  my  per-
 sonal  knowledge,  a  very  large  percen-
 tage  of  boys  of  persons  of  average  in-
 come  also  apply  and  they  are  selected
 and  given  training..  At  the  time  of
 training  there  is  no  additional  ex-
 penditure.  So,  it  is  wrong  to  suggest that  cadets  or  their  parents  have  to
 bear  the  expenditure  at  that  time.

 oft  करनें स्हीस  :  जो  पूछा  है  उसका  भाष
 जवाब  नहीं  दे  रहे  हैं  ?

 Mr.  Speaker:  ‘You  may  not  agree with  the  answer,  I  agree.  It  may  not
 be  satisfactory,  but  you  have  an
 answer  to  the  question.

 करी  फर्ले  श्डोस  :  मेरा  एक  व्यवस्था  का
 प्रश्न  है

 शमी  शामसेवक  चाबव :.  मेरा  एक  व्यवस्था
 का  प्रश्न है  1 प्रश्न  करने  का  च  होता है  कि
 उसका  उत्तर  भाये  ।  उन्होंने  कहा  है  कि
 उसका  उत्तर  आये  1  उन्होंने  कहा  है  कि
 गरीब  भ्रमीर  दोनों  के  बच्चे  होते  हैं।  सवाल
 सीधा  &  कि  दो  तिहाई  लोग  जो  पहले  काम
 कर  चुके  हैं  उनको  छांट  कर  और  नये  लड़कों
 को  उनके  स्थानों  पर  लगाना  क्या  न्यायसंगत
 है  ?  सीधा  सवाल  है  |  इसका  जवाब  नहीं
 शाया  है  t

 Mr.  Speaker:  There  is  no  point  of
 order.  The  hon.  Member  may  re-
 sume  his  seat.

 Shri  Ranjeet  Singh:  At  the  very
 beginning,  Sir,  I  would  request  you to  permit  me  to  ask  two  or  three  sup-
 plementaries,  instead  of  just  one.  My
 request  is  based  on....

 Mr.  Speaker;  In  that  one  supple-
 mentary  he  can  say  (a),  (b),  (०)  and
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 (a).  Certainly,  that.  is  permitted,  but
 not  three  supplements

 An  hon,  Member;  Three  in  one.
 Shri  Ranjeet  Singh:  There  is  one

 reason  why  I  am  making  this  request.
 Firstly,  I  will  give  a  little  background
 to  my  question.

 Mr,  Speaker:  No,  please.
 Shri  Ranjoet  Singh:  Please  permit

 me.  I  have  experience  of  the  army.  I
 left  it  only...  (Interruptions)

 Mr.  Speaker:  If  the  hon.  Member
 addresses  the  Chair,  instead  of  the
 Members,  there  will  be  less  of  trouble.

 Shri  Ranjeet  Singh:  Sir,
 shouting.

 they  are

 Mr.  Speaker:  Even  if  they  are
 shouting,  he  should  address  the  Chair.
 I  will  not  allow  any  introduction  or
 background  of  hig  knowledge  or  con-
 nection  with  the  army.  I  want  him  to
 come  to  the  question  straight.

 Shri  Ranjeet  Singh:  Very  recently
 China  hag  thrown  a  challenge  at  us
 from  which  ]  will  read  (At  one  sent-
 ence.  I  am  reading  from  the  letter  of
 the  27th  January  from  the  Govern-
 ment  of  the  Peoples’  Republic  of
 China  to  the  Congress  Government.

 It  says  in  that  letter  in  paragraph  2:
 “This  is  a  shabby  trick  worth

 no  refutation.  Moreover,  in  its
 note  the  Indian  Government
 again  mixed  up  the  illegal
 ‘McMahon  Line’  with  the  bound.
 ary  between  China  and  India  in
 an  attempt  to  legalize  this  ille-
 gal  line.  This  is  an  idle  dream
 which  will  never  come  true.”

 Look  at  this  challenge  that  China
 has  thrown  at  us,  We  are  facing
 perpetual  danger  from  that  country.
 Under  these  circumstances,  is  it  mot
 a  fact  that  more  than  4.500  emerg-
 ency  commissioned  officers  of  EC-2
 and  EC-2  forces,  most  of  whom

 a
 £
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 have  had  invaluable  battle  experi.
 ence—battle  experience.  is  the  acme
 of  training;  mo  amount  of  training in  the  IMA  or  at  Khadekvasla  can
 give  them  the  same  experierice;  the
 army  is  built  on  its  battle  hardened
 men—in  Operation  ABLAZE  and
 operation  RIDDLE  will  be  released  this
 year  alone  along  with  another  500  re-
 gular  officers  who  will  be  retired,
 whereas  the  output  of  the  IMA  and  the
 OTS  will  be  far  less  than  this  number,
 thus  weakening  our  army  consider-
 ably  by  reducing  the  strangth  of  offi-
 cers  to  number  far  below  the  required
 strength  at  a  time  when  the  army  is
 already  short  of  officers  by  as  much  as
 20  per  cent?  Is  it  also  not  a  fact....
 (Interruption).

 The  only  danger  is  that  of  my  long
 question  he  may  miss  half  in  hearing
 understand  only  half  of  what  he  has
 heard  and  reply  to  only  half  of  what
 he  has  understood.

 Ig  it  also  not  fact  that  though  the
 duties  of  officers  in  the  Border  Secu-
 city  Force  are  the  same  as  in  the  Re-
 gular  Army,  out  of  900  EC  officers
 who  wanteq  employment  in  the  BSF
 Only  300  have  een  selected  for  in-
 terview?  Is  it  also  not  unjust  and  ua~
 fair  to  reject  battle  experienced
 officers  through  a  short  inteiview
 when  they  had  been  selected  by
 Selection  Boards  after  prolonged
 tests?

 This  is  my  question.  I  would  re-
 quest  you  to  elicit  from  him  a  full
 reply.

 Mr.  Speaker:  Please  sit  down  now.
 He  will  give  an  answer  to  the  extent
 possible.  It  was  a  long  question.

 Shri  Ranjeet  Singh:  Let  him  give  a
 lone  answer,  We  are  ready  to  hear  it.

 Mr.  Speaker:  We  cannot  spend  all
 the  time  on  questions.

 Shri  Swaran  Singh:  We  are  con-
 scious  of  the  threat  to  our
 from  our  neighbours,  both  in  the  north
 as  well  as  in  the  west  and  the  east; that  is,  both  from  China  and  Pakistan,
 All  our  defence  preparations  and  our
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 arrangements  are  based  on  taking  a
 view  and  after  nakigg  an  assessment of  this  threat.  So,  I  would  like  to
 wasure  the  hon.  House  and  the  country

 we  are  very  conscious  of  these
 dangers  and  it  will  be  our  endeavour
 to  keep  ourselves  in  a  state  of  pre-
 paredness.  to  meet  any  threat-fo  our
 antegrity  and  sovereignty.
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 Sbrimati  Sharda  Mukerjec:  In  his

 statement,  the  hon,  Minister  has  mene
 tioned  that  one-third  of  the  officers
 wil)  be  reléased  now  and  two-thirds
 will  3  don  a  phased  prog-
 ra  This  phased  ive
 most  dangerous  thing.  After  the  last
 War,  the  phased  programme  went  on
 for  45  years.  May  I  know  from  the  hon.
 Minister,  firstly,  what  is  the  average
 age  of  the  officers  who  have  been  re-
 leaseg  and,  secondly,  has  the  Govern. On  the  cific  point  relating  to  the

 mney  commissioned  officers,  in
 this  question  he  has  asked  two  or  *hree
 things.  Wirstly,  it  is  true  that  some
 ‘of  the  emergency  commissioned  offi-
 cers,  just  as  regular  commissiced
 Officers  and  short-service  commissioned
 ‘officers,  did  have  battle  experience
 and  some  of  them  have  even  received
 ‘decorations.  We  take  into  considera-
 tion  the  experience  and  the  decora-
 tions  and  awards  when  those  cases
 are  considered  for  the  award  of  per-
 manent  commissions.  Those  factors
 are  taken  into  consideration  and  we  do
 attach  importance  to  battle  training
 and  their  performance  at  the  time  of
 battle.

 It  is  in  the  interest  of  maintaining
 the  army  both  young  and  _  efficient
 that  there  should  not  be  an  age  block
 at  a  particular  level  but  the~e  should
 be  ishing  b:  7
 people  with  more  intensive  training
 and  with  better  opportunities.  It  is
 really  in  the  interest  of  keeping  the
 army  trim  and  ready  and  that  is  the
 basic  consideration  that  prevailed  with
 my  disti  ed  pred  when
 this  decision  was  taken  to  introduce
 short-service  commissions  also  so  that
 there  should  be  a  constant  replenish-
 ‘ing  at  a  particular  age  level  by  young
 people  who  can  perform  their  duties
 well,  All  these  factors  are  taken  into
 consideration,  For  those  who  have  to
 eave  jobs,  as  I  have  said  already,  we
 try  to  find  jobs  for  them  in  the  Gov-
 ernment,  Public  Undertakings  and
 State  Governments.  That,  I  think,  is
 the  best  from  the  country’s  point  of
 view  and  also  from  ¢lie  individuals’
 wpotnt  of  view.

 ment  got  any  king  of  a  programme
 regarding  either  compensation  or  pen- sion  for  the  officers  who  are  relea-
 sed?  Let  me  make  out  the  difference
 here.  These  officers  are  not  conscrp-
 ted  men;  they  are  Emergecy  Com-
 mission  men.  Therefore,  would  the
 hon.  Minister  give  us  some  idea  ag  to
 whether  they  have  arrived  at  any  de-
 finite  programme  regarding  their
 compensation  or  pension  which  these
 Yveleased  officers  will  get?

 Shri  Swaran  Singh:  Abbut  the
 phased  programme,  that  is  contained
 in  the  statement  itself,  that  they  are
 intended  to  be  released  in  four  batches
 during  the  years  967  to  1970  About

 tion  or  pensi  the  Emer-
 gency  Commissioneg  officers  are  aot
 entitled  to  any  pension.  But  there  are
 certain  rules  about  the  notice  period
 and  that  is  the  only  thing  that  is  paid
 to  them,
 @shrimati  Sharda  Mukerjee:  Sir,

 this  phaseq  programme  which  was
 brought  up  after  the  last  War—it  was
 the  same  thing  that  within  the  next
 three  years,  so  many  officers  will  be
 released—-was  carried  over  a  period  of
 5  years  and  at  the  end  of  5  years,
 there  was  still  Emergency  Commission
 in  the  sense  that  they  were  still  not
 entitled  to  pens’  or  any  compenss
 tion,  That  is  the  difference  I  am
 making.

 Shri  Swaran  Singh:  I  take  note  of
 this  and  I  will  ensure  that  that  in-

 if  is  not
 Shri  Hem  Baetaa:  Sir,  the  Hander-

 gon-Brooks  Report  on  NEFA  Debacle
 has  seid
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 A  nhon.  Member:  How  do  you

 know  it?
 Shri  Hem  Barua:  A  summary  of  it

 was  placed  on  the  Table  of  the  House.
 The  Handerson-Brooks  Report  on

 NEFA  Debacle  has  pointedly  saiq  that we  suffered  the  debacle  against  the
 Chinese  only  because  of  the  fact  that
 our  officers  in  command  did  not  have
 the  requisite  experience.  On  the
 other  hand,  neither  China  has  give  up
 her  claim  on  NEFA  nor  Pakistan  has
 given  up  her  claim  on  Kashmir,  Then,
 the  hon.  Minister  said  about  the  youth
 and  experience,  Youth  and  experience
 do  not  go  together.

 ro  शास  सनोहर  लोहिया  :  श्री  नाथपाई
 में  ये  दोनों  चीजें  हे  ।

 Shri  Hem  Barua:  Shri  Nath  Pai  is
 an  exception,

 Whatever  that  might  be,  when
 Pakistan  attackeq  us,  we  threw  our
 young  officers  into  the  battle  field  and
 we  suffered  heavy  losses  of  officers.

 Shri  Inderjit  Mathotra:  They  fought
 valiantly.

 Shri  Hem  Barua:  But  at  the  same
 time,  we  suffered  heavy  losses.

 In  the  context  of  that,  may  I  know
 why,  instead  of  throwing  these  Emer-
 gency  Commission  personnel  to  the
 streets  who  responded  to  the  call  &
 the  nation,  who  are  patriotic  and  who
 have  more  experience  also,  and  who  are
 valiant  and  have  courage  like  you,  Sir,
 the  Government  did  not  absorb  them;
 or  have  the  Government  chalked  out  a
 plan  to  gainfully  employ  them  in  the
 different  services  of  the  country?

 Mr,  Speaker;  He  may  answer  again.
 Repetition  is  good.

 Shri  Swaran  Singh:  I  would  like  to
 say  that  we  should  pay  a  tribute  to
 our  young  officers  who  did  not  care
 for  their  lives  and  in  a  very  brave  and
 courageous  manner,  led  their  troops
 and  exposed  themselves  to  the  risk,
 That  is  a  glorious  chapter  in  our  his-
 tory,  of  whih  we  should  always  be

 ele
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 proud  and  a  referene  should  be  made im  that  context  rather  than  in  the  con- text  which  the  hon,  Member  has  put. We  take  into  consideration  nee,
 youth  and  valour  and  after  taking  all these  things  into  consideration,  in  the
 interest  of  keeping  our  Army  in  good
 trim,  these  decisions  have  been  taken,
 ang  I  would  like  to  assure  that  even
 about  their  personal  problems,  we
 are  anxious  to  do  as  much  as  we  can.
 Now  that  there  are  State  Govern-
 ments  in  which  many  of  the  Opposi- tion  parties  are  represented,  I  would
 appeal  to  them  to  use  their  good  offi-
 ces  to  find  alternative  employment  for
 them  even  in  those  State  Govern-
 ments.

 hri  D.  0.  Sharma:  As  described
 by  the  hon.  Defence  Minister—I  cong-
 ratulate  him  on  that.

 Shri  M,  R.  Krishna:  It  has  not  been
 done.  Why  does  he  congratulate  him?

 Shri  D.  C.  Sharma:  He  has  said
 that  the  threat  from  China  to  our
 country  continues.  and  the  threat  from
 Pakistan  to  our  country  continues.
 In  view  of  these  two  simultaneous
 threats....

 An  hon.  Member:  Perpetual  threats.
 Shri  D.  0.  Sharma:..aimost  perpe-

 tual  threats,  to  the  integrity  ana
 sovereignty  of  this  country,  may  I
 ask  the  hon.  Defence  Minister  if  ne
 was  justified  in  painting  such  a  aep-
 resSing  picture  about  the  future  os
 these  emergency  commissioned  officers
 and  after  having  done  so,  does  he  ex-
 pect  that,  when  we  are  again  in  nee@
 of  emergency  officers,  valiant,  cour-
 ageous  and  brave  young  men  will
 come  forward  to  man  our  forces  when
 they  know  that  they  have  a  phased
 programme,  as  the  lady,  Member
 said—in  the  phased  programme,  the
 last  was  enternity—when  they  know
 that  they  have  no  compensation?  Is  it
 not  a  fact  that  this  is  a  picture  which  is
 going  to  dampen  the  spirits  of  the
 youth  of  this  country  for  taking  emer-
 gency  commissions?

 Shri  Swaran  singh:  I  am  sorry  if  2
 pointed  a  depressing  picture.  It  is  nota
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 h  be

 the  minds  of  critics  and  doubters
 than  in  the  minds  of  our  youth  and
 our  people.  I  have  absolutely  no

 a  moment  of  crisis,  the

 was  the  response  on  emergency  com-
 maission  basis.  There  were  patriotic
 considerations  in  that  response  and

 ti  will  r  in  vatid
 even  in  any  future  emergency.

 डा०  र्म  मनोहर  सोहिया  :  तब  जैसा
 न  कर  देना  |  ग्रेटर  रेस्यांस  |  श्रगर  तब  जैसा
 रहा  तब  तो  देश जहनुम  में  चला  जायेगा

 Shri  Surendranath  Dwivedy:  When
 cy  ioned  officers  were

 recruited,  no  conditions  were  imposed
 but  in  the  year  1966,  there  were  some
 amendments  as  a  result  of  which  they
 have  imposeq  a  condition  of  reserve
 Hability  of  ten  years.  Would  the  Gov-
 ernment  waive  this  liability  since
 they  are  so  anxious  to  see  that  their
 services  are  utilised  properly?

 Shri  Swhran  Singh:  It  is  true  that  at
 the  time  they  were  recruited  in  the
 emergency  commission,  this  liability  of
 compulsory  service  for  a  certain  period
 or  upto  a  certain  age,  whichever  is
 earlier,  was  not  there.  This  has  been
 imposed  later  on  be:  e  we  thought
 that  they  would  also  have  an  oppor-
 tunity  of  service  and  the  country
 could  also  rely  upon  their  training.  I
 will  examine  the  suggestion  put  for-
 ward  by  the  hon.  Member  and  if  there
 ts  any  change,  I  will  inform  the  House,

 Mr.  Speaker:  This  is  an  important
 question.  That  is  why  I  have  allowed
 about  35  for  this  jon.  If
 more  Members  want  to  put  questi

 I  think  that  homage- is  not  a  substitute  for  a  living  wage?
 Mr.  Speaker:  I  do  not  think  that

 the  hon.  Minister  should  answer  it.
 Shri  Swaran  Singh:  That  is  not  our

 Policy.
 की  ao  मो०  बनों  :  मैं  यह  जानना

 चाहता  हूं  कि  एक  तरफ  तो  भयूब  साहब  का
 यह  स्टेटमेंट  आया  है  कि  जिसमें  उन्होंने  साफ-
 तरीके  से  कहा  है  :

 “President  Ayub  Khan  of  Pak-.
 istan  declared  today  that  Pakistan:
 will  not  reduce  its  army  strength:
 because  of  India’s  attitude,  accord-
 ing  to  Radio  Pakistan.  he  said,
 Pakistan  had  enlarged  ang  streng- thened  its  Army  for  a  particular
 purpose,  to  fight  back  the  growing
 threat  against  her  border;  so  long
 as  the  threat  was  there,  Pakistan
 could  not  afford  to  reduce  its
 Army.”.

 तो  इससे  यह  बात  साफ  जाहिर  होती  है  कि
 उन्होंने  कोई  अपनी  भार्मी  रिड्यूस  नहीं  की
 है  लेकिन  हम  लोगों  ने  ऐसा  किया  है।  पिछली
 दफा  चहवाण  साहब  ने  कहा  था  कि  उनको
 झालटरनेटिव  जाब  देने  की  कोशिश  की
 जायगी  ।  तो  जिस  तरह  से  कोई  मंत्री  हार
 जाय  या  कोई  स्पीकर  साहब  स्पीकर  न  रहें
 तो  उनको  गवर्नर,  एम्बैसेडर  वगेरह  फौरत
 बना  दिया  जाता  है

 Mr,  Speaker;  What  is  al)  this  ques-
 tion?

 Shri  8.  M.  Banerjee:  Iam_  asking
 about  alt

 I  have  no  objection.  Now,  Shri  A.
 Dange.

 Shri  S.  A.  Dange:  May  I  know
 whether  it  is  the  policy  of  Government
 to  allow  run-away  Generals  to  write
 books,  publish  books  and  earn  dolar,
 and  to  reward  people  who  have  fought
 well  with  unemployment  and  dry

 ive  jobs.  The  same  con-
 tion  that  lies  to  the  others

 should  be  applied  in  the  case  of  tnese
 persons  also.

 Mr.  Speaker:  Now,  we  shall  take
 up  the  calling-attention-notice.  Shri
 Chintamani  Panigrahti.

 Shri  8,  M.  Banecjoe:  The  first  part.
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 wf  my  question  at  least  may  be  re-
 pied  to.

 Mr.  Speaker:  I  have  gone  on  to  the
 mext  item,  I  am  sorry.

 ‘WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Bokaro  Steel  Project
 *32l,  Shri  Sezhiyan:  Will  the  Min-

 ister  of  Steel,  Mines  and  Metais  be
 pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  with  the  Soviet  Govern-
 ‘ment  has  been  finalised  on  the  con-
 struction  of  the  Bokaro  Steel  Project;

 (b)  if  so,  the  cost  of  each  stage  of
 the  project;  and

 (c)  the  extent  of  reduction  in  cost
 as  compared  to  the  original  project
 report  submitted  by  Soviet  experts?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  Yes,

 ‘Sir.
 (b)  and(c).  A  statement  is  placed

 on  the  Table  of  the  House.  [Placed
 in  Library,  See  No.  LT-30/67].

 Export  of  coal  to  Japan
 $325  Shri  8.  C.  Samanta:

 Dr.  P.  Moondal:
 Will  the  Minister  of  Commerce  be

 spleaseq  to  state:
 (a)  whether  Government  have  set

 up  a  Panel  for  exploring  possibilities
 of  export  of  coal  to  Japan  and  other
 countries;

 (b)  if  so,  the  composition  and  terms
 of  reference  of  the  panel;  and

 (९)  the  expectations  regarding  the
 export  of  coal  and  the  grades  that  cen

 ‘be  made  available  for  earning  foreign
 exchange?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (c).  The
 Study  Group  for  exports  of  Coal  had,
 inter  alia  ded  the  setting  up
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 to  the  Government  as  te  which  ase:
 the  collieries  and  coals  that  may  be
 Projected  for  exports,  in  particular  to
 Japan,  and  the  probable  impact  of  the
 export  of  prime  coking  coal  (Grade  A
 to  C)  on  steel  plants.  The  Govern-
 ment  have  ted  the  r  menda-
 tion  and  have  da  Standing
 Group  consisting  of:—

 i)  Coal  Controller  Chairman
 ii)  Deputy  Regiona)  Manager,..  Member (  uf  C.,  Calcutta.

 Giiij  Coal  Mining  Adviser,  Member Department  of  Mines Metals
 (ivj  A  representative  of  the  Member

 Department  of  Iron  &  Steel.
 The  recommendations  of  the  Study

 Group  and  the  views  of  concerned
 Departments  of  Government  on  the
 different  grades  and  qualities  of  coal
 for  export  are  under  examination  by
 the  Government.

 Development  of  Mining  of  Minerals
 "326,  Dr.  P.  Mondal:

 Shri  S.  C.  Samanta:
 Will  the  Minister  of  Steel,  Mines  and

 Metals  be  pleased  to  state:
 (a)  the  steps  taken  for  providing

 financial  assistance  for  the  develop-
 ment  of  mining  of  minerals;  and

 (b)  whether  there  is  any  proposal
 to  allow  Mortgage  of  mining  leases  for
 loans  from  banks  and  other  financial
 institutions?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)
 The  existing  institutions  for  providing

 to  the  mining  in-
 dustry  are  Industrial  Finance  Corpora-
 tion,  the  finance  corporations  of

 Fae State  Gov:  ts  and  the  schedw
 banks.  The  Minerals  and  Metals
 Trading  Corporation  of  India  Limited
 are  also  granting  loans  to  certain  mine
 owners  against  contracts  for  supply  of
 ore  for  hase  of
 equipment  and  to  provide  for  deve-

 of  mines,  construction,  of  ap- -of  a  gmail  Standing  Group  to  report  proach  roads  and  private  rail  tracks
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 to  the  mines,  construction  igh-
 bridges,  etc.  Recently,  a  Study  Group

 consti!  ques-
 tion  of  finance  for  mining  industry

 sarily  relate  to  contributions  made
 during  the  period  from  ist  April,  966
 to  $ist  March,  967  and  in  some  cases

 This  Group  has  made  certain  proposals
 for  liberalising  the  condition  for  grant
 of  credit  to  mining  industry  and  in-
 troducing  in  the  ercial  opera-
 tions  of  the  banks  and  other  finance
 institutions  a  bias  in  favour  of  mining
 industry.  These  proposals  are  under
 consideration.

 (b)  Under  the  Mineral  Concession
 Rules,  1960,  mortgage  of  mining  leases
 is  permissible  for  taking  loans  from
 financial  institutions  like  Industrial
 Finance  Corporations  or  from  the
 scheduled  banks.

 Contributions  made  to  Political  Parties
 by  Companies

 "३27.  Shri  Chintamani  Panigrah!:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  C  y  Affairs  be

 pleased  to  state  the  contributigns  made
 to  the  various  political  parties  by
 Companies  from  the  ist  April,  966  ६०
 3ist  March,  19677,

 The  Minister  of  Industrial  Develop-
 ‘ment  and  Company  Affairs  (Shri  F.A.
 Ahmed).  From  the  returns  furnished
 by  eight  out  of  the  sixteen  Registrars
 of  Companies,  party-wise  break-up
 of  the  political  contributions  by  com-
 panies  as  disclosed  in  their  profit  and
 loss  accounts  filed  with  the  Registrars
 during  the  period  from  Ist  March,
 966  to  28th  February,  2967  is  as
 below:

 Total  amount  of Name  of  the  Party
 conte  ation

 i.  Congress  6,27,538°
 2.  Swatantra  13,320
 3.  Jan  Sangh  2,488
 4.  PSP.  2,030
 5.  S.S.P.  1,021
 6  LN.T.U.C.  500
 7.  Hindu  Maha  Samiti  21
 8.  Akali  Dal  30

 6,468,026
 cial As  years  vary

 widely,  these  figures  fo  not  necess-

 may  include  contr:  th  made  ear-
 lier.  The  profit  and  loss  accounts  of

 for  financial  years  ending
 after  30th  June,  1966,  which  may  con-
 tain  a  part  of  the  desired  information,
 may  not  have  been  submitted  yet  to
 Registrars  of  Companies  in  many  cases
 as  the  maximum  period  available  to
 the  ies  for  submission  of  such
 accounts  after  the  closing  of  the  ac-
 counting  year  may  extend  to  ten
 months  after  the  closing  date.

 Diesel  Locomotive  Workshop
 Varanasi

 328.  Shri  C.  Janardhanan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  ract  that  the
 Diesel  Locomotive  Workshop,  ्
 ig  threatened  with  closure  due  to
 financial  crisis;  and

 (b)  if  so,  the  steps  taken  to  meet
 the  crisis?

 The  Minister  for  Raflways  (Shri  ९,
 M.  Poonacha):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Consolidation  of  Company  Law
 9329,  Shri  D.  com  Sharma:

 Shri  Ram  Kishen  Gupia:
 the  Minister  of  Industrial

 and  C  Affairs  be
 pleased  to  state

 (a)  whether  the  need  to  consoli-
 date  Company  Law  to  make it  an  effec-
 tive  instrument  to  achieve  its  objec-
 tives  and  to  eradicate  the  evils  in  the
 field  of  inistration  has
 been  examined;

 (b)  if  so,  the  result  thereof;  and
 (c)  the  steps  proposed  to  be  taken

 fn  the  matter?

 will

 F.  A.  Ahmed):  (a)  and  (b).  Provi-
 sions  of  the  Company  Law  were  con-
 solidated  only  eleven  years  ago  and
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 the  Companies,  Act,  956  was  passed
 keeping  the  social  economic
 jectives  in  view.  Its  provisions  are
 continuously  under  review  and  amend-
 ing  Acts  were  passed  in  1960,  963  and
 965  to  eradicate  evils  and  remove
 leopholes  which  came  to  notice.

 (e)  Criticisms  and  suggestions  from
 all  possible  sources  are  taken  careful
 note  of  in  the  Department  and  ex-
 amined.  If  the  need  arises  for  bring-
 ing  about  any  further  changes,  neces-
 sary  amendments  will  be  taken  up  at
 the  appropriate  time.

 Preduction  in  Three-wheeler  Vehicle
 Industries

 #330,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Sbri  Khagapathi  Pradhani;:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Industrial  Deve-
 Company  Affairs  be

 Pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 production  in  the  three-wheeler  vehi-
 cle  industries  has  gone  down;

 (b)  if  so,  the  reasons  therefor;  and
 (९)  the  steps  taken  in  this  regard?
 The  Minister  of  Industrial  Develop-

 meat  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Yes,  Sir.  The  produc-
 tion  Three-wheelers  has  gone  down
 to  some  extent.

 (b)  and  (c).  The  fall  in  production
 is  primarily  due  to  the  reduced  alloca-
 tion  of  foreign  exchange  made  to  the
 industry  last  year  on  account  of
 foreign  exchange  difficulties.  This
 industry  has  now  been  included  in
 the  list  of  industries  eligible  for  assis-
 tance  inst  the  Int  tional  Deve-
 lopment  Agency  Credit  and  has  been
 released  foreign  exchange  for  the
 import  of  components/raw  materials
 to  the  extent  of  full  utilization  of  the
 installed  capacity.  In  view  of  this,  it
 is  anticipated  that  the  production  of
 three-wheelers  will  pick  up
 this  year.
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 Factery  in  Kenya  with  India’s  Colla.

 द... द  Shri  Onkar  Lal  Berwa:  Wilt
 the  Mini:  of  Comme:
 to  state:

 (a)  whether  it  is  a  fact  that  a  Bom-
 bay  firm  will  help  in  the  establish-
 ment  of  a  Crown  Cork,  Cork  Disk,
 Gaskete  and  Cetk  Liners  Factory  in
 Kenya;

 (७)  if  so,  the  terms  of  the  agree-
 ment;  and

 (c)  ho.  ma  y  more  factories  are
 Proposed  to  he  set  up  in  Kenya  with
 the  Indian  collaboration  in  the  near
 future?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  Yes,  Sir.

 (Shit

 (b)  According  to  the  arrangements
 approved,  the  Indian  collaborator  witt
 supply  from  India,  indigenous  capitat
 goods,  ipment,  tools,  structurals
 etc.  wo  Lb.  36,000  towards  their
 share  capital  in  the  proposed  venture.
 Besides,  the  Indian  party  will  make
 available  the  requisite  technical  know-
 how  required  for  the  setting  up  of
 the  project  and  also  provide  for  the
 training  of  the  local  technicians  im
 their  works  in  InA*»,

 (c)  Apart  from  *  +  project  which
 the  Hon’ble  Member  has  referred  to,
 the  Government  of  India  have  appro-
 ved  proposals  from  different  Indian
 industrialists.  for  the  establishment  of
 7  more  Joint  industrial  ventures  in
 Kenya.  One  of  these  for  ‘cotton  tex-
 tiles  is  already  in  production.
 Prices  of  Foodgraing  and  other  Com-

 modities
 $332,  Shri  Abdul  Ghani  Dar:

 Shri  Mohasin:
 ‘Will  the  Minister  of  Commerce  be

 Pleased  to  state:
 (a)  whether  it  ig  a  fact  that  in  the

 States  where  non-Congress  Ministries
 have  been  formed,  the  prices  of  food-
 gtains  and  other  commodities  have
 considerably  fallen;
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 (b)  if  so,  whether  Government  have
 analysed  the  reasons  which  led  to  the
 fall  in  prices;  and

 (c)  whether  any  report  has  been
 -called  for  from  the  said  non-Congress
 ‘Ministries  in  the  matter  for  guidance
 of  other  State  Governments?

 The  Minister  of  Commerce  (Shri
 ‘Dimesh  Singh):  (a)  Prices  of  food-
 eraing  and  other  commodities  both
 in  States  with  Congress  Governments
 and  Non-Congress  Governments  have
 recently  shown  a  mixed  trend  and
 the  prices  of  some  food-grains  have
 in  particular  exhibiteq  a  declining
 trend.

 (b)  It  is  usual  for  the  prices  of
 foodgrains  to  come  down  at  this  time
 of  the  year  as  the  stocks  held  back  are
 brought  into  the  markets  in  anticipa-
 tion  of  the  coming  of  rabi  crops  and
 to  avail  of  the  prevailing  prices.

 (c)  Does  not  arise.
 Export  of  Bristles  Vie  Nepal

 #335,  Shri  Surendranath  Dwivedy:
 ‘Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  some  Indian
 trading  houses  are  exporting  Bristles
 via  Nepal  to  European’  countries
 thereby  depriving  this  country  of  a
 good  amount  of  earnings  of  foreign
 exchange;

 (b)  whether  Government  propose  to
 atop  this  practice;  and

 (c)  the  action,  if  any,  taken  so
 far  against  those  who  have  indulged
 in  this  practice?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (०).  It  was
 brought  to  Government's  notice  that
 some  traders  were  exporting  bristles
 from  India  to  Nepal  for  re-export  to
 third  countries  thus  causing  loss  of
 foreign  exchange  to  India.  These
 complaints  were  looked  into  but  no
 specific  cases  could  be  detected.  How-

 पश्चिम  रेलथ  में  खंडनी
 *+३37.  डा०  राम  सगोहर  लोहिया  :

 शीदशिवसाझा  :
 की  रजी  राय  :

 क्या  रेलधे  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पश्चिम
 रेलवे  के  लगभग  40  असिस्‍टेंट  इन्सपेक्टर
 आफ  बक्से  को  मितब्ययता  के  भ्राधार  पर
 छंटनी  की  जायेगी  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  उनके
 प्रशिक्षण  श्रादि  पर  लगभग  डेढ़  लाख  रुपया
 व्यय  किया  गया  था;

 (ग)  क्‍या  सरकार  ने  यह  कार्यवाही
 करने  से  पहले  उन्हें  झन्य  रेलवे  में  नौकरी  देने
 की  संभावना  पर  विचार  किया  है  ;  भौर

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं?

 रेलवे  मंत्री  (भी  सी०  एम०  पुताचा)  :
 (क)  जी  हां।  झभी  तक  केवल  29  सहायक

 निर्माण  निरीक्षकों  की  छंटनी  की  गयी  है  तथा
 5  और  की  छंटनी  शीघ्र  होते  को  संभावना

 है  1

 (ख)  जी  हां  ।  34  सहायक  निर्माण
 निरीक्षकों  के  प्रशिक्षण  पर  बज़ीफे  के  रूप  में
 लगभग  1,05,000  रुपये  खर्च  किये  गये
 हैँ ।

 (7)  जी  हां  ।
 (घ)  सवाल  नहीं  उठता
 Import  of  Railway  Stores

 #338,  Shri  Jyotirmoy  Basu:
 Shri  A.  K.  Gopalan:
 Shri  0.  K.  Chakrapani:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  wheth  it  have ever,  as  a  prec:
 steps  have  already  been  taken  to
 prevent  exports  of  bristles  to  Nepal.

 imported  from  U.S.A.  large  quantities
 of  Railway  stores  during  1905-66
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 @)  if  80,  the  total  value  of  the
 stores  purchased  during  the  period;

 (c)  whether  Government  are  aware
 that  some  of  the  stores  could  be  pro-
 duced  in  this  country;  and

 Written  Answers

 (6)  if  so,  the  reasons  for  purchasing
 these  stores  from  abroad?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  and  (b)  Rail-
 way  stores  involving  foreign  hi
 payment  of  Rs.  6.6l  crores  only  were
 imported  from  U.S.A.  during  1965-66,
 whereas  the  total  value  of  stores  pur-
 chased  during  the  same  period  was
 Rs.  329°7  crores.

 (c)  The  stores  imported  from
 U.S.A.  referred  to  above  did  not  in-
 clude  any  itemg  produced  in  India  at
 the  time  they  were  ordered.

 (da)  Does  not  arise  in  view  of  (०)
 above.

 Venkatachelam  Committce
 *339,  Shri  S.  R.  Damani:  Will  the

 Minister  of  strial  Dev  t
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 Five  Year  Plan,  the  Government  of
 India,  at  the  instance  of  the  Plan-
 ning  Co!
 working  groups  to  draw  programmes
 on  different  aspects  of  th
 Ag  a  part  of  this  work,  the  sub-group
 on  small  scale  industries  was  ap-
 pointed  with  Shri  K.  V.  Venkatache-
 lam  as  the  Chairman.  This  sub-group
 considered  the  recommendations
 made  by  the  Committee  on  Dispersal
 of  Industries  for  formulating  its  own

 for  alization
 of  industries.

 In  the  meantime,  the  Rural  Indus-
 tries  Planning  Committee  of  the  P!an-
 ning  Commission  appointed  a  com-
 mittee  called  the  “Committee  on  In-
 centives  for  Rural  Industrialisation”
 with  Dr.  D.  K.  Malhotra,  Joint  Secre-
 tary  as  the  Chairman  in  December,
 1964,  (On  Dr.  Malhotra  taking  up an  U.N.  assignment  later,  Shri  K.  ्
 Venkatachelam  took  over  ag  the
 Chairman  of  the  Committee).  This.
 Committee  was  to  consider  the  incen-
 tives  required  for  accelerating  the

 and  Company  Affiirs  be  pleased  to
 state:

 (a)  whether  the  Venkatachelam
 Committee  has  submitted  its  recom-
 mendations  for  suggesting  special  in-
 centives  for  backward  areas;

 (b)  if  so,  whether  the  said  Report
 hag  been  scrutinised  and  if  so,  Gov-
 ernment’s  decision  thereon,  and

 (c)  if  not,  when  the  Report  is  ex-
 pected  to  be  submitted?

 The  Minister  of  Industrial
 anq  Company  Affairs  (Shri

 F,  A.  Ahmed):  (a)  and  (b).  Yes,  Sir.
 The  Committee  on  Dispersal  of  In-
 dustries  (commonly  known  as  Venka-
 tachelam  Committee)  submitteq  its
 report  in  December,  96l.  While  the
 recommendations  of  this  Commit-
 tee  were  under  consideration  in  con-
 sultation  with  the  other  Ministries

 d,  the  tional  emergency
 was  declared  ang  it  was  felt  that  fur-
 ther  consideration  might  be  deferred
 for  the  time  being.  Later,  in  connec-
 ion  with  the  drafting  of  the  Fourth

 Deve-

 de  of  industries  in  se'ected
 rural  industries  project  areas.  This
 Committee  submitteq  its  report  in
 June,  1966.  In  making  their  recom-
 menations,  this  Committee  also  con-
 sidered  the  recommendations  of  the
 earlier  Committee  on  Dispersal  of
 Industries  and  came  to  the  conclusion
 that  the  concessions  and  incentives
 suggested  in  the  report  should  be
 admissible  to  small  scale  units  in  49
 rura!  industries  project  areas  cnly
 during  the  Fourth  Five  Year  Plan
 Period.  The  recommendations  of  this
 latter  Committee  are  under  considera-
 tion  of  the  Planning  Commission.

 (c)  Does  not  arise.
 Shift  from  Industrial  Policy  Resolu-

 tion
 °240.  Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Industrial  Deve:
 t  Company  Affairs  be

 pleased  to  state:
 (a)  whether  Government's  attention

 has  been  drawn  to  the  statement  of
 the  Industries  Minister  of  Kerala  in
 which  he  hinted  at  the  possibility  of
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 the  shifts  in  the  Industrial  Policy
 Resolution;

 (b)  whether  Government  have  got
 the  detailag  of  the  new  policy  to  be
 pursued  by  the  State  Government;  and

 (९)  how  far  the  proposed  new  in-
 dustrial  policy  of  Kerala  Government
 will  conform  to  the  overall  pattern  of
 the  Industrial  Policy  Resolution  of  the
 Central  Government?

 The  Minister  of  Industrial  Deve-
 and  Company  Affairs  (Shri

 FW.  A.  Ahmed):  (a)  and  (b).  A  news
 item  appearing  in  a  section  of  the
 press  has  come  to  the  notice  of  the
 Government  according  to  which  the
 Industries  Minister  of  Kerala  is  stated
 to  have  hinted  at  the  possibility  of
 a  shift  in  the  industrial  policy  of  the
 State  Government.  He  is,  however,
 stated  to  have  declined  to  give  the
 details  of  the  new  policy  which
 according  to  him,  is  still  under  State
 Govern:  Sco!  ration.  The
 news  item  does  not  mention  the  Indus-
 trial  Policy  Resolution  as  such.  No
 further  information  in  the  matter  is
 available  with  the  Government  of
 India.

 (c)  Does  not  arise.

 Manufacture  of  X-Ray  Tubes
 341,  Shri  P.  हू,  Deo:

 Sbri  G.  com  Naik:
 hri  K.  P.  Singh  Deo:

 Shri  A.  Dipa:
 Will  the  Minister  of  Industrial  Deve-

 and  Company  Affairs  be
 pleased  to  state

 (a)  whether  there  is  any  proposal
 to  manufacture  X-Ray  tubes  in  tne
 public  sector  in  India;

 (७)  if  so,  how  much  annual  saving
 in  foreign  exchange  will  be  made  as  a
 result  thereof;

 (९)  whether  it  is  also  proposed  to

 Bharat  Electronics  Limited,  Bangalore
 propose  to  manufacture  X-Ray  Tubes

 (b)  About  Rs.  47°60  lakhs  per
 annum,

 (०)  Yes,  Sir.
 (ad)  Yes,  Sir.  Details  are  under  ex-

 amination.
 Operating  Efficiency  of  Indian  Rail-

 ways
 4342,  Shri  K.  ह  Sinhg  Deo:

 Shri  D.  N.  Patodia:
 Will  the  Minister  of  Rallways  be

 pleased  to  state:
 (a)  the  reasons  which  are  standing

 in  the  way  of  increasing  the  efficiency
 of  operation  and  the  speed  of  the
 Indian  Railways  as  compared  to  other
 developed  countries  despite  the  very
 large  investments  in  the  recent  times;
 and

 (b)  the  steps  taken  to  improve  the
 norms  of  operation  of  the  Indian  Rail-
 ways?

 The  Minister  of  Railways  (Shri  C.M.
 Poonacha):  (a)  and  (b)  A  statement
 is  laid  on  the  table  of  the  Sabha,
 [Placed  in  Library.  See  No,  LT-3l/
 67).

 Khetri  Copper  Project
 9343,  Shri  D.  N.  Patodia:

 Shri  N.  EK.  Somani:
 Will  the  Minister  of  Steel,  Mines

 and  Metals  be  pleased  to  state:
 (a)  the  capital  outlay  that  was

 originally  estimated  some  years  back
 for  the  Khetri  Copper  Project  and  the
 latest  estimate  of  the  capita)  outlay
 ara

 has  been  prepared  for  this  pro-
 3  i

 (b)  the  period  during  which  this
 project  was  originally  estimated  to  be
 completed  and  the  period  which  Gov-

 now  ry  to
 have  any  foreign  collaboration  in  this

 roject;  and
 (d)  if  80,  the  main  features  thereof?

 plete  the  project;
 (c)  if  the  completion  of  the  project

 is  likely  to  take  a  longer  time,  the
 reesons  therefor;  and



 हि:
 (ad)  whether  the  estimated  total  out-

 put  of  the  project  on  completion  is
 in  the  of its  capital  outlay?

 and The  Minister  of  §
 Long:  Mere Metals  (Dr,  M.  Chenna  Reddy):  (a)

 The  capital  outlay  for  the  Khetri
 Copper  Project  for  the  production  of
 21,000  per estimated  in  962  was  Rs.  24°44  crores

 The  revised  capital  cost  for  the  en-
 ilarged  project  which  will  produce
 31,000,  tonnes  of  copper  metal  per annum  (21,000,  tonnes  from  Kohetri-
 -ang  10,000  tonnes  from  the  ore  at
 Kolihan)  along  with  the  Sulphuric
 Acid  and  Fertiliser  Plant  is  estimated

 .at  Rs,  73°52  crores.

 (b)  Originally  it  was  proposed  to
 complete  the  project  by  1966,  It  is
 now  expected  that  it  will  be  commis-
 sioned  by  end  of  1969-70,

 (c)  The  delay  was  occassioned  by
 ‘non-availability  of  foreign  credit  to
 meet  the  foreign  exchange  require-
 ments  of  the  project.  Besides,  it  was
 also  decided  to  enlarge  the  scope  of

 ‘the  project  and  a'so  to  make  provi-
 sion  for  the  recovery  and  utilisation
 of  by-products  to  imporve  the  econo-
 mics  of  the  project.

 (d)  In  view  of  the  scarcity  of  copper
 metal  and  the  importance  of  develop-
 ing  indigenous  production  and  also  the
 ruling  prices  of  the  metal,  the  project
 is  considered  economic  even  at  the
 ‘revised  capital  cost.

 hooting  of  an  M.L.A.  (U.P.)  in
 running  Train

 9344,  Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Kishan  Gupta:

 Will  the  Minister  of  Railways  be
 “pleased  to  state:

 (a)  whether  it  is  a  fact  that  Shri
 Darbari  Lal  MLL.A.  (U.P.)  was  shot

 «dead  on  the  l6th  March,  3987  in  a  train
 near  Bhupia  Mau  Railway  Station,

 three  miles  from  Partapgarh
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 (b)  if  wo,  the  details  thereof;  and

 (०)  the  measure  Government  pro-
 Pose  ६०  take  to  prevent  such  incidents
 taking  place  in  the  running  trains?

 The  Minister  of  Railways  (Shri C.  M.  Poomacha):  (a)  Yes  Sir.
 (b)  Shri  Darbari  Lal,  MLA  accom-

 panied  by  his  friend,  a  Principal  of
 a  local  school,  left  Allahabad  by  357
 Up  at  10-35  P.M.  on  360  March  1967.
 He  was  sleeping  in  a  third  class  com-
 partznent.  Just  after  the  train  left
 Bhupia  Mau  Station,  it  was  stopped
 by  pulling  the  alarm  chain  at  about
 00-30  hours.  Some  persong  entered
 the  compartment  ang  fired  3  shots  at
 Shri  Darbari  Lal.  The  assailants  got
 down  and  disappeared  in  the  fields
 under  cover  of  darkness.  Shri  Darbari
 Lal  was  taken  to  Partapgarh  station,
 given  medical  aid  and  then  sent  to
 Civil  Hospital  where  unfortunately  he
 expired.

 (c)  Maintenance  of  law  and  order
 in  railway  premises  as  a'so  safety  and
 security  of  railway  property  and  life
 and  property  of  passengers  and  rail-
 way  ees  is  the  re:  ibility  of
 the  State  Government  ang  the  State
 Government  Railway  Police  and  close
 co-operation  as  required  is  maintained
 with  them  at  various  levels.

 Exoprt-oriented  Spinning  Mills
 0345.  Shri  Vasudevan  Nair:

 Shri  Cc  Janardhanan:
 bri  P.  0.  Adichan:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  regarding  the  location  of  the
 centrally  sponsored  export-oriented
 spinning  mills;  and

 (b)  if  so,  the  places  chosen  for  the
 same?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b)..  The
 question  of  location  of  Centrally  spon-
 sored  export-oriented  spinning  miils
 is  under  examination.
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 १३46,  Shri  R.  Barua:  Will  the  Min-
 tater of  Commerve  be  pleased  to  state:

 (a)  whether  India’s  trade  with  East
 European  countries  has  perceptibly
 declined  in  the  recent  months;  and

 (by  if  8०,  the  steps  taken  to  check
 the  dec’ine  and  the  result  thereof?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.  The
 trade  registered  progressive  increase
 from  August,  966  onwards,  although
 there  wag  some  decline  in  the  month
 of  November,  as  can  be  seen  from  the
 attached  statement,  which  can  be
 treated  as  casual.  [Placed  in  Library.
 See  No.  LT-32/67).

 (b)  Does  not  arise.

 ह |; ल  मात्तीव  टिकट  निरीक्षण  कर्मचारी
 परिषद्‌

 +347.  शी  सोहत  स्वरूप  :  क्‍या  रेले
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  rf

 (क)  क्‍या  यह  सच  है  कि  अ्रखिल
 आरतीय  टिकट  निरीक्षण  कमंचारी  परिषद्‌
 जे  मांग  की  है  कि  उनके  वेतन  को  बढ़ाया  जाये
 तथा  उन्हें  रात  कर्य  का  भत्ता  दिया  जाये;
 आर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  की  क्‍या  प्रतिक्रिया  है  ?

 रेलवे  संत्री  10.8  सी०  एस०  पुताा)  =
 (क)  जी  हां,  प्रखिल  भारतीय  टिकट  जांच
 कर्मचारी  परिषद्‌  द्वारा  पारित  कुछ  प्रस्ताव
 मिले  हैं

 (ख)  टिकट  जांच  कर्मचारियों  के  लिये
 (नियत  किये  गये  मौजूदा  वेतनमान  वही  हैं
 जिनकी  सिफारिश  हिवीय  वेतन  झायोग  ने
 की  थो  v  ये  वेतनमान  उनके  विभिन्न  ग्रेड
 के  पदों  के  कार्यों  भोर  उत्त  रदायित्यों  के बिल्कुल
 अतुरूप  हैं  -  इसलिए  उनमें  संशोधन  कण्बे
 का  कोई  औचित्य  नहीं  है  a
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 जहां  तक  रात्रि  भत्ता  देने  का  अश्न  है,
 श्रम-संगठन  से  विचार-विमर्श  करने  के  बाद
 इस  सम्बन्ध  में  कुछ  विनिश्चय  किये  गये  हैं
 और  उन  पर  शीघ्र  अमल  किया  जायेगा  tv

 Railway  Restaurants  on  Southern  Rly.
 9348.  Shri  A.  Sreedharan:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  any
 proposal  under  consideration  to
 departmenta'ise  all  Railway  restau-
 rants  on  the  Southern  Railway;

 (b)  whether  it  is  a  fact  that  there
 have  been  frequent  complaints  about
 the  Railway  Restaurants  in  the
 Olavakkot  Division  on  the  Southern
 Railway;  and

 (९)  if  5०,  the  steps  taken  to  remedy
 the  situation?

 The  Minister  of  Railways
 C.  M.  Poonacha);  (a)  No,  Sir.

 (b)  Presumably  the  Hon.  Member
 is  referring  to  refreshment  rooms  in
 the  Olavakkot  Division  run  depart-
 mentally.  There  are  three  Vegetarian
 Refreshment  Roi  at  Erode,  Coimba-
 tore  arid  Ernakulam  stations  which
 are  under  departmental  management.
 Complaints  received  during  the  year
 966  in  respect  of  these  refreshment
 rooms  were  6,  3  and  3  respectively.

 (Shri

 (c)  All  these  complaints  were  en-
 quired  into  and  staff  held  responsible
 in  each  of  these  caseg  were  suitably
 dealt  with.  Supervision  has  also
 been  tightened  up  to  ensure  a  good
 standard  of  catering.

 Textile  Industry
 750.  Shri  George  Fernandes;

 Dr.  Ranen  Sen:
 Shri  J.  M.  Biswas:

 ‘Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  he  has  been  holding
 talks  with  the  representatives  of  the
 textile  industry  and  the  textile  work-
 era  on  the  problems  confronting  the
 textile
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 (b)  the  steps  outlined  by  him  to
 save  the  situation  in  the  textile  in-
 dustry  from  further  deterioration?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  As  a_  result  of  the
 discussions  which  Government  have
 had  recently  with  all  the  cotton  in-
 ferests  concerned,  the  fo'lowing  steps
 have  already  been  taken  or  are  pro-
 posed  to  be  taken:—

 (1)  A  Bill  has  just  been  introduced
 in  the  Parliament  for  converting
 into  an  Act  the  Ordinance  which
 was  promulgated  in  December,
 1966.  This  Ordinance  provided
 enabling  powers  to  the  Central
 Government  and  its  officers  to
 reduce  compulsorily  machine
 activity  in  our  mills  with  a
 view  to  effecting  savings  in  the
 use  of  raw  cotton  which  is.  in
 short  supply.

 (2)  Intensification  of  steps  already
 taken  to  secure  an  orderly  and
 fairy  distribution  of  the  limited
 supplies  of  raw  cotton,  both
 domestic  and  foreign,  which  are
 available.  These  steps  _  in-
 cluded  regulation  of  movement
 of  cotton  under  permits  issued
 by  the  Textile  Commissioner.
 stipulation  of  maximum  limits
 for  the  holding  of  cotton  stocks
 by  mils  and  requisitioning
 cotton  supplics,  wherever  ne-
 cessary  and  feasible.

 (3)  The  possibility  of  importing
 further  quantities  of  foreisn
 cotton  is  also  being  investigated.

 Location  of  Aluminium  Factory  in
 Maharashtra

 U1.  Shrimati  Sharda  Mukerjee:
 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  pub-
 lic  sector  aluminium  factory  is  to  be
 located  in  Maharashtra;

 (b)  if  so,  whether  the  site  for  the
 factory  has  been  determined;  and
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 (c)  the
 factory?

 estimateq  cost  of  the

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr,  Chenna  Reddy):  (a)  Yes,
 Sir.

 {b)  After  considering  in  cnsulta~'
 tion  with  an  Expert  Team  of  the  West  |
 German  Consultants,  Mls.  Vereignite  }
 Aluminium  Werke  (VAW)  the  various’
 factors  in  determining  the  location,
 such  as  technical  advantages,  _  effi-
 ciency  and  ease  of  transportation  and
 capital  and  operational  cost,  the  Con-’
 sultants  were  asked  to  prepare  2
 detailed  Project  Report  with  Ratnagirt
 on  the  West  Coast  as  location.  The
 Project  Report  since  received  is  at
 present  under  examination.

 (c)  The  cost  of  the  project,  as  esti-
 mateq  by  the  West  German  Consul-
 tants,  is  Rs.  76.09  crores  (including
 Rs.  5.9  crores  for  township).  The’
 cost  estimates  appear  to  be  on  the#
 high  side  and  efforts  are  being  made
 to  revise  them  suitably.

 Passenger  Train  Halt  at  Jadupur
 Village

 152.  Shri.  Chintamani  Panigarhi>
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  any  application  fronr
 the  residents  of  Jadupur  Village  near
 Bhubaneswar  (South  Eastern  Railway)
 has  been  received  for  a  passenger
 train  halt  there;  and

 (b)  if  so,  the  steps  taken  to  meet  |
 their  demand?

 The  Minister  of  Railways
 C.  M.  Poonacha):  (a)  Yes.

 (b)  The  proposal  was  examined  but  4
 could  not  be  accepted  for  want  of
 adequate  justification.

 (Shrf  5

 इटारसी  जंकशन  पर  रेलव  फाटक

 753.  श्री  नीति  राज  सिह  :  क्या  रेखवें

 मंत्री  यह  वताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  मध्य  रेलवे  के  इटारसी
 जंकशन  पर  शहर के  क्षेत्र  में  दो  रेलवे  फाटक

 हैं;
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 (रू)  क्‍या  उपस  दोनों  रेलने  फाटक
 ये  स्टेशन  के  बास  डिस्टेंट  सिगनलों  के
 चर  पढ़ते  हैं;

 (ग)  क्या  सड़क  पर  जलने  बाले  बालियों
 ओर  गाड़ियों  को  इन  दोनों  रेलवे  फाटकों  पर
 रेखबे  यातायात  तथा  शंटिंग  के  कारण  बहुत
 देश  तक  प्रतीक्षा  करनी  पड़ती  है  ;

 (घ)  क्‍या  ऊपर  बताई  गई  कठिनाइयों
 को  ध्यान  में  रखते  हुए  इन  फाटकों  पर  पुल
 बनाने  का  सरकार  का  विचार  है  ;  और

 (8)  यदि  हां,  तो  कब?

 रेलवे  मंत्री  (मी  fo  एम०  पुणात्रा)  :
 (क)  जी  हां  ।

 (ख)  जी  हां  1

 (ग)  जी  हां

 (घ)  ौर  ड),  इटारसी-झांसी  खण्ड
 पर  वर्तमान  समपार  की  जगह  एक  ऊपरी
 सड़क-पुल  बनाने  के  प्रस्ताव  की  पहले  ही
 स्वीकृति  दी  रजा  चुकी  है  ।  जब  राज्य  सरकार
 सड़क  का  अस्थायी  रूप  से  मार्ग-परिवर्तन
 कर  देगी  तो  रेल-प्रशासन  ढारा  खास  पुल  पर
 लिर्माण-कार्य  शुरू  कर  दिया  जायेगा  ny

 इटा रसोी-जबलपुर  खण्ड  पर  शहर  के
 दूसरे  समपार  की  जगह  ऊपरी  सड़क  पुल
 बनाने  के  सम्बध  में  भ्भी  तक  राज्य  सरकार
 की  भोर  से  कोई  प्रस्ताव  नहीं  मिला  है  t

 इटारसौ-ज 2  लपुर  ेग्शस  पर  रेलशाऱियों  का
 कलना

 754.  ह । उ  मीति  शाज  सिह  :  क्‍या  रैले
 मंत्री  यह  बताने  की  बुपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  रेखबे  के  इटारसी-
 जबलपुर  सेक्शन  पर  एक  अप,  एक  डाउन  और
 एक  डाकगाड़ी  को  छोड़  कर  सभी  यात्री  गाड़ियां
 अति  दिन  केवल  रात  के  समय  ही  चसती

 (ल)  कया  सरकार  यह  महसूस  करती
 है  कि  रात  के  समय  गाड़ियां  चलने  के  कारण
 इस  क्षेत्र  के  यात्रियों  को  झ्सुविधा  होती  है;
 झौर

 (ग)  यदि  हां,  तो  यात्रियों  को  हीने
 जाली  असुविधा  को  दूर  करने  के  लिए  क्‍यों
 कार्यवाही  करने  का  विचार  है  ?

 रेले  संत्री  पथ्बी  tte  एस०  पुनाचा)  :
 (क)  से  (ग).  इस  समय  जबलपुर-हटारसी

 खण्ड  पर  छ:  जोड़ी  गाड़ियां  उपलब्ध  हैं,
 जिनमें  हफ्ते  में  दो बार  चलने  वाली  4i/4az
 जनता  एक्सप्रेस  भी  शामिल  हैं  ।  इन  में  से
 तीन,  भ्रर्थात  389  सवारी  गाड़ी,  इलाहाबाद
 के  रास्ते  जलने  वाली  7  बम्बई-कलकत्ता
 डाकगाड़ी  और  हफ्ते  में  दो  बार  चलने  वाली
 4  जनता  एक्सप्रेस,  ऐसी  गाड़ियां  हैं,  जो

 इटारसी  से  जबलपुर  के  बीच  दिन  के  समय
 चलती  हैं  ।  इसी  तरह  वापसी  यात्रा  के  लिए
 दिन  में  दो  गाड़ियां  झर्थात  390  सवारी  गाड़ी
 और  हफ्ते  भे  दो  बार  चलने  वाली  42  जनता
 एक्सप्रेस  गाड़ी  उपलब्ध  हैं।  इटारसी-जबलपुर
 खण्ड  पर  एक  भ्रतिरिकक्‍त  गाड़ी  चलाने  के  सवाल
 पर  रेल  प्रशासन  पहले  से  ही  विचार  कर  रहा
 हैं  और  ज्योंह्दी  लाइन  क्षमता  झौर  सवारी
 डिब्बों  के  रूप  में  साधन  उपलब्ध  होने  लगेंगे,
 ऐसी  कार्रवाई  की  जायेगी  जो  परिचालन  की
 दृष्टि  से  व्यावहारिक  और  उचित  होगी  t

 इटारसी-जरूलपुर  सैक्यान  के  स्टेशनों  के
 प्लेटफा्ों  पर  शैड

 753.  श्री  नौति  राज  सिंह  :  क्‍या  रेले
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  रेलवे  के  इटाश्सी-
 जबलपुर  सेक्शन  के  कुछ  स्टेशनों  के  बीच
 दोहरी  रेलवे  लाइन  की  व्यवस्था  की  गई
 है;

 (@)  क्या  इसके  फरिणामस्वकूप  झप
 झौद  डाउन  रेसगरड़ियां  प्रमय  झलग  ्लेटफानों
 थर  बकरी  हैं  ;
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 (7)  क्‍या  धूप  तथा  वर्षा  से  यात्रियों
 के  बचाव  के  लिए  उन  स्टेशनों  पर,  जहां  दोनों
 ब्लेटफार्मों  का  उपयोग  किया  जाता  हैं,  शैडों
 की  व्यवस्था  की  गई  है  ;

 (घ)  यदि  नहीं,  तो  उसके  क्या  कारण
 हैं;  और

 (ड)  शैडों  का  कब  तक  निर्माण  हो
 जाने  की  संभावना  है  ?

 रेलवे  मंत्री  ी  सी०  एम०  पुनाजा)  :
 (क)  और  (ख)  जी  हां ।

 (ग)  से  (5).  कुछ  खण्डों  पर  दोहरी
 लाइन  बिछाने  के  फलस्वरूप  केवल  उन  स्टेशनों
 के  प्लेटफार्मों  पर  छत  लगाने  की  व्यवस्था
 की  जा  रही  है  जहां  इसका  आ्रोचित्प  है।
 एक  ऐसे  स्टेशन  के  प्लेटफार्म  पर  छत
 लगाने  का  काम  पूरा  हो  चुका  है,  शौर
 चार  अन्य  स्टेशनों  पर  यह  काम  श्रक्तूबर,
 967  से  मार्च,  1968  तक  विभिन्न  चरणों

 में  पूरा  किया  जायेगा  ।

 अहाराजपुर  स्टेशन  पर  गाड़ी  का  पटरी  से
 उतर  जाना

 756.  भी  रास  सिह  झ्यरवाल  :
 शो  हुकम  यम्द  कछुवाय  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  यह  सच  है  कि  दिल्‍ली  जाने
 थाली  झपर  इंडिया  एक्सप्रेस  गाड़ी  के  कुछ
 डिब्बे  सियालदह  से  345  किलोमीटर  की
 दूरी  पर  महाराजपुर  स्टेशन  पर  हाल  में
 पटरी  से  उतर  गये  थे  ;

 (ख)  यदि  हां,  तो  दुर्घटना  होने  के
 क्‍या  कारण  थे  ;  और

 (ग)  जान  व  माल  की  कितनी  हानि
 हुई ?

 रेलघे  मंत्री  (मी  te  एम०  पुनाणा)  :
 (क)  सम्भवत:  झाशय  अपर  इंडिया  एक्सप्रेस
 के  पटरी  से  उतरने  की  उस  घटना  से  है  जो
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 (22-3-1967  को  सियालदह  से  337.27
 किलोमीटर  दूर  महाराजपुर  स्टेशन  पर  हुई
 थी।  इस  दुघंटना  में  इंजन  से  तीसरी  से  लेकर
 पांचवीं  तक  तीन  बोगियां  उस  समय  पटरी  से
 उत्तर  गयीं  जब  गाड़ी  स्टेशन  की  लूप  लाइन
 में  दाखिल  हो  रही  थी  ।

 (ख)  इस  दु्घंटना  के  कारण  की  जांच
 की  जा  रही  है  |

 (ग)  कोई  हताहत  नहीं  हुआ  i  रेल
 सम्पत्ति  को  लगभग  2  550  रुपये  की  हानि
 का  झनुमान  है  |

 Railway  Line  between  Chamara-
 janagar  and  Sathyamangalam

 457.  Shri  S.  M.  Siddiah:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Governments  of
 Mysore  and  Madras  had  recommended
 to  the  Central  Government  that  the
 construction  of  the  Railway  line
 between  Chamarajanagar  and  Sathya-
 mangalam  should  be  taken  up  in  the
 Second  Five  Yerr  Plan;

 (b)  whether  both  the  State  Govern-
 ments  again  recommended  that  the
 line  should  be  taken  up  in  the  Fourth
 Five  Year  Plan;

 (c)  whether  the  Control  Board  of
 Transport  had  also  recommended  for
 the  construction  of  the  above  line  in
 1952;

 (d)  whether  the  traffic  and  engine-
 ering  surveys  conducted  in  1948-49  in
 respect  of  two  routes,  one  from
 Chamarajanagar  to  Mettupalaiyam
 and  the  other  from  Chamarajanagar
 to  Coimbatore,  made  it  clear  that  the
 Chamarajanagar-Coimbatore  line
 would  be  economically  more  feasible
 and  could  be  taken  up  for  construc-
 tion;  and

 (e)  if  so,  whether  Government  pre-
 pose  to  include  the  above  line  in  the
 Fourth  Five  Year  Plan?
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 The  Minister  of  Railways  (Shri
 ©,  M.  Poomacha):  (a)  Yes.

 (७)  Only  the  Government  of  Mysore
 have  recommended  its  construction
 during  the  Fourth  Plan.

 (c)  The  Central  Board  of  Transport
 recommended  in  952  the  construction
 of  the  Chamarajanagar-Coimbatore
 alignment  along  with  the  Khandwa-
 Hingoli  link  to  bridge  the  gap  bet-
 ween  the  North  and  South  Metre
 gauge  systems.

 (d)  Yes;  but  both  the  routes  were
 not  financially  justified.

 (e)  No.  The  Chamarajanagar-Sath-
 vam  line  was  th  of  asa

 link  between  the  North  and  South
 MG  systems.  The  Bangalore-Salem
 link  was  considered  as  a  better  alter-
 mative  than  the  Chamarajanagar-
 Coimbatore  /Mettupalayam  link,  and  its
 construction  taken  up  and  is  in  pro-
 gress.

 Scholarships  in  Khurda  Division  of
 S.  E.  Railway

 758  Shri  Chintamani  Panigrahi
 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  the  ib  of  holarships
 awarded  in  Khurda  Division  of  the
 S.E.  Railway  fram  the  Staff  Benefit
 Fund  during  1962-63,  1963-64,  1965-66
 and  1966-67;

 (b)  whether  the  number  has  been
 tmcreased  for  1967-68;  and

 (९)  if  so,  to  what  extent?
 The  Minister  of  Railways  (Shri  C.

 M.  Poonacha}:  (a)  Eighteen  during
 ‘1962-63;  Twenty  nine  during  1963-64;
 Twenty  eight  during  1965-66;  and
 Twenty  eight  during  1966-87.

 (०)  This  will  depend  upon  the  ap-
 licati  scholarships  and  these

 have  not  been  invited  so  far.

 (c)  Does  not  arise.
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 Fertilizer  Plant,  Neyveli
 139  Shri  Sezhiyan;  Will  the  Minis-

 ter  of  Steel,  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  there  was  an  outbreak
 of  fire  in  the  lignite  dust  of  the  ferti-
 lizer  plant  in  Neyveli  on  the  i3th
 February,  1967;

 (०)  if  so,  the  damage  caused  to  life
 and  property;

 (९)  whether  any  enquiry  has  been
 conducted  into  the  cause  of  the  fire
 and  the  preventive  measures  available
 there;  and

 (d)  if  so,  the  steps  taken  by  (0४०
 ernment  after  the  enquiry?

 The  Minister  ef  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  Yes,
 Sir.

 (be)  Two  employees—one  Junior
 Plant  Manager  and  one  Semi-skilled
 worker  died  as  a  result  of  this  acci-
 dent.  There  was  no  damage  to  the
 property.

 (९)  and  (d)  The  Factory  Inspector-
 ate  of  the  Government  of  Madras  and
 also  a  special  Committee  constituted
 by  the  Neyveli  Lignite  Corporation
 have  investigated  the  matter.  While
 the  report  of  the  former  is  stil]  awal-
 ted,  the  recommendations  made  by  the
 latter  ure  under  consideration  of  the
 Corporation.  However,  as  an  imme-
 diate  measure,  the  Corporation  have
 made  some  adjustments  in  the  drier
 stack  of  the  Gas  Plant  and  this  is
 expceted  to  prevent  the  recurrence
 of  similar  accidents.

 Mani  e  of  Pi  Cars

 76i.  Shri  Sezhlyan:  Will  the  Min-
 ister  of  Ind  De
 Company  Affairs  be  pleased  to  atate:

 (a)  whether  Government  have
 taken  a  decision  to  curtail]  the  expan-
 sion  of  prod  of  passen,  cars
 in  the  country;
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 (b)  if  so,  the  reasons  therefor  and

 the  extent  of  reduction  decided;  and
 (e)  the  action  to  be  taken  to  meet

 the  increasing  demand  for  passenger
 cars  in  the  country?

 The  Minister  of  Industrial  Develop-
 ment  ang  my  Affairs  Shri
 &  A.  Ahmed):  (a)  No.

 (b)  Does  not  arise.
 (c)  The  question  as  to  the  manner

 in  which  additional  capacity  for  the
 manufacture  of  passenger  cars  should
 be  set  up  is  under  consideration.

 लक्कीसराय  स्टेशन  पर  दुर्घटना

 762.  औ  सथु  सिमये :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  24  नवम्बर,  i966  को
 लक्कीसराय  स्टेशन  (पूर्व  रेलवे)  पर  हुई
 ति  भयानक  दुर्घटना  के  बारे  में  की  जा
 रही  जांच  की  रिपोर्ट  इस  बीच  सरकार  को,
 मिल  चुकी  है;  भर

 (ख)  क्या  इस  रेलवे  स्टेशन  का  पुन-
 निर्माण  करने  तथा  पास  की  रेलवे  पटरी  को
 फिर  से  बिछाने  का  सरकार  का  विचार
 है?

 शेलघे  मंत्री  ी  सी०  एम०  पुमाचा)  :
 (क)  संभवत:  आशय  उस  दुर्घटना  से  है
 जो  24  अक्तूबर,  966  को  लक्कीसराय
 ह्टेशन  पर  हुई  थी  1  रेल  सुरक्षा  के  भ्रायुक्त
 ने  इस  दुर्घटना  की  जांच  की  थी  ।  उन्होंने
 झपनी  प्रारम्भिक  रिपोर्ट  दे  दी  है,  जिसमें
 उन्होंने  कहा  है  कि  यह  दुर्घटना  उस  गाड़ी
 के  प्रत्याशित  यात्रियों  के  कारण  हुई,  जिन्होंने
 सुरक्षित  ढंग  से  लाइन  पार  करने  के  लिए
 बनाये  गये  ऊपरी  सड़क-पुल  को  इस्तेमाल
 करने  tt  बजाय  प्त्तिम  क्षणों  में  लाइन  पार
 कहने  कौ  कोशिश  की,  जब  कि  सामने  से  गाड़ी
 बो रही  थी ।

 (=)  जी  नहीं  t
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 Raliway  Aveiiing  Lines  in  1... ह  Area
 13,  Shri  Kanwar  Lal  Gupta:  ‘Will

 the  Minister  of  Raflways  be  pleased
 to  refer  to  the  reply  given  to
 Unstarred  Question  No.  488  on  the  4th
 November,  966  and  state:

 (a)  the  year  in  which  the  Delhi
 Avoiding  Lines  and  connected  Traffic
 Facilities  Project  was  formulated;

 (b)  the  steps  taken  to  complete  the
 Project  expeditiously;  and

 (c)  when  the  lines  are  likely  to
 be  opened  to  traffic?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  to  (c):  The  pro-
 ject  was  sanctioned  in  January,  1962,
 but  sufficient  progress  could  not  be
 made  in  the  work  due  to  difficulties
 that  had  to  be  overcome  in  acquiring
 the  land  and  also  because  contract  of
 one  of  the  contractors  had  to  be  ter-
 minated  on  account  of  his  failure  m
 maintaining  adequate  progress  and
 this  brought  about  a  certain  amount
 of  delay.  Possession  of  almost  the
 entire  land  has  recently  been  obtaines
 and  fresh  tenders  for  completing  the
 remaining  part  of  the  work  have  since
 been  accepted  and  the  work  in  all
 zones  is  now  in  full  swing.

 The  overall  progress  of  the  work  is
 about  52  per  cent  and  the  project  is
 ex)  d  to  be  pleted  by  the  ena of  December,  1968,

 Delay  in  the  Execution  of  Public
 Sector  Projects

 164.  Shri  C.  0.  Desai:
 bri  R.  Barua:

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 execution  of  certain  public  sector
 Projects  have  been  delayed  or  sus-—
 pendeg  due  to  the  non-availability  of
 the  promiseg  aid  by  the  scheduled
 time  by  the  foreign  collaborating
 parties/countries;
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 (c)  the  reasons  due  to  which  their
 execution  has  been  delayed  by  the
 foreign  parties/

 ment  and
 *  A.  Ahmed):  (a)  to  (c).  Informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Export  Markets
 165.  Dr.  Karni  Singh:

 Shri  N,  K  Somani:
 Will  the  Minisic:  of  Commerce  be

 Pleased  to  state:
 (a)  the  reasons  why  India  has  not

 been  able  to  exp2nd  her  export  mar-
 ‘kets;

 (b)  the  items  for  which  prices  are
 found  not  competitive  in  foreign
 markets;  and

 (c)  whether  the  quality  and  trade
 practices  also  are  factors  for  our  poor
 performance  in  exports?

 The  Minister  of  Commerce  (Shri
 ‘Dinesh  Singh):  (a)  It  is  not  correct  to
 say  that  India  has  not  expanded  here

 ort  market.  India’s  exports  during
 the  five  years  of  the  Third  Plan  Period

 4  62)
 Rs.  382  crores  which  was  20  to  25
 per  cent,  more  than  the  exports  during
 the  firat  two  plans.

 (b)  Even  though  devaluation  has
 resulted  in  many  of  the  commodities
 gaining  competitive  strength,  Indian
 coats  of  certain  items  like  engineering
 ‘goods,  chemicals  and  allied  products,
 ferro  manganese,  coal,  sugar  etc.  still
 temain  higher  than  the  international
 prices,

 (ce)  The  quality  and  business  prac-
 tices  have  certainly  bearing  on  the
 country’s  export  trade.  About  80  per
 cent.  of  Indian  exports  are  now  moving
 under  Quality  Control  and  pre-ship-
 went  Inspection,  which  is  having
 healthy  effect  on  our  exports.

 ted

 Development

 ona  Comeeny
 Affairs  be  pleased  to

 state:
 (a)  the  industries,  small  or  other-

 wise,  which  were  handicapped  due  te
 the  devaluation  of  the  rupee  last  year
 and  how  they  have  been  helped  to
 overcome  the  handicaps;

 (b)  which  of  such  industries  are
 still  suffering  from  handicaps  and
 how  are  they  being  helped;  and

 (c)  whether  any  of  such  industries
 have  been  closed  down  or  are  not
 working  to  full  capacity?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri
 F.  A.  Ahmed):  (a)  and  (b).  The
 names  of  the  industries  which  have
 generally  been  effected  adversely  due
 to  devaluation  is  given  in  the  list
 (Appendix  I).  [Placed  in  Library,
 See  No.  LT-33|67].
 But  there  has  not  been  any  appreci-
 able  adverse  effect  on  devaluation  on
 Small  Scale  Industries.

 2.  Measures  taken  to  counter  the
 effect  of  devaluation  are  also  given  in
 (Appendix  II)  of  the  list.  [Placed  in
 Library,  See  No.  LT-33/67[.

 (०)  No,  Sir.

 Maheshwari  Devi  Jute  Mills,  Kanpur

 167.  Shri  S,  M.  Banerjee:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  Maheshwari  Devi
 Jute  Mills,  Kanpur  is  being  taken  over
 by  Government;

 (b)  if  not,  the  reasons  therefor;
 (c)  whether  any  investigations  have

 been  made  into  the  mis-management
 of  the  mills;  and

 (a)  if  8०,  the  result  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Commerce  (Shri  Shafi  Qureshi):
 {a)  No,  Sir.
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 (b)  Because  of  the  heavy  liabilities of  the  mill.
 (c)  An  Official  Committee  investi-

 gated  early  in  966  the  working  of the  mill,  its  requii  ts  of  fi
 and  the  manner  in  which  the  manage- ment  of  the  mill  required  to  be  impro- ved  and  strengthened.

 (d)  The  Committee  had  reported that  the  management  would  not  be
 able  to  revive  and  run  the  company
 properly  and  had  recommended  that
 the  affairs  of  the  company  be  placed in  the  hands  of  a  competent  and  cre-
 dit-worthy  alternative  management.
 Discussions  were  also  held  on  a  pro-
 posal  for  leasing  out  the  mill  to  an-
 other  party,  but  unfortunately  no
 agreed  workable  solution  could  be
 found.

 सिभौली  रेलवे  स्टेदाम  पर  ऊपर  के  पुल  का
 निर्माण

 768.  भी  प्रकाशवीर  शास्त्री:  कया
 रेलबे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हापुड़  तथा  'गजरौला  के
 बीच  सिभोली  रेलवे  स्टेशन  के  दो  प्लेटफार्मों
 के  बीच  ऊपर  का  एक  पुल  बनाने  की  योजना
 है;

 (ख)  बया.  यह  सच  है  कि  यात्रियों  को
 होने  वाली  असुविधा  के  अतिरिक्त  नगर  के
 दो  मुख्य  कालेजों  के  विद्यार्थियों  को  भी  रेलवे
 लाइन  पार  करनी  पड़ती  है  जिसमें  दुर्घटना
 होने  का  भय  सदा  बना  रहता  है  ;  शौर

 (ग)  यदि  हां,  तो  यह  पुल  कब  तक  बन
 जायेगा  ?  .

 रेलवे  मंत्री  पष्मी  सी०  एुम०  पुनाला)  2
 (क)  जी  नहीं  ।

 ख)  चूंकि  दोनों  प्लेटफार्मों  को  मिलाने
 वाले  पैदल  रास्ते  दोनों  सिरों  पर  मौजूद  हैं
 इसलिए  यात्रियों  को  कोई  असुविधा  नहीं
 होती  ।  विद्यार्थियों  को  रेलवे  यार्ड  के  रास्ते
 अनघिकृत  रूप  से  नहीं  जाना  चाहिए  बल्कि
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 उनसे  मह  ज्ञाशा  की  जाती  है  कि  वे  पास  के
 अधिकृत  समपार  से  रेलवे  लाइनपार  करें  ।
 यहप्समपार  स्टेशन  से  000  फुट  के  फ़ासले
 पर  यार्ड  के  गाज़ियाबाद  वाले  सरि  की
 शोर है ।

 (ग)  सवाल  नहीं  उठता  ।

 Railway  Fare  from  Fatehpur  to  Chure
 769.  Shri  Hukam  Chand  Kach-

 havalya:  Will  the  Minister  of  Rail-
 ways  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  72l on  the  l8th  November,  2966  and  state:

 (a)  the  action  taken  to  reduce  the
 double  fare  which  was  being  charged for  the  journey  from  Fatehpur  to
 Churu;  and

 (b)  the  time  by  which  it  is  likely to  be  reduced?
 The  Minister  of  Railways  (Shrt

 C,  M.  Poonacha):  (a)  and  (b)  A  re-
 view  was  made  in  December,  1068,
 Even  with  the  present  inflation  of
 00  per  cent,  the  line  had  not  yielded
 an  economic  return  during  1965-66.
 The  matter  will  be  re-examined  in  all
 its  aspects  and  an  early  decision
 taken.

 Accident  near  Maheji  Station
 770.  Shri  Wukam  Chand  Kachhavaiya:

 Will  the  Minister  of  Railways  he
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  525  on  the
 4th  November,  2966  and  state:

 (a)  whether  inquiry  into  the  causes
 of  the  railway  accident  which  occur-
 red  near  Maheji  Station  on  the  Cen-
 tral  Railway  on  the  2ist  September,
 3966  hag  been  completed;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  number  of  persons  against

 whom  action  has  been  taken  in  this
 regard  as  also  the  nature  of  the  action
 taken?

 The  Minister  of  Railways  (Shri  a
 ML.  Poonacha):  (a)  Yes.
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 (b)  According  to  the  finding  of  the
 enquiry  committee,  while  goods  train
 No.  DBI-2  Up  was  approaching  Mahe-
 ji  station  a  loaded  wagon  marshalled
 2ist  from  the  train  engine  derailed
 and  capsized  at  kilometre  388/7  due
 to  the  breakage  of  its  right  trailing
 journal  which  had  run  hot.  As  a  re-
 sult  of  crosstrain  and  resultant  dis-
 tortion  of  track,  8  wagons  following
 it  capsized  while  the  next  8  got  com-
 pletely  derailed.

 (०)  The  accident  was  due  to  failure
 of  mechanical  equipment  for  which
 no  railway  staff  was  held  responsible.

 Collision  at  Brajraj  Nagar  Station
 711,  Shri  Hukam  Chand  Kachavaiya:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3004  on  the
 nq  December,  1966  and  state:

 (a)  whether  the  enquiry  into  the
 causes  of  collision  between  the  two
 goods  trains  at  Brajrajnagar  Station
 has  been  completed;

 (b)  if  80,  the  details  thereof;  and

 (c)  if  not,  the  time  likely  to  be  taken
 in  this  regard?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  Yes.

 (b)  According  to  the  fiinding  of
 the  enquiry  committee,  the  accident
 was  caused  by  the  driver  of  goods
 train  No.  770  Down  disregarding  the
 reception  signals  at  danger  and  failing
 to  control  the  train  for  which  suitable
 action  is  being  taken  against  him.

 (c)  Does  not  arise.
 Strike  by  Station  Masters

 U2,  Shri  Hukam  Chand
 Kachhavatya:

 Shri  Onkar  lal  Berwa:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  station

 Masters  had  gone  on  strike  in  De-
 cember,  966  to  preas  their  demands

 resulting  in  much  bottleneck  in  Rail-
 way  traffic;

 (b)  if  so,
 mands;  and

 (९)  the  action  taken  in  this  regard?
 The  Minister  of  Railways  (Shri  0.

 M.  Poonacha):  (a)  No.
 (b)  and  (ec).  Do  not  arise.

 the  nature  of  their  de-

 Incident  at  Carriage  and  Wagen.
 Workshop,  Lucknow

 ‘713,  Shri  Hukam  Chand  Kachhavaiya:
 Will  the  Minister  of  Railways  be.
 Pleased  to  refer  to  the  reply  given  to.
 Unstarred  Question  No.  698  on  the
 8th  November,  3966  and  state:

 (a)  whether  the  enquiry  into  the.
 cause  of  the  incident  which  took  place in  the  Carriage  and  Wagon  Workshop, Lucknow  on  the  22nd  June,  2966  has
 since  been  completed;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  extent  of  loss  of  life  and

 property  caused  thereby?
 The  Minister  of  Railways  (Shri  oO.

 M.  Poonacha):;  (a)  There  was  no accident  on  22nd  June  1966.  The  ac-
 cident  in  Alambagh  (Lucknow)
 Workshop  occurred  on  26th  October
 1966.

 The  enquiry  has  been  concluded.

 (b)  An  explosion  occurred  in  that
 pneumatic  pipe  line,  apparently  due
 to  accumulation  of  oi]  and  carbonace-
 ous  matter  in  the  pipe  line  igniting  as
 as  a  result  of  contract  with  compres-
 sed  air  at  high  temperature.

 (c)  23  persons  sustained  burns  as  a
 result  of  flames  shooting  out  of  a  fur-
 nace  in  the  black-smith  shop  and  hot
 blast  from  the  pipe  line.  Of  these  2
 were  released  after  first  aid  and  34
 were  admitted  in  the  hospital.  Out  of:
 these  one  later  succumbed  to  his  in-
 juries.  The  loss  of  railway  property ia  estimated  at  Rs.  9.420/.
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 ह... . उ  ह अ  Vertiiiners  frem  Sovist  Gov-
 राशरवां,

 Tt.  Ghri  Vishwa  Nath  Pandey:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 and  the  Soviet  Government  have  sig-
 ‘ned  an  agreement  recently  for  the
 ‘supply  of  Soviet  fertilizers  to  boost
 up  India's  agricultural  production;  and
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 )  if  80,  the  main  features  there-
 of?

 The  Minister  of  Commerce  (Shri
 (Dinesh  Singh):  (a)  and  (b).  The
 State  Trading  Corporation  has  signed
 an  agreement  with  Messrs.  Soyus-
 prom-export,  Moscow  for  the  import
 of  Sulphate,  Urea  and
 Muriate  of  Potash.  Details  about  the
 value,  quantity  and  quality,  delivery ete.  are  given  below:

 SL  Name  of  Quantity  Quality  Delivery  Packi:  Total -No-  Fertiliser  Contracted.  y
 io  Value Rs.

 %  Ammonium  179,000,  21%  M.  Sprean  over  In  6536:95,600,
 Sulphate  tonnes  June-Dee.  67  ०45 Kilos  net,

 2  Urca  445500  46%  N  2nd  quarter,  In  bags  of  =  2475365:960
 tonnes  67-65000  Tonnes.  36  Kilos

 3rd  Quarter 67,  75,000  TonneS  40  Kilos 4th  Quarter 6752050  0  Ton- mes  with  the sellers  having  a
 right  to  advance
 shipments.

 3.  Muriate  30,000  60%K20  Spread  over  Junt-  Delivery  82.55  lakhs of  Potash  tonnes  minimum  December,  7967  to  be  (F.0.B.) made  in
 bulk,

 Handloom  Trade  Delegation
 715,  Shri  8.  K.  Sambandhan:  Will

 ithe  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  any  Handloom  Trade
 Delegation  was  sent  to  the  Far  East
 including  Australia;  and

 (9)  if  so,  whether  any  handloom
 ‘exporter  from  Madras  State  was  in-
 eluded  in  the  Delegation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  shail
 Qureshi):  (a)  A  five  man  delegation
 led  by  Shri  T.  N.  arayanan,
 ‘Secretary,  Department  of  Industries,
 Government  of  isited  Austra-
 lia;  Indonesia  and  Malaysia  between
 ‘Mira  Jenuary,  and  770३  February  967
 ‘The  delegation,  besides  the  leader,

 ‘eonsisted  of  the  following:
 a  Shri  ve  K,  Der,  Director  of

 Handlooms,  Government
 Andhra  Pradesh.

 2.  Shri  V.  V.  Raman,  Export  Pro-
 motion  Officer,  All  India
 Handloom  Fabrics  Coopera-
 tive  Society  Ltd.,  Bombay.

 3.  Shri  D.  N.  Saraf,  General  Ma-
 nager,  Handicrafts  and  Hand-
 looms  Exports  Corporation  of
 India,  New  Delhi.

 4.  Shri  M.  S.  A.  Majid,  Member
 Committee  of  Administration,
 Handloom  Export  Promotion
 Council,  Madras.

 (०)  Yes,  Sir;  Shri  M.S.A,  Majid.
 Handicrafts  and  Handloom  Export

 Organisation,  Madras
 716,  shri  8.  K.  Sambazdhan:  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 of
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 (a).  the  =  total  and
 other  overhead  charges  for  running

 “the  Handicrafts

 (b)  the  total  exports  of  (i)  hand-
 loom  goods  and  (ii)  handicrafts  dur-
 ing  the  years  965  and  1966;  and

 (c)  the  amount  of  loss  or  profit
 ‘during  the  said  period?

 The  Deputy  Minister  in  the  Minis
 tery  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  to  (c):  The  ref

 778.  Dr.  ह  Mendal:
 Shri  S.  C.  Samanta:

 चा  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  the  details  of  the  working  re-
 sults  of  the  National  Coa]  Develop-
 ment  Corporation  collieries  during
 1965-63,  as  compared  with  those  of  the
 previous  years;

 (b)  the  average  cost  of  production
 is  to  Handicrafts  and  Handlooms  Ex-
 sport  Corporation  of  tndia,  New  Delhi
 which  has  a  branch  office  in  Madras

 ‘and  a  regional  office  at  Calcutta  besi-
 des  three  foreign  offices  in  New  York, Montreal  and  Hamburg.

 A  statement  giving  information  in
 respect  of  parts  (a)  to  (c)  is  laid  on
 the  Table  of  the  House.  [Placed  in
 the  Library.  See  No.  LT-34|67),

 Cotton  Spinning  Millis
 777.  Shri  S.  K.  Sambandhan:  Will

 of  C  be  ple

 (a)  the  ber  of  cott  pinning
 mills  that  were  proposed  to  be  set  up in  the  Private  Sector  during  the  Third
 Five  Year  Plan  in  Madras  State;  and

 (b)  the  number  of  spinning  mills
 (i)  which  have  commenced  produc-

 ‘tion;  (ii)  which  are  still  under  con-
 struction;  and  (iii)  which  have  not
 yet  commenced  the  construction?

 The  Minister  of  Commerce  (Shri
 ‘Dinesh  Singh):  (a)  and  (b).  39  licen-
 ces  were  granted  for  setting  up  new
 ‘cotton  spinning  mills  in  the  private sector  during  the  Third  Five  ‘Year
 Plan  in  Madras  State.  No  spinning till  covered  by  these  licences  has  so
 far  gone  into  production.  However, effective  steps  for  setting  up  the
 mills  have  been  taken  in  respect  of
 30  licences.  In  respect  of  the  remain-
 ing  2  licences,  no  steps  have  been
 ‘taken.

 ge  selling  price  of  coal  in
 the  collieries,  and

 (c)  the  proposals  to  eliminate  or
 reduce  the  losses,  if  any,  or  to  increase
 the  profits?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  0.  Sethi):  (a)  During  the  year
 1965-66,  the  Corporation  earned  pro-
 fit  of  Rs.  6,76,392  as  against  the  loss
 of  Ks.  l.7  crores  in  1064-65.  The  total
 production  during  the  year  1965-66
 was  9.65  million  tonnes  as  against
 8.24  million  tonnes  in  1964-65.  Further
 detgils  are  available  in  the  Annual
 Report  of  National  Coal  Development
 Corporation  for  1965-66  laid  on  the
 Table  of  the  House  on  29-38-1967.

 (b)  National  Coal  Development
 Corporation  are  running  a  large  num-
 ber  of  revenue  collieries  and  cost  of
 production  varies  from  unit  to  unit.  It
 wil]  not  be  in  the  public  interest  to
 divulge  the  average  cost  of  produc-
 tion.  The  average  selling  price,  how-
 eves,  of  coal  produced  by  the  Corpora-
 tion  during  the  year  1985-66  was
 Rs,  25.29  per  tonne.

 (ey)  As  a  result  of  the  following  re-
 medial  measures  taken  by  the  Cor-
 poration,  the  Corporation  have  been
 able  to  increase  its  output  as  well  as
 to  earn  profit  during  the  year  1965-66:

 L  Special  sales  drive.
 2.  Restriction  of  production  tea

 sales  potentiality.
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 8.  Austerity  and  (d)  whether  M/s,  Ashoka
 es  to  reduce  expenditure.
 wherever  possible.

 4.  Postponement  of  civil  works
 which  are  capable  of  being
 deferred.

 5.  Close  scrutiny  of  the  quantum
 of  holding  of  stores  and  spare
 parts  with  a  veiw  to  dispose
 of  surpluses  not  required.
 Friesh  intake  is  also  regulat-
 ed  by  strict  adoption  of  in-
 ventory  control  procedure,

 Recovering  Sulphur  from  Steel
 Plants

 T19,  Dr.  ग्  Mondal:
 Shri  ९.  Samanta:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  Government  have  com-
 pleted  the  study  of  the  prospects  of
 recovering  sulphur  from  steel  plants
 ang  Assam  coal;  and

 (b)  if  so,  the  details  of  the  find-
 ings?

 The  Minister  of  Steel  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)  No,  Sir.

 (b)  Does  not  arise.
 ited

 Marketing,
 Ltd.,  have  shown  any  credit  for  the-
 claim  they  have  on  the  supply  of  jute
 goods  for  Rs,  2,80,000  in  their  Balance-
 Sheet;  and

 (e)  whether  any  inquiry  has  been.
 ordered  into  the  affairs  of  M/s,  Ashoke.
 Marketing,  Ltd.?

 The  Minister  of  Industrial  Develop--
 ment  and  Company  Affairs  (Shri  F.  A..
 Ahmed):  (a)  Yes,  Sir.  The  auditors
 for  (1964-65,  and  1965-66  have  drawn.
 the  attention  of  the  shareholders  to-
 the  write-off  of  Rs.  21,77,446  ‘and:
 Rs.  21,57,769,  respectively,  for  these
 years.

 (9)  In  March,  965  the  Company’
 reported  to  the  Reserve  Bank  of  India:
 that  payment  of  their  bills  amount-
 ing  of  $1,215,859  against  their  ex-
 ports  of  jute  carpet  Lacking  cloth  was
 withheld  by  their  American  buyers  on
 the  plea  that  the  uutimate  buyers  had
 found  certain  goods,  for  which  they
 had  alreardy  made  payment,  defective:
 and  that  they  had  to  suffer  a  loss  of
 $733.758.  The  matter  seems  to  have
 been  referred  to  an  arbitrator.

 (९)  Government  have  no  informa-
 tion  to  that  effect.  M/s.  H.  P.  Khandel-
 wal  and  Co.  were  the  auditors  for  the
 year  1964-65,  छाते  not  M/s.  Singhi  &
 Co.  Shri  R.  Singhi  with  some  others
 be  partners  of  M/s.  H.  P.  Khan-

 M/s,  Ashoka  Marketing,  Lim
 780.  Shri  Madhu  Limaye:  Will  the

 Minister  of  jal  Develop
 and  Compuny  Affairs  be  pleased  to
 state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  Balance
 Sheet  for  the  year  1965-68  of  Mis.
 Ashoka  Marketing,  Limited  ang  the
 remarks  passed  by  the  Auditers  on
 the  foreign  buyers’  claims  for  the
 supply  of  jute  goods;

 (b)  whether  permission  of  the  Re-
 serve  Bank  of  India  has  been  sought
 for  adjusting  these  claims;

 (७)  whether  it  is  a  fact  that  the
 Auditors  of  this  Company,  M/s,  Singhi
 and  Co.  have  protested  against  this
 adjustment  and  have  resigned;

 delwal  &  Co.  after  Shri  Khandelwal’s
 death.  The  firm  was  carrying  on  its
 business  under  the  old  name.  From
 the  records  it  appears  that  the  Com-
 pany  in  a  gencral  meeting  appointed
 M/s.  Gutgutia  &  Co.  for  the  year
 1965-66.  Consequent  on  a  change  in
 the  constitution  of  the  firm  of  audi-
 tors,  M/s.  Gutgutia  &  Co.,  the  Board
 of  Directors  of  the  Company  appoint-
 ed  M/s.  K.  N.  Gutgutia  &  Co.  as  audi-
 tors  for  the  year  in  the  casual  vacancy
 caused.

 (a)  No,  Sir.  The  Company  appears
 to  have  filed  a  suit  for  the  recovery
 of  a  claim  of  that  amount.

 (e)  In  April,  1963,  an  investigation
 was  ordered  under  Section  237(b)  and
 249()  (a)  of  the  Companies  Act.
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 There  has  been  no  progress  of  the  in-
 vestigation  due  to  pendency  of  same
 writ  petition  and  appeals  in  the  Cal-

 -cutta  High  Court.

 Price  of  Steel
 781,  Shri  D.  ९.  Sharma:  Will  the Minister  of  Commerce  be  pleased  tu

 wtate:

 (a)  whethey  the  request  of  the  In-
 -austry  for  making  5९९]  available  at ‘world  prices  has  been  considered:

 (०)  if  so,  the  result  thereof;  and
 (९)  the  steps  taken  in  this  direction?
 The  Minister  of  Commerce  (Shri ‘Dinesh  Singh):  (a)  and  (c).  For  Pro- duction  of  engineering  goods  for  ex-

 “port,  Government  have  agreed  in  prin- ciple  to  make  indigenous  iron  and :steel  available  at  prices  based  on  the
 ssix-monthly  average  of  prices  pub- lished  in  the  London  Metal  Bulletin
 Steps  for  implementing  this  decision ‘are  being  worked  out.

 Bokaro  Steel  Plant
 ‘782.  Shri  Ramachandra  Ulaka: Shri  Dhuleshwar  Meena:

 Shri  S.  supakar:
 चाता  the  Minister  of  steel, sand  Metals  be  pleased  to  state:
 (a)  the  progress  made  so  far  and

 the  total  expenditure  incurred  in  the
 reonneruction

 of  Bokaro  Stee]  Plant;

 Mines

 (b)  the  approximate  date  by  which it  is  likely  to  go  into  production?
 The  Minister  of  Steel,  Mines  and Metals  (Dr.  Chenna  Reddy):  (a) About  9]  per  cent  of  the  earthwork involved  in  the  site  Preparation  and 93  per  cent  of  the  earthwork  for  the tonstruction  siding  has  been  comple- ‘ted.  About  93  per  cent  of  the  work

 has  been  completed  on  the  construc- ‘tion  of  the  Garga  dam  which  will  sup- ply  water  for  construction  as  well  as
 drinking  water  for  the  township. Contracts  for  the  supply  of  plant,

 equipment  and  other  materials  from
 the  USSR  were  finalised  in  May,  1966,
 and  lists  of  equipment  and  materials
 to  be  procured  indigenously  have  been
 determined.  About  10,115  tonnes  of
 equipment,  pipes  etc.  have  so  far  been
 received  from  the  U.S.S.R.  Working
 drawing  are  also  being  received  for
 various  units  of  the  plant.  Contracts
 for  the  civil  engineering  and  the  stru-
 ctural  steelwork  have  been  awarded
 by  Messrs.  Bokaro  Steel  Ltd.  to  Mes-
 srs.  Hindustan  Steelworks  Construc-
 tion  Ltd.  The  total  expenditure
 incurrred  on  the  project  upto  the
 end  of  March  967,  was  Rs.  37.49  cror-
 es.

 (b)  The  first  blast  furnace  is  likely
 to  go  into  production  by  the  beginning of  1970,  and  the  entire  plant  is  sche-
 duled  to  be  commissioned  by  the  end
 of  the  first  quarter  of  1971.

 Waste  Mica

 7183.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Steel,
 ang  Metals  be  pleased  to  state:

 Mines

 (a)  the  quantity  of  mica  wasted  in
 India  at  present  and  its  percentage  to
 the  total  mica  mined;

 mica  is
 and

 (b)  whether  such  waste
 being  utilised  in  any  manner;

 (c)  ig  so,  the  details  thereof?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Keddy):  (a)  No
 precise  information  is  available  re-
 garding  the  quantity  of  mica  wasted
 in  the  country.  It  is.  however,  estima-
 ted  that  about  20,000  to  25,000  tannes
 of  mica  waste  or  mica  scrap  are  gene-
 rated  per  while  processing
 crude  mica  into  mica  products  like
 mica  sheets.  The  precentage  of  mica
 waste  to  the  total  mica  mined  vary
 widely  ang  usually  it  is  between  60  to

 (b)  Yes  Sir.



 3469
 (c)  The  main  uses  of  waste  mica  at

 Present  are:
 (i)  Manufacture  of  heat  insulat-

 ing  mica  brick  for  use  in
 industrial  furnaces.  The  pro-
 cess  was  developed  at  the
 Central  Glass  and  Ceramic
 Research  Institute,  Calcutta
 and  is  being  utilised  by  three
 private  firms  for  commercial
 production.

 (ii)  Use  of  dry  ground  mica  in
 paints,  oil  drilling,  welding
 electrodes,  rubber  and  other
 industries  in  the  country.

 Gii)  Export  in  the  form  of  scrap.
 (iv)  Miscellaneous  uses  e.g,  bio-

 tite  mica  for  Ayurvedic  medi-
 cinal  purposes,  in  laundry,
 ete.

 Railway  Line  from  Amaguda  to
 Kesinga

 184,  Shri  P.  K.  Deo:
 Shri  G.  0.  Naik:
 shri  K.  P.  Singh  Deo;
 Shri  A.  Dipa:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  proposed  to  con-
 struct  a  railway  line  from  Amaguda
 to  Kesinga  under  the  DBK  Railway
 Project;  and

 (b)  if  so,  when  it  is  likely  to  be
 taken  up?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  and  (b).  Feasibi-
 lity-cum-cost  studies  for  a  broad  gauge
 lines  from  Amaguda  to  Lanjigarh
 Road  have  been  carried  out  in  ‘the
 context  of  the  integrated  development
 of  industries  in  the  Dandakaranya  re-
 gion  and  the  survey  reports  are  under
 examination.  Nothing  definite  can  be
 atig  about  inclusion  of  the  project
 im  the  Fourth  Plan  until  the  scrutiny
 of  the  reports  is  completed  by  the
 Railway  Board.

 Writtes  Awswers  APRIL  a  eT  Wrisen  7 isn
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 183.  Shri  S.  Supakar:  Will  the  Mi-
 nister  of  Steel,  Mines  and  Metals  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Committee  headeg  by  Shri  G.  Pande:
 was  formed  to  report  on  the  shortfall
 in  the  production  of  Durgapur  Steel.
 Plant;  and

 (b)  if  so,  the  findings  of  the  Com-
 mitee?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)
 Yes,  Sir.

 (b)  The  Report  of  the  Committee  is:
 awaited.

 Import  of  Rubber
 "7186.  Shri  Vasudevan  Nair:  Will  the

 Minister  of  Commerce  be  pleased  to.
 state:

 (a)  whether  the  Rubber  Board  ha-
 repre:  eq  that  lis  for  the  i
 port  of  rubber  should  be  issued  6
 in  consultation  with  the  Board;  ana

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qure-
 shi):  (a)  Yes,  Sir,

 (b)  The  quantity  of  rubber  to  be
 imported  would  broadly  depend  on.
 the  gap  between  tde  quantity  avaijia-
 ble  in  the  country  and  the  quantity
 required  by  the  manufacturers  of  rub-
 ber  goods  in  India;  it  is  also  depen-
 dent  on  the  position  of  the  foreign  ex-
 change  resources  available  at  the
 time.  The  Rubber  Board  are  invari-
 ably  consulted  about  the  availability
 of  natural  rubber  in  the  country;  tak-
 ing  this  into  account  and  the  other
 factors  mentioned  above,  the  Govern-
 ment  of  India  decides  on  the  quantum.
 of  the  licences  to  be  issued.

 Manufacture  of  T.V.  Sets
 781.  Shri  6.  0.  Samanta:  Will  the
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 (a)  the  nuwoher  and  names  of  the Sxms  to  whom  licences  have  been

 granted  or  are  proposed  to  be  granted for  manufacturing  T.V.  Seta;
 (b)  whether  the  television  sets  with

 remote  control  have  also  been  design. ed  in  India;  and
 (e)  if  80,  where?

 The  Minister  of  Industrial  Develop- ment  and  Company  Affairs  (Shri  F,  A. Ahmed):  (a)  Letters  of  intent  have
 been  issued  to  two  firms  viz.,  Mjs. J.  K.  Rayon  Ltd,  Kanpur  and  M(s. Telerad  Private  Ltd.,  Bombay  for  the
 manufacture  of  Television  Receivers with  an  annual  capacity  of  10,000,  sets
 each.  A  third  proposal  for  the  manu-
 facture  of  5,000  sets  per  annum  each
 by  two  consortia  of  Small-scale  units
 is  also  under  consideration  of  the
 Government.  All  these  schemes  envi-
 sage  the  utilisation  of  indigenous know-how  developed  by  the  Central
 Electronic  Engineering  Research  Ins-
 titute,  Palani.

 (b)  No,  Sir.
 (९)  Does  not  arise.

 Tremors  in  Anantnag  (Kashmir)

 183,  Shri  Vishwa  Nath  Pandey:  Will the  Minister  of  iteel,  Mines  and Metals  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov- ernment  have  constituted  a  team  of

 experts  to  visit  the  Anantnag  District in  Kashmir  which  received  as  many as  thirty  five  tremors  during  the month  of  February,  967  and  to  find out  the  causes  of  the  tremors;  and
 (b)  if  so,  the  names  of  the  experts?
 The  Minister  of  Steel,  Mines  and Metals  (Dr.  Chenna  Reddy):  (a)  and (b).  Yes  Sir.  A  team  of  two  officers (Sarvashri  G.  L.  Wakhaloo  and  8.  P.

 Rastogi)  of  the  Geological  Survey  of India  have  been  deputed  to  make  a detailed  study  of  the  nature  and  cause
 of  the  recent  earth  tremors  in  Anant- nag  district,  Kashmir,

 Will  the  Minister  of  Steel,  Mines.
 and  Metals  be  pleased  to  state:

 (a)  the  total  quantity  of  iron-ore-
 fines  at  present  available  in  India; and

 (b)  the  manner  in  which  Govern-
 ment  propose  to  utilise  them?

 The  Minister  of  State  in  the  Ministry of  Steel,  Mineg  and  Metals  (Shri  P..
 Cc  Sethi):  (a)  Detailed  assessment  of
 the  total  quantities  of  Iron  ore  fines:
 (which  include  both  the  natural  fines
 like  blue  dust  underlying  the  haema- tite  iron  ore  deposits  and  the  fines
 produced  during  the  process  of  mining,
 particularly  mechanised  mining  of
 lump  ore)  available  in  the  country
 has  not  so  far  been  made.  (For  a
 Particular  range  of  deposit  in  Goa,  a
 preliminary  assessment  wag  made  by
 the  Indian  Bureau  of  Mines  in  1962-63:
 according  to  which  the  inferred  re-
 serves  of  iron  ore  fines  in  Goa  are  of
 the  order  of  250  million  tonnes).

 (b)  Iron  ore  fines  can  be  utilised
 for  steel  production  after  suitable  ag-
 glomeration  (subject  to  technical  fea-
 sibility  and  overall  economic  conside-
 ration.)  For  the  utilisation  of  iron  ore
 fines,  sintering  plants  have  already been  put  up  at  the  steel  plants  at  Jam-
 shedpur,  Bhilai,  Bhadravati  and  Rour-
 kela.  A  sintering  plant  is  also  being installed  at  the  Durgapur  Steel  Plant.
 Sintering  of  iron  ore  fines  is  also  con-
 templated  for  the  proposed  Bokaro
 Steel  Plant.  Feasibility  studies  are
 being  undertaken  for  the  pelletisation
 of  iron  ore  fines  in  Bailadila  (Madhya
 Pradesh),  Kudermukh  and  Bellary-
 Hospet  (Mysore).  A  pelietisation Plant  with  a  capacity  of  0°5  million
 tonnes  per  annum  has  been  set  up  by 4  private  frm  in  Goa.  Approval  has.
 been  given  to  the  project  report  of
 another  private  firm  of  Goa  for  the
 setting  up  of  a  pelietisation  plant  with:
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 a  capacity  of  .5  million  tonnes,  The
 Project  Report  submitted  by  a  third
 firm  in  Goa  for  the  setting  up  of  a
 pelletisation  plant  is  under  considera-
 tion.  A  letter  of  intent  has  been
 issued  to  a  firm  in  Orissa  to  enable  it
 to  take  suitab‘e  steps  to  sct  up  a  simi-

 “lar  pelletisation  plant  in  Orissa.

 Allocation  of  Spindles  to  Textile
 Milis

 790,  Shri  Khagapathi  Pradhant-
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Hirji  Bhai;

 Will  the  Minister  of  Commerce  be
 “pleased  to  state:

 (a)  whether  the  allocation  of  spin-
 ‘dies  to  the  texti’e  mills  in  the  var-
 -fous  States  will  be  increased  during
 3967-68;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Commerce  (Shri

 “Dinesh  Singh):  (a)  and  (b).  The  cot+-
 ton  textile  industry  has  recently  been

 ‘delicensed  in  so  far  as  the  total  spinn-
 ing  capacity  of  a  unit  does  not  excced
 25,000  spindles.  In  view  of  this,  the

 ‘question  of  allocation  of  additional
 spindles  to  the  tcxtile  mills  in  the
 various  Statcs  during  1967-68  does
 not  arise.

 Production  and  Export  of  Salt
 791.  Shri  Khagapathi  Pradhani:

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Hirji  Bhal:

 Will  the  Minister  of  Commerce  be
 “pleased  to  state:

 (a)  whether  the  production  as  weli
 -as  the  export  of  salt  has  gone  dorn;

 (b)  if  so,  the  reasons  therefor;  and
 (ey  the  steps  taken  in  this  regard?
 The  Minister  of  Commerce  (Shri

 “Dinewh  Singh):  (a)  No,  Sir,  except
 for  a  slight  fall  in  production  during
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 4966  and  a  slight  fall  in  exports  dur-
 ing  1965,  production  and  export  of
 salt  remained  steadily  on  the  increase
 during  962  to  1966.

 (b)  The  shortfall  in  production  dur-
 ing  966  was  due  to  the  fact  that  large
 stocks  of  salt  had  accumulated  at  the
 various  salt  works  and  therefore,  the
 works  on  the  West  Coast  and  Inland
 areas  in  Gujarat  State  voluntarily
 cut  down  production.  Further,  the
 consumption  by  chemical  industries
 also  did  not  come  up  to  the  anticipa-
 ted  level.

 As  for  shortfall  in  exports,  Japan
 which  is  the  main  export  market  for
 Indian  sult,  was  rather  reluctant  to
 place  ships  at  the  concerned  ports  in
 Gujarat  and  pressed  for  diversion  of
 ships  being  loaded  there  during  the
 latter  part  of  1965,  when  the  hostili-
 ties  broke  out  between  India  and
 Pakistan.

 (c)  The  State  Trading  Corporation
 and  Basic  Chemicals,  Pharmaceuticals
 and  Soaps  Export  Promotion  Council,
 are  endeavouring  not  only  to  increase
 our  exPorts  to  traditional  markets  but
 are  also  to  find  new  export  markets  in
 consultation  with  our  Embassieg  in  the
 interested  foreign  countries.

 Pr  of  Man;  and
 Iron  Ore

 792.  Shri  Khagapathi  Pradhani:
 Shri  LKamachandra  Ulaka:
 Shri  Dhuieshwar  Meena:
 Shri  Hirji  Bhai:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Production  in  manganese  and  iron-ore
 mines  in  Orissa  and  Bihar  has  gone
 down;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  in  this  regard?
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 ‘The  Minister  of  State  In  the  Minis-

 try  ef  Steel,  Mines  and  Metals  (Shri
 duction  of  fron  ore  and  manganese
 ore  has  been  on  the  increase  during

 Py  C.  Sethi):  (a)  No,  Sir.  The  pro-  the  last  few  years,  as  shown  below:

 73964  7965  2966
 (in  tonnes)

 Mangancse  Iron  Ore  Mangnese  Iron  Ore  Manganese  Iron  Ore

 Bibar  492,524  3.658356  «39,662  262,048,  (35,025  $,365,828
 Orissa  402,535,  TUDES  459012  64$1;203  $09,190,  6,727,785

 (9)  and  (c).  Do  not  arise.  The  Minister  of  Industrial  Develop-

 Industrial  Co-operative  Societies  in
 Orissa

 193.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Khagapathi  Pradhani:
 Shri  Hirji  Bhai:

 Wil  the  Minister  of  Industrial
 Dev  and  Company  Affairs  be
 pleased  to  state  the  number  of  Indus-
 trial  C  ative
 ing  in  Orissa  88  on  the  3lst  Decem-
 ber,  966  and  their  production  capa-
 cities?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  {Shri  ्,  A.
 Ahmed):  The  information  is  being
 collected  from  the  State  Government
 and  will  be  laid  on  the  Table  of  the
 House.

 Invention  Promotion  Board
 ™4.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Wiaka:
 Shri  Khagapathi  Pradhani:
 Shri  Hirji  Bhai:

 Will  the  Minister  of

 ctioned (a)  the  amount  of  grant

 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Rs.  3.0  lakhs.

 (b)  The  amount  spent  by  the  Board
 upto  28-2-1987  is  as  under:—

 (i)  Admi:  rative  Ex:  re.
 Rs,  ,35,3i.35

 (ii)  Technical  Aid  and  Evaluation
 of  inventions  etc.

 Rs.  -1,03,388,59
 Grants-in-aid

 Rs,  77,453.00
 Rs  2,95,972.94

 Charkhg  Training  Courses  in
 Orissa

 dit

 Gii)

 Total

 185,  Shri  Dhuleshwar  Meena:
 Shri  Ramachandrg  Ulaka:

 hri  Khagapathi  Pradhaol:
 Shri  Hirji  Bhai:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  number  of  Ambar  Charkha
 Training  C  ducted  in  Orissa
 during  December,  1966;  and

 (b)  the  number  of  trainees  who
 took  part  and  the  total  expenditure
 incurred  thereon  during  the  same
 period?

 The  Deputy  Minister  in  the  Ministry
 of  Comm  (Shri  Shafi  Qureshi):

 in  1966-67  for  the  Invention  Promo-
 tion  Board;  and

 (b)  the  total  it  di

 (a)  26.
 (be)  359  trainees  took  part  in  the

 and  an  expenditure  of
 the  saMe  period  and  the  nature  of  ex-
 penditure’

 756  (Ail)  LED—4.

 Rs.  29,410  wis  incurred  on  the  training
 courses.
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 Import  of  Sanforised  Cloth

 78.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandrg  Ulaka-
 Sbri  Khagapathi  Pradhani:
 Shri  Hirjl  Bhai:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  amount  of  foreign  exchange
 apent  on  the  import  of  Sanforised
 cloth  during  2966;

 (b)  whether  the  indigenous  decolo-
 rised  cloth  can  meet  the  d:mand  of
 the  imported  cloth;  and

 (c)  if  so,  the  reasons  for  the  im-
 port  of  such  cloth?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):  (a)
 Ni,

 (४)  and  (c).  Do  not  arise.
 Production  of  Coffee

 7971,  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Khagapathi  Pradhant:
 Shri  Hirji  Bhai:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  there  is  a  shortfall
 in  the  production  of  coffee  during  the
 current  year;  and

 (b)  if  so,  the  reasons  therefor  and
 the  steps  taken  by  Government  in  tnis
 regard?

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):
 (a)  No,  Sir;  the.  production  during
 1966-67  is  estimated  at  70,000  tonnes
 ag  against  63,350  tonnes  of  1985-66,

 (b)  Does  not  arise.

 दिल्ली  रेलये  स्टेशन  पर  कुलियों  की  मजबूरी  कौ

 798.  ली  झोंकार  लाल  बेरणा  :  क्‍या
 1  स्त्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यहेसच  है  कि  दिल्ली  रेसवे
 स्टेशन  पर  कुलियों  की  मजदूरी  को  दरे  बढ़ा

 i  ;
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 (@)  बपा  सरकार  का  विचार  व््त्मं
 रैलवे  स्टेशनों  पर  कुलियों  को  मजदूरी  की
 समान  दर  निश्चित  करने  का  है  ;  और

 (ग)  यदि  नहीं,  तो  ऐसा  न  करने  के
 क्या  कारण  हैं  ?

 रैलये  संतरी  पी  सी०  एम०  पुनाचा)  3
 (क)  जो  हां  t

 (ख)  और  (ग)  जी  नहीं  ।  भारिकों
 की  मजदूरी  स्थानोथ  परिस्थितियों,  निर्वाह-
 व्यय  और  अन्य  स्थानों  पर  मजदूरी  के  समास
 स्तर  पर  निर्भर  करती  है  |  इतलिए  सजी
 स्टेशनों  पर  समान  दरें  नियत  करना  सम्भव
 नहीं  है  ।

 कोटा  में  रेलवे  कुली

 799.  शमी  प्रोकारलाल  बेरदा  :  क्या
 रैले  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कोटा  के
 रैलवे  कुजियों  को  कहा  गया  है  ह  ये  उन
 लाइसेंस  बिलों  का  शुल्क  दें  जो  उन्हें  छः
 वर्ष  पहले  दिये  गये  थे  ;  भौर

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं?

 रेलले  मंत्री  ्  सौ०  एम०  पुमाचा)  =
 (क)  और  (ख)  वर्तमान  नियमों  के  भनु  पार
 लाइसेंसधारी  भारिकों  को  बिल्ले  रेल
 प्रशासनों  द्वारा  मुफ्त  दिये  जाते  हैं,  लेकिन
 जमानत  के  रूप  में  थोड़ी  सो  रकम  ली  जाती  है
 जो  भारिकों  को  उस  समय  लौटा  दी  जाती  है
 जब  वे  बिल्ले  आदि  लौटा  देते  हैं  भौर  लाइ-
 सेंसघारी  भारिक  के  रूप  में  काम  करना  बन्द
 कर  देते  हैं  ।  बूंकि  कोटा  में  साइसेंसबारी
 सारिकों  को  बिल्ले  देते  समय  इत  नियम  रो
 कड़ाई  से  नद्दीं  लागू  किया  गया  था,  इसलिए
 झब  उन  से  जमानत  को  रकम  बसूख  कमी  का.
 दही है ।  ten
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 ह क  of  Clatch  Assembly.  gné

 Equipment
 Shri  Onkar  Lal  Berwa:  Will

 the  Minister  of  C

 Industries  near  Paradip  Port
 ‘802,  Shri  Chintamani  Panigrali: Will  the  Minister  of

 pl
 to  state:

 (a)  whether  it  is  &  fact  that  the
 import  of  clutch  assembly  and  equip-
 ment  from  U.S.A.  has  been  banned;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  India  has  become  self-

 sufficient  in  the  manufacture  of  the
 above  said  equipment?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  No,  Sir.

 (b)  and  (c).  The  import  of  clutch
 id  pment  is  permitted

 to  establish  importers  against  conso-
 lidated  quota  licence  for  motor  vehicle
 parts  from  all  sources  including
 U.S.A.  The  import  of  this  item  is
 however  not  covered  under  U.S.  Aid
 loan  to  protect  the  indigenous  indus-
 try  from  unrestricted  imports.

 (Shri

 Issue  of  new  Standards  for
 Commodities

 80l.  Shri  Onkar  Lal  Berwa:  Will
 the  Minister  of  Industria]  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  how  many  new  standards  were
 issued  by  the  J.8.J.  during  1966-67;

 (b)  the  main  commodities  for
 which  these  were  issued;

 (c)  the  ber  of  dities  {or
 which  the  standards  were  refused;
 and

 (d)  how  many  Letters  of  Intent
 were  issued  during  the  same  period?

 and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  there  have  been  pro-
 posals  to  set  up  some  major  indus-
 tries  near  Paradip  Port;  and

 (b)  if  so,  the  main  features  thereof?

 The  Minister  of  Industrial  Develop- ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  and  (b).  The  infor-
 mation  is  being  collected  and  will  be laid  on  the  Table  of  the  House  in  due
 course.

 Ore  Deposits  tn  Orissa
 803.  Shri  Chin‘  ni  Panigrahi: Will  the  Minister  of  Steel,  Mines  and

 Metals  be  pleased  to  state:
 (a)  whether  the  sch  ‘ing of  ore  deposits  in  the  Malangtoli

 Block  in  Orissa  and  their  export  has
 been  finalised;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  estimate  of  deposits  of  the

 ore  in  the  said  Block?

 for  mini

 The  Minister  of  Stato  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  0.  Sethi):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  The  reserves  of  ore  in  the

 block  have  been  proved  to  be  of  the
 order  of  63  million  tonnes.

 Manufacture  of  Small  Cars

 Will  the  Minister  of  Industrial
 Company  Affairs  be Devel  and  0

 A.  Ahmod):  (a)  to  (d).  A  statement
 डएफड  .  the  uired  information  is

 id  on  the  Table  of  the  House,  [Placed
 क  the  Librory.  See  No,  LT-3i5|67)

 pleased  to  state:
 (a)  whether  any  decision  has  been

 taken  for  the  manufacture  of  small
 car  in  the  country  with  forcign  col-
 laboration;  and
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 (b)  if  v0,  the  details  thereof?
 The  Minister  of  Industrial  Deve-

 lopment  and  Company  Affairs  (Shri
 ह  A.  Akmed):  (a)  No.

 (b)  Does  not  arise.

 Impounded  by  Pakistan
 Desal:  Will

 Cargo
 805.  Shri  C.  ०.

 of  C
 the

 ed  to
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 North-ast  Frentier  Raflway  erms

 Depot,  Gauhat!
 807.  Shri  Dhireswar  EKalita:  Will  the Minister  of  Railways  be  pleased  ६0

 state:
 (a)  whether  there  is  a  proposal  to

 shift  the  North-East  Frontier  Rail-
 way  Forms  Depot  from  Gauhati
 (Assam)  to  New  Jalpaiguri  as  repor- ted  in  the  ‘Assam  Tribune’  on  the  7th be  ple:

 state;
 (a)  whether  any  negotiations  have

 recently  been  held  with  Pakistan  to
 secure  release  of  the  cargo  and  other
 property  impounded  by  Pakistan
 during  the  965  conflict  between  the
 two  countries;  and

 (9)  if  so,  the  outcome  thereof?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.

 (७)  Does  not  arise.

 Bogie  from  Jaynagar  to  Paleza  Ghat
 806.  Shri  Shiva  Chandra  Jha:  Will

 the  Minister  of  Railways  be  pleased to  state:
 {a)  whether  a  bogie  which  used  to

 be  attached  to  the  evening  trains  for
 Paleza  ghat  from  Jaynagar  and  vice
 versa,  has  now  been  discontinued;

 (७)  if  so,  the  reasons  therefor;  and
 (९)  whether  Government  propose

 to  make  arrangements  for  providing
 sleeper  coaches  between  Jaynagar  and
 Paleza  ghat  for  the  night  journey?

 The  Minister  of  Railways  (Shri
 C.  M,  Poonacha):  (a)  and  (b).  On
 account  of  its  poor  patronage,  the
 through  service  composite  coach  run-
 ning  between  Jaynagar  and  Paleza-
 ghat.was  discontinued  in  the  time
 table  which  came  into  force  from  Ist
 October,  1985.

 (c)  There  is  no  proposal  to  provide
 @  sleeper  coach  between  Jaynagar and  Palezaghat.

 January,  1967;
 (b)  if  so,  the  reasons  therefor;
 (c)  whether  the  employees  of  the

 North-East  Frontier  Railway  Forms
 Depot  have  represented  to  the  Rail-
 way  Board;  and

 (d)  if  so,  the  nature  of  their  de-
 mands  and  Government's  reaction
 thereto?

 The  Minister  of  Rallways  (Shri
 C.  M.  Poonacha):  (a)  Yes.

 (b)  Due  to  administrative  reasons
 which  were  expected  to  result  in
 saving  and  lead  to  greater  efficiency.

 (c)  The  employees  have  submitted
 a  Memorandum  to  the  Local  Autho-
 rities  and  have  also  sent  a  telegram
 to  the  Railway  Board.

 (d)  Their  demands  are  for  the
 maintenance  of  status  quo,  The
 Government  are  examining  a  modi-
 fied  proposal  to  stock  books,  forms
 and  stationery  at  both  the  Depots  at
 Gauhati  as  well  as  at  New  Jalpai-
 guri.

 Stenographers  in  Ratiways
 808.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  proportion  in  which  the
 posts  of  Stenographers  in  various
 grades  on  the  Railways  were  distri-
 buted  prior  to  the  issue  of  Govern-
 ment’s  orders  dated  the  22nd  Jan-
 wary  and  lth  April,  1965;

 (b)  the  nature  of  the  demand  of  the
 labour  onganisation  on  behalf  of  Stenc-
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 graphers-eng  to  what  extent  Govern-
 enent’s  orders  mentioned  in  Part  (a)
 above  provide  for  t  in  the
 higher  grades  by  indicating  the  num-
 der  of  posts  in  the  various  graces;

 (c)  whether  there  has  been  unifor-

 (b)  if  20,  which  of  the  two  lines  are
 deing  undertaken  and  when  the  con
 struction  work  is  likely  to  start?

 The  Minister  of  ‘Railways  (Shri
 ©.  M.  Poomacha):  (a)  Not  yet.  ह.
 limin:  Engin  and  Traffic tity  in  the  increase  in  the  ber  of

 posts  in  higher  grades  on  all  Zonal
 Railways  as  a  result  of  the  implemen-
 tation  of  the  above  mentioned  orders;
 and

 (da)  if  not,  the  reasons  therefor?
 The  Minister  of  Railways  (Shri

 €.  M.  Poonacha):  (a)  to  (9).  The
 information  is  being  collected  from
 the  Railways  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 State-owned  Industries  in  Mysore
 809.  Shri  K.  Lakkappa:  Will  the

 Minis  of  Ind
 and  Company  Affairs  be  pleased  to

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  Mysore
 Govern  tiating  with
 Birlas  to  sell  away  some  of  the  State-
 owned  Industries;  and

 (b)  if  so,  whether  it  is  not  in  viola-
 tion  of  the  accepted  policy  of  the
 Central  Government?

 ¥F.  A,  Ahmed):  (a)  No,  Sir.
 (b)  Does  not  arise,

 Railway  Line  between  Cuttack  and
 Paradeep

 $i0.  Shri  Surendra  Nath  Dwivedy:
 Will  the  Minister  of  BRallways  be
 pleased  to  refer  to  the  reply  given to  Unstarred  Question  No.  590  on  the
 #th  November,  966  and  state:

 (a)  whether  the  plana  have  been
 finalised  for  &  railway  line  between
 Cuttack  and  Paradeep

 surveys  for  the  Cuttack-Paradeep  rail
 link  are  in  progress.

 (b)  Does  not  arise.

 Electric  and  Diesel  Locomotives  on
 Eastern  and  s.  E.  Railways

 6ii.  Shri  A.  K.  Gopalan:
 Shri  Jyctirmoy  Basu:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  electric  and  diesel
 iT  Use  966  on  the
 Eastern  and  South-Eastern  Rallways;

 (b)  whether  the  quantity  of  coal
 consumption  has  gone  down  on  these
 Railways  since  the  introduction  of
 electrification  and  dieselization;  and

 (०)  if  80,  the  extent  of  reduction  in
 coal  consumption  during  the  last  five
 yeara?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  and  (c).  A
 statement  showing  the  information
 is  laid  on  the  Table  of  the  House.
 {Placed  in  the  Library.  See  No.  LT-
 316|17).

 (b)  Yes.

 Monopolies  Enquiry  Commission
 812,  Shri  S.  Supakar:  Will  the

 Minister  of  Industrial
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  number  of  dations
 of  the  Monopolies  Engiury  Commis-
 gion  that  have  been  implemented  so
 far;  and

 (७)  when  the  legislation  suggested
 dy  the  Commission  fy  likely  to  be
 introduced?



 ¥.  A.  Ahmed):  (a)  and  (9),  A  resolu.
 tion  dated  the  5th  September,  966
 outlining  the  decisions  of  the  Gov.
 ernment  on  the  dati

 first  week  of  January,  1907  as.  qom- pared  to  the  previous  month,  but this  is  jargely  due  to  increased  pro. duction  coupled  with  a  shortfall  in
 empty  wagon  supply  position  which

 made  by  the  Monopolies  Inquiry
 Commission  was  laid  on  the  Table  of
 the  House  on  the  6th  September,
 1966.  Follow-up  action  contemplated
 onthe  recommendations  is  indicated  in
 paras  5  to  7  of  the  resolution.  The  Bill
 for  setting  u  Statutory
 Commission  to  be  known  as  the
 Monopolies  and  Restrictive  Trade
 Practices  Commission  referred  to  in
 paras  5  and  6  of  the  Resolution  is
 kely  to  be  ready  for  introduction
 in  Parliament  by  the  end  of  this
 Year.  Copies  of  the  Resolution  refer-
 red  to  above  have  been  forwarded  to
 the  concerneg  Ministries/Departments
 f  ti  the  decisi  con-
 tained  in  sub-paras  (i)  to  (iii)  of
 para  7  of  the  same,  Implementation
 of  these  decisions  and  the  decision
 contained  in  sub-para  (iv)  thereof
 is  of  a  continuing  nature  and  is
 being  given  effect  to  as  and  when  a
 particular  case  warrants  it.

 Pit  Head  Stocks  held  by  Coal  Mines
 8i3.  Shri  Jyotirmoy  Basu:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  the  total  quantity  of  pit  head
 stocks  held  by  coal  mines  during  the
 first  week  of  January,  ‘1967;

 (b)  whether  Government  consider
 the  stock  position  to  be  abnormal;
 and

 (c)  if  so,  the  causes  of  this  abnor-
 mal  stock  position  and  the  remedies
 proposed?

 Thé  Minister  of  State  in  the  Minis-
 try  of  ‘Steel,  Mines  and  Metals  (Shri
 Py  0.  Bethi):  (a)  5.43  million  tonnes.

 (®)  and  (c).  There  has  been  some
 increase  in  ad  stocks  during  the

 to  be  a  temporary Phase.

 Export  Trade
 8l4.  Shri  Khagapathi  Pradhani:

 Shri  Ramachandra  Ulaka:
 ari  Dhuleshwar  Meena:

 Shri  Heerji  Bhai:
 Wil  the  Minister  of  Commerce  be

 Pleased  to  state:
 (a)  whether  the  proposal  of  the

 Shipping  Corporation  of  India  to
 develop  export  trade  during  the
 Fourth  Plan  period  has  since  been
 considered;  and

 (b)  if  so,  the  main  features  thereof?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  The
 Ministry  of  Commerce  has  not
 TeCeived  any  such  proposal  but  a

 pr  ]  for  exp  of  t  by the  Shipipng  Corporation  of  India  is
 under  consideration  of  the  Ministry
 of  Transport.

 Manufacture  of  Scooters  and
 Auto-cycles

 ‘as.  Shri  Khagapathi  Pradhant!:
 Shri  Ramachandra  U'aka:

 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Industrial
 and  C  Affairs  be

 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  63i  on  the  2nd
 December,  4966  and  state:

 (a)  whether  the  applications  for  the
 ure  of  82:  and  auto-

 cycles  which  were  found  suitable  in
 the  preliminary  screening  have  since
 Deen  finally  considered;  and

 (b)  if  20,  the  decision  taken  there-
 ont?
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 fA  A.  Abmed):  (a)  and  (b).
 applications  for  the  manufacture
 ef  Autocycks  hava  been  fAnaily
 considered  and  letters’  of  intent,
 walid  for  a  period  of  one  year
 each,  have  been  issued  to  five  parties,
 for  a  capacity  of  50,000  each  per
 gear.  Further  consideration  of  the
 applications  for  the  manufacture  of
 scootcrs  has  however  been  deferred
 for  the  present.  It  is  proposed  to
 watch  the  progress  and  performance
 of  the  existing  units  in  the  context
 ef  the  assistance  afforded  to  them
 under  the  liberalised  import  policy,
 for  components  and  raw  materials
 before,  taking  a  final  view  on  the
 question  of  licensing  of  additional
 units  in  the  field.

 Forged  Railway  Tickets
 a16,  Shri  Khagapathi  Pradhani:

 Shri  Ramachandra  U’aka:
 Shri  Dhujeshwar  Meena:
 Shri  Heerji  Bhai:

 ‘Will  the  Minister  of  Railways  be
 pleased  to  re’er  to  the  reply  given
 te  Starred  Question  No.  637  on  the
 2nd  December,  966  regarding  the
 eale  of  forged  Railway  tickets  and
 state:

 (a)  whether  the  investigations  have
 since  been  completed;  and

 (b)  if  so,  the  result  thereof?
 The  Minister  of  Railways  (Shri

 ©,  M.  Poonacha):  (a)  The  investiga- tion  of  the  case  is  stil]  in  progress,
 (b)  Does  not  arise,

 Reorrnnisation  of  the  National  Coal
 Development  Corporation

 ‘S17.  Shri  Heerfi  Bhai:
 Shri  Dhuleshwar  Meena:
 Shri  Khagapathi  Pradhani:

 ‘Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 =

 SIS  on  the  ह...  November,  3868

 (a)  whether  the  question  of  the  re-
 organisation  of  the  National  Coal
 Development  Corporation  has  sincs
 been  examined;  and

 (0)  if  so,  the  results  thereof?

 he  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 p.  ce  Sethi);  (a)  and  (b).  No  final
 view  has  yet  been  taken  by  Govern-
 ment  on  the  reorganisation  of  the
 National  Coal  Development  Corpo-
 ration.  The  matter  is  being  examin.
 ed  in  consu  tation  with  the  newly
 appointed  Chairman-cum-Managing
 Dicettar  af  the  MCD.

 Closure  of  Textile  Mills
 gf8,  Shri  3.  RB.  Damani:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  effect  of  the  closure  of  the
 textile  mills  for  one  extra  day  in  a
 week  since  December,  1966;

 (b)  the  adverse  effect  thereof  on
 (i)  the  working  of  the  textile  mills
 and  (il)  the  profitability  of  the  tex-
 tile  mills;  and

 (c)  the  loss  of  revenue  through
 excise  duty,  income-tax  and  sales  tax
 to  the  nation  and  the  Public  Ex-
 cheauer  respectively?

 fhe  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  There  has  been  a  saving  of
 about  75,000  bales  per  month  in  the
 consumption  of  cotton  by  mills  as  a
 regult  of  the  extra  weekly  holiday.

 (b)  The  cost  of  production  is  re-
 pofted  to  have  gone  up  by  about  48
 per  cent.  As  60  per  cent  of  the  mill
 production  is  ou'side  statutory  price
 control,  there  may  be  no  adverse
 effects  on  the  over  all  profitability
 of  the  mills.

 (c)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.
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 जलितपुर  और  सतना  रेलये  स्टेशनों  (मध्य
 देललें)  के  थोच  रेख-सम्बर्क

 are.  थी नाथू  राम  अहिवारे:  क्‍या
 देखने  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  बुन्देलखंड  के  विकास
 के  लिये  ललितपुर  रेलवे  स्टेशन  (मध्य  रेलव े)
 को  बरास्ता  टोकमगढ़,  चतरपुर  तथा  पन्ना-
 झतता  रेलवे  जंकशन  के  साथ  मिलाने  की  एक
 शथोजना  पर  विचार  कर  रही  है  ;  और

 ु)  यदि  हां,  तो  क्‍या  उस  पर  निर्माण
 कार्य  चौथी  पंचवर्षीय  योजना  में  भारम्भ
 हो  जायेगा  ?

 रेलवे  मंत्री  दबी  te  एस०  बनाया)  :
 (=)  जी  नहीं  a

 (@)  सवाल  नहीं  उबता ।

 Rafllway  Line  from  Erode  to
 Chamarajanagar

 820.  Shri  P.  A.  Swaminathan;  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  any  survey  has  been
 conducted  by  the  Railways  to  open  a
 new  Railway  line  from  Erode  to
 Chamarajanagar  via  Gobi  Satya-
 mang!  ‘.

 (9)  if  so,  the  stage  at  which  the
 matter  stands;  and

 (c)  when  the  scheme  ig  likely  to
 be  implemented?

 The  Minister  of  Railways  (Shri
 a  a  Poonacha):  (a)  No.  The

 ‘aj  -Saty:  por-
 tion  of  this  line  was,  however,  sur-
 veyed  in  1948-49,  as  part  of  the

 -Chamarajangar  Satyamanga'am—
 ‘Coimbatore|Mettupalayam  link.

 (9)  and  (e).  The  Chamarajanagar-
 Satyamangalam  Coimbatore|Mettu-
 pelayam  link  wag  considered  finan-
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 south  MG  systems.  The  Rangalere-
 Salem  line  was.considered.  as.a.  better alternative  for  this  purpose  and  ite
 construction  has  been  taken  up.

 Doubling  of  Rallway  Line  from  Erode
 to  Jalarpet

 S21,  Shri  Dhandapani:  Will  the
 Minister  of  Railways  be  pleased  to
 state;

 (a)  whether  there  is  any  proposal
 to  have  dodble  railway  lines  between
 Erode  and  Jalarpet  on  the  Southern
 Railway;

 (b)  if  so,  the  stage  at  which  the
 2  and proposal  at  present

 (९)  the  time  by  which  the  work  is
 pected  to  be  leted?
 The  Minister  of  Railways  (Shri

 C.  M.  Poonacha):  (a)  to  (c).  Of  the
 79  Kms.  long  section  between  Jalar-
 pet  and  Erode,  double  line  already
 exists  to  the  extent  of  79  Kms.
 between  6)  Jalarpet-Tirupattur
 (8  Kms.)  and  (ii)  Morappur-Anangur
 reese  Kms.),  The  work  on  the  doubl-
 ing  between  Anangur  and  Erode
 (l2  Kms.)  is  expected  to  be  com-
 pleted  by  July  1967.  The  doubling
 of  the  remaining  single  line  portion
 between  Morappur  and  Tirupattur
 (48  Kms.)  is  not  considered  neces-
 sary  at  present  from  the  traffic  point
 of  view.

 Railway  Line  between  Tiruppur  and
 Palani

 Shri  Dhandapani:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  con-
 sidering  any  proposal  to  open  a  new
 railway  line  between  रफन्‍्पकटप्या  aad
 Palani  via  Darapuram  on  the  South-
 छ  Railway;

 (b)  if  so,  whether  the  necessary
 survey  for  this  purpose  has  been
 completed;  and

 (c)  the  time  by  which  the  ह... द
 Will  be  given  effect  tor
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 ‘Zhe  Bilzister  of  allways  (Shri

 ©.  MM.  Pocouatha):  (a)  No  such  pro-
 posal  is  under  consideration
 Ratiway  Board  st  present.

 (b)  and  (e).  Do  not  arise.
 Shifting  of  Railway  Loco  Shed,

 Coimbatore

 रैलये  नजरी  पी  te  wo  guru)  $
 (क)  सम्बन्धित  तोन  खण्डों  पर  मिली-जुली
 गाड़ियों  के  चालन-समय  का  विवरण  इस
 प्रकार  है.  :—

 (a)  whether  representations  have
 been  received  from  the  citizens  of
 Coimbatore  to  shift  the  Railway  Loco

 General  Hospital  Coimbatore;  and
 (b)  whether  the  Loco  Shed.  is  likely

 to  be  shifted  to  any  other  place  and
 if  so,  where  and  when?

 The  Minister  of  Eailways  (Shri
 C.  M.  Poonscha):  (a)  Yes.

 (b)  The  matter  has  been  examined
 fm  all  its  aspects  and  it  has  not  been
 found  possible  to  shift  the  Loco  Shed
 from  its  present  location.

 भूतपूर्व  रथालियर  राज्य  नेरो  भेज  रेलने  लाइन  के
 स्थान  पर  सीटर  भेज  लाइन  बिछाना
 824.  भी  यदावग्ल  सिह  कुशवाहा  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  मध्य  रेलवे  में  ग्वालियर  से  भिण्ड,
 श्वालियर  से  श्योपुर  कलां.  और  स्वालियर  से
 शिवपुरी  के  बीच  नरों  गेज  लाइनों  पर  चलने
 बाली  पैसेंजर  गाड़ियों  को  047  में  कितना
 समय  लगता  था  और  झब  कितता  समय
 लगता  है  ;

 (ख)  उक्त  रेलगाड़िषों  में  तीसरी  श्रेणी
 का  947  में  प्रति  मोल  कितता  किराया
 लिया  जाता  था  और  ह... द  प्रति  मोल  कितना
 किराया  लिया  जांता  है  ;  भौर

 (ग)  क्‍या  सरकार  का  विचार  oer
 मैरो  चेज  रेलने  लाइनों  के  लात  पर  प्रीटर
 पेज  साइन  विछाने  का  है  ?

 खंड  बालन-समय  वर्तमान

 Pi  1947 3%  समय

 स्वालियर-भिड  g=35”  4-35"
 सिड-ग्वालियर  3-22"  4-25"
 ब्वालियर-शिवपुर

 same  is  at  war  0—40”"  10s"
 'शिवपुर  कलां-ग्वालि

 यर  i'-s"  10-18"
 ग्वालियर-शिवपुरी  7-13"  6-30"
 शिवपुरी-ग्वालियर  6-55”  6-45"

 (ख)  947  में  सिग्धिया  स्टेट  रेलवे
 द्वारा  तीसरे  दर्ज  का  डाक/एक्सप्रेस  का  किराया
 प्रति  मील  ्  पाई  झौर  साधारण  किराया
 प्रति  मील  5  पाई  लिया.  जाता  था  -  प्रति
 किली  मीटर  के  हिसाब  से  यह  किराया  क्रमशः
 2.  50  पैसे  शौर  i.63  पैसे  भाता  है।  इस
 समय  प्रति  किलो  मीटर  तीसरे  दर्जे  का  डाक/
 एक्सप्रेस  और  साधारण  किराया  क्रमशः
 2.76  पैसे  झौर  2.  37  पैसे  भाता  है  ।

 (ग)  जी  नहीं  4
 ह...  of  Trains  at  Ambala  City

 825.  Shri  Suraj  Bhan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Kashmir  Mail,  Frontier  Mail,  tri-
 weekly  Deluxe  and  some  other  impor.
 tant  trains  do  not  stop  at  Ambala  City
 (Haryana)  a  district  Headquarter;  and

 (b)  if  so,  the  steps  taken  to  provide
 for  the  stoppage  of  these  trains  at
 Ambala  City?

 The  Minister  of  Railways  (Shri
 c  M.  Poemanka):  (a)  and  (b).  Except
 23(32  Frontier  Mails,  3314
 Mails,  and  tri.weekly  ४8  ददन काका,



 Passenger stop  at
 Ambala  City  Station,  adequately
 catering  to  the  needs  of  passengers
 there.  Provision  of  stoppages,  aiso
 of  the  aforementioned  three  train
 services  at  Ambala  City  has  not  been
 found  justified  having  regard  to
 quantum  of  long  distance  traffic  offer-
 ing  at  this  station.

 Railway  Crossing  at  Jagadhri  (N.  Riy.)

 826.  Shri  Suraj  Bhan:  Wil)  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  casualties  on  the
 Railway  crossing  at  Jagadhri  till  the
 end  of  1966;  and

 (b)  the  steps  taken  to  construct  an
 overbridge  there  to  avoid  such  mishaps
 end  facilitate  the  traffic  in  the  biggest
 industrial  centre  of  the  district?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  There  has  been
 no  reported  casualty  on  the  level
 crossing  gate  at  Jagadhri  either  on
 account  of  trespassing  or  due  to  col-
 Yision  between  road  vehicles  and
 trains  in  the  recent  yebrs,

 (b)  The  Railways  are  prepared  to
 construct  road  over/under  bridges  in
 replacement  of  any  of  the  existing

 “busy  level  crossings  provided  the
 schemes  are  sponsored  by  the  State
 Government  and  provided  the  State
 Government  or  the  Road  authority
 agree  to  bear  their  share  of  the  cost.
 Broadly,  the  cost  of  the  bridge  pro-
 per  for  a  width  of  24  ft.  is  borne  by
 the  Railway  and  the  cost  of  sloping
 approaches  and  any  additional  width
 of  the  bridge  proper  by  the  State
 Government  or  the  Road  authority.

 No  firm.  proposal  to  construct  a
 road  overbridge  at  the  Jagadhri  level

 Sine  Cowen
 received  from  the

 State  ¢  a0  far.  a

 थिक  जिफास  तथा  समवाय-कार्थ  मंत्री  यह
 बताने  की  कृपा  करेगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  में
 बुलन्दशहर  जिले  की  खुरजा  तहसील  में
 केन्द्रीय  सहायता  से  कौन  कौन  से  उद्योग
 स्थापित करने  का  विचार  है;  भौर

 (ख)  इस  कार्य  के  लिये  गैर  सरकारी
 उद्योगों  को  कितनी  वित्तीय  सहायता  देने  का
 विचार  है?

 झौधोगिक  विकास  तथा  समशय-कार्य
 मंत्री  प्यो  कशदहीन  झली  प्रहमद):  (क)
 बोयी  पंचवर्षीय  योजना  की  प्रवष्ति  में  बुलन्द
 शहर  जिले  की  खुर्जा  तहसील  में  केन्द्रीय
 सरकार  की  कोई  भी  परियोजना  स्थापित
 करने  का  प्रस्ताव  नहीं  है  खुर्जा  तहसील
 में  राज्य  सरकार  या  गैर  सरकारी  उद्यमियों
 द्वारा  उद्योग  स्थापित  करने  के  किसी  भी
 प्रस्ताव  के  संबंध  में  केन्द्रीय  सरकार  को  कोई  भी
 जानकरी  नहीं  है  1

 (ख)  प्राइवेट  उद्योगों  को  विभिन्न
 वित्तीय  संस्थाश्रों  जैसे  भौद्योगिक  वित्त  निगम,
 झौद्योगिक  विकास  बैंक  झादि  के  द्वारा  वित्तीय
 सहायता  दी  जाती  है  eat  तहसील  में
 यदि  कोई  उद्योग  स्थापित  किया  जाता  है  तो
 वित्तीय  सहायता  प्राप्त  करने  के  लिये  वहू
 इन  संस्थाओं  स ेबातचीत  कर  सकता  है।

 दिल्‍ली  और  बआुलम्दपाहर  के  ह; ६  सोनी
 रेलवे  लाइन

 328.  भी राम जरण :  कया  1
 मंत्री यह  बताने की  कृपा ेर  कि  :

 (क)  क्या  सरकार  का  ध्यान  उत्तर
 रेलदे  के  3  दिसम्बर,  r966%  “हिन्दुस्तान!
 में  प्रकाशित  अनरल  मैंगेजर  के  इस  वक्तव्य
 की  झोर  दिलाना  यया  है  कि  दिल्‍ली  थौर
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 चुंसन्दअंदर के  दीन  एक  सीधी  रेलने  लाइम
 की  स्थापना  की  मांग  स्वीकार  कर  ली  गई  है
 तथा  इस  बारे  में  शीक्ष  द्वी  कार्यवाही  की
 जायेगी  ;

 (ख)  यदि  हां  तो  इस  बारे  में  झब
 सक  क्या  कार्यवाही  की  गई  है;  झौर

 (ग)  इस  लाइन  के  कब  तक  चालू
 हो  जाने  की  सम्भावना  है  ?

 रेलवे  मंत्री  (थी  सी०  एम०  पुनाथा)  :
 (क)  बुलन्दशहर  के  निवासियों  ने  उत्तर
 रेलवे  के  महांप्रबन्धक  को  एक  भ्रभ्यावेदन
 दिया  था,  जिस  पर  महाप्रबन्धक  ने  दिल्ली
 शौर  बुलन्दशहर  के  बीच  केवल  एक  सीधी
 गाड़ी  चलाने  के  प्रस्ताव  की  जांच  करने  का
 झ्राश्वासन  दिया  था,  इन  दोनों  स्थानों  के
 बीच  सीधी  रेलवे  लाइन  के  निर्माण  की  जांच
 करने  का  नहीं  ।  सीधी  गाड़ी  चलाने  के
 के  प्रस्ताव  की  जांच  की  गयी  लेकिन  इसे
 व्यवहारिक  नहीं  पाया  गया  |

 (ख)  दिल्ली  और  बुलन्दशहर  के  बीच
 एक  नयी  सीधी  रेलवे  लाइन  बनाने  का  कोई
 विचार  नहीं  है,  क्योंकि  ये  दोनों  स्थान
 दो  भिन्न  भागों  के  जरिये  पहलेसे  ही
 शेलवे  लाइनों  द्वारा  जुड़े  हैं।

 (ग)  सवाल  नहीं  उठता।

 रैल  के  माल  डिग्जों  से  माल  उतारने  का  भाड़ा
 829.  भी  रामसेवक  यादव  :  क्या

 रेखवे  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  रेल  के  माल  डिन्यों  से  क्रेनों  की
 भदद  से  जनता  का  माल  उतारने  के  लिये
 कितना  भाड़ा  लिया  जाता  है  ;

 (@)  वर्तमान  क्रेन  भाड़े  कब  निश्चित
 किये  गये  थे  भौर  क््पा  रेलवे  प्रशासन  को  तव  से
 झम्य  व्यय  में  यूद्धि  हो  जाने  के  कारण  हामि
 छठानी  पढ़ती  है  ;

 (ग)  बदि  हां,  सो  क्या  रेलये  प्रशासन
 का  विचार  इन  भाड़  दरों  में  परियर्तस  करने
 का  है;  भौर

 (घ)  यदि  हां  तो  कब  से  ?

 देलबे  मंत्री  (भी  fro  एम०  बुनाजा]  :
 (क)  इस  समय  जो  भ्रभार  लागू  है  उनका
 ब्यौरा  सभा  पटल  पर  रखे  गये  विवरण  में
 दिया  गया  है  [पृस्तकालय  में  स्हा  सया
 देखिये  संख्या  एज०  ढटी०  317]  67  ]  A

 (a)  से  (7).  ये  प्रभार,  सार्च
 loci  tan किये  गये  थे  -  ये  प्रभार  क्रेनों

 की  व्यवस्था  करने  और  उनके  प्रनुःकण  तथा
 परिचालन  पर  रेलवे  द्वारा  किये  जाने  वाले
 खर्च  को  ध्यान  में  रखकर  निर्धारित  किये
 गये  थे  स्वचें  की  सभी  भदों  में  लगातार
 वृद्धि  होती  रही  है।  वर्तमान  दरें  खर्च  के
 के  वर्तमान  स्तर  से  मेल  नहीं  खाती  भौर  उनमें
 परिवर्तन  करने  के  प्रशन  की  जांच  की  जा
 रही  है।  इस  सम्बन्ध  में  शीघ्र  ही  निर्णय
 किये  जाने  की  झाशा  है।

 उतर  रेलवे  की  कोन  क्षमता
 830.  भी  रामसेबक  थादव  :  क्या

 रैलबे  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  रेलवे  के  पास  इस  समय
 कितने  कैेन  हैं  ;

 (ख)  क्या  यह  क्षमता  आावश्यकतायें
 पूरी  करने  के  लिये  पर्याप्त  नहीं  हैं  ;

 (ग)  क्या  यह  सच  है  कि  क्रेतों  की  कमी  के
 परिण!म  स्वरूप  माल  डिव्ये  जिन  पर  फ्रेन
 से  माल  लादा  जाता  है,  रुके  पड़े  रहते  हैं  ;  भौर

 (घ)  यदि  हां,  तो  स्थिति  में  सुधार
 करने  के  लिये  क्‍या  कार्यावाह्ी  की  जा  रही  है  ?

 देलबे  मंत्री  (भी  the  एम०  पुनाया)  :
 (क)  30.9.i966m  उतर  रेलवे  के
 पास: जो  केन  उपलब्ध  ये  उसका  विवरण
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 शा  पटल  पर  रखा  जाता  है।
 %  रखा  बया ।  [वेलजियें  संस्था  que  ‘tte
 318/67)

 (ल)  से  (घ).  कुल  मिलाकर  उत्तर
 शैलबे  की  वर्तमान  क्रेत  क्षमता  उसकी  आवश्य-
 कराओं  को  पुरा  करने  के  लिए  पर्याप्त  हैं  t
 विभिन्न  क्षेत्रों  में  प्राप्त  होने  बाले  परेषरों
 की  संस्या  घट-बढ़  जाने  से  कुछ  क्षेत्रों में  उपलब्ध
 क्षमता  का  पूरा  उपयोग  नहीं  हो  सका  धौर
 दिल्‍ली  क्षेत्र,  भ्रम्माला  धौर  बरेली  जैसे
 कुछ  स्थानों  पर  भस्थायी  कठिनाई  का  सामना
 करना  पड़ा  ।  जिन  क्षेत्रों  में  ऐसे  परेषणों
 की  कमी  हो  गयी  है  जिनके  लिए  क्रेन  इस्तेमाल
 किये  जाते  हैं,  वहां  से  क्रेतों  को  उपयुक्त  स्थानों
 प्र  लाकर  केन  क्षमता  बढ़ाने  के  उपाय  किये
 था  रहे  हैं।  यातायात  की  प्रत्याशित  झावश्य-
 कताझों  को  देखते  हुए  उत्तर  रेलवे  के  लिए
 कुछ  धौर  क्रेत  प्राप्त  करने  का  भी  कार्यक्रम
 बनाया  जा  रहा  है

 Closure  of  Cashew  Factories  ta
 Kerala:

 $8i.  Shri  C.  Janardhanan:
 Shri  P.  C.  Adichan:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleaseg  to  state:

 (a)  whether  the  output  of  cashew
 was  affected  by  the  closure  of  cashew
 factories  in  Kerala  during  the  last  few
 months;  and

 (b)  if  so,  the  steps  taken  for  the  rv-
 opening  of  the  cashew  factories?

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri
 ¥.  A,  Ahmed):  (a)  Yes,  Sir.

 (b)  The  State  Government  are
 loring  all  possible  ways  to  reopen
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 eerned  (year-wise)  through  the  @x-
 port  of  Cardamom  during  the  last  five
 Years;  and

 (b)  the  steps  taken  to  increase  the
 production  of  cardamom’

 The  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  8828  Qureshi):
 (a)  Foreign  exchange  earned  through
 the  export  of  cardamom  during  the
 last  five  years  is  az  follows:

 (in  millions  of  Rupees)
 1962-63.  27.7
 1963-64  32.9
 1964-63,  28.3
 1965-68  43.9
 1966-67  66.7

 (upto  February,
 3967)

 (by  To  increase  production  of  cat-
 da:  it  is  proposed—

 (i)  to  ‘age
 ‘epli  with  re-

 sistant  to  katte  disease,  which
 is  reported  to  be  the  most
 significant  impediment  in  the
 way  of  increasing  production;

 (ii)  to  encourage  ‘extensions  of
 plantations  in  new  areas;  and

 (iii)  to  give  incentives  to  planters
 by  ensuring  supply  of  fertili-
 zers  etc.

 wager  सौर  कटिहार  के  बौच  सने
 जाली  गाड़ियां

 833.  बरी  अभिका  असाद:  क्या
 रेलले  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  इलहाबाद  तथा
 कटिहार  के  बीच  चलने  बाली  37  भ्रप  तथा
 38  डाउन  गाड़ियों  को  एक्सप्रैस  गाड़ियों
 में  बदलने का  एक  प्रस्ताव  वा  ;

 (=)  यदि  हां,  तो  उनको  एक्सप्रैस
 पाड़ियों  में  न  बदलने  के  क्या  कारण  हैं;  झौर

 (ग)  बारणसी  तथा  इलाहएजाद  के
 औच  डीजल  गाड़ी  न  चलाए  जाये  के  क्‍या
 कारण हैं  ?
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 शल्  1... उ  (जी  सौ०  ह  कुनाया)  :
 (क)  जी नहीं ।

 (थ)  सवाल  नहीं  उठता  |

 (7)  फिलहाल  भपेक्षित  डीजल
 कारों  की  भनुपलब्धता  ।

 Tenders  for  Bokaro  Civil  Works
 834.  Shri  Madhu  Limaye:  Will  the

 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  23  con-
 tractors,  some  of  whom  had  been
 allowed  to  withdraw  their  condition
 or  to  revise  their  tenders  for  Bokaro
 Civil:  Works  (called  by  the  Hindustan
 Stzel  Works  Construction  Ltd.)  were
 calied  for  second  negotiations  on  the
 Uith{l2th  March,  ‘1967;

 (b)  whether  only  9  contractors  were
 interviewed  and  were  assured  that
 they  would  get  the  contracts;

 (c)  whether  all  these  9  contractors
 had  been  allowed  to  revine  the  ten-

 Mindvatan  Steel  Werks  Conntruction
 Le.

 833.  Shri  Madha  Limaye;:  Will  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  siate:

 (a)  whether  it  is  a  fact  that  tenders

 b  ah
 calied  for  by  Hindustan  Steel

 ‘ks  Construction  Ltd.  for  Bokaro
 Stee]  Plant  civil  works  in  January,
 (1967;

 (bd),  if  so,  the  value  of  the  work  for
 which  tenders  were  called  and  the

 ber  ‘of  tract  who  were
 selected  and  calleg  for  negotiations;

 ९९)  whether  any  permission  was
 given  to  some  of  them  to  withdraw
 the  conditions  attached  to  their  ten-
 ders  and  thereby  to  revise  them;

 (a)  whether  it  is  a  fact  that  without
 this  withdrawal  and  revision,  the  ten-
 ders  would  not  have  been  valid  and

 table  to  the  pany  (Hindu-
 stan  Steel  Works  Construction  Ltd);
 and

 (९)  if  so,  whether  this  withdrawal
 and  revision  was  according  to  the
 rules  and  regulations  in  force,  and

 fally  as  laid  down  in  the  tender ders  or  to  withd:  the  iti
 attached  thereto;

 (d)  the  names  of  these  9  contrac-
 tors;

 (e)  whether  it  is  also  a  fact  that
 others  had  been  telegraphically  invit-
 ed  to  attend  on  these  dates  but  were
 never  interviewed;  and

 (£)  if  so,  the  reasons  for  adopting this  Irregular  procedure?
 The  Minister  of  Steel  Mines  and

 Metals  (Dr.  Channa  Reddy):  (a)  to (f).  The  question  pertains  to  the
 day-to-day  working  of  M/s.  Hindu- stan  S'eelworks  Construction  Limited, ZY  public  sector  undertaking,  about which  information  is  not  normally furnished  to  Government.  The  mate- rial  for  the  reply  is,  however,  being collected  and  will  be  placed  on  the

 Table  of  the  House  as  soon  as  it  is
 available,

 documents?
 The  Minister  of  Steel  Mines  and

 Metals  (Dr.  Channa  Reddy):  (a)  to
 fe).  The  question  pertains  to  the
 day-to-day  working  of  M/s.  Hindu-
 stan  Steelworks  Construction  Limited,
 a  public  sector  undertaking,  about
 which  information  is  not  normally
 furnished  to  Gove  t.  The  mate- rial  for  the  reply  is,  however,  being
 collected  and  will  be  placed  on  the
 Table  of  the  House  as  soon  as  it  is
 available.
 उड़ीसा,  बिहार  तथा  सथ्य  ह .., अ  के  लान-ओेज्ों

 का  सबवक्षण
 836.  आरी रली राय wh  राय  :

 शी  मथु  लिमये  :

 क्या  इस्पात,  खान  तथा  थातु  मंत्री  यह
 बताने  की  कृपा  करेंगे कि:

 (क)  कया  कोयला,  लोहा  तथा  ह... द
 शातुपों  के खनिज-भणष्डारों  का  पता  लगाने  के
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 लिये  उड़ीसा,  बिहार  तथा  मध्य  प्रदेश  के  खान-
 क्षेत्रों  का  सर्वेक्षण  किया  गया  है  ;

 (छल)  यदि  हां,  तो  उसके  क्‍या  परिणाम
 निकले  हैं;  और

 (ग)  क्‍या  इन  क्षेत्रों  की  खनिज  सम्पत्ति
 का  लाभ  उठाने  के  लिए  कोई  बड़ी  योजना
 तैयार  की  गई  है?

 इस्पात,  खान  तथा  धातु  संत्री  (डा०
 wr  रेड)  :  (क)  से  (ग).  सूचना  एकलित
 की  जा  रही  है  भौर  प्राप्त  होने  पर  सदन  की
 मेख  पर  रख  दी  जायगी

 कया  श्रोधोगिक  विकास  तथा  समयाय-
 कारें  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उड़ोसा  राज्य  में  केन्द्रीय  सरकार
 की  सहायता  से  कितने  भश्रौद्योगिक  कारखाने
 स्थापित  किये  गये  हैं  ;

 (ख)  1966-67  में  दी  गई  सहायता
 का  ब्यौरा  क्या  है  ;

 (ग)  इनमें  से  राज्य  सरकार  द्वारा
 कितने  झौद्योगिक  कारखानों  की  स्थापना
 का  कार्य  पूरा  किया  गया  और  उन  कारखानों
 की  संख्या  क्‍या  है  जिनको  स्थापना  का  कार्य
 प्रभी  पूरा  नहीं  हुआ  है  ;  भौर

 (घ)  यदि  कोई  विलम्ब  हुआ  है  तो  उसके
 क्या  कारण  हैं  ?

 afer  विकास  तथा  कम्पनी-कार्य
 (भी  फलरह्दीन  झली  झहमव)  (क)  से

 (णथ).  सूचना  इकटठो  को  जा  रहो  है  भौर  बह
 शबयासमंद  सदन  के  पटल  पर  रख  दो  आयर

 करकेला  शौर  तालबेर  के  जीत  रेसने  लाइन
 833.  भओी  रबी  शाम  :

 कनी  सथु  खिमये  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि
 (क)  क्‍या  सरकार  का  जिययार  रूरकेला

 झौर  तालबेर  के  कोयला  क्षेत्र  के  बोच  एक
 रेलवे  लाइन  बनाने  का  है  ;

 (ख)  यदि  हां,  तो  योजना  इस  समय
 किस  भवस्था में  है  ;  और

 (ग)  इस  योजना  को  क्रिपान्विति  में
 कितना  समय  लगने  को  सम्भावना  है  ?

 रेलले  संत्री  पी  सी०  एस०  पुताचा)  :
 (क)  जी  नहीं  1

 (ख)  झझौर  (ग).  सवाल  नहीं  उठता  |

 Production  of  Electric  and  Diesel-
 Locomotives

 839,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Eailways  be  pleased  to
 state:

 (a)  whether  there  is  a  shortfall  in
 the  production  targets  of  electric  and
 diesel  locomotives;

 (9)  if  so,  how  much;  and
 (c)  the  measures  being  taken  to

 over-come  the  shortfall?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  Yes.

 (b)  (i)  Production  of  Diesel  Loco-
 motives  at  Diesel  Locomotive  Works,
 Varanasi.-5  locomotives,  the  pro-
 duction  for  the  3rd  plan  period  being
 6l  against  the  target  of  66  loco-
 raotives,

 (il)  Production  of  AC  Electric
 Loc  at  Chittaranjan  Loco~
 motive  Works,  Chitteranjan,-
 locomotives,  the  production:  for:  .the
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 t  the  panies  or  the  companies.  with 3ed-plan  period  being  €3  agains
 target  of  72  locomotives.

 (०)  (1)  The  main  reasons  for  the
 shortfall  in  the  production  of  diesel
 locomotives  were  the  delay  in  pro-
 curement  of  imported  components
 owing  to  foreign  exchange  difficul-
 ties,  delay  in  delivery  of  cer‘ain  im-
 ported  equipment  and  tools,  and  the
 time  taken  to  develop  indigenous

 ufact  of  ts  to  reduce
 import  content.

 Necessary  foreign  exchange  has

 foreign  capital  to  engage  themselves
 in  the  internal  distribution  of
 dities  whether  produced  in  India  or
 imported  from  abroad;

 (b)  whether  Government  are  aware
 that  the  practice  in  this  matter  differs
 widely  from  the  policy  laid  down  in
 the  Industrial  Policy  Resolution;  and

 (c)  the  steps  proposed  to  be  taken
 to  enforce  the  principle  laid  down  in
 the  Industrial  Policy  Resolution  that
 foreign  capital  or  foreign  know-how
 fg  not  required  for  1  distribu- now  been  released  and  orders  pl

 for  imported  components  to  cover
 the  production  programme  of  the
 Diesel  Locomotive  Works  upto  the
 middle  of  1968-69,  Continued  efforts
 are  also  being  made  to  gradually

 tion  or  internal  commerce?
 The  Minister  of  Industrial  elop- ment  and  Company  Affairs  (Shri  F.  A.

 Ahmed):  (a)  to  (c).  The  practice  is
 reduce  the  import  content  so  as  to  be
 able  to  produce  more  lk

 to  di:  ge  foreig:
 or  the  companies  with  foreign  capital
 to  t  ves  in  the  internal with  a  given  amount  of  foreign  ex-

 change.
 (ii)  The  reasons  for  the  shortfall

 in  the  production  of  electric  loco-
 motives  were—

 distribution  of  commodities  whether
 Produced  in  India  or  imported  from
 abroad.

 2.  To  enforce  this  policy,  the  Foreign
 Exchange  Regulation  Act,  947  was

 ded  in  4964  so  that  foreign  com- (a)  delays  in  the  procure  ६  of
 imported  equipment  owing to  foreign  exchange  difficul-
 ties;

 (b)  delays  in  the  supply  of  cer-
 tain  indigenous  equipments which  are  being  dev

 panies  and  foreign  controlled  Indian
 ies|firms  or  shall  not

 accept,  without  prior  permission  of
 the  Central  Government  or  the  Re-
 serve  Bank  of  India,  appointment  in
 India  as  agent  or  technica)  advisers
 or  advisers  to  any  per- in  the  country  for  the  first

 time.
 Orders  for  the  major  imported  and

 indigenous  components  for  the  pro- duc'ion  upto  the  middle  of  1968-69,
 have  since  been  placed.  All  efforts are  made  to  urge  expeditious  supply of  these  components  to  adhere  to  the

 prod:  in  additi  to sustained  efforts  for  indigenous  deve.
 lopment  of  more  and  more  items

 Internal  Distribution  by  Fereign- ewned  Companies
 30  Shri  C.  C.  Desai:  Will  the

 Minister  of  Industrial  Dev.
 Company  Affairs  be  pleased  to

 state:
 ‘(a)  the  practice  being  followed  in

 respect  af  allowing  foreign-owned

 son,  firm  or  company.  As  a  result  of
 this  amendment,  which  came  into
 force  from  the  Ist  April,  1965,  it  is
 Possible  to  check  foreign  and  foreign
 controlled  companies  from  undertak-
 ing  purely  trading  activities.
 Seniority  the  Diesel  Locomotive

 forks,  Varanasi
 rue  shri  Sarjoo  Pandey:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  q  fact  that  in  the
 Diesel  Locomotive  Works,  Varanasi,
 the  Principle  for  determining  the
 seniority  under  GM/DLW-—Varanasi's
 Cireular  No.  3i-E(Spl.)|Seniority|64,
 dated  the  lith  August,  7906  is  not  as
 per  rules  laid  down  by  the  Railway
 Board;  if  the  reasons  therefor;



 35०5

 (b)  the  reasons  of  clause  (2)  of  the
 above  =  circular
 Faci¢  Suitable  for  absorption”  being sot  made  practicable;

 (c)  the  reasons  of  “length  of  service
 in  the  grades”  for  determining  the
 seniority  being  not  considered;  and

 (da)  the  of  the  pr  J
 @rade  in  which  the  employee  conti-
 nues  for  more  than  three  years,  being
 uot  treated  as  Quasi.

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  No.

 (b)  The  staff  transferred  from  other
 Railways  could  be  assigned  seniority
 only  in  the  grade  held  by  them  on
 their  parent  Railway.

 (ce)  In  cases  of  fortuitous  promo-
 tions,  the  length  of  service  in  the
 promotion  grade  does  not  count  for
 reckoning  seniority.

 (d)  On  Railways  there  is  no  proce-
 dure  to  treat  the  staff  as  Quasi-
 permanent.

 ौसपुर  (उत्तर  प्रबेदा)  में  स्कूटरों  का  निर्माण

 B43.  oft  सरज  पाण्डेय  :  क्या  औद्योगिक
 विकास  तथा  समयाय-कार्म  मंत्री  4  मार्चे,
 966  के  झअतारांकित  प्रश्न  संख्या  i684  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  जौनपुर  में  स्कूटर  बताने  के  बारे
 में  आयोजनाएं  सरकार  के  विचाराधोन  थीं,
 उनके  संबंध  में  इस  बीच  क्या  प्रगति  हुई  है  ;

 (ख)  क्‍या  यह  सच  है  कि  जिन  कर्मों
 ने  ये  योजनायें  प्रायोजित  की  चैं  उन्हें  यूगो-
 स्लाबिया  की  सरकार  से  सहयोग  के  झाश्वासंन
 मिले  हैं;  और

 (ग)  यदि  हां,  तो  उपरोक्त  योजनाओं
 को  कार्मान्वित  करने  में  कितना  समय  लगने
 की  सम्भावना  है  ?

 झौद्योजिक  जिकास  लथा  कम्पमी-कार्य
 अभी  (जी  फलरदीन  घली  भहणद)  :(क)  से

 regarding  “Prima
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 (ग).  जौनपुर  में  स्कूटरों  का  मिर्माण  करने  की दो  मोजनाएं  उन  7  योजना्रों  में  से  हैं  जो
 प्रथम  दृष्टया  ौर  आगे  विचार  किये  जाने  के
 लिये  उपयुक्त  समझी  गई  थीं  ।  इन  दोनों
 योजनाझों  में  से  किसो  भी  योजना  में  यूगो-
 स्‍लाबिया  की  सरकार  से  सहयोग  करने  का
 कोई  प्रस्ताव  नहीं  किया  गया  है  ।

 फिर  भी  स्कूटरों  का  निर्माण  करने  के
 आवेदनों  पर  और  आागे  विचार  करना
 फिलहाल  स्थगित  कर  दिया  गया  है  इत  क्षेत्र
 में  झऔर  धिक  कारखानों  को  लाइसैंस  देने  के
 प्रश्न  पर  झन्तिम  रूप  से  निर्णय  करने  से  पहले
 पुर्जों  और  कच्चे  माल  के  लिये  उदार  को  गई
 झायात  नीति के  प्रन्तर्गत  हाल  ही  में  विद्यमान
 कारखानों  को  जो  सहायता  दी  गई  है  उसे  ध्यान
 में  रखते  हुए  इन  का  रखानों  को  प्रगति  झौर
 उनके  काम  करने  के  ढंग  पर  निगाह  रखने  का
 विचार  है  ।

 दसों  पर  सुरक्षा  बल  तया  पुलिस  की  व्यवस्था

 844.  थनी  मोहन  स्वरूप  :  क्‍या  रेलवे _
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्या  “रेलों”  पर  सुरक्षा  बल  तथा
 पुलिस  को  व्यवस्था”  के  कार्यकरण  के  सभी
 पहलुझरों  की  जांच  करने  के  लिये  उनके  मंत्रालय
 ह्वारा.  नियुक्त  को  गई  उच्च  शक्तित  प्राप्त
 समिति  ने  भ्पना  प्रतिवेदन  दे  दिया  है;  शौर

 (ख)  यदि  नहीं,  तो  प्रतिवेदन  कब  तक
 प्राप्त  होने  की  संभावना  है?

 रेले  मंत्री  मी  सौ०  एम०  पुनत्था)  :
 (क)  जी  नहीं  ।

 (ख)  समिति  का  वर्तमान  कार्यकाल
 3)  जुलाई,  967  तक  है।  झभो  मह  बताना
 सम्भव  नहीं  है  कि  बह  कब  तक  अपना  काम
 शूरा  कर  लेगी
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 देखबे  में  है. ...  बस्तुों  के  लानि-े  लाने  के  फिल,  लोहे  का  Veet
 =e  की  काम  हें  846.  शबी  मोहन  ल्बकप  :  कया  इस्पात,

 845  थ्बी  मोहन  स्थरूप  :  क्‍या  ल  खात्र  तथा  ag  मंत्री  यह  वताने  की  कृपा
 संत्री  यह  बताने  की  कृपा  करेंगे  कि  :  करेंगे  कि:

 (क)  क्‍या  रेलवे  प्रशासन  ने  देश  के
 विभिन्न  भाड़े  में  कुछ  बस्तुभों  के  लाने-ले  जाने
 के  भाड़े  को  कम  दरें  निर्धारित की  हैं;

 (ख)  यदि  हां,  तो  ऐसी  कौन-कोन  सी
 बस्‍तुयें  हैं;  और

 (ग)  इस  प्रकार  निर्धारित  भाड़े  की  कम
 दरों  का  ब्यौरा  क्‍या  है  ?

 रेसबे  मंत्रों  (भी  eto  एम०  पुताचा)  :
 (क)  जी  हां  ।

 (@)  और  (4).  सूचना  इकट्ठी  की
 जा  रही  है  और  सभा  पटल  पर  रख  दो  जायेगी

 (क)  देश  में  पिछले  पांच  वर्षों  में
 राज्यवार,  कच्चे  लोहे  का  कितना  उत्पादन
 हुआ  ;

 (ख)  कच्चे  लोहे  का  कितना  निर्यात
 किया  गया  तथा  देश  में  कितनी  खपत  हुई;
 शर

 (4)  उससे  कितना  घन  प्राप्त  हुभा  ?

 इस्वात,  खान  सथा  धातु  मंत्रालय  में
 राज्य  संत्री  (बरी पी०  सी०  सेठी)  :  (क)  पिछले

 पांच  वर्षो  में  देश  में  राज्यवार  विक्रय  कच्चे
 लोहे  के  उत्पादन  का  विवरण  इस  प्रकार
 है  —

 (हजार  टन)
 क्रम  राज्य  1962-  1963-  1964-  1965-  1966-
 संख्या  63  64  65  66  67

 (दिसम्बर  66  तक  )
 .  बिहार  4  6  23  8  3
 2  पश्चिमी  बंगाल  630  621,  593  554  326
 3  उड़ीसा  409  «42l)~=«42  93  71
 4  मध्य  प्रदेश  341  407  349  509  378
 5  महाराष्ट्र  4  9  9  2

 जोड़  2098  1164  086  76  768

 (ख)  पिछले  पांच  वर्षों  में  कच्चे  लोहे  का  निर्यात  तथा  देश  में  ख़पत  की  मात्रा  का  विवरण
 इस  प्रकार  है  —

 (मात्रा  मीटरी  न)
 ‘1966-67

 (दिसम्बर  66  तक  )
 ‘1962-63  1963-64  196465  (1965-66

 (यह  कड़े  कच्चे  हैं)
 -निर्याव  खपत  निर्यात  खपत  निर्यात  खपत  निर्मात  खपत  निर्यात  खपत
 4936  10866758  23574  097320  37  १07605  80364  768394
 188.  (Ai)  LSD—5.
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 (7)  संभवत:  झादरणीय  सदस्य  कच्चे  लोहे  के  निर्यात  से  आप्स  धन  राशिप्जानगा  भाहते
 हैं  वह  इस  प्रकार  है:--

 (हजार  रुपये)
 198763  (1963-64  496465  1065-66  ‘1966-67

 (दिसम्बर  66  तक)

 4880  —_  20  9876
 रेलवे  स्टेशनों  पर  खोमचों  के  ठेके  उपलब्ध  है  तो  आवेदन-पत्त  मंगाये  बिना,
 847.  भी  भोहन  स्थरूप :.  कया  रेखबें  |  ठेका  उसे  देना  होता  है  ।  श्राघे  से  भधिक

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :  यूनिट  मूल्य  के  बेंडिंग  ठेके  सहकारी  समिति

 (के)  क्‍या  यह  सच  है  कि  वर्तमान
 नियमों  के  प्रन्तगगेत  रेलवे  स्टेशनों  पर  खाद्य
 पदार्थ  बेचने  के  खोमचों  के  ठेंके,  जहां  तक
 संभव  हो,  लोमचों  वालों  की  पंजीकृत
 सहकारी  समितियों,  प्रनुसूचित  जातियों
 की  पंजोकृत  सहकारी  समितियों  या  अनुसूबित
 जातियों  के  किसी  व्यक्ति  को  दिये  जते  हैं
 झौर  यदि  उनमें  से  किसी  ने  भो  ठेके  के  लिये
 झावेदन  न  किया  हो  तो  इस  काम  का  अनुभव
 रखने  वाले  किन्हीं  स्थानीय  व्यक्तियों  को
 ढेका  दिया  जा  सकता  है  ;

 (@)  यदि  हां,  तो  कहां  तक  इन  नियमों
 का  पालन  किया  जा  रहा  है;

 (ग)  क्या  यह  भी  सच  है  कि  दुदया
 रेलवे  स्टेशन  (पूर्वोतर  रेलवे)  पर  सोमन
 का  ठेका  एक  ऐसे  व्यक्ति  को  दिया  गया  है
 जो  उपरोक्त  किसी  भी  श्रेणी  के  अन्तर्गत
 नहीं  भाता  है;  और

 (घ)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ?

 रेलणे  मंत्री  (ली सौ०  एम०  पुमाणा)  :
 (क)  वर्तमान  प्रादेशों  के  अधीन,
 वेंडिग  ठेके  स्थानीय  व्यक्तियों  को  दिये  जाते
 हैं,  जब  तक  कि  किसी  मामले  विशेष  में  उपयुक्त
 स्थानीय  व्यक्ति  अनुपलबन्ध  न  हों।  आघी
 यूनिट  (जिसमें  5  या  उससे  कम  वेंढर  रखे
 जाते  हैं)  तक  के  वेंडिग  ठेके  देने  के  सम्बन्ध
 में  नीति  यह  हैं  कि  यदि  स्टेशन  पर  कोई  बेंडसे
 सहकारी  सभितति,  जिससे  कि  सन्तोंबजनक
 खेवा  प्रदान  करने  की  झ्राशा  की  जाती  है,

 ओर  अन्य  भ्रवेदनकर्ताओं  को  तुलनात्मक
 उपपुक्तता  के  आधार  पर  दिये  जाते  हैं।
 झन्य  बातें  समान  या  लगभग  समान  होने
 पर  झावेदन  करने  वाली  सहकारों  समिति
 को  तरजोह  दो  जाती  है।  यदि  सहकारी
 समिति  प्रनुसूचित  जातियों  या  जन-जातियों
 के वेंडरों  को  हो  तो  भी  स्थिति  यद्दी  रहतो  है।

 प्रनुसूचित  जातियों/जन-जातियों.  के
 सदस्यों  द्वारा  वेंडिग  ठेके  के  लिए  भावेदन
 किये  जाने  पर,  आधी  यूनिट  तक के  ठेके  देने
 में  उन्हें  तरजीह  दी  जाती  है,  बशर्तें  व ेउस  काम
 के  लिए  उपयुक्त  पाये  जायें।

 आधी  यूनिट  से  धिक  मूल्य  के  ठेकों
 के  संबन्ध  में,  झनुमूचित  जातियों  जन-जातियों
 के  सदस्यों  को  केवल  तभी  तरजीहू  दी  जाती
 है,  जब  इस  तरह  को  स्थापनाओं  के  सन्‍्तोष-
 जनक  प्रबन्ध  के  मामले  में  ये  न्य  झावेदन-
 कर्साओं  से  बराबर  पाये  जायें।

 (ख)  रेलें  इन  हिंदायतों  का  पालन
 करते  हुए  वेंडिग  ठेके  देती  है।

 (ग)  शौर  (घ).  दुदवा  स्टेशन  क्वारा
 सेवित  क्षेत्र  के किसी  झनुसूचित  जाति/जन-
 जाति  के  उम्मीदवार  या  सहकारी  समिति
 द्वारा  ठेके  के  लिए  झावेदत  नहीं  किया  गया  था,
 इसलिए  ऐसे  उम्मोदवारों  /ऐसी  सहकारी
 समिति  को  ठेका  देने  का  सवास  नहीं  उठा
 झौर  ठेका  उसी  क्षेत्ञ  के  एक  ऐसे  व्यक्ति  को
 दे  दिया  गया,  जिसे  सर्दोधिक  उपयुक्त  समझा
 गया ।
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 Diesss  §=‘Locvemetives
 ro  Shri  Jyetirmoy  Basu:  Will  the

 Minister  of  Railways  be  pleased  to
 atate:

 (a)  the  target  of  production  of
 diesel  locomotives  at  Diesel  Loco-
 motive  Works,  Varanasi  during  -1965-
 06;

 (b)  the  actua]  production  during
 1965-06;  and

 (c)  the  percentage  of  import  con-
 tents  of  these  locomotives?

 The  Minister  of  Railways  (Shri
 ©.  M.  Poonacha):  (a)  44  locomotives.

 (०)  Actual  production  was  39  loco-
 plus  8  hich

 were  completed  but  were  awaiting
 tests  at  the  close  of  the  year  1965-66.

 (c)  75  per  cent.
 Freight  on  Wagon  Load  of  Timber

 849,  Shri  Jyotirmoy  Basu:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Railways  propose  to  demand  freight
 for  490  quintals  for  a  wagon  load  of
 thmber  although  the  carrying  capa-
 city  of  the  wagon  is  only  30  quintals;

 (9)  if  so,  the  reasons  therefor;
 (c)  whether  Government  have

 received  any  representation  in  this
 regard;  and

 (d)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Railways  (Shri C.  M.  Poonacha):  (a)  and  (b).  The
 prescribed  minimum  weight  condition
 for  logs  and  bullies  is  50  quintals  per 8.0.  wagon.  That  means  that  freight charges  are  leviable  on  50  quintals or  the  actual  weight  loaded,  whichever
 may  be  more.  Application  of  this
 minimum  weight  condition  necessi- tates,  therefore,  weighment  of  each
 consignment.  To  do  away  with  the
 need  for  weighment  and  save  the
 consequent  detention  to  consignments, the  Eastern  and  South-Eastern  Rail.
 ways  conducted  test  loadings
 having  found  that  logs  and  bullies
 could  be  loaded  up  to  90  quintais  and
 more  they  ०0  quintals  as  8
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 fixed  weight  for  charge  in  loca]  book-
 ing  and  in  through  booking  between
 them.  This  took  effect  from  ‘18th
 March,  1967,

 (c)  Yes.
 (d)  The  matter  is  being  looked  into.

 Feur-Bogie  Electric  Trains  on  Seaidah
 Division

 850.  Shri  Jyotirmoy  Basu:  Wil)  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  four-bogie  elec-
 tric  trains  now  running  on  the
 Sealdah  Division  South  Section;

 (b)  whether  they  are  very  much
 overcrowded;  an‘

 (९)  if  so,  whether  Government  pro-
 pose  to  convert  them  into  full  size
 trains  immediately?

 The  Minister  of  Railways  (Shri
 com  Mm  Poonacha):  (a)  78.

 (b)  No.
 (९)  Does  not  arise.

 Detention  of  द ५... ल  at  Ballygunge
 (EK,  Rly.)

 85i,  shri  Jyctirmoy  Basu:  Wil]  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  trains  were  held  up
 by  passengers  mear  Ballygunge  Sta-
 tion  (E.  Rly.)  on  or  about  the  oth
 March,  967  (morning);

 (b)  if  so,  the  number  of  trains  held
 up  and  the  reasons  therefor;

 (c)  whether  the  General  Manager
 was  requested  over  the  phone  to  send
 a  senior  officer  to  explain  the  Tea-
 sons  for  the  hold-up  to  the  incon-
 venienced  passengers;

 (d)  if  so,  whether  a  Senior  Officer
 was  sent;

 (e)  whether  the  Railway  Police
 have  submitted  a  report  about  this
 incident;  and

 (f)  if  so,  the  details  thereof?
 The  Minister  Railways  -

 C.  M.  Poomachs):  (a)  Yes,  on  ह
 and  0th  March,  1967
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 (b)  Two  trains  on  9th  March,  967
 were  held  up.  On  १00  March,  how-:
 ever,  hold  up  lasted  for  2  houts  37
 minutes  resulting  in  cancellation  of
 22  trains,  termination  short  of  desti-
 nations  of  4  trains  and  detention  to  9
 trains.  Hold  up  was  due  to  demons-
 trations  and  squatting  by  passengers’
 of  SL  233  demanding  to  push  their
 train  ahead  or  SJ  45  which  is  sche-
 duled  to  run  earlier  than  SD  233.

 (c)  Yes.
 (d)  No.
 (e)  No.
 (f)  Does  not  arise.

 खंडवा  से  खड़गांव  तक  रेले  लाइन  बिछाना
 852.  ्यी  झाशि  भूवण  :  गया  रेलले

 मंत्री  यह  वताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  खड़गांव  जिले
 (मध्य  प्रदेश)  के  निवासियों  ने  यह  मांग
 की  है  कि  खंडवा  से  खड़गांव  तथा  जिले  के अन्य
 स्थानों  तक  रेलवे  लाईन  जिछाई  जाये  ;  और

 ख)  यदि  हां,  तो  इस  योजना  के
 कब  तक  कार्यान्वित  किये  जाने  को  सम्भावना
 है?

 रेले  मंत्रों  (शी  सी०  एम०  पुनाचा)  :
 (क)  और  (ख)  मध्य  भ्ररेग  में  खंडवा
 से  खड़गांव  आदि  तक  नयी  लाइन  थिछाने
 के  लिए  भअभ्यावेदन  मिला  fot  afar
 मात्रा  में  धत  उपलब्ध  होने  के  कारण  इस  क्षेत्र
 में  एक-नयी  रेलवे  लाइन  बनाये  जाने  की
 संभावना  कम  है।

 M/s.  India  Electric  Works  Ltd.,
 Calcutta

 853.  Shri  Indrajit  Gupta:  Will  the
 ; Mini  of  strial  De

 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  the  Committee  set  up
 to  investigate  into  the  affairs  of  Mis
 'ndia  Electric  Works,  Ltd.  Calcutta
 has  since  submitted  its  report;

 (b)  if  so,  the  findings  and  recom-
 mendations  thereof;  and
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 (९)  Government’s  reaction  in  the

 matter?
 The  Minister  of  Industrial  Develep-

 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (c).  The  Technical
 Committee’s  report  has  been  received
 and  it  is  under  active  consideration
 of  the  Government.

 Issue  of  Import  Licences
 854.  Shri  Baburao  Patel:  Wil’  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether,  in  view  of  the  strong
 criticism  against  the  system  of  issuing
 import  licences,  Government  have
 initiated  a  new  system  of  issuing  im-
 port  licences;  and

 (b)  if  so,  the  main  features  there- xd
 The  Minister  of  Commerce  (Shri

 Dinesh  Singh):  (a)  and  (b}.  The
 procedure  for  the  issue  of  import
 licences  has  been  simplified  and
 streamlined.  The  following  are  the
 mein  features  of  the  new  procedure:

 (i)  Duplication  of  effort  between
 the  sponsoring  and  the  licens-
 ing  authorities  has  been  eli-
 minated.

 tii)  In  the  case  of  small-scale
 actual  users,  a  general  clear-
 ance  from  indigenous  angle
 is  obtained  from  the  techni-
 cal  authorities  for  the  import
 of  raw  materials  and  compo-
 nents,  instead  of  obtaining
 specific  clearance  on  each  in-
 dividual  application,

 (iii)  Import  licences  are  issued  to
 actual  users  on  annual  basis
 and  a  mid-year  endorsement
 for  half  the  value  has  been
 discontinued.

 (iv)  Levels  of  heirarchy  have  been
 reduced  and  time-limits  have
 been  prescribed  for  disposal
 of  applications.

 (v)  Counters  have  been  set  up  in
 the  major  licensing  offices  far
 expeditious  disposal  of  appli-
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 (vi)  The  rules  for  the  transfer  of
 quota  from  one  established
 importer  to  another  have  been
 simplified.

 Guna-Maksi  Raliway  Project
 $35,  Shri  Baburao  Patel:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  stage  at  which  the  Guna-
 Maksi  railway  project  in  Madhya
 Pradesh  stands  at  present;

 (b)  when  it  is  expected  to  be  com-
 pleted;  and

 (९)  the  reasons  for  the  delay  in  the
 Project?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  The  over-all  phy-
 sical  progress  achieved  on  this  Pro-
 ject  by  the  end  of  February,  1987,  is
 48  per  cent.

 (b)  and  (c),  Due  to  paucity  of
 funds,  the  target  date  for  completion
 of  this  Project  fixed  for  December,
 1967,  is  likely  to  be  further  put  back.

 Ranning  of  an  Additional  Train
 between  Tatanagar,  Patna  and

 Ranchi-Patna

 856.  Shri  Shiva  Chandika  Prasad:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  q  fact  that  one
 train  makes  only  one  round  trip  bet-
 ween  Tatanagar  and  Patna  as  also
 between  Ranchi  and  Patna;

 (9)  whether  it  is  also  a  fact  that
 during  Holi  and  Marriage  season,  i.e.
 between  March,  and  July,  a  large
 number  of  passengers  travel  between

 great  difficulty  because  of  short-
 of  accommodation  in  the  South

 Bibar  —
 and  Ranchi-Patna  ह

 (c)  if  so,  whether  Government  pro-
 pose  to  introduce  one  additional  Ex-
 press  “Train  at  least  thrice  a  week
 between  Tatanagar-Patna  and  Ranchi
 poth  ways,  during  March  to  July?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  to  (c),  Nos.  87-88
 South  Bihar  Expresses,  24/23  Ranchi-
 Patna  Expresses  and  two  through  ser-
 vice  coaches,  viz.,  one  composite  I
 &  III  and  one  III  between  Patna  and
 Tatanagar  via  Gaya,  cater  adequately
 to  the  volume  and  pattern  of  traffic
 offering  between  Patna  on  the  one
 fhand,  Tatanagar  and  Ranchi  on  the
 other,  throughout  the  year,  including
 during  the  period  from  March  to
 July.  There  is,  thus  no  justification
 for  introduction  of  an  additional  Ex-
 press  train  even  triweekly  on  Patna-
 Tatanagar  and  Patna-Ranchi  sections
 from  March  to  July.

 Tea  Industry
 857.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  committee  set  up
 to  go  into  the  problems  of  the  tea  in-
 dustry  and  to  recommend  measures
 for  increasing  its  production,  has
 submitted  its  report;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (९)  the  steps  taken  to  implement  its
 recommendations?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.  They
 have  yet  to  start  their  work.

 (b)  and  (c).  Do  not  arise.
 Electricity  Meter  Industry

 858.  Shri  9.  0,  Sharma:  Will  the
 Minister  of  Dev
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  १६  ts  a  fact  that  single-
 phase  and  poly-phase  electricity
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 Meter  industry  is  facing  a  crisis  dus  Wandloom  Industry to  over-production  in  the  country;  nue

 859,  Shri  M.  Meghachandra:  Will  the (b)  whether  it  is  also  =  fact  that
 Government  estimated  the  demand  of WH  meters  at  2i  million  per  year Whereag  the  actual  demand  has  not
 @xceedeqd  more  than  one  million
 single-phase  meters  &  year;

 (c)  whether  it  is  a  fact  that  certain
 meter  factories  are  producing  twice Or  three  times  their  licensed  capacity as  8  result  of  which  smaller  and
 medium  size  factories  have  been
 thrown  out  of  production;  and

 (d)  the  steps  proposed  to  be  taken

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  a  serious  crisig  hag  hit
 the  handloom  industry  in  U.P.  and
 the  Union  Territory  of  Manipur;

 0b)  whether  the  prices  of  yarns,
 dyes  and  chemicals  have  been  rising
 fast  for  the  last  few  months;  and

 (ec)  if  so,  how  many  looms  and
 weavers  have  been  affected  by  the
 crisis  and  the  steps  taken  to  meet  the
 situation?

 to  save  and  assist  the  meter  industry?
 The  Minister  of  Industrial  Develop- ment  and  Company  Affairs  (Shri  F,  A.

 Ahmed):  (a)  During  last  year  there
 was  a  glut  in  the  market  as  the  elec-
 trification  schemes  did  not  progress  as
 anticipated  but  the  position  is  now
 improving.

 (b)  The  target  of  2a  million  meters
 is  for  both  single  phase  and  poly-
 phase  meters.  The  year-wise  produc-
 tion  of  these  meters  during  the  years
 1964-66  is  as  follows:

 In  million  Noa,
 Year  Sing'e-phase  Poly-phase  Total

 7964  8  O05  +536
 7965  I°TI6  O'rI4  oo  23०
 7966  7.0०49  (0.141  7.790
 (९)  A  few  units  have  increased  their

 production  considerably  beyond  their
 Hcensed  capacity  but  they  have
 achieved  the  same  without  any  import
 of  additional  machinery  or  raw
 materials.  This  has  not,  however,
 caused  the  closure  of  any  of  the  units

 ig  ho  service  meters.

 (ad)  Various  steps  have  been  taken
 by  the  Governm  to  the
 position.  This  industry.  has  been  put
 on  the  banned  list  for  further  licens-
 ing.  Several  units  have  been  per-
 mitted  to  diversify  their  activities  by

 (a)  Yes,  Sir,  in  so  far  as  handloom
 industry  in  U.P.  is  concerned.  No
 information  has  been  received  in  the
 case  of  Manipur.

 (b)  There  has  been  some  rise  im
 prices  of  yarn,  dyes  and  chemicals.

 (०)  No  information  is  available  as
 to  how  many  looms  and  weavers  have
 been  affected.

 The  following  steps  have  been  taken
 to  meet  the  situation:—

 (i)  An  ad  hoe  Committee  consisting
 of  representatives  of  Govern-
 ment,  mill  and  handloom  in-
 terests  has  been  set  up.  This
 Committee  will  exert  the
 necessary  restraints  on  the
 industry  to  keep  the  prices  in
 check.

 Gi)  Actual  users’  licences  have
 been  granted  for  the  import
 of  permissible  dyes  and
 chemicals  in  a  liberalised  way
 during  the  current  licensing
 period.

 शंगनयस  कर्मचारी  समिति,  दामापुर
 (पूर्ण  देखे)

 aco.  भी  'रालाजतार  शास्त्री  :  क्या
 प्स्स्थे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  संग-चल  कर्मचारी  समिति,
 दाजापुर,  (पूर्षी  रेलये)  ने  रेलवे  ब्रशासल
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 को  एक  ज्ञापन  भेजा  है  जिसमें  8  मांगें  रखी
 मई  हैं;  ओर

 (ल)  यदि.हां,  तो  ने  मांगें  क्या  हैं  तथा
 झनके  बारे  में  क्या  कार्यवाही  करने  का  विचार
 है?

 रेलये  मंत्रों  (को  ate  एम०  पुताबा)  :
 (क)  जो  नहीं।

 (@)  सवाल  नहीं  उठता।

 पूर्थ  रेले  के  बासापुर  डिवीजन  में  सीनियर
 इलीनरों  और  सेकिड  फायरसंन्ों  को

 पबोचश्तियाँ

 B61.  wt  रामायतार  धास्त्री  :  क्‍या
 रैले  मंत्री  मह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  दानापुर
 डिवीजन  भें  सीनियर  क्लीनर  झौर  सैकिड
 फायरमैन  पदोन्नति  के  पात्र  नहीं  हैं  जबकि
 झन्य  डिवीजनों  में  उनसे  कनिष्ठ  भादमियों
 की  पदोन्नति  की  जाती  है;

 (ख)  दि  हां,  तो  उसके  क्‍या  कारण
 हैं;  प्रौर

 (ग)  क्‍या  परिचालक  कर्मचारियों  को
 स्थायी  बनाने  तथा  उनकी  पदोन्नति  के  लिए
 कोई  निश्चित  अवधि  निश्चित  की  गई  है
 झौर  यदि  हां,  तो  कितनी  ?

 1  मंत्री  (भी  सौ०  एस०  पुनाथा)  :
 (क)  भौर  (ल).  क्लीनरों  के  पद  से

 चिकेण्ड  फायरमेन  और  तवुपरान्त  लीडिंग
 फायरमैन  के  रूप  में  उनकी  पदो्मति,  सम्बन्धित
 भष्यल  में  कर्मचारियों  को  प्रवरता  भौर
 रिक्ति  स्थानों  की  उपलब्धता  के  भाधार  पर
 की  जाती  है।  इसलिए  विभिन्न  मष्डलों  की

 ्
 की  एक  बूसरे  से  तुलना  नहीं  की  जा

 ॥

 (ग)  भी  महीं,  क्‍योंकि  रिंग  कर्म-
 चारियों  का  स्वायीकरण  धौर  परदोच्ति

 रिक्त  स्थानों  की  उपलब्धता  भौर  सम्भस्धित
 व्यक्ति  की  उपयुक्तता  पर  निर्भर  है  ।

 '?  चेश  के  फायरमेग

 862.  थी  रामायतार  शास्त्री  :  क्या
 रेलचे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  रेलबे  प्रशासन  ए'  ग्रेड  के
 फायरमनों  की  सीधी  भरती  करता  है;

 ु)  यदि  at,  तो  इसके  क्या  कारण  हैँ
 और  जूनियर  फायरम॑नों  की  ए'  ग्रेड  के
 फायरमैनों  के  पद  पर  पदोन्नति  करने  में  क्‍या
 कठिनाइयां  हैं;  भौर

 (ग)  उक्त  ढंग  से  भर्ती  किये  गये  /
 पदोन्नत  किये  गये  फायरमैनों  के  बेतनों  में
 झसमानता  होने  के  क्‍या  कारण  हैं  ?

 रेखये  मंत्री  थनी  to  एम०  पुनाणा)  :
 (क)  से  (ग).  फायरमन  परेड  ए

 की  75  प्रतिशत  खाली  जगहें  मट्रिक  या
 समकक्ष  भर्ट्ता  वाले  व्यक्तियों  की  झप्रैटिस
 फ़ायरमैन  के  रूप  में  सीधी  भर्ती  करके  भरी
 जाती  है  भौर  बाकी  25  प्रतिशत  जगहें
 कर्मचारियों  की  पदोन्नति  द्वारा  भरी  जाती
 हैं।  चालक-वर्ग  ऊंचे  पदों  भौर  लोको  शाक्वा
 में  पर्यवेक्षक  पदों  पर  शैक्षणिक  हता  प्राप्त
 व्यक्तियों  को  लगाने  के  लिए  इस  तरह  की
 सीधी  भर्ती  झावश्यक  है  ।  लेकिन  कारमन
 प्रेड  'ए!  के  पद  पर  सीधी  भर्ती  द्वारा  नियुक्त
 झौर  पदोन्नत  कर्मचारियों  के  वेतन-मान  में
 कोई  अग्तर  नहीं  है  a

 2960  की  रेलबे  हड़ताल  में  भाग  लेने  बाते
 कर्मचारियों  को  दंड

 863.  शमी  रामायतार  शास्त्री 1  क्‍या
 रैलचे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  3960  की.
 रैलबे  हड़ताल  में  भाग  लेने  वाले  सभी  कर्म-
 आरियों  को  दिये  दमे  ४इंड  क्षमा  कर  बिके
 बे हैं; .
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 (a)  पदि  नहीं,  तो  प्रत्येक  रेलवे  में
 उन  कर्मचारियों  की  संख्या  कितनी  है  जिनको
 दिये  गये  दण्ड  क्षमा  कर  दिये  गये  हैं;

 (ग)  उन  कर्मचारियों  की  संख्या  कितनी
 है  जिनको  दिये  गये  दण्ड  को  क्षमा  करने  के
 श्रादेश  दिये  गये  हैं  किन्तु  उन्हें  क्रियान्वित  नहीं
 किया  गया  पझौर  इसके  क्‍या  कारण  हैं;
 ौर

 (9)  इन  कमंचारियों  के  साथ  हो  रहे
 अन्याय  को  दूर  करने  के  लिए  कया  कार्यवाही
 की  जा  रही  है  ?

 रेल  संत्री  पुष्नी  सी०  एम०  पुजाचर)  :
 (क)  से  (घ).  सूचना  मंगायी  जा  रही  है
 झौर  सभा-पटल  पर  रख  दी  जायेगी  |

 शाजस्थान  में  खादी  प्रासोद्योग  समितियां
 864.  थी  प०  लाठ  बारुपाल  :  क्‍या

 शाणिज्य  मंत्री  यहू  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  सरकार  को  राजस्थान  में
 खादी  ग्रामोद्योग  समितियों  में  हो  रहे  भ्रष्टा-
 आर  तथा  गबन  के  भामलों  के  बारे  में  शिकायतें
 मिली  हैं;  शौर

 (ख)  यदि  हां,  तो  इस  मामले  में  क्‍या
 कार्यवाही  की  गई  है  ?

 वाणिम्य  मंत्रालय  में  उपसंत्री  (क्रो  ह्फी
 करेंगी)  :  (क)  कुछ  शिकायतें  खादी  तथा
 झ्ामोद्योग  भ्रायोग  को  मिली  हैं  ।

 (ख)  तथ्यों  की  जांच  शुरू  करने  के
 लिये  कार्यवाही  की  जाती  है  और  जांच  के
 परिणाम  के  झाधघार  पर  धझगली  कार्यवाही
 करने  का  विचार  किया  जा  सकता  है  |

 राजस्थान  में  कुदीर  उद्योग
 865.  शी  fo  ला०  बारूपाल  :  क्‍या

 चआाजिस्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  1967-68  में  राजस्थान  में

 कदीर  उद्योगों  को  बढ़ावा  देने  के  लिये  सरकार
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 ore  मंजूर  की  गई  योजनाओं  का  ब्यौरा
 कप  है;  भौर

 (@)  इन  योजनाओं  पर  कुल  कितनी
 राशि  खर्चें  की  जायेग्री  ?

 जबानिज्य  संत्रालय  में  उपसंत्री  (भी  क्षफी
 कुंधी) :.  (क)  ‘1967-68  में  राजस्थान
 में  कुटीर  उद्योगों  को  विकसित  करने  के  लिए
 सरकार  ने  कोई  योजज़ा  मंजूर  नहीं  की  है  a
 परन्तु  खादी  तथा  ग्रामोद्योग  भायोग  ने  खादी
 तथा  निम्नलिखित  ग्रामोद्योगों  के  विकास  के
 लिये  गोजनाएं  मंजूर  की  हैं  —

 (1)  आनाजों  तथा  दालों  का
 परिष्करण,

 (2)  ग्रामीण  तेल
 (3)  ग्रामीण  चमड़ा,
 (4)  श्रुटीर  दियासलाई,
 (5)  गुड़  तथा  खण्डसारी,
 (6)  भरखादय  तेल  तथा  साबुन,
 (7)  हस्त-निरभित  कागज,
 (8)  प्रामीण  कुम्द्वारी,
 (9)  रेशा,

 (10)  बढ़ईगिरी  तथा  लोहारी,
 (11)  चूना  बनाना,  तथा
 (12)  मीथेन  गैस  का  निर्माण  ।

 आयोग  ने  एकीकृत  विकास  कार्यक्रम  के  लिए
 भी  एक  योजना  मंजूर  की  है  |

 अखिल  भारतीय  'दस्तकारी  बोर्ड  विभिन्न
 शिल्पों  का  प्रशिक्षण  देने  के  लिए  अपनी
 योजनाएं  जारी  रखेगा।

 (@)  खादी  तथा  ग्रामोद्योगों  के  विकास
 के  लिए  ौर  ग्रामोथोग  बिक्री  केन्द्रों  पर
 39.86  लाख  ह 2  तथा  अखिल  भारतीय
 दस्तकारी  बोर्ड  के  झक्कीन  प्रशलण  योजनाभों
 पर  ३,  &॥  $  लाख  दक  व्यय  हने  की  झाशा  है
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 हबायारियों  को  हाथी  बलि  का  नियतन

 866.  थी  Yo  ला०  बारूपाल  :  क्‍या
 चाजिज्य  मंत्री  यह  बताने  की  हुपा  करेंगे
 किः

 (क)  2966  %  राजस्थान  में  किन-किन
 व्यापारियों  को  हाथी  दांत  का  कोटा  मंजूर
 किया  गया  था;

 (ख)  क्या  यह  सच  है  कि  उन  सभी
 व्यापारियों  को,  जिन्हें  हाथी  दांत  का  कोटा
 मंजूर  किया  गया  था,  हाथी  दांत  का  अपना
 आग  मिल  गया  है;  और

 (ग)  यदि  हां,  तो  उन  व्यापारियों,
 फर्मों  तथा  शिल्पियों  के  नाम  क्‍या  हैं  तथा
 प्रत्येक  को  किस  मात्रा  में  और  किस  मूल्य  का
 हाथी  दांत  दिया  गया  था  ?

 बाणिम्य  संत्रालय  में  उपमंत्री  (भरी
 चाफ़ी  कुरंगी)  :  (क)  से  (7).
 966  में  राजस्थान  में  किसी  भी  ज्यापारी  को

 हाथी  दांत  का  कोटा  नहीं  दिया  गया  परन्तु
 निर्यात  सम्वर्डन  योजना  के  अन्तर्गत,  966
 में  निम्नलिखित  फर्मों  को  (28,261  to
 मुल्य  के  हाथी  दांत  झायात  करने  के  लिये
 लाइसेन्स  दिये  गये  थे  :--

 (i)  थाहरियामल  बालचन्द,  24,772
 मिर्जा  इस्माइल  रोड  to  के  लिये
 जयपुर  t

 (ii)  गोविन्द  राम  रामचम्द,  348
 मिर्जा  इस्माइल  रोड.  २०  के  लिये
 जयपुर  ।

 (ii)  प्रोरियण्टल  एक्सपोर्ट  3,141
 कार्पोरोषन  जयपुर  ।  रु०  के  लिये

 Import  of  Electro-Medico  Equipment
 867.  Shri  Maddi  Sudarsanam:  Will

 the  Minister  of  0  rce  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal to  procure  electro-medico  eq

 from  the  rupee  payment  countries;
 and

 (by  if  so,  the  details  thereaf?

 The  Minister  of  Commerce  (Shrt
 Dinesh  Singh):  (a)  and  (b).  Under
 the  trade  arrangements  for  967  with
 G.D.R.  and  Hungary,  possibility  of  im-
 porting  electro-medico  equipment
 through  the  State  Trading  Corporation
 of  India  exists,  There  is,  however,
 no  ific  proposal  under
 tion  of  the  State  Trading  Corporation
 of  India  at  present.

 Tea  Centres  in  London

 868.  Shri  Maddi  Sudarsanam:  Will
 the  Mini  of  C  be  p
 to  state

 (a)  whether  Government's  attention
 has  been  drawn  to  the  adverse  ree
 marks  made  by  Prof,  C.  N.  Vakil  in
 his  book  on  “Devaluation  of  the
 Rupee;  A  Challenge  ang  an  Oppor-
 tunity”  on  the  way  in  which  the  Tea
 Board  hag  been  managing  its  Tea
 Centres  in  London;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  and  the  steps  taken  to  remedy
 the  situation?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sir.

 (b)  The  unsatisfactory  running  of
 the  Tea  Centre  in  London  came  to
 Government's  notice  before  the  pub-
 lication  of  Shri  Vakil’s  book.  The
 Centre  has  since  been  renovated  and
 service  considerably  improved.  Ser-
 vice  is  now  confined  to  quality  teas
 and  snacks.  According  to  the  latest
 reports  the  Centre  is  now  being  well
 patronised.  Some  further  improve-
 ments  are  also  contemplated.

 Enquiry  against  Black-listed  Firms

 Shri  Hakam  Ohand  Kach-
 havatya:  Will  the  Minister  of  Indus-
 trial  Development  and  Company
 Affairs  be  pleased  to  refer  to  the  reply
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 given  to  Unstarred  Question  No.  i3
 on  the  2nd  November,  966  and  state:

 (a)  whether  various  Government
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 Major  tudesttial  Houses

 $70,  ह. है  Shiva  Obandra  Jha:
 Wit  the  Minister  of  Industrial  Devoe.
 lopment  Company agencies  have  since  collected  inf.

 tion  or  made  enquiries  in  regard  to
 Amin  Chand  Pyarelal  Group  of  firms
 which  had  been  black-listed  or  penal-
 ised;

 (b)  if  so;  the  details  thereof;  and
 (९)  if  not,  how  much  more  time  is

 Ukely  to  be  taken  therefor?

 The  Minister  of  Industrial  Develop- ment  and  Company  Affairs  (Shri  F,  A.
 Ahmed):  (a)  to  (c).  Question  No.  2
 referred  to  by  the  hon.  Member
 was  very  wide  and  vague  inasmuch
 as  it  did  not  indicate  the  type  of
 information|inquiries,  the  hon.
 Members  then  had  in  view.  However,
 different  Ministries  of  the  Govern-
 ment  of  India  have  been  requested  to
 furnish  the  information  in  respect  of
 that  q  as  it  stands.  Repli from  some  of  them  are  still  awaited.

 If,  however,  the  hon.  Member
 has  in  view  the  recommendation  of
 the  Public  Accounts  Committee  (Third Lok  Sabha)—50th  Report,  attention  is
 invited  to  the  reply  given  by  the
 Minister  of  Steel,  Mines  and  Metals  to
 Starred  Question  No.  7]  on  the  3ist
 March,  1967,  The  Ministry  of  Steel, Mines  and  Metals  have  already  set  up a  Committee  known  as  the  Committee of  Enquiry  (Steel  Transactions).

 Affairs  be
 Pleased  to  state  the  five  major  indus-
 trial  Houses,  (like  Birla,  Tata  etc.)
 and  how  much  out  of  the  total  capital
 stock  in  the  Indian  economy  is,  joint-
 ly  or  individually  under  their  control?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  On  the  basis  of  the  avail-
 able  data  regarding  paid-up  capital
 and  net  assets  for  1968-64,  the  Mono-
 polies  Inquiry  Commission  classified
 the  following  five  industrial  houses  as
 the  top  ones:—

 l.  Tata
 2  Birla
 3.  Martin  Burn
 4.  Bangur
 6.  The  Associated  Cement  Com-

 panies  Ltd.
 The  latest  data  regarding  the  total

 capital  stock  in  the  Indian  economy are  not  readily  available.  A  survey conducted  by  the  Reserve  Bank  of India  roughly  estimated  the  aggregate
 tangible  wealth  of  the  country  which is  the  same  as  the  capital  stock  in-
 cluding  land,  as  Rs.  §5,600  crores  for the  year  1960-61.  On  the  basis  of these  figures  the  individual  share  of these  business  groups  of  the  total  tan-
 gible  wealth  of  the  country  works  out
 as  below:-~

 Rank  Nameof  गन्दा  No.  Paldlup  NG  Pee Name  of  Total  No.  Paid-up  Net  Percent  of business  of  Cos,  in  Capiral  Assets  the  net  assets gtoup  the  group  crores)  to  the  total
 tangible  wealth.

 r.  Tata  33  7203.3  ar  0  4  9.75 2.  Birla  Is  76.3  292.7  0.53 3-  Martin  Burn  ar  22.3  149.6  0.27 q  Biungur  Br  39.7  779  O $s.  The  Associated  Cement  3  34.2  Th4  ens
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 Mijs  New  Central  Jute  Mille  Ca,  Lid,
 Calcutta

 en,  Shri  Madhu  Limaye:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Mis
 New  Central  Jute  Mills  Co,  Ltd.
 Calcutta  have  been  given  big  loans  by
 the  Central  Government  and  the  UP.
 Government  during  the  period  from
 7956  to  3ist  March,  1967;

 (b)  if  so,  the  total  amount  of  these
 loans;

 (c)  whether  it  is  also  a  fact  that
 the  financial  condition  of  this  com-
 pany  ig  not  satisfactory  and  that  this
 company  has  not  published  its  ba-
 lance  sheets  for  some  years;  and

 (d)  if  so,  the  action  taken  by  Gov-
 ernment  to  realise  these  loans  and
 Protect  the  interests  of  the  share-
 holders?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b).  No  loan  has  been  given
 to  this  company  by  the  Central  Gov-
 ernment.  The  Central  Government  is
 not  concerned  with  any  loan  that  the
 U.P.  State  Government  might  have
 given.

 (०)  and  (a).  No  information  is
 available  regarding  the  financial  con-
 dition  of  the  company.  It  has,  how-
 ever,  been  reported  that  the  com-
 pany  has  not  filed  its  balance  sheets
 for  the  y
 from  lst  April,  1964  An  investiga-
 tion  has  also  been  ordered  by  the
 Company  Law  Board  into  the  affairs
 of  the  y  under  sub-c!  d)
 and  (ii)  of  sub-section  (b)  of  Section
 237  of  the  Companies  Act,  1956.

 2.37  hrs.
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORT-
 ANCE.

 छिएादल  svrrty  or  evecrarciry  ro  BreiA’s
 cemmnr  wacrory  at  CurrroneAta
 Sir.  Speaker:  Now,  we  shall  take  up

 the  cniling-attention-notice.  Shri
 Panigrehi.

 to  Birla  factory  3528
 (C.A.)

 Shri  8,  Kundu  (Balasore):
 point  of  order.

 Mr,  Speaker:  The  calling-attention-
 notice  is  being  taken  up.  How  can
 there  be  any  point  of  order  now?

 Shri  8.  Kundu:  Before  you  take  i
 up,  I  want  to  raise  this  point  of  order.
 I  had  tabled  a  very  important  call-

 re!  to  the

 On  a

 art  silk  industry....
 Mr,  Speaker:  Order,  order.

 Shri  S.  Kundu:  Let  me  be  heard.
 Mr.  Speaker:  Unless  a_  calling-

 ati  tice  is  permitted,  it  can-
 not  be  raised  here,  I  would  not  even
 allow  it  to  be  raised  here....

 Shri  S.  Kundu:  About  20,000  wor-
 kers  are  affected....

 Mr,  Speaker:  About  a  hundred
 calling-attention-notices  are  with  me.
 Everyone  of  them  cannot  be  allowed
 here....

 Shri  S.  Kundu:  It  is  an  abuse  of  the
 judicial  discretion.

 Shri  Hem  Barua  (Mangaldai):  It  is
 a  very  important  question....

 Mr,  Speaker:  Whatever  it  may  be,
 a  calling-attention-notice  which  has
 not  been  permitteq  cannot  be  raised
 in  this  House.  If  I  allow  the  hon,
 Member  then  I  shall  have  to  allow
 severa]  others  to  raise  it  in  the  same
 manner,

 Shri  Hem  Barua:  We  want  to  sub-
 mit  that  you  may  reconsider  the
 decision.

 Mr.  Speaker:  Not  on  the  floor  of  the
 House.  Yesterday,  I  did  not  allow
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 Shri  8,  Kundu:  About  Rs.  28  crores

 worth  of  foreign  exchange  is  involv-
 ed,  we  are  losing  it;  about  26,000
 workers  ate  facing  unemployment.

 Mr.  Speaker:  Order,  order.  Shri

 Shri  Chintamani  .(Bhu-
 Daneswar):  I  call  the  attention  of  the
 Minister  of  Irrigation  ang  Power  to
 the  following  matter  of  urgent  public
 importance  ang  I  request  that  he  may
 make  a  statement  thereon:

 “The  reported  agreement  of
 Government,  during  President’s
 rule  in  Rajasthan  for  bulk  supply
 of  electricity  for  Birla’y  cement
 factory  at  Chittorgarh  at  a  con-
 cessional  rate  entailing  a  loss  of
 about  Rs.  30  lakhs  to  Govern-
 ment  per  annum.”.
 The  Minister  of  Irrigation  and

 Power  (Dr.  K.  L.  Rao):  I  lay  a  state-
 ment  giving  the  required  information
 on  the  Table  of  the  House.  [Pluced
 in  Library.  See  No.  LT-307/67].

 Shri  Chintamani  Panigrahi:  He
 must  read  it  out.

 Mr.  Speaker:  It  is  a  sta’  run-
 ning  to  four  pages.

 Shri  A.  8.  Vajpayee  (Balrampur):

 7,  1967  to  Birla  factory  (C.A.)  3530
 per  day,  we  are  hardly  producing  one
 lakh  units  per  day.

 Therefore,  a  large  number  of  in-
 dustries  in  the  Kota  region  have  not
 been  working.  One  of  these  factories
 is  the  Birla  factory  which  has  been
 mentioned  in  this.  It  hag  been  co
 pletely  pred;  the  tory which  has  betn  producing  about  600
 tonnes  per  day,  has  been  cut  down
 from  the  5th  March.

 Apart  from  this,  we  have  been
 thinking  how  best  to  overcome  the
 shortage  of  power  in  Rajasthan  be-
 cause  this  is  a  very  difficult  spot  un-
 connected  with  neighbouring  States
 and  its  own  production  is  not  there.
 Of  course,  I  am  very  glad  to  state
 that  by  the  end  of  this  year  and  in
 the  course  of  the  Fourth  Plan,  it  will
 be  a  surplus  state  and  there  will  be
 a  large  amount  of  power  generated.
 But  at  the  moment,  we  are  suffering
 extremely.  Therefore,  it  is  that  we
 thought  of  various  methods  to  rectify
 this  shortage.  One  of  the  methods  was
 connecting  it  with  Delhi,  connecting
 it  with  the  neighbouring  State  of
 Punjab  and  so  on.  A  number  of
 schemes  have  been  sanctioned.  They
 are  all  under  construction,  That
 will  take  some  time.

 He  may  give  a  summary,
 Dr.  हु,  L.  Rao:  I  shall

 summary.
 Mr.  Speaker:

 could  have  pl
 earlier  on  the  Table  of  the  House  so
 that  hon.  Members  could  have  read
 it.

 Dr.  K.  L.  Rao:  It  was  placed  on  the
 Table  much  earlier.

 Bive  a

 The  hon.  Minister
 d  the  sta’  t

 I  shall  give  a  brief  summary  of  the
 statement.  In  Rajasthan,  we  have  the
 largest  amount  of  shortage  of  power in  this  country  now.  Particularly  in
 the  Kota  region  due  to  the  fact  that
 there  ig  no  water  in  the  Chambal
 river,  there  has  been  8  very  great  cut-
 ‘dawn  in  the  power  supply  there.
 Practically  in  that  region  where  the
 load  ig  of  the  order  of  8  lakh  units

 Meanwhile  there  is  one  gas  turbine
 which  we  have  got  at  Kota  which  runs
 on  high  speed  diesel  oil  where  the  cost
 of  generation  igs  considerably  higher,
 something  of  the  order  of  53  P.  be-
 cause  the  excise  duty  levied  by  Gov-

 can  use
 Therefore  it  is  that  the  Government  of
 India  have  reduced  the  excise  duty
 by  55  per  cent  high
 speed  diesel  oil
 bring  down  the  cost  of  the  power
 generation.  We  must  remember  that
 the  cost  of  generation  of  power
 is  generally  of  the  order  of  3—5  P.
 whereas  by  the  gas  turbine  process  it
 is  of  the  order  of  53  P,  Therefore,  the
 cost  is  very  heavy.  Hence  a  certain
 amount  of  exemption  has  been  allowed
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 river  will  be  filled  and  there  will  be
 m0  necessity  to  use  this  costly  method
 of  power  generation.

 It  has  also  to  be  noted  that  this
 kind  of  from  ise  duty
 is  given  for  diesel  oil  which  we  use
 on  the  generation  of  power,  ordinary
 diesel  oil.  It  has  been  completely  ex-
 empted  from  excise  duty;  here  we
 have  done  it  only  55  per  cent.  I  must
 thank  the  Finance  Minister  for  accept-
 ing  this,

 Now,  on  account  of  this,  the  rate
 comes  down  to  37  P.  excluding  interest
 afd  depreciation  in  any  case  to  be
 incurred.  Some  of  the  industries,
 Birlas,  J.  K.  Synthetics  and  others
 have  come  forward  to  bear  the  entire
 expenditure  of  taking  up  the  power  at
 35  P,  which  is  expected  to  meet  the
 entire  cost  of  generation,  whereas  at
 the  moment  they  are  paying  only  7  P.
 But  they  are  prepared  to  pay  35  P.  for
 these  four  months  in  order  to  get  this
 power.

 An  hon.  Member:  Birlas.
 Dr.  K.  L.  Rao:  Birlas,  J.K.  Synthe-

 tics  and  other  industries.
 Shri  Hem  Barua:  You  are  specially

 kind  to  Birlas.
 Dr,  K.  L.  Rao:  We  are  only  kind  to

 the  Indian  nation,  because  we  want  tu
 see  that  industry  keeps  on  running;
 otherwise  we  will  lose  very  heavily.
 For  example,  if  there  is  no  supply
 of  power,  the  loss  in  production  we
 will  suffer  will  be  of  the  order  of
 Rs.  2  crores.  Power  jis  very  essential
 for  production—that  is  obvious.

 7६  is  not  that  any  particular  cances-
 sion  has  been  given  to  any  industry.
 As  regards  the  question  of  loss  on

 of  the  jon,  we  will  lose
 about  Rs.  0  lakhs  for  four  months.
 But  it  has  to  be  remembered  that  the
 excise  duty  that  ‘we  levy  on  the  ce-
 ment  products  produced  by  using  this
 Power  when  the  station  which  is
 closed  is  reopened  and  when  the  ce-
 ment  factory  ig  reopened  will  alone
 be  Rs.  १5  lakhs.

 Shri  ss  M,  Banerjee  (Kanpur):  In
 UP  also  you  did  the  same  thing  in  the

 Soy
 the  Aluminium  Corporation  of

 r.
 डा०  रास  भनगोहर  लोहिया:  (कन्नोज)  :

 अध्यक्ष  महोदय  मेरा  व्यवस्था  का  प्रश्न
 Biss
 Mr:  Speaker:  What  is  it  about?

 डा०  राम  सनोहर  लोहिया  :  ये  किस
 चीज्ञ  के  मंत्री  हैं?  मैं  जानना  चाहता  हूं
 कि  क्‍या  ये  बिजली  भौर  सिंचाई  मंत्री हैं.  अ्रथवा
 बिजली  झौर  सीमेंट  मंत्री  हैं  ?  सिंचाई  को
 छोड़कर  क्या  ये  सीमेंन्ट  मंत्री  भी  बन  गये  हैं?

 अध्यक्ष  महोवय  :  वह  इरिगेशन  एण्ड
 पावर  मिनिस्टर  हैं  ।

 डा०  राम  समोहर  लोहिया  :  लेकिन
 मालूम  ऐसा  होता  है  कि  ये  बिजली  और
 सीमेंट  मंत्री  हो  गये  हैं  t

 Dr.  K,  L.  Rao:  On  account  of  the
 remission  that  we  have  given,  we  lose
 about  Rs.  0  lakhs  for  four  months,  but
 the  amount  of  excise  duty  that  we
 levy  on  the  cement  produced  is  itself
 Rs.  45  lakhs,  besides  sales  tax  from
 this  and  so  on.  That  is  one  factor
 alone.  If  we  take  other  factors  int«
 consideration,  we  are  getting  profits
 in  this  and  not  losing.  Therefore
 there  is  nothing  wrong  in  the  step  that
 we  have  taken  to  ensure  that  we  get
 as  much  power  as  possible.  Actually,
 if  it  is  possible,  we  would  have  prody-
 ced  far  more  power  from  this  source.

 jome  hon,  Members  rose—
 Mr,  Speaker:  All  of  you  will  please

 sit  down.  On  a  call  attention  nor-
 mally  only  those  who  have  caHed  the
 attention  of  the  Minister  are  permitted
 to  Put  one  question.  Now  I  have  got
 some  chits  here  from  friends  that  they
 would  like  to  put  questions.  (Interrup-
 tions)  You  can  change  the  rules,  I  am
 not  preventing  anybody,  but  the  call
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 (Mr.  Speaker]
 attention  notice  has  been  given  by
 only  one  friend.  It  ig  an  important
 question  I  know,  and  many  of  you
 have  your  own  doubts  and  you  would
 like  to  put  questions,  but  you  can  re-
 eort  to  some  other  method  to  elicit
 information.  But  on  this  call  atten-
 tion  the  system  has  been  that  only
 those  who  cal]  the  attention  of  the
 Minister  are  called.  Therefore,  there
 ig  no  use  shouting  now.  Please  adopt
 some  other  method  for  eliciting  this
 information,

 Shri  S.  M.  Banerjee:  We  can  ask
 for  information.

 Mr,  Speaker:  Mr.  Banerjee  always
 rises  on  a  point  of  order  or  point  of
 information,  it  is  both.  I  know  you
 have  a  point  of  order  or  something,
 but  I  will  not  allow  the  Minister  to
 answer.  I  would  request  only  Mr.
 Panigrahi,  the  person  who  has  called
 attention,  to  put  the  question.

 Shri  Chintamani  Pauigrahi:  Before
 that,  I  may  submit  that  this  is  a  mat-
 ter  of  grave  concern  to  this  House,  all
 the  mibe:  ted  in  this.
 Therefore,  please  allow  three  or  four
 other  supple:  of

 Mr,  Speaker:  What  are  you  talking?
 You  need  not  assist  others.  If  you
 ‘want  to  put  a  question,  you  put.  You
 weed  not  speak  for  the  House.  It  for

 is  others  to  take  care  of  themselves.
 Shri  Chintamani  Panigrahi:  I  would

 like  to  know....

 Mr,  Speaker:  I  am  not  sure  whether
 you  want  to  know  arfything  at  all

 Shri  Chintamant  Panigrahi;
 when  this  concession  was  granted  ६०
 the  Birles,  and  whether,  because  there

 shortage  of  electricity  in  Rajasthan,
 the  demands  of  other  factori:  who
 wanted  this  electricity  were  not  met
 and  preference  was  given  to  Birlas.
 Ae  the  Minister  has  tried  his  best,  be-
 cause  of  his  guilty  conscience,  to  ex-
 Plain  in  detail  these  things,  |  would
 Uke  to  know  whether  the  hon.  Minis-

 that  we  can  know  the  informstion  in
 detail  and  discuss  ६६  in  the  House,  b
 cause  the  tiger  has  been  caught  in  its
 own  den  now.

 ‘Dr.  K.  L,  Rao:  I  would  like  to  say
 that  there  is  no  agreement  with
 Birlas.  We  have  nothing  to  do  with
 Birlas  in  this  matter.  There  is  no
 concession  at  all.  I  am  sorry  that  in
 spite  of  my  explanation  and  the  whole
 statement  he  has  raised  the  question
 of  jon  or  agreement,  Al]  that
 we  have  done  here  is  to  waive  the
 excise  duty  on  the  high  speed  diese!
 oil  that  is  used.  The  amount  of  power that  is  produced  can  be  taken  by  any-
 body  if  he  pays  35  paise,  there  is  no
 restriction  on  that.  In  fact,  i¢  other
 industrialists  also  come  forward  to
 Pay  35  paise,  we  are  prepared  to  give
 the  power  to  everybody.

 72.49  hrs.

 RE:  QUESTION  OF  PRIVILEGE

 शी  कंबर  साल  गृप्त  ,(दिली  सदर)  :
 अध्यक्ष  महोदय,  मैं  झापकी  झाशा  से  प्रिवलेज
 मोशन  का  प्रस्ताव  इस  सदन  के  सम्मुख  रखना
 चाहता  हूं  -  भापको  मालूम  हैं  कि  देश  में
 पिछले  6  महीनो ंसे  गोवंश  की  हत्या  कामूनन
 बन्द  हो-यह  झान्दोलन  अल  रहा  है  धौर  केवल
 दिल्ली  में  ही  लगभग  25  हजार  झादमी
 गिरफ्तार  हो  चुके  हैं,  इन  के  अलावा  कई
 दर्जन  लोग  शहीद  भी  हो  चुके  हैं,  सरकार  की
 भोलियों  से  नझौर  सरकार  की  काली  कोठ-
 रियों  में  ।  झष्यक  महोदय,  यह  ाम्दोलन हैं
 अब  भी  चल  रहा  है  शौर  7  नवम्बर  को  जो
 आन्दोलन  हुआ,  वह  तो  हुआ  ही  लेकिन
 उसके  साथ  साथ  7  मबम्बर  के  काण्ड  में  एक
 झौर  गऊ  की  हत्या  हो  चई---बहू  थे  औमाम
 बुसजारी लाल  नन्दा  जी  a
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 अध्यक्ष  भहोदव  :  इस  के  याद  जनता  के
 जिस  आन्दोलन  का  बिरोध  थी  सी०  सुबरह्मणयम
 देकियाथा

 Shri  Hem  Barus  (Mangaldai):  Is  he
 referring  to  cow  or  bull?

 Mr,  Speaker:  He  is  discussing  the
 arrest  of  an  hon.  Member  of  this
 House.  He  is  raising  8  question  of
 privilege  on  the  arrest  of  an  hon.
 Member  of  this  House,

 ft  कंबरलाल  गुप्त  :  लेकित  जनता  के  जिस
 था  दोलन  का  विरोध  श्री  सुब्रह्मणयम  ने  किया
 था  उस  को  भी  निकाल  कर  फेंक  दिया  1

 अध्यक्ष  महोदय,  5  अ्रप्रैल  को  दोपहर
 को  तीन  बजे  इस  लोक  सभा  के  एक  साननीय
 सदस्य  श्री  ब्रह्मानन्द  को  जब  उन्होने  सत्याग्रह
 किया 1  86  लोगों  के  साथ  पालियामेंट  के  सामने
 जहां  44  दफा  लगी  हुई  है,  उन  को  गिरफ्तार
 किया  जौर  उन  को  ट्रक  में  बैठा  कर  ले,गये  «
 बाद  में  उन्हें  बयाल  भाया  कि  यह  लोक-सभा  के
 सदस्य  हैं,  ट्रक  से  बदलाया,  जीप  लाई  गई
 भौर  जीप  में  बैठा  कर  पुलिस  अधिकारियों  ने
 झाध,  पौन  घंटे  तो  फलियामेंट  का  लक्‍कर
 लगाया  ।  कभी  पालियामेंट  के  पास  प्रा
 गये  कभी  दूर  ले  गये,  उन  को  घुमाते  ले  गये
 और  Oe  घंटे  बाद  उन  को  पालियामेंट  स्ट्रीट
 के  थाने  में  ल ेगये  ।  वहां  पर  उन  के  साथियों
 के  साथ  187 की  जो  उन  की  संख्या  थी  उन
 को  बिठा  दिया  गया  ।  उन  के  चारों  तरफ
 पुलिस  कांस्टेबुल्स  खड़े  कर  दिये  गये  ।  उन
 के  नाम  भौर  उन  के  पते  लिखे  गये  ।

 भ्रष्पक्ष  महोदय,  मैं  कहना  चाहता  हूं
 कि  यह  जो  लस  प्रोफ  प्रोसीज्योर ऐंड  कंडक्ट
 झाफ  बिजनेस  इस  लोक  सभा  का  है  उस  का
 क्ल्स  229  मैं  कोट  करना  चाहता  हूं  :

 “When  a  member  is  arrested on  8  criminal  charge  or  for  a  cri-
 tinal  offence  or  is  sentenced  to
 imprisonment  by  @  court  or  is  de-
 tained  under  executive  order,
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 the.  committing  judge,  magistrate
 or  executive  authority,  as  the  case
 may  be,  shall  immediately  inti-
 mate  such  fact  to  the  Speaker

 ing  the  re  for  the
 arrest,  detention  or  conviction,  as
 the  case  may  be,  as  also  the  place
 of  tion  or  pris  t  of
 the  member  In  the  appropriate
 form  set  out  in  the  Third  Sche-
 dule.”

 मैं  उस  से  अगला  क्ल  भी  भाष  की  सेवा  में
 पढ़ना  बहता  हूं  :

 “When  a  member  is  arrested
 and  after  conviction  released  on
 bail  pending  an  appeal  or  other-
 wise  released,  such  fact  shall  also
 be  intimated  to  the  Speaker  by
 the  authority  concerned  in  the
 appropriate  forth  pet  out  in  the
 Third  Schedule.”

 इफा  44  लगाई  हुई  है  भोर  उस  जगह
 पर  उन्होंने  सत्याग्रह  किया  भ्रोर  वह  सत्याग्रह
 करने  की  सूचना  झाप  को  भी  भ्रध्यक्ष  महोदय,
 स्वामी जी  ने  दी  है।  बाप  को  उन  का
 पत्र  मिला  होगा  ।  वहां  उन्होंने नारे  लगाये
 सब  सत्याग्रहियों  के  साथ  ।  झंडे  उन  के
 हाथ में  थे  भौर  पुलिस  की  कस्टडी में  वह

 जीप  मैं  पुलिस  स्टेशन  में  ले  जाये  गये  भौर
 हां  पुलिस  बालों  ने  उन  को  ढाया  ।  उन
 के  बारों  मोर  पुलिस थी  ।  उन  को  हिलने
 की  इजाजत  नहीं  दी  जाती  थी,  वह  बाहर  नहीं
 जा  सकते  वे  भौर  उन  के  ऐड्रेस  भी  नोट  किये
 गये।  प्रब  उस  की  सूचना  प्रध्यक  महोदय,
 भाप  को  पुलिस  को  देनी  चाहिए  थी  शौर
 फिर  भाप  सदन्‌  को  देते  लेकिन  यहां  के  जिला
 अधिकारियों ने  उस  की  सूचना  इस  सदन
 को या  हमारे  स्पीकर  महोदय  को  नहीं  दी  ।
 न  उन  की  गिरफ्तारी  की  सूचना  दी  और
 न  उन  की  रिहाई  कीसूचना दी।  अध्यक्ष
 महोदय,  मेरा  प्रस्ताव  यह  है  कि  हमारे
 विशेषाधिकार  का  उल्लंचन  हुआ  है,  इस
 सदन्‌  का  झसम्भान  हुआ  हैं।  मेरी  बाष
 हे  प्रार्थना  यह  है  कि  जिला  सधिकारी  को  का
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 उस  पुलिस  अफसर  को  यहां  पर  बुलाया  जाय
 या  यह  मामला  प्रीविलेज  कमेटी  के  सूपुर्द  कर
 दिया  जाय  ।

 मैं  एक  चीज  झौर  कहना  चाहता  हूं
 और  बहू  यह  कि  शायद  मंत्री  महोदय  यह
 कहें  कि  कोई  लिखावट  में  चीज  नहीं  है,  कोई
 शार्डर  लिखा  हुमा  नहीं  है  1  भ्रब  भ्रध्यक्ष
 महोदय,  गिरफ्तार  जब  सत्पाग्नही  होता  है
 सोलिखा  हुआ  श्ार्डर  नहीं  होता।  स्वामी  जी
 ने  सत्याग्रह  किया  लेकिन  ऐसा  भी  हुआ  है,  मेरे
 साथ  हुआ  और  हमारे  साथी  श्री  बलराज
 मधोक  के  साथ  हुआ  श्रौर  भी  सैकड़ों  लोगों
 के  साथ  हुआ  कि  जिनको  गिरफ्तार  कर  के
 जैल  में  पेज  दिया  गया  लेकिन  किस  जुर्म  में
 भेजा  गया  किस  तरह  से  भेजा  गया  कोई
 बारन्ट  नहीं,  पूछताछ  नहीं,  सीधे  जेल  में  भेज
 दिया  गया।  उस  के  लिए  तो  ओरल
 झा्डर  हो  सकता  है,  लिखावट  में  आडडर
 होना  जरूरी  नहीं  है  ।

 अध्यक्ष  महोदय,  मैं  यह  जो  एक  डिटेंशन
 आमद  है  उस  की  भो  परिभाषा  झाप  के  सामने
 पढ़  देना  चाहता  हुं  ।  लीगल  द्म्स  ऐंड
 फ्रेजैज  में  डिटेैंशन  की  जो  परिभाषा  कानून  में
 की  गई  है  उस  का  मतलय  यह  हैं  कि  भ्गर  किसी
 की  श्रजादी  के  ऊपर  आप  आघात  करते  है,
 जो  शभ्रपनी  इच्छा  से  कुछ  करना  चाहता
 है  उस  पर  रोक  लगाते  हैं  चाहे  वह
 एक  घंटे  के  लिए  हो  चाहे  वह  दो  घंटे  के  लिए
 डो  तो  वह  डिटेंशन  माना  जाता  है  ।  इस
 तरह  के  बहुत  सारे  कोर्टेस  के  केसेस  भी  हैं,
 हाईकोर्ट  का  जजमेन्ट  भी  हैं  श्रौर  मैं  यह  श्राप
 की  झाजञा  से  पढ़ना  चाहता  हूं  :

 *Detent  k&
 back.  This  may  take  place  either
 by  physical  force......
 Mr.  Speaker:  That  is  accepted  by

 everybody.  There  is  no  dispute  about
 the  meaning  of  detention.

 Shri  A.  8.  Vajpayee  (Balrampur):
 They  might  say,  he  was  not  detained.

 Re.  Question  APRIL  7,  ner  of  Privilege  8

 भी  कंबर  साल  भुष्त :.  में  यही  कहना
 चाहता  या  कि  मुझे  लगता  है  कि  यह  दिल्‍ली  की
 पुलिस  की  गलती  है।  मैं  झाप  को  बतलाऊं
 कि  हाईकोर्ट  ने  हमारे  केस  में  जजमेंट  दिया
 कि  पुलिस  ने  गलत  कार्यवाही  की  है  भौर  यहां
 लक  उसने  कहा  कि  मजिस्ट्रेट  ने  भी  झूठा
 एफेंडैविट  फाइल  किया  पुलिस  के  कहने  पर  ।
 बहू  उस  हाईकोर्ट  के  आर्डर  में  लिखा  हुआ  है  ।
 हाईकोर्ट  ने  स्ट्रिक्कर्स  पास  किये  कि  इस  तरह  से
 काम  नहीं  होना  चाहिए  लेकिन  सरकार  ने
 उसे  पर  अभी  तक  कोई  कार्यवाही  नहीं  की  ।
 लेकिन  दिल्ली  की  पुलिस  मालूम  होता  है
 बदलते  हुए  हालात  में  बदलना  नहीं  चाहती
 लेकिन  भ्रध्यक्ष  महोदय  उन  को  बदलना
 चाहिए  ।  उन  को  अपने  तौर  और  ऐतवार
 बंदलने  चाहिएं  ।  मैं  कहता  चाहता  हूं  कि
 यह  हो  सकता  है  कि  अधिकारी  इस  बात  का
 बलाद  लें  कि  डिटेशन  नहीं  हुआ  t  भब
 डिडैंशन  किस  को  कहते  हैं  वह  मैं  पढ़  कर
 पूरा  श्राप  को  अतलाना  चाह  रहा  भा:

 “Detention  keeping  back.
 This  may  take  place  either  y
 physical  force,  that  is  to  say,  the
 person  detained  is  kept  back  by
 physical  force  or  threat  or  it  may
 be  due  to  deception  practised  on
 the  person  concerned  oy  it  may  be
 due  to  ind  t  or  per:  i
 that  is  to  say,  a  rosy  picture  may
 be  painted  before  the  person  con-
 cerned.”

 अब  अध्यक्ष  महोदय,  भ्रगर  इन्होंने
 उनको  डिटेन  नहीं  किया  सो  वहां  पुलिस
 स्टेशन  पर  अधिकारी  उन्हें  कोई  दावत
 खिलाने  तो  ले  नहीं  गये  थे  '  ब  अगर
 उन्हें  झूठ-मृठ  बहका  कर  भी  पुलिस
 स्टेशन  पर  ले  गये  कि  वहां  तुम्हें  दावत  खिलाई
 जायगी  तब  भी  यह  ढिटैशन  है  ।  इस
 हिंसाब  से  वह  एक  रोजी  पिक्चर  थी  लेकिन
 उन्होंने  सत्याग्रह  किया  भा  झौर  सस्याप्रहू
 क्रके वह  बहांगये.।  बन  को  बिठाया  बया
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 बुलिर  की  कस्टही  में  बढ़ां  पर  उन  के  चारों
 स्रक  पुजित  वाले  तैनात  ये  ।  उस  के  वाम
 व  पढें  लिये  गये  7  इपलिए  ध्ध्यक्ष  महोदप,
 &  पुन:  आप  से  यह  प्राता  करूगा  कि  यह
 सारा  मामला  प्रीविलैज  कमेंटी  को  सौंप  देना
 चाहिए

 mars  डिडारी  वाजपेयी  :  जब
 इवामी  ओ  30  माई;  से  प्ररता  दे  र॑  हैं  शौर
 ु  जित  उद्देश्य  के  लिए  धरना  दे  रहे  हैं
 उप  से  तो  किसो  का  मत मेद  हो  सकता  है
 लेकिन  वह  भारत  के  नागरिक  हैं  ध्रौर  संतू
 के  सदस्य  हैं।  कया  दिल्‍ली  की  पुलिपत  को
 यह  खि गार  प्रात  है  कि  किसी  भी  नागरिक
 को  प्रोर  फिसो  भो  संतू  सदस्य  को  जब  चाहे
 तब  कहों  से  भो  उठा  कर  लें  जायं  |
 जितने  चंड  चहें  पती  हिरासत  मं रक्खें
 झोर  जब  चाह  उन  को  छोड़  दें  ।  अगर
 दिसतों  को  पुजितर  ने  उन  को  हिरासत
 में  जि।  था  तो  उप  को  सुबना  श्राप  को  क्‍यों
 नहीं  दो  गई  ?  उन  को  हिरासत  से  छोड़
 दिया  बो उप  बारे  *  श्राप  को  जानकारी  क्‍यों
 नहों  दी  गई  या  गृड  मं  ते  सहोदय  ने  दिल्तो  की
 बुजिप  को  यड़  ष्  दे  दो  है  कि  वह  मनमानी  करे,
 जब  चाह  किसी  को  पकड़  कर  ले  जाय  शोर
 जव  चाहे  किप्रो  को  छोड़  दे  t  प्रध्यक्ष
 महोदय  मैं  समझता  हूं  कि  यह  मामला  बहुत
 गन्मीर  है।  गुह  मंडी  महोदय  दिल्‍लो  की
 चुजित  को  ररञ्ा  कर  की  कोशिंग  न  करें।
 झगर  इप  मानते  कोई  गलती  हुई  है  तो
 उड़ें  दिल्लो  को  पुलित  को  तरफ  से  सदत्‌
 श माफो  मांगी  च.हिर्‌  tT

 शो  प्रहगरो:  शास्त्री  (हापुड़)
 ष्  द्  के  कि  गृह  मी  जी  इस  के  सम्बन्ध
 भें  अयना  बक्तब्य  दें  मैं  श्राप  से  यह  निवेदन
 करना  चाहता  हैं  कि  यह  गिरफ्तारी  किसी
 सामान्य  नागरिक  की  नहीं  हुई  है।  जब  यह.
 ग्बयोज  समाचार  पत्रों  ४  भी  प्रकाशित  हो  गयी
 है घौर  सारे  देश  को  पता  लग  गया  कि  स्वामी
 अरद्धानन्द  एक  लगू  पदस्थ  की  गिरफ्तारी  हुई,
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 सारे  देश  को  पता  लगने  के  आद  झाश्चयें
 इस  बात का  है  कि  जिन  सदस्यों  के  स्व!  भिमान
 भौर  गौरव  के  रक्षक  झाप  हैं  उन  को  गृह  मंत्रा-
 लय  की  भोर  से  या  दिल्‍ली  की  पुलिस  की
 झोर  से  किसी  तरह  की  सूचना  न  देगा  एक
 बड़ी  भनुचित  बात  है  t

 यह  झापका  नहीं  सारे  सदन  का  झौर
 संसद्‌  सदस्यों  के  प्रधिकारों  का  हनन  होता  है  t
 इस  दृष्टि  से  मैं  चाहता  हूं  कि  इसे  प्रविलज
 कमेटी  को  भेजा  जाय

 43  hrs.
 The  Minister  of  Home  Affairs  ‘Shri

 Y.  B.  Chavan):  Sir,  I  will  pace  my
 siatement  on  the  oral  -eport  chat  I
 have  received  from  the  officers  cun-
 cerned  of  the  Delhi  Administration.
 T  got  intimation  of  this  Priviege
 Motion  sometime  yesterday  evcning.

 Bro  राम  मनोहर  लोहिया  (कन्नज)  :
 अध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  t
 इस  के  साने  यह  कि  पहले  से  ही  गह  मंत्री
 जी  कह  देना  चाहते  हैं  कि  यह  सच  है  या  मूठ
 है  इस  की  वह  खुद  कोई  जिम्मेदारी  नहीं  लना
 चाहते  हैं।  उन  को  जो  कुछ  पुलिस  से
 मिलंगा  वह  उसे  यहां  पढ़  कर  सुना  देना  चाहते
 हैं।  सब  से  पह े  मैं  जानना  चाहता
 हूं  कि  उन  के  दिमाग  :  क्‍या  है।  वह  इस
 तरह  से  नहीं  पद  सकतें ।  या  तो  श्राप  उन
 को  मना  कीजिये  इस  तरह  से  बोलते  के  जिये

 ह  यशवश्त  राब  चव्हाण  :  मेरे  दिमाग
 में  कुछ  नहीं  है  ।  हक हत  की  बात  है
 ओर  जैसी  हकीकत  मेरे  पास  है  वह  मैं  आप  के
 सामने  रख  रहा  हूं  -  मेरे  दिमाग  की  कोई
 बात  नहीं  है।

 Bro  शाम  मगोहर  लोहिया  :  उन  का
 बिल्कूल  सीधा  वाक्य  है  कि  मेरा  जबाब -.
 आधारित  हैं  उस  रिपोर्ट  पर  जो  पुलिस  से
 मुझ को  मिली है।  इप  फे  क्या  माने  होंगे ?
 इस में  कहीं  कोई  भी  किसी  तरह  का
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 Mr.  Speaker:  After  all,  the  ‘iome

 Minister  of  India  is  not  going  to  per-
 sonally  enquire  into  these  things.  Only
 through  his  officers  he  conducts  ine
 enquiry.  That  is  what  he  means.
 Even  then  it  does  not  mean  that  the
 Home  Minister  is  not  responsible,  If
 something  happens  in  Assam  he  can-
 not  run  up  there  and  get  the  infor-
 mation.  He  only  gets  the  inforina-
 tion  through  his  officers.

 डा०  राम  मनोहर  लोहिया  :  उन  के
 झाफिससं,  पुलिस  की  रिपोर्ट  ny

 Shri  Ba!  Raj  Madhok  (South  Delh:):
 Then  he  need  not  say  that  it  is  the
 information  he  has  received.  It  is  his
 information.  We  are  not  concerned
 with  the  source  of  his  information.
 We  are  concerned  with  the  informa-
 tion  that  he  gives.

 Shri  Y.  B.  Chavan:  I  do  certainly
 make  a  distinction  of  these  thiugs,
 because  after  hearing  these  reports  I
 could  not  make  any  special  further
 enquiry  on  the  matter  because  I  re-
 ceived  this  intimation  yesterday
 afternoon.

 डा०  राम  सनोहर  लोहिया  :  तो  अभी
 मत  करने  दीजिये,
 लेर  हैं।

 Shri  Y.  B.  Chavan:  Whatever  infor-
 mation  I  have  got  I  am  giving  here.  I
 can  take  responsibility  for  a  certain
 action  which  I  ordered.  If  I  muke
 an  inquiry  and  if  I  accept  the  verdict

 sore:  जिम्मदारी  नहीं

 of  the  inquiry,  then  it  is  my  7285
 ponsibility.

 Bro  era  सनोहर  लोहिया  :  भाप  जो
 कहिये  पूरी  अपनी  जिम्मेदारी  पर  कहिये।

 Shri  Kanwarial  Gupta:  ‘You  can
 make  the  report  tomorrow.

 att  चदावण्तराथ  अध्हाज  :  जरूर  जो
 मे  कह  रहा  हूं  उस  की  जिम्मेदारी मैं  ले
 रहा हूं  t
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 बा०  राम  मनोहर  लोहिया  :  उन  को
 जिम्मेदारी  नहीं,  तब  मुंह  स  कहने  के  क्‍या
 मतंलब  हैं  यह  बतलाइय  ?

 थ्मी  पशवण्तराव  चब्हाण  :  मेरी  पूरी
 जिम्मेदारी  है।
 Whatever  information  I  am  giving

 you,  I  am  taking  the  responvibluty
 for  it.  Therefore,  my  report  38  tndt-
 in  the  afternoon  of  5th  April,  4967
 Shri  Bramhanandji,  M.P.,  wes  itting.
 in  the  round-about  to  the  no-th  of
 Parliament  House.  He  was  juined  py
 about  50  persons  for  a  deimonstra-
 tion  against  cow  siaughter.  The
 demonstrators  were  peaceful,  At
 about  3.00  p.m.  Shri  Braintianand)s
 and  other  demonstrators  cf  their  own
 accord  got  into  three  police  vemicies
 that  were  there.

 Shri  A.  B.  Vajpayee:  Of  their  own
 accord?

 डा०  राम  सनोहर  लं.हिया
 महोदय

 Shri  Y.  B.  Chavan:  I  am  telling  you,
 the  impression  that  I  got....

 :  झध्यक्ष

 Sbri  A.  8.  Vajpayee:  This  is  tantas—
 tie,

 छाल  तह,  B.  Chavan:  It  may  be  fan-
 tastic.  From  the  facts  that  I  have  re-
 ceived  it  appears  that  ‘hese  peope
 really  were  doing  satvigraha  lor
 getting  arrested  and  =  the  police  rc~
 fused  to  arrest  them.  That  avems  to
 be  the  impression  th-t  I  get  from  the
 report  of  the  case.  It  went  un....--
 (Interruption).

 aft  झटल  बिहारी  बाजपेयी  :  प्रश्शक्ष
 महोदय,  मेरा  निवेटन  शफ  है  कि  झगर  मंत्री
 महोदय  वबतव्य  दे  रहे  हैं. हहगारे  छिशेष'  घे-
 अब“ रो  का  मामला  है,सटन  ये  दिश्ब  धिकारों  का
 सदन  के  एक  एक  सदस्य  के  विज्याधिकारों
 का  मामला है.  झगर  मंत्री  ग्होट्य  जानक  री
 दे  रहे  है  तो  पूरी  तरह  से  बातों  के  बारे  मे  पता
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 लगा  ले  क्योंकि  जो  विशेषाधिकारों  का  उल्लंघन
 भी  तक  दिल्ली  के  अफसरों  ने  किया  है
 मंत्री  महोदय  भी  उस  में  शामिल  हो  जायेंगे  ।
 झगर  वह  उन  की  कही  हुई  बातों  को  यहां
 दोहराना  चाहते  हैं  तो  दोहराने  से  पहने  वह
 बता  लगा  लें  हि.  पचवाई  कया  है।

 थ्रो  यहावन्तर.व  चमब्हाण  :  तो  मुझ
 को  वक्‍त  दिया  जाय  ।

 थी झवन  बजिहारो  बाजपेयी :  हम
 बकक्‍त  देने  के  लिये  तैयार  हैं  v

 Mr.  Speaker:  I  think  it  would  be
 better  if  we  allow  some  more  time.
 Further,  tomorrow  is  a  working  day.
 Therefore,  we  will  take  it  up  tomor-
 row.  Now  we  will  adjourn  for  Junch.
 73.95  hrs.

 (The  Lok  Sabha  then  adjourned  for
 lunch  till  Fourteen  of  the  Clock)

 The  Lok  Sabha  reassembled  after
 Lunch  at  Fourteen  of  the  Clock,

 (Mr.  Deputy-Speaker  in  the  Chair]
 Shri  Buta  Singh  (Rupar):  Sir,  we

 could  not  hear  the  bel:  in  the  Cen-
 tral  Hall.

 Mr.  Deputy-Speaker:  Papers  to  be
 laid  on  the  Table.  Shri  Morarji  Desai.
 44.03  hrs.

 PAPERS  LAID  ON  THE  TABLE
 Avprr  Rerorr  (Crvm)  1967,

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers:—

 (l)  Audit  Report  (Civil),  1967,
 under  article  1a)  of  the  Con-

 stitution.
 (2)  Appropriation  Accounts  (Civil),

 1965-86.
 Sarr  Crss  (AMENDMENT)  RULES,  ETC.

 ‘The  Minister  of  State  in  the  Minis-
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 Reddl)  (On  behalf  of  Shri  Fakhruddin
 Ali  Ahmad):  I  beg  to  lay  om  the
 Table:—

 (l)  A  copy  of  the  Salt  Cess  (Am-
 endment)  Rules,  1966,  published
 in  Notification  No.  8.0.  3592  in
 Gazette  of  India  dated  the  26th
 November,  1966,  under  sub-sec-
 tign  (3)  of  section  6  of  the  Salt

 s  Act.  1953.  [Placed  in
 ene  See  No,  LT-286/67}.

 (2)  (i)  A  copy  of  the  Annual  Re-
 port  of  the  Triveni  Struc-
 turals  Limited,  New  Dechi,
 for  the  year  1965-66,  along
 with  the  Audited  Accounts
 and  the  comments  of  the
 Comptroller  and  Auditor
 General  thereon,  under  sub-
 section  a)  of  section  6I9A
 of  the  Companies  Act,  1956.

 (il)  Review  by  the  Govern-
 ment  on  the  working  of  the
 above  Company.  [Placed  in
 Library,  See  No,  LT-287/67}.

 (3)  (i)  A  copy  of  the  Annual  Re-
 port  of  the  National  Small
 Industries  Corporation  Li-
 mited.  New  Deli,  for  the
 year  1985-88,  along  with  the
 Audited  Accounts  and  the

 ts  of  the  Comotral-
 Jer  and  Au‘itor  General
 thereon,  under  sub-section
 (2)  of  section  6794  of  the
 Companies  Act,  956¢.

 (iil)  Review  by  the  Government
 on  the  working  of  the  above
 Company.  {Pla-et  in  Lib-
 का,  See  No,  LT-288/67}.

 (4)  (f)  A  copy  of  the  Annual  Re-
 port  of  the  National  Instru-
 ments  Limited  Calcutta,  fo:
 the  year  193-86,  along  with
 the  Audited  Accounts  §  and
 the  comments  of  the  Com-
 ptrolier  ani  Auditor  Gene-
 ral  thereon,  under  sub-see-
 tion  a)  of  s-ction  65778  of
 the  Companies  Act,  1088.
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 (Shri  Raghunath  Reddi]
 (ii)  Review  by  the  Government

 on  the  working  of  the
 ebove  company.  [P.aced
 in  Library,  See  No.  LT-
 289/67].

 (5)  (i)  A  copy  of  the  Annual  Re-
 pore  of  the  Hi-.dustan  Photo
 Firms  Manu.a.turing  Co.n-
 peny  Limted,  Oot.camund,
 to:  the  year  1965-66,  alung
 w.th  the  Auvited  A  counts
 aid  the  comments  of  tue
 Co-npiroll2r  and  Aud.tor
 Genera  thereon  under  sud-
 sect  on  (l)  of  section  6I9A
 of  the  Companies  Act,  1956.

 (ii)  Review  by  the  Govern-
 ment  on  the  working  of  the
 abive  Company.  [Pintzed  in
 Library.  See  No.  LT-290/
 67].

 (6)  A  cony  each  of  the  Annual  Re-
 ports  for  the  year  ‘1964-65  of  the
 follo  vin  D:v2lopment  Cou~cils
 under  s:t9-section  (4)  of  section
 7  of  the  Indust-ies  (Develop-
 ment  ani  Regulation)  Act,
 95l:—

 (i)  Dev-l-pmnent  Council!  tor
 Heavy  Electrica!  Industries.

 (ii)  Development  Coun  il  for
 Maciiie  Toos  Industry.

 (iii)  D>ve'no  ment  Counril  for
 Ncn-Ferrou;  Meta’s  Industry.

 (iv)  Deve’spment  Council  for  Au-
 tomod'les,  Automobile  Anrci-
 Jary  industrizs  Tran:port
 Vehi  le  Industriss,  Tractors
 aid  Eorth-Moving  Eq  :ip-
 moon's  ant  Internal  Combus-
 tion  Engine:

 (v)  Development  Council  for  In-
 organ‘c  Chemical  Industries.

 (vi)  Davelopment  Council  for
 Textile  Machinery  Industry.

 (vii)  Develonoment  Counci)  for
 Drugs  and  Pharmaceuticals.
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 (viii)  D2zvelopment  Council  for  Art
 Silk  Industry.

 (ix)  Development  Council  fo>  Or-
 ganic  Chemical  Industries.

 (x)  Development  Council  for
 Woollen  Industry.

 (xi)  Deve  cpment  Council  for
 Paper,  Pulp  and  Allied  Indus-
 tries.

 (xii)  Dev2lopment  Council  for
 Sugar  Industry.

 (xiii)  D_v2'!opment  Cou-cil  for  Oils,
 Datergents  and  Paints.

 (xiv)  D2velopment  Council  for
 Instruments,  Bicycles  and
 Sewing  Machines.

 (xv)  Development  Council  for
 Glass  and  Ceramics.

 (xvi)  D2v2  opment  Council  for  LC.
 Engines  Power  Driven
 Pumnos  Air  Compressors  and
 Fans  and  Blowers.

 (xvii)  D2velopment  Council  for
 Ligit  Electrical  Industries,

 (xviii)  Development  Council  for
 Leather  and  J.eather  goods.

 (xix)  D2v:lopment  Council  for
 Focd  Processing  Industries.
 [P  weed  in  the  Library.  See

 No.  LT-294(67.]

 (7)  A  copy  of  Interim  Revort  to
 Planning  Commission  07  In-
 dustria!  Planning  and  Licensing
 9  ry,  by  Dr.  RK  Haazari,

 the  Library,  See
 No.  LT  293|€7.]
 PPlqesd  in

 Rero-t  07  NeYvELt  LIGNITE
 CO-PORATION,  ETC.

 The  Mnister  of  State  in  the  Minis-
 tery  of  St-o".  Mines  and  Ma‘als  (Shri
 ए,  0,  ४०  ७४४  (On  behalf  of  Dr.  M.
 Chenna  Reddy):  I  beg  to  lay  on  the
 Table—

 (1)  (i)  A  copy  of  the  Annual  Re
 port  of  the  Neyve'i  Lig-
 nite  Corporation  Limited,
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 Neyveli,  for  the  year  1968-,
 aoug  with  the  Auauea

 Avcuun.s  and  commenu  of
 the  ComptroLer  ana  Auda.
 tor  Geneial  the-eon,  unaer
 Sub-secuon  (l)  of  se.tion
 6l9A  of  the  Compun.es
 Act,  ‘1956.

 di)  Review  by  the  Govern.
 m:nt  on  the  work.ng  of
 the  above  Company.
 (Ploced  in  the  Library,  See
 No.  LT-292}67.)
 A  copy  of  the  Annual
 Report  of  the  Nautional
 Mineral  Deve'opment  Cor-
 poration  Limite  i,  Mew
 Delhi,  for  the  y2ar  955-6b,
 along  with  the  Audited
 Avcount;  and  the  com-
 ments  of  the  Comptrolitr and  Audito>  General
 ‘thereon  under  sub-section
 ay  of  section  6I9A  of  the
 Companies  Act,  ‘1956.

 ६2)  (3)

 Gi)  Review  by  the  Govern-
 mont  on  the  working  of
 the  above  Company.
 {Paced  in  the  Library.  See
 No.  LT-86/67.]

 (3)  (i)  A  copy  of  the  Annual  Re-
 port  of  the  Manganese  Ore
 (india)  Limit-d  N-gour, for  the  year  1965-66,  atong
 with  the  Audited  Accounts
 ani  th:  comments  of  the
 Com>tro  ler  and  Autitor
 General  thereon,  under
 eh-eection  ay  of  sect'on T  6!9A  of  the  Companies
 Act,  ‘1956,

 Gi)  Review  by  the  Govern-
 ment  on  the  working  of
 the  above  C  mpany
 [P  rcog  in  the  Library,  Sec No.  LT-87|67.}

 Revorr  or  S.T.C.  ann  Exporr  or है.  Bevtina  (Inseection)  Ruies
 The  Deputy  Mivtster  im  the  Miuls‘ry of  Commer  (Shri  Rha  Ourech}y (On  behalf  of  Shri  Dinesh  Singh):
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 ३  beg  to  lay  on  the  Table—
 Q)  (४)  A  copy  of  the  Annual  हक

 port  of  the  State  Trading
 Co:peration  of  India  Li-
 mited,  New  Delhi,  for  the
 year  1965-66,  along  with
 the  Audited  Accounts  and
 tne  comments  of  the  Com-
 troLer  and  Auditor  Gene-al
 thereoa  under  sub-section

 rr)  of  section  69A  oc  the
 Companies  Act,  1956.

 (ii)  Review  by  the  Gove-nment
 on  tne  working  of  tho
 aoove  Corporaticn.  (P.ac-
 ed  in  the  Library,  See  No.
 LT-294|67.}

 (2)  A  ९००५  of  the  Export  of  Rub- ber  Batting  (Inspection)  Ru-es, 1968.  blished  in  Noti
 No.  8.0.  848  in  Garette  of India  dated  the  \8th  Marcn, I987,  tunder  sub-section  (3)  of rection  17  of  the  Export  (Qua- lity  Control  and  Ins»ection) Act.  1963.  [Plac-d  in  the  Libe
 rary,  See  No,  LT-295/67.}

 TeRRirorniaL  ARMY  (First  AMmEnn.
 MENT)  RULES

 The  Minister  of  Parliamentary Affairy  and  Communications  (Dr. Ram  Su  hag  Singh)  On  penal!  of Shri  Bali  Ram  Bhagat):  I  beg  to Jay  on  the  Table  a  copy  of  the  Terri- torial  Army  (First  Amendm=>nt) Rules,  ‘1987,  published  in  Notification No.  S.R.O.  92  in  Gazette  of  India dated  the  8th  March,  1937,  issued under  section  4  of  the  Territoriai Army  Act,  1948,  (Placed  in  the  Lib- the  Library.  See  No,  LT-296/87.}
 Statement  SHOWING  ACT"ON  TAKIN  on ASSURANCES  ETC,

 Dr.  Ram  Subhig  Sigh  (On  dehalf of  Shri  I.  K.  Gujral):  I  beg  to
 lay  on  the  Table  the  foliow ing  statements  showing  the  action taken  by  the  Government  on  various susurances,  promises  and  undertak-
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 (Dr.  Ram  Subhag  Singh]
 ings  given  by  the  Ministers  during
 the  various  sessions  of  Lok  Sabha:—
 Fourth  Lok  Sabha,

 Statement  No.  I—
 First  Session,  3967.

 Third  Lok  Sabha
 2.  Supplementary  State-

 ment  No.  Il—
 Sixteenth  Session,  1966.

 3  Supplementary  State-
 ment  No.  V—
 Fifteenth  Session,  1966,

 od

 cs  Supplementary  State-
 ment  No.
 Fourteenth  Session,  1966,

 5.  Supplementary  State-
 ment  No.  XII—
 Twelfth  Session,  1965,

 6.  Suppementary  State-
 ment  No,  XVII~
 Eleventh  Session,  1965.
 Supplementary  State-
 ment  No.  XXV—
 Seventh  Session,  1964,

 7

 [Placed  in  the  Library,  See  No.
 LV-=297|67.)

 Shri  S.  M.  Banerjee  (Kanpur):
 Sir,  about  these  various  assurances,
 promises  and  undertakings  given  by
 the  Ministers  during  the  various  ses-
 sions  of  the  Third  Lok  Sabha  and  the
 Fourth  Lok  Sabha  I  have  to  mention
 one  thing.  Last  time  also  I  men-
 tioned  it.  During  the  Third  Lok
 Sabha  certain  assurances  were  given
 in  this  House.  One  was  given,  after
 we  fied  a  discdssion,  to  the  effect
 that  there  would  be  a  proper  inquiry
 into  the  various  shady  desis  of
 Messrs.  Aminchand  Yeareylal.  That
 assurance  has  not  been  fulfilled.

 Another  assurance  was  given  in
 this  session,  When  the  CIA  activities
 in  our  were  tioned  by
 various  hon.  Members  of  this  House,
 a  solemn  assurance  was  given  by
 Shri  Chag’a,  the  External  Affairs
 Minister,  that  he  would  contact  his
 colleagues  and  let  this  House  know
 whether  any  commission  would  be
 appointed  or  not.  That  also  has  not
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 been  fulfilled  and  tomorrow  is  the
 last  day  of  the  session.

 Thirdly,  the  hon.  Minister  for  Par-
 liamentary  Affairs  promised  that  he
 will  ask  the  Commerce  Minister  to
 make  a  sta’  on  the
 concern  of  Lakshmi  Ratan  Cotton
 Mi'ls,  Kanpur,  which  the  Central  Gov.
 ernment  wanted  to  take  over.  They
 have  not  yet  taken  it  over  despite  the
 fact  that  the  committee  appointed  by them  have  r
 ly  that  it  should  be  taken  over.  That
 assurance  has  not  been  fulfilled,  that
 is,  the  Minister  of  Parliamentary Affairs  has  not  made  a  statement  on
 that.

 Fourthly,  on  5th  December,  1966, on  the  last  day  of  the  last  Lok  Sabha, an  assurance  was  given  by  the  hon.
 Defence  Minister,  Shri  Swaran  Singh, when  I  raised  the  question  of  the
 victimisation  of  the  employees  of
 Hindustan  Aeronautics  Ltd.  Kanpur who  were  wrongly  dismissed.  He  gave an  assurance  that  he  will  consider  the
 case  and  inform  this  House.  That  has
 not  yet  been  done,

 These  are  the  four  assurances  which
 were  given  and  which  have  not  been
 fulfilled.  J  would  request  you  to  take
 note  of  them  and  request  the  Minis-
 ters  concerned  to  make  statements  to-
 morrow,  the  last  day  of  this  session.

 Mr.  Deputy-Speaker:  They  will  be
 looked  into  by  the  Committee  on
 Assurances.  Some  of  the  assurances
 were  only  recently  given  on  the  floor
 of  the  House.  The  Committee  on  As-
 Burances  will  look  into  them.

 Shri  8.  M.  Banerjee:  What  about
 the  old  ones?

 Mr.  Deputy-Speaker:
 be  looked  into.

 Shri  8,  M.  Banerjee:  Sir,  tomorrow
 ig  the  last  day  of  the  session.  This
 ig  my  submission.  About  the  C.I.A.
 also,  the  hon.  Deputy  Prime  Minister
 made  @  statement  outside  that  there
 will  be  an  invesigation  made  about  the
 CLA,  money  or  Ameri  money

 They  will  also
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 coming  into  vur  country,  whether
 through  the  CIA.  or  any  other

 cy.  I  am  thankful  to  him  for
 that.  The  Minister  concerned  gave  a
 solemn  assurance  in  this  House,  when
 there  was  a  demand  from  all  sections
 of  the  House,  both  Opposition  and
 Congress,  that  there  wil]  be  a  probe
 into  the  matter  on  the  C.LA.  activi-
 ties.  Then,  there  were  the  assurances
 made  about  the  Lakshmi  Ratan  Cotton
 Mills,  Kanpur  and  the  H.A.L.  emplo-
 yees  who  were  wrongly  dismissed.
 ‘There  is  a  serious  situation  today.  The
 Minister  gave  an  assurance  on  the  5th
 December,  966  and  tomorrow  is  the
 last  day  of  the  session  and,  therefore,
 I  urge  upon  you  to  do  the  needful.
 Ig  these  sta'ements  can  be  made,  that
 will  save  the  situation  in  the  Lakshmi
 Ratan  Cotton  Mills)  Kanpur  and  the
 H.AL,  Kanpur.  I  am  raising  these
 things  not  because  I  am  electeg  from
 that  place  but  the  situation  is  very
 serious.

 Dr.  Ram  Subhag  Singh:  Sir,  as  you
 Jhave  rightly  said,  the  Committee  on
 Assurances  will  look  into  the  matter
 to  see  that  all  the  assurance  that
 have  not  been  fulfilled  ere  fulfilled
 later  on.

 As  regatdg  the  Aminchang  Pyarelal
 traneactions,  that  is  a  matter  which
 ‘will  certainly  be  gone  into  within  the
 limits  of  the  assurance  made  by  the
 Minister  concerned.  Ag  regards  the
 assurance  that  Mr,  Chagla  gave  about
 the  CLA,  that  was  only  recently
 made  and  so  is  the  case  of  Lakshmi
 Ratan  Cotton  Mills,  Kanpur.  I  have
 already  brought  it  to  the  notice  of  the
 Minister  concerned,  that  is,  the  Minis-
 ter  of  Commerce  and  he  will  do  the
 meedful.  In  that  regard  too,  I  have
 not  given  any  assurance  that  I  will
 get  it  done  during  this  time.

 shri  8.  M.  Banerjee:  You  said  ‘bat.

 Dr.  Ram  Subhag  Singh:  I  conveyed
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 Dr.  Ram  Subhag  Singh:  ...and  he

 was  replying  to  it.  Anyway.  that  has been  brought  to  hig  notice.  The  Com-
 mittee  on  Assurances  will  go  into  it.

 Shri  8.  M,  Banerjee:  When  I  raised
 this  question  the  Speaker,  in
 his  wisdom,  asked  the  hon.
 Minister  and  he  was  kind  enough
 to  say  that  he  will  convey  it  to  the
 Commerce  Minister  and  ask  him  to
 make  a  statement  if  he  so  desires.  I
 am  not  misquoting  him.  The  second
 thing  is  about  the  H.A.L.  employees, That  is  ga  public  undertaking  and
 there  ig  a  serious  situation  I  urge
 upon  you  to  do  the  needful.  The  hon.
 Ministers  gave  an  assurance  which
 was  very  sympathetically  received  by
 al)  the  4000  employees.  Tomorrow  is
 the  last  day  of  the  session  and  I  would
 requcst  him  to  make  ag  _  statement.
 That  will  avert  the  serious  situation
 that  has  developed  there.  I  know
 that  these  things  go  to  the  Assurances
 Committee.  It  will  take  a  long  time.
 The  sitaation  is  quite  explosive.  J]
 would  urge  upon  the  Commerce  Min-
 ister  and  the  Defence  Minister  to  make
 statements  tomorrow.

 श्री  हुकम  ्यन्व  कछुवाय  (उज्जैन)  :
 मारा  सैशन  कल  तक  के  लिए  बढ़ा  दिया
 गया  है  ओर  राज्य  समा  का  सोमवार  तक
 केसिए
 Mr.  Deputy-Speaker:  We  are  on

 the  question  of  assurances.  If  you
 have  got  to  say  something  on  that,
 you  can  say  it  at  the  appropriate
 time  and  not  now.

 Shri  Shashi  Ranjan  (Pupri):  May  I
 say  a  word  about  this?  The  Com-
 mittee  on  Assurances  look,  into  the
 assurances  and  if  any  clarification  js
 to  be  sought  from  the  Minister  con-
 cerned,  it  is  to  be  done  through  the
 Parliamentary  Affairs  Department  and
 it  is  the  Minister  in-charge  of  Parlia-
 mentary  Affairs  Department  who  re-
 Plies  in  the  House  and  asks  the  Min-

 that  to  him  and  even  today  a  questi  ister  ned  to  furnish  proper  ex-
 wae  raiseq  regarding

 Shri  a  ke.  asverjee:  No.
 So,  actually  the  Minister  of  Parlia-

 mentary  Affairs  is  to  reply  es  to
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 (Shri  Shashi  Ranjan}
 within  what  time  limit  he  wou'd  get
 the  assurances  fulfilled  and  by  what
 time  he  would  reply  in  the  House
 about  those  assurances,

 Papers  Laid

 Dr.  Ram  Subhag  Singh:  The  hon.
 Member  hag  not  followed  what  I  snid.

 About  Lakshmi  Rat  an  Cotton  Mills,
 oniy  four  or  five  days  back,  Mr.
 Banerjee  raised  that  point  and  the
 next  day,  I  conveyed  it  to  the  Com-
 mere  Miniser  with  a  request  that,
 if  the  e  wa;  an-thing,  he  might  make
 a@  statement  in  the  House—as  Mr.
 Banerjee  himsef  hag  pointed  out,  if
 he  so  desired.  This  assurance  is  only
 four  or  five  days’  old.

 So  is  the  case  about  Mr.  Chala.
 That  is  a’so  a  point  which  is  perhaps
 a  week  old.

 About  HAL,  he  says
 made  in  Decembzr,  ‘1966.

 that  it  was

 Certainly,  all  the  assurances  that
 were  given  by  the  concerned  Minis-
 ters  wil.  have  to  be  fu  filled  and  they
 will  b2  fulfilled  within  a  reasonable
 time  limit.

 Shri  Shashi  Ranjan:  If  the  Assur-
 ances  Committee  are  allowed  to  cO.ls
 duct  directiy  the  Min:sters,  I  think
 it  will  short-circuit  the  affair  andi  it
 will  be  d_ne  quickly.

 Mr,  Deputy-Spe-ker:  The  Minister
 ef  Parliamentary  Affairs  i;  vigilant
 about  these  things  and  he  wil]  take
 s.eps  at  the  app  opriate  time.

 Mr.  K.  C.  Pant.
 Emercency  Rists  JNsuRANce  (AMEND-

 MENT)  SCHEMES
 The  Minister  of  State  In  the  Minis-

 try  of  Finane  (Shri  K  C.  Pant):  J
 beg  to  lay  on  the  Tab:e—

 a  A  copy  of  the  Emergency
 Risk,  (Geois)  Insuranre
 (Amendmen’)  Scheme,  1967,
 Published  in  Notification  N2,
 8.0.  १009  in  Gazette  of  India
 dated  the  23rd  March,  1967,
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 under  sub-section  (6)  of  sete
 tion  5  of  the  Emerge-cy  Risks
 (Goods)  Insurance  A  t,  1962,
 (Placeg  in  Library.  See  No.
 LT-298/66.]

 2)  A  copy  of  the  Eme-gency
 Risks  (Factories)  Insurance
 (Amendmen  )  <ieme,  947
 pub'ishe3  in  Notification  Na
 so.  020  in  Gazette  of  India
 dated  the  23rd  Mar  h,  ‘1967,
 under  sub-section  (7)  of  sec-
 ticn  3  of  the  Emergency  Risks
 (Factories)  Insurance  Act,
 3962  [Placed  in  Library.  See
 No.  LT-299/67.J

 ही  पोल कषा  (नम है :  उाष्प्का
 महोदर,  मेरा  एक  ब्यव्साता  का  सवर  है  t

 Mr.  Deputy-Speaker:  Now  papers
 are  being  laid  on  ‘he  Table,  I  have
 cal'ed  Mr,  Pant.  I  will  listen  to  him
 later.

 Shri  K.  C.  Pant:  I  have  already
 laid.
 Accounts  or  Nat  owAt  Cooprnatrva

 DEVELOPMENT  CORPORATION
 The  Minister  of  State  in  the  Mints-

 try  of  Food,  Agriculture,  Community
 Developmen.  and  Cooperation  (Shré
 Annasahlb  Shinije':  I  beg  to  lay  un
 the  Table  a  copy  of  the  Certi‘led  Ac-
 counts  of  the  National  Cooperative
 Davelopment  Corporation,  New  Delhi,
 for  the  yea-  1985-66  along  with  the
 Audit  Report  thereon,  under  sub-sec-
 tion  (4)  of  section  17  of  the  Nation?
 Cooperat ve  Development  Corporation
 Act,  1982.  [Placed  in  Library,  See
 No,  LT-300/67.}

 NOTIFICATIONS  UNDER  ALL  Inpia
 Services  Act

 The  Minister  of  State  tr  the  Miats-
 try  vs  stome  Affairs  (Shri  Vidya
 Chiran  Shukla),  I  beg  to  lay  on  the
 Table:

 (l)  A  conv  each  of  the  folowing
 Notifications  unte~  sub-section
 (2)  of  s2ction  3  of  ‘he  A‘
 India  Services  Act,  95!:—
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 a)  GSR.  26  published  in
 Gazette  of  India  dated  the
 घ  January,  1967,  making
 certain  amendment  to  Sche-
 due  {lf  to  tne  anuian  Ad-
 min.s  rative  Servi.e  (Pay)
 Rules,  1954.

 qs)  G.S.R.  347  pubtished  in
 Gazette  of  India  dated  the
 8th  Ma.ch,  ‘1907,  making
 certain  amendment  to
 Schedule  III  to  the  Indian
 ह  ce  service  (Pay)  Rules,
 ‘1954.

 (iii)  G.S.R,  348  published  in
 Gazeite  0:  india  dated  the
 8th  March,  1907,  makiuag
 ce.tain  ame.  .me.at  to
 Scheiule  III  to  the  Indian
 Admi  .jstrative  Servi-«
 (Pay)  Rules,  1954,

 (Placei  in  the  Libra.y,  See  ko
 LT-30/67.]

 (2)  A  copy  of  the  Order  pub  tshea
 in  Gazete  of  India  dated  the
 5th  Ap  il,  ‘1967,  issued  by  the
 President  unter  sz  ticn  51  uf
 the  Government  of  Union
 Terr  tories  Act,  1963,  rescini-
 ing  the  Order  dated  the  sra
 December,  1968,  in  relation  w
 the  Union  Territo.y  of  Una.
 Daman  and  D'u,  [Plzted  in
 Library.  See  No.  LT  392/67.)

 Resu.ttg  oF  BYE-ELECTIONS
 The  Deputy  Minister  in  the  Minis-

 try  of  Law  (Shri  D.  R.  Chavan):  I
 beg  to  lay  on  the  Table  a  copy  of
 ‘Results  of  Bye-e'ections  held  between
 January,  4965  and  Ju'y  !7°66.  [Placed
 fn  Library.  See  No.  LT-303/:7.)
 Norirications  unper  Corres  Act,

 CARDAMOM  AcT  AND  ESSENTIAL
 Commonitigs  Act,

 Shri  Shafi  Qureshi:  I  beg  to  ‘ay  on
 the  Table—

 (3)  A  copy  each  of  the  following
 Notifications  under  sub-section
 (3)  of  s-ction  48  of  the  Coffee
 Act,  942:—

 ry  The  Coffee  (Third  Amend-
 ment)  Rules,  1968,  published
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 in  Notification  No,  G.S.R.
 3907  in  Guzette  of  india
 daied  whe  i7th  Decunber,
 1968.

 (il)  The  Coffee  (Amendment)
 Rules,  ‘1967,  published:  in
 Notificatioa  No,  0.8  RR  ne.
 in  Gazetie  of  Inaia  Jated.
 the  28th  January,  ‘1967.

 {Placed  in  the  L.brary.  See  No.
 Lt-304/67.}

 (2)  A  copy  each  of  the  following
 Notifications  unler  sub-section
 (3)  of  sec.ion  33  of  the  Car-
 damom  Act,  965:—

 (i)  The  Candamom  =  (Secund:
 Amendment)  Rules,  1966,
 published  in  Notification  No.
 GSR  ‘1821,  in  Gazette  uf
 दधनेद  dated  the  3rd  Dec:m=
 ber,  966

 (ii)  The  Cardamom  (Third  Am-
 endment)  Rules  1965,  jub=
 lished  in  Notification  No.
 G.S.R.  4822  in  Gazette  of
 India  dateg  th:  3rd  Lecem-
 ber,  1966,

 (Placed  in  the  Library.  See  No.
 LT-305  /67.]

 (3)  A  copy  each  of  the  fo'low'ng
 No ifirations  yn  'er  sb-section
 (6)  of  scction  3  of  the  Ess'n-
 tial  Commod.:ties  Act,  ‘1955:  -

 (i)  The  Cotton  Control  (Second
 Amendment)  Order,  9°6,
 pub  ished  in  Notification  No,
 ‘S.0.  3607  in  G  zet‘e  of  India
 Gated  th:  23th  November,
 1966.

 (ii)  The  Co‘'ton  and  Stap'e  Fibre
 Textile  Mills  (Regulation
 and  Working)  Order.  1996,
 pub‘ished  in  Notifica‘ion  No, 8.0.  3956  in  Gozett-  of  India
 dated  the  24th  December, 1966.

 fPlored  in  the  Library.  See  No.,
 LT-306 ie  ]
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 Minute,

 34.34  hre.-  Sabha  that  the  Rajya  Sabha  do
 agree  to  e MESSAGES  FROM  RAJYA  SABHA  from  the  Rajya  Sabha  to

 Secretary:  Sir,  I  have  to  report  associate  with  the  Committee
 the  following  messages  received  trom
 the  Secretary  of  Rajya  Sabha:—

 di)  I  am  directed  to  inform  the
 lok  Sabha  that  the  KHajya
 Sabha  at  its  sitting  heiq  un
 Thursday,  the  30th  March,
 ‘1987,  adopted  the  following
 motion  in  regard  to  the  Com-
 mittee  on  Public  Accounts: —
 “That  this  House  concurs  in

 the  recommendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha  do
 agree  to  nominate  seven  members
 from  the  Rajya  Sabha  to  associate
 with  the  Committee  on  Public
 Accounts  of  the  Lok  Sabha  for  the
 term  ending  on  the  3ist  March,
 968  and  do  proceed  to  elect,  in
 such  manner  as  the  Chairman
 may  direct,  seven  members  from
 among  the  members  of  the  House
 to  serve  on  the  said  Committee.”

 I  am  further  to  inform  the  Lok
 Sabha  that  at  the  sitting  of  the  Rajya
 Sabha  held  on  Thursday,  the  6th
 April,  1967,  the  Chairman  declared  the
 following  Members  of  the  Rajya  Sabha
 to  be  duly  elected  to  the  said  Com-
 mittee:

 l,  Shrimati  Devaki  Gopidas
 2.  Shri  Pp.  K.  Kumaran
 3.  Shri  Om  Mehta
 4.  Shri  Gaure  Murahari
 85.  Shri  M.  ८.  Shah
 6.  Dr.  M.  M.  8.  Siddhu
 पृ,  Shri  3B.  K.  P.  Sinha’
 (ii)  ‘I  am  directed  to  inform  the

 Lok  Sabha  that  the  Rajya
 Sabha  at  its  sitting  held  on
 Thursday,  the  SO0th  March,
 1967,  adopted  the  following motion  in  regard  to  the  Com-
 mittee  on  Public  Undertak-
 ings:
 “That  this  House  concurs  in

 the  recommendation  of  the  Lok

 on  Public  Undertakings  of  the
 Lok  Sabha  for  the  term  end-
 ing  un  the  3lst  March,  3968  and
 do  proceed  to  elect,  in  such  man-
 nec  as  the  Chairman  may  direct,
 five  be:  trom  the
 members  of  the  House  to  serve  on
 the  said  Committee.”

 I  am  turther  to  inform  the  Lok
 Sabha  that  at  the  sitting  of  the  Rajya
 Sabha  hid  on  Thursday,  the  6th
 April,  1967,  the  Chairman  declared  the
 following  Members  o¢  the  Rajya  Sabha
 to  be  duly  elected  to  the  said  Come
 mittee:

 1  Shri  Arjun  Arora
 2.  Shri  ्,  हा,  Chordig
 3  Shri  Banka  Behary  Das
 a  Miss  Mary  Naidu
 5.  Shri  Awadheshwar  Prasad

 Sinha’.

 4.5  bra.
 COMMITTEE  ON  PUBLIC  UNDER~

 TAKINGS
 (x)  Fortrera  REPORT  AND  MINUTES

 Secretary:  The  Fortieth  Report
 of  the  Committee  on  Public  Under-
 takings  of  the  Third  Lok  Sabha  was
 present-d  by  the  Chairman  of  the

 mittee  to  the  S  on  the  8rd
 March,  1967,  The  Speaker  ordered
 printing,  publication  and  circulation  of
 the  Report  under  Rule  280  of  the
 Rules  of  Procedure  and  Cond  of
 Business.  I  lay  on  the  Table  a  copy
 of  this  Report.

 I  also  lay  on  the  Table  the  Minutes
 of  the  sittings  og  the  Committee  on
 Public  Undertakings  relating  to  3356
 to  40th  Reporte.



 3559
 24.6  hrs.

 PERSONAL  EXPLANATION  BY
 MEMBERS

 aft  धशशिम्‌षण  वाजवेधी  (खारगोन)  :
 उपाध्यक्ष  महोदय,  तारीख  23-3-67  को
 सी०  भाई०  ए०  पर  आधे  घंटे  के  वाद-विवाद
 के  अवसर  पर  माननीय  सदस्य,  श्री
 हरदयाल  देवगुण,  ने  कहा,  “मैं  चार्ज  लगाता
 हूँ  कि यह  और  इन  की  बीवी  दोनों  सी०  भाई०
 ए०  के  एजेंट  हैं  और  उस  से  तन्ख्वाह  लेते
 हैं।  मैं  इल्शाम  लगाता  हूं  कि  इस  संस्था
 से  रुपयाले  कर  इन्होंने  चुनाव  लड़ा  है।”
 पुनः,  क्‍या  सरकार  मालूम  करेगी  कि
 बाजपैयी  जी  का  पेशा  क्‍या  है?  उन्होंने
 चुनाव  कहां  से  लड़ा  है?  मैं  इल्जाम  लगाता
 हूं  कि  यह  सी०  झाई०  ए०  के  एजेंट  हैं।'”

 श्रीमन,  उपपरोक्‍त  लांछन  निराघार,
 असत्य  तथा  आवेश  में  लगाये  गये  हैं।  मैं
 भारत  की  पवित्र  धरती  पर  सी०  आई०  To
 जैसी  ग़ैर-सरकारी  विदेशी  एजेन्सी  को  सदा  के
 लिए  दफ़नाना  अपना  परम  कत्तव्य  समझता
 हूं।

 ष्भी  दुरुम  ्चम्द  कछवाय  (उज्जन)  :
 इस  सम्बन्ध  में  सभी  लोगों  की  एन्क्वारी
 होनी  चाहिए।

 शी  दाशिमुषन  वाजपंयो  :  मैं  सी०  भ्राई०
 wo  के  किसी  भी  सदस्य  अथवा  उस के  द्वारा
 संचालित  किसी  भी  संस्था  से  श्राधिक  सामाजिक

 दृष्टि  से  एंव  यात्रा  क ेलिए  कभी  भी  सम्बन्धित
 नहीं  रहा।  जिन  का  उन  से  सम्बन्ध  है,  उन्हें
 मैं  देश  का  दुश्मन  समझता  हूं।

 जहां  तक  थुनाव  के  व्यय  का  सम्बन्ध
 है,  मैं  कांग्रेस  के  उन  कर्मेठ  कार्यकर्ताओं  में  से
 एक  हूं,  जिन  को  संस्था  के  चुनाव-शुल्क  से  ले

 कर  चुनाव  का  सारा  व्यय  प्रांतीय  कांग्रेस  कमेटी
 से  चैक  द्वारा  दिया  गया  है।  मैं  ने निजी  एक
 नया  पैसा  भी  चुनाव  के  लिए  खर्च  नहीं  किया
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 है।  मेरे  पास  निजि  कोई  सम्पत्ति  न  होना
 ही  चुताव  मैं  मेरी  विजय  का  सब  से  बड़ा  का  रणत
 है।

 मैं  समझता  हुं  कि  मातनीय  सदस्य  ने
 झावेश  में  आकर  जो  कुछ  कहा,  उस  के  लिए
 वह  भी  दुखी  होंगे।  जिस  प्रकार  मैं  विदेशियों
 के  ख़िलाफ़  आज़ादी  की  लड़ाई  में  वर्षों  जेल
 में  रहा,

 Shri  s.  M.  Banerjeo
 Under  which  section?

 (Kanpur):

 श्री  हुकम  यग्द  कछवाय:  420  भौर
 गुंडागर्दी  में।

 Mr.  Deputy-Speaker:  This  is  most
 undignified.

 at  बहि भूचग  वाणपयों  :  ये  उस  वक्‍त
 अंग्रेजों  को  मदद  कर  रहे  ये।  ये  420  में
 जेल  में  रहे  होंगे।

 उसी  भावना  के  धन्तर्गत  विदेशियों
 के  इस  प्रकार  के  हस्तक्षेप  का  विरोध  मैं
 पत्रकारिता,  सभाझों  तथा  प्रदशेनों  द्वारा
 भारत  को  महान  राजधानी  में  करता  रहा  हूं।

 उपाध्यक्ष  महोदय,  मैं  झाप  के  द्वारा
 सम्बन्धित  माननीय  सदस्यों  को  एक  विनम्र
 सलाह  देना  चाहता  हूं  कि  भ्रपने  वाद-विषवाद
 में  अगर  हम  एक  दूसरे  की  पत्नियों  को  घसीटेंगे,
 तो  यह  प्रथा  सराहनीय  नहीं  रहेगी।  इसके
 भंयंकर  दुष्परिणाम  होंने  की  सम्भावना  है।
 मैं  समझता  हूं  कि  वाक-युद्ध  क ेलिए  हम  स्वयं
 ही  काफ़ी  हैं।  जो  लोग  हमारे  बीच  मैं  नहीं
 हैं,  उन  पर  निराधार  लांछन  लगाना  संसदीय
 परम्पराओं  के  अनुकूल  नहीं  है।  मेरी  पत्नी
 को  भी  जो  उपर्युक्त  लांछनों  के  साथ  जोड़ा
 गया  है,  वे  सरासर  झसत्य  श्रौर  निराधार
 हैं।  मुझे  भाशा  है  कि  सम्बन्धित  माननीय
 सदस्य,  श्री  देवगुण  जी  तथा  माननीय  ह,
 हुकम  बन्द  कछवाय  जी,  मेरे  इस  वक्तव्य  से
 संतुष्ट  होंगे  झथवां  मैं  माननीय  सदस्यों  से
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 (ot  शशिभूषण  ब  ८प  थी]
 इन  लांछनों  को  सदन  के  बाहुर  दोहराने  के  लिए
 _निल्तापूर्वक  झाम्रद  करूंगा।

 Mr,  Deputy-Speaker:  Now,  we  shall
 take  up  the  next  item.  Shri  D.  C.
 Sharma,

 Shri  Tennetl  Viswanatham  (Visakha-
 patnam):  May  I  ask

 M:.  Deputy-Speaker:  There  can  he
 no  questions  now.

 Shri  Tenneti  V:swanatham:  !  would
 like  to  ask  what  the  purpose  of  per-
 gonal  explanation  is

 Mr.  Deouty-Speaker:  Certain  alle-
 gations  were  made  against  (he  Mem-
 ber,

 Shri  Tenneti  Viswanatham:  I
 thought  that  the  p-ovis‘on  in  the  rule
 for  personal  explaaation  was  intended
 to  clarify  if  there  was  a  nisunder-
 standing.  When  a  person  imakes  a
 statement  which  is  mot  svar  and
 when  somebody  attacks  that  or  the
 ground  that  it  is  not  clear,  tien  tne
 pe  son  making  one  statemen!  rises
 and  says  that  what  he  meant  was  this
 or  that’.  03  the  other  hand,  here  we
 find  a  speech  in  answer  to  anohec
 speech,  and  the  other  hon.  Mem>er
 concerned  is  not  here.

 Some  hon.  Members:  He  is  here.
 Mr,  Deouty-Speake":  There  cannot

 be  any  further  qu2stions  on  this.
 st  हुह 1.  ्न्द  कडशय :.  प्पा्यक्ष

 मीर,  शप  मेरा  पिदन  सूत  |  t
 Mr.  Deputy-Speaker:  I  shall  not  per-

 mit  any  further  questions  on  this
 This  will  not  be  recorded.  Now.  Shri
 D.  0.  Sharma  (Interruptions).**

 4.20  hrs.
 MINE?  “L,  PRODUCTS  (ADDITION.
 AL  DUT‘TES  OF  FYCISE  AND  CtUSs-
 TOM3)  AMENDMENT  B'LI.—contd,

 Mr.  Pputy-Sperker:  Fur  her  eon.
 sidx-ation  of  the  following  motion
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 moved  by  Shri  K.  C.  Pant  on  the  th
 April,  1967,  namely:

 “That  the  Bil  further  to  amend
 the  Minera]  Products  (Additional.
 Duties  of  Excise  and  Customs)
 Act.  1958,  be  taken  inl  considera-
 tion”.

 Shri  D.  C,  Sharma  may  continue  his
 speech.

 Shri  D.  C.  Sharma  (Gurdaspur:
 Mr.  Deputy-Speaker,  I  was  subisit-
 ting  ve.y  respectfully  yesterday  that
 these  cil  companies  are  very  powerful
 combines  and  there  are  only  कीचिए  #रा-
 sons  who  I  know  who  ha,:  *tuped  un
 to  them.  One  was  Dr.  Mossadeq  cf
 Iran  cf  blessed  memory.  He  did  so
 in  a  very  big  way  and  he  nattorulisedt
 that  industry  in  hig  country.  ot
 course,  that  country  went  back  upon
 it  afterwards,  which  was  very  unfore
 tunate.  The  other  was  ou:  Oil  Minis-
 ter,  Shri  K.  D.  Malaviya,  who  also
 tried  to  limit  the  powers,  Influence
 ani  money  power  of  these  comranics.
 Of  course,  he  did  sa  within  the  freme-
 work  of  our  mixed  econemy  and,
 therefore,  he  did  nat  succeed  very
 much.  But  so  far  as  his  attempt  went,
 it  was  highlv  cretitable.  J  want  that
 the  whole  of  this  Bill  should  oe  linked
 at  f-om  that  context  and  it  sn  wi)  not
 be  des‘t  with  in  a  cursory  mannl.

 Wow,  {t  has  been  said  that  there
 duties  which  are  being  imposed  will
 not  9788  on  ‘a  ‘he  consumer.  J]  do  not
 know  in  what  words  the  hon.  Minis-
 ter  put  it.  I  think  he  said  that  any
 duty  that  is  imoosed  by  this  Bill  will
 not  pase  directly  or  indirectty  to  the
 consumer.  {f  ‘hink  the  hon.  Finance
 Minister  will  he  able  to  answer  thit
 question.  I  find  that  so  far  as  kero-
 gene  0’)  Is  concerned  the  duty  ha
 bean  doubled.  Lo  far  as  refined  diese!

 “e*Not  recorded.
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 oil  is  concerned,  it  has  also  been
 enhanced  almost  to  the  extent  of  300
 per  cent.  The  duty  on  asphalt  has
 also  been  enhanced.

 To  think  that  these  duties  will  not
 pass  on  to  the  consumers  is  to  think
 of  some  kind  of  arithmetic  which  per-
 haps  prevails  not  in  this  world  but
 in  some  other  world.  H2  shou'd  think
 of  some  other  kind  of  economics
 which  is  not  known  to  the  econo-
 mists  of  the  world  of  ours  but  to
 som?  other  economists  of  some  other
 star.

 The:  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shvi  K.  C.  Pant):  Is
 he  referring  to  the  Bill  and  saying
 the  duties  have  been  erhinced?  Only
 the  ceilings  have  haan  enhanced
 within  which  ‘he  addi  ional  duties
 will  be  charged.  Th2se  are  the  ceil-
 ings.

 Shr  P.  C.  Sharma:  These  are  the
 ceilings.  But  I  know  end  you,  Mr.
 Deputy-Sp2aker,  know  Tat  the  floors
 go  up  and  touch  the  ceilings,  but  the
 ceilings  never  go  down.  I  have  seen
 floors  ris?  to  meet  the  ceilings,  but
 J  have  seldom  seen  the  crilings  cav-
 ing  in.  I  have  no  donht  abou’  it  that
 the  ceiling  which  the  hon.  Member  is
 imposi-s  unon  this  kerosere  oil  and
 other  things  will  becom?  ceilings  in
 fact  and  in  decd  an’  in  taxation  and
 other  things.  Therefore  त  think  that
 you  should  think  of  the  consumer
 first.

 The  third  point  ‘hit  T  went  to  make
 js  this,  that  unfortunately  some  of

 these  things  ave  7l-erdy  in  short  sup-
 ply.  For  instance  kerosene  oil,  A
 reference  was  mide  to  kerosene  oil
 yesterdav.  I  think  tho  reference  was
 not  needed  from  any  State  of  India,
 becaus?  I  krow  f-o™m™  mv  own  experi-
 ence  of  my  8  a‘e  that  kerosene  oil  is
 not  to  be  found  in  ab  e~dance  anv-
 where.  Again,  refined  diesel  oil  and
 other  kinds  of  o*]  ०7३  also  not  to  be
 found  in  as  much  quantity  as  requir-
 ed  by  the  persons  who  use  them.
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 I  want  to  ask  one  question.  How
 are  these  shortages  going  to  be  met
 by  the  Ministry.  I  want  o  know
 whether  this  enhancement  of  excise
 duties  is  not  going  to  increase  the
 incidence  of  these  shortages,  or
 whether  it  is  going  to  bring  down  the
 quantum  of  these  shortages.

 The  last  point  that  I  wa~t  to  make
 is  this,  that  unfortunately  J  knaw
 about  three  things—ke-osene  oil,  re-
 fined  diese]  oil  and  other  diesel  oil.
 These  things  have  become  more  or
 less  forms  of  monopoly  trade.  We
 have  been  thinking  of  the  Moropolies
 Commission.  W>  have  not  debated
 the  Monopolies  Commission’s  Report
 on  the  floor  of  ‘he  Hous>.  bu  I  know
 the  policy  of  the  Government  is  that
 wr  should  put  an  end  to  these  mono-
 pol'es  as  early  as  possible.  But  when
 I  go  round  this  countzy  I  find  that
 the  sale  of  kerosme  nil  is  given  tn  a
 handful  of  persons  tha  th>  sale  of
 des2]  oi]  is  also  given  to  a  few  per-
 sons.  and  I  can  sav  with  a  due  sense
 of  resconsibilitv  that  somtimes  these
 depst-ho!ders  of  kerosene  oil....

 WM,  Ranen  Sen  (Barasat):
 right.

 That  is

 Shi  D.  C.  Sharma:  I  do  not  want
 any  approbation  f‘om  you,  I  am
 speaking  from  my  experience.

 Shri  V.  Krishn«moorthi  (Cudda-
 lore):  You  are  showine  your  hand
 this  side,  you  should  show  your  hand
 the  o  her  side.

 Shri  D.C.  Sharma:  If  you  are
 so  tou  hy,  I  cannot  he'p  it.

 I  was  submitting  very  respectfully
 that  these  depot-hold>rs  are  more  or
 less—I  am  Jookinz  at  the  Deruty-
 Speaker...

 Shri  V.  Krishna~m90-t*i:  But  you
 are  showing  your  hand  this  side.

 Sh-i  S.  Kandarpin  (M>‘tur):  You
 are  not  showing  it  to  the  o  her  side.

 Sh-i  D.  C.  Sharm?:  I  was  submit-
 ting  very  respectfully  that  the  depot-
 holders  of  kerosene  oil  al]  over  India
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 (Shri  D.  C.  Sharma]
 are  the  proprietors  of  concerns  which
 I  can  call  near-monopoly  concerns,  if
 not  full  monopoly  concerns,

 Similarly,  the  people  who  have  been
 licensed  for  diesel  oil  and  other  kinds
 of  oil  are  also  persons  who,  I  submit
 very  respectfully,  are  trafiicking  in
 some  hing  which  is  a  commodity  of
 inonopoly.

 I  want  to  ask  one  question.  Are
 we  here,  I  mean  the  Congress  Gov-
 ernmest,  and  I  am  proud  of  belong-
 ing  to  the  Congress  Party,  to  put  a
 seal  upon  these  listic  tend
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 in  this  Bill  will  do  wrong  to  the
 average  consumer,  to  the  common
 man.  Of  course,  it  has  been  sad
 that  nothing  will  happen  to  them,  but
 I  am  looking  forward  to  the  day
 when  with  the  Rumanian  help,  with  the-
 help  of  France,  with  the  help  of  the
 United  Kingdom,  with  the  help  of
 the  Soviet  Union,  and  with  the  help
 of  other  friendly  countries  who  do
 not  dabble  in  the  politics  of  our  coun-
 try,  we  shall  be  able  to  prospect  oil
 to  that  extent  that  we  shall  be  able:
 to  have  refineries  on  a  big  scale  in
 this  country.  We  should  have  all
 these  things  in  such  a  way  that  our
 a  di  on  ESSO  and  Burmah-

 cies  which  are  prevailing,  and  which
 I  am  sure  will  prevail  more  on  account
 of  these  duties?  The  moment  you  go
 to  a  place  you  find  tha  kerosene  oil
 has  gone  underground.  I  am  very
 sorry  that  the  kerosene  oil  that  goes
 underground  does  not  blow  up  that
 shop.  If  it  blows  up  that  shop,  I
 would  be  very  happy.  But  it  does  not
 do  so.  But  the  poor  man.  the  average
 consumer,  .-he  common  man_  goes
 without  kerosene  oil;  some  of  those
 persons  who  operate  our  traffic  in
 some  was  also  go  without  these
 things.  Therefore,  I  would  say  that
 the  hon.  Minister,  whom  I  congratu-
 late  on  his  becoming  a  Minister  of
 State—he  is  the  worhy  son  of  a
 worthy  father;  his  father  also  began
 as  Finarce  Minister  and  he  is  also
 beginning  as  Finance  Minister  and  I
 have  -n  doubt  that  his  horoscope  reads
 very  wall—should  see  that  by  impos-
 ing  these  excise  duties  he  suould  not
 be  a  party  to  those  things  which
 Jead  to  listic  tend:  i

 Shri  S.  M.  Banerjee  (Kanpur):  All
 wrong  English.

 Sbri  D.  0.  Sharma:  Sir,  the  soul  of
 «me  of  those  persons  who  is  no  more
 here  has  come  to  possess  the  body  of
 “his  f¢emon;  and  I  cannot  help  it.  I
 was  submitting  very  resvecifully  that
 ane  hss  to  look  at  this  f-om  al!  those
 angles,  so  that  nothing  that  is  done

 Shell  and  other  foreign  companies
 disappears.

 Sometimes,  when  I  am  going  about
 and  I  am  in  an  impish  mood—some-
 times  the  impish  mood  does  :ake  hold
 of  me—I  feel  like  whitewashing  the
 #SSO  signs  and  Burmah-Shell  signs;
 I  feel  like  effacing  them;  I  feel  like
 painting  in  their  places  the  Indian  Oil
 Company.  I  want  that  the  oil  map
 of  India  in  terms  of  prospecting,  in
 terms  of  refining,  in  terms  of  sale  and
 in  terms  of  everything  should  be
 changed  to  Indian  from  A  to  Z  I
 look  forward  to  that  day  and  J  hope
 that  this  Bill  may  bring  that  day
 nearer,  but  I  doubt  it  very  much  if
 this  Bill  will  succeed  in  that.  How-
 ever,  I  hope  something  will  be  done
 so  that  we  would  become  seif-
 sufficient  in  oil,  because  he  threat  of
 China  and  the  threat  of  Pakistan—all
 those  threats—~are  there.  I  know
 Pakistan  can  get  oll  from  Iran,  from
 Jordan  and  from  other  countries,  They
 hhave  got  oil  from  those  countries;
 they  got  even  armaments  from  hose-
 countries;  they  got  armaments  from
 Iran  which  were  given  to  Iran  by
 West  Germany;  of  course  it  was  said
 they  had  been  sent  to  Pakistan  far
 servicing.  In  view  of  the  emergency
 and  the  threat  we  are  facing  al]  the
 time,  I  wish  my  country  becomes  self-
 sufficient  in  oil,  When  we  were  fight-
 ing  the  Indo-Pekistan  war—y  an  glad.
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 we  did  extremely  well  in  that—we
 were  den‘ed  spare  parts  by  America
 and  so  many  other  things  by  UK  and
 Other  countries.  If  somethi:g  like
 that  happens  and  we  are  denie?  oil,
 the  future  does  not  look  pright  for
 our  country.  Thevefore,  we  should
 look  at  this  simple  Bil!  having  cnly  2

 नियां  हैं।  इन  के  ग्राथिक  ढांचे  पर  विचार
 करते  हैं  तो  हम  देखते  हैं  कि  इन  के  यहां  जो  लोग
 कर्मचारी  हैं  उन  को  किस  तरह  से  वेतन
 शौर  सुविधायें  मिलतो  हैं।  यहां  तक  कि
 हमारे  बड़े  बड़े  झाई  सी०  एस०  झाफिपर्ज

 clauses  not  from  the  limited  objective
 put  forward  by  the  minister,  not  from
 that  extremely  short-range  point  of
 view,  but  we  should  took  at  it  fr-m  as
 many  angles  as  possible,  from  the  cor-
 rect  perspective  of  the  common  man’s
 consumption  and  the  defence  needs
 of  our  country.

 aft  stove  गोयल  (चण्डीगढ)  :  ष्प्टी
 स्पीकर  साहब,  सबसे  पहले  तो  मैं  यह  श्य्जें
 करना  चाहंगा  कि  मंत्री  महोदय  ने  इस
 को  एक  मासूम  रा  बिल  जाहिर  करने
 की  कोशिश  की  है  और  उसके  समर्थन  में  यह
 दलील  दी  है  कि  जो  ये  एडरीशनल  इयूटीज़  लगेंगी
 इन  का  बोझा  उपभोक्ताओं  के  ऊपर  नहीं  डाला
 जायगा।  मैं  यह  निवेदन  करना  चाहता  हूं
 कि  इस  वक्‍त  प्रश्न  दो-तीन  हमारे  सामने
 महत्व  के  हैं--सव  से  पहला  तो  यह  ि  जहां
 सक  अ्राडिनेन्स  जारी  करने  का  ताल्तक  है,
 हमारे  कांस्टोचूजन  में,  जिन  दिनों  पालिप्रामेंट
 का  सेशन  न  हो  रहा  हो,  कानून  बनाने  के
 मर्यादित  रूप  से  अध्तिय  फ़्त  राष्ट्राति  को
 दिये  गये  हैं,  af  ca  हर  मामले  में,  चा  ज़रूरत
 हो  या  न  हो,  खाउीर  से  फिपकल  मामलों
 3,  वित्तीय  मामत्रों  में,  सरकार  इल्॒जार
 न  कर  के  इम  तरह  से  झ्राडिनेन्स  जारा  कर
 देतो  है,  मैं  यह  समझता  हुं  कि  यह  मुनिव
 नहीं  है।  इव मामले  में  भो  सरकार  ्  रें
 कर  सकता  था  बचा  इत  में  कुछ  Ke  जपियों
 का  हो  सवाल  था,  लेकिन  दलील  यह  दा  गई
 है  कि  डिवैख़  टग़न  के  कारण,  हमारा  मुद्रा
 झतमूल्यन  के  कारण  उन  कम्पनियों  का  घाटा
 पूरा  करने  के  जिये  इत  हुपूटोज  का  शरह  में
 बुद्धि  करने  का  जरूरत  था।

 'डिप्टो  स्पोकर  साहब,  इप  में  जित भी. भी ये  ठेल-कम्पनियां  हैं,  ये  बहुत  अमार  कम्प-

 भी  इग बात  की  प्रभिलाषा  रखते  हैं  कि उनकी
 जो  सन्‍्तान  है,  उन  के  लड़के  सरकारी  नौकरियों
 में न  जा  कर  इन  कम्पनियों  की  नौकरी  में
 भरती  हों।  उनको  झ्राथिक  स्थिति  इस  प्रकार
 की  है  कि  वे  कुछ  महीने  तक  इप  घाटे  को
 बरदाश्त  कर  सकते  थे  और  हमें  इन्तजार  करना
 चाहिये  था  जब  तक  कि  इप  लाकतभा  का
 झधित्रेशन  बुलाया  जाता  और  इस  झाडिनन्स
 को  जारी  न  किया  जाता।

 जहां  तक  तेल  का  सम्बन्ध  है--जहां
 इस  का  हमारे  उद्योग-धन्धों  से  सम्बन्ध  है,
 देश  की  रक्षा  से  सम्बन्ध  है,  हमारे  यातायात
 शौर  ट्रांसपोर्ट  से  सम्बन्ध  है,  वहां  हमारे  डोमे-
 स्टिक  यूज़  के  लिये  भी  पैट्रोलियम  प्रोडक्ट
 बहुत  ज़रूरी  है,  हम  अपने  घर  में  कैर।सीन
 धायल  का  इस्तेमाल  करते  है।  इस  लिये
 मैं  ग्राज  की  इनकी  कीमतों  की  तनफ़  आपका
 ध्यान  दिलाना  चाहता  हूं  -  सब  से  पहुेँ  हर  बार
 जब  इयूटीज़  लगाई  गई,  तब  कर,सन  झायल
 पर 1:”  नये  पैसे  पर  इम्पीरियल  गैलन,
 मोटर  स्प्रिट  पर  4  पैसे,  रिफ.इण्ड  डीजल
 झयल पर 1:  पैसे,  डीजल  श्रायल  पर  20
 Bo  टन  लगाई  गई  ।  उस  के  बाद  जब  एडीशनल
 ड्यूटीज़  लगाई  गई,  जिसका  शजरा  यहां  दिया
 गया  है,  उसकी  डिटेल्ज़  भी  मैंने  हाप्तिल  कर
 ली  हैं  उस  में  कंरोसीन  झ्रायल  पर  80  र्०
 पर  किलो  लिटर,  मोटर  स्प्रिट  पर  65
 द 1  पर  किलों  लिटर,  रिफाइण्ड  डीजल
 झायल  पर  i00  रु०  पर  किलो  लिटर,
 डीजल  भायल  पर  60  ह  पर  किलो  सिटर
 लगाई  गई  ।

 झब  इसके  अलावा  उन  को  जरूरत
 महसूस  होती  है  कि  मिनरल  प्रोडक्ट्स  की
 प्राइस  सोलिंग  को  ऊंचा  किया  जाय।  यहूँ
 कम्पनियां  महसूस  करती  &  कि  चम  को  wet
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 हुमा  &  भौर  उस  कमी  को  किसी  न  किसी
 तरीके  से  पूरा  किया  जाय।  लेकिन  जैसा
 के  शर्मा  साहब  ने  कहा  शौर  वह  सही  कहा
 है  कि  उस  का  जो  असर  पड़ना  है,  तेल  झादि
 के  दाम  बढ़ाते  या  ऐंडीश्नल  ऐक्साइज  इयूटी
 लगाने  का,  वह  बोझा  या  झसर  भारत  के

 -मागरिकों  पर  हरी  पड़ेगा  अर  यह  बोझा
 जनता  के  ऊपर  नहीं  डाला  जाना  चाहिए

 इस  बात  में  मैं  शर्मा  जी  से  सहमत  हूं।  भले
 कही  सोधे  तीर  पर  चाप  हम  यह  बोझा  उन
 “के  ऊपर  नहीं  डाल  ५६  हैं  किन  पड़ना  बोझा
 उन्हीं  पर  जाकर  है।

 प्रश्न  यह  है  कि  यह  कम्पनियां  जब
 ैकिरं,सीन  झायल  बैद्राल  या  दूसरी  पैट्रोलियम
 आोडबटस  की  कीमतें  कैलकुरं-ट  करती  हैं,
 'कैताती  हैं  तो  में  उन  से  यह  समझना  चाहता
 कु  कि  उन्होंने  यह  कीमतें  तय  करने  का  क्‍या
 गियार  रबखा  है  बया  क्राइटैरिया  रक्‍्खा
 है?  ध्रब  यह  झायल  कम्पनियां  पाकिस्तान
 को  प्रपनी  प्रॉडबटम  सस्ते  दाम  पर  बेचती
 हैं शरीर  ह  उन  थेः  मुकाब  :  महंगे  दामों  पर
 च्ेचती  हैं।  पाकिरतान  ४:  अन्दर  यह  चीजें
 बहुत  कम  शरह  पर  यह  वमम्पनियां  मुहैय्या
 करती  हैं  तो  यह  जो  उनका  भेदभाव  का  सलूक
 है  यह  उचित  नहों  है।  श्राखिर  प्राइस  तय
 करने  का  कोई  मियार  होना  चाहिए,  कोई  उस
 का  एक  तरीका  हना  चाहिए।  इस  सम्बन्ध
 में  हमारी  सरकार  को  इन  कम्पनियों  के  साथ
 सारा  बात  धपना  रख  कर  कोशिश  इस  बात

 'की  करनी  चाहिए  कि  चीज़ों  की  दरों  के  अन्दर,
 शरह  के  अन्दर  कमी  को  जाय।

 चड़ोगढ़  की  यूनियन  टैरीटरी  जिसको
 कि  मैं  रिप्रेजेंट  करता  हूं  मैं  ते  वहां  खुद  गांव
 में  चुनाव  बे!  दौरान  पैदल  घूम  कर  देखा  है
 कि  यांव  जहां  पर  बिजली  नहीं  पहुंची  है,  जहां
 घर  कोई  दूसरी  सुविधाएं  नहों  पहुंची  हैं  भौर
 मैं  समझता  ईं  कि  रात  &:  अंघेरे  को  रोशनी
 में  बदलने  के  लिए  यह  जो  किरोसीन  भावयल

 है  यही  लोगों  के  लिए  एक  साधन  है
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 लेकिन  बहु  भी  वहां  के  लोगों  को  पर्याप्त
 मात्रा  में  उपलब्ध  नहीं  हो  पाता  है।  उस
 की  बड़ी  कमी  प्रौर  किल्लत  रहती  है।
 यह  ठीक  है  कि  तेल  के  डिपोज़  खोले  गये  हैं
 लेकिन  इस  बात  भी  शर्मा  जी  से  सहमत  हूं
 कि  जो  कम्पनी के  भ्रधिकारी हैं  वह  अपने
 भादमियों  को  इन  डिपोज  पर  तेल  बेजने
 के  लिए  रख  छोड़ते  हैं।

 इस  के  साथ  साथ  मैं  यह  निवेदन  करना
 चाहता  हुं  कि  यह  रेट्स  वेः  अन्दर  भी  झसमानता

 डिस्पैरिटी  है।  चंडीगढ़  भी  यूनियन
 टैरोटरी  है  शौर  दिल्‍ली  भी  यूनियन  टैर,नरी
 है  भ्रव  श्राप  मुलाहिजा  फरमायें  कि  दोनों  जगह
 के  रेट्स  |  अ्रन्तर  है।  यहां  दिल्‍ली  ::  वैद्रोल
 90  पैसे  फी  लिटर  है  जबकि  चंडीगढ़  है  वही
 पैट्रोल  1 रुपया  पर  लिटर  4:  हिसाब  से  मिलता
 है।  इस  तरह  की  डिर्परिटी  हांलाकि  दोनों
 यूनियन  टैरीटरीज़  हैं,  यह  पैट्रोल  के  रेट  के
 'झन्दर  0  वैसे  का  झन्तर  है।  चंडीगढ़  में
 दिल्‍ली  के  म॒काब॒ले  10  पैसे  लिटर  ज्यादा
 पड़ता  है।  मैं  चाहुंगा  कि  सरकार  इस  शोर
 देव  श्नौर  विशेषत:  चंडीगढ़  जो  एक  यूनियन
 दैरीटरी  है,  सर्ग  और  दिल्‍ली  जोकि  यूनियन
 दे  घोटरी  है  बैद्रोल  के  दाम  एक  विल  पर  लाना
 घाहिए।  इस  के  साथ  ही  इन  कम्पनियों
 द्वारा  हमारे  देश  और  दूसरे  मुल्कों  जैसे
 प्राकिसतान  &  साथ  होने  वाल  ड्रीटएड  में
 भेदभाव  है  वह  जो  हमारे  साथ  डिस्क्रिमनेटरी
 द्वीट्यंट  है  उस  को  सरकार  को  दूर  कराना
 चाहिए।  झगर  हमारी  सरकार  इन  झायल
 कम्पनियों  के  साथ  ह.  &ग  से  बातचीत  करके
 भ्रपना  केस  रबखे  तो  कोई  वजह  नहीं  मालूम
 पड़ती  कि  पाकिस्तान  अतर  दूसरे  देशों  के
 सृकाबले  में  यह  झायल  कम्पनियां  हरे  क्यों
 भ्पेक्षाकृत  भ्रधिक  दाम  पर  प्रोडबट्स  मुहैग्या
 करें?  यह  श्स्क्रिम:  शन  दूर  हना  ब्याहिए।
 ऐसे  मामलों  में  झा्डिनेंस  लाने  की  जरूरत
 नहीं  है  इसलिए  मैं  उस  का  विरोध  करता  हूं  4
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 Shri  Chintamani  Panigrahi  (Bhu-

 baneswar):  Mr.  Deputy-Speaker,  Sir
 I  am  quite  aware  of  the  limitations
 in  the  scope  of  discussion  on  the  ofl
 Policy  so  far  as  this  amending  Bill
 ig  concerned,  but  certain  points  need
 some  elucidation  and  I  hope  the  hon.
 Minister  will  throw  some  light  on
 them.

 So  far  ag  our  country  is  concerned,
 the  consumption  of  oi]  and  petroleum
 products  roughly  amounts  to  six
 million  tons.  The  refineries  we  have
 set  up  are  producing  nearly  four  mil-
 Hon  tons.  So  far  as  the  import  as-
 Pect  ig  concerned,  we  are  importing
 nearly  two  million  tons.  In  the
 State  of  Obj  and  Re  of
 this  Bill  the  hon.  Minister  has  put
 in  that  it  is  according  to  the  Import
 Price  Parity  Agreement  with  these

 ot)  companies.  After  devaluation
 Government  hag  come  forward  for
 changing  the  ceiling  rates  which  were
 previously  fixed.  We  would  like  to
 know  from  the  hon.  Minister  on  what
 basis  this  ceiling  has  been
 fixed  after  devaluation.  Was  it  accor-
 ding  to  the  demand  of  the  oil  com-
 panies  and  what  were  the  detai's
 of  the  discussion?  I  hope  the  hon.
 Minister  will  give  all  the  details.
 The  hon.  Minister  was  saying  that
 this  is  the  highest  ceiling  which  has
 been  fixed.  Between  the  lowest  and
 highest  limit,  what  is  the  option  so
 far  88  the  oi]  companies  are  concer-
 ned?  To  what  extent  can  they  avail
 themselves  of  the  highest  ceiling?

 Secondly,  on  what  basis  has  the
 price  been  fixed  after  devaluation?
 ‘We  fing  that  for  kerosene  it  is  now
 Rs,  60  whereas  previously  it  was
 only  Rs.  60  per  metric  ton.  So,  on
 what  basig  has  this  been  fixed?

 Thirdly,  the  hon.  Minister  has
 claimed  that  this  enhancement  9  the
 ceiling  price  for  the  import  duty  is
 non-recoverable,

 Shri  K.  C.  Pant:  Enhancement  is
 not  on  the  ceiling  price.  It  is  only  on
 the  duty  that  could  be  levied.

 Shri  Chintamant  Panigrahi:  I  hope the  hon.  Minister  will  make  it  8  little
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 more  clear  when  he  replies  to  the

 this debate  w:
 item  will  be  met  out  of  the  profits  of
 the  oil  companies.  Otherwise,  if  it  is
 shifted  to  the  consumers,  the  price

 would  i  which  we
 must  resist.  We  do  not  want  it.
 Therefore,  he  must  categorically  tell
 us  that  this  will  be  recovered  from
 the  profits  of  the  oil  companies.  If
 that  explanation  comes,  that  will  be
 7

 least  one  redeeming  feature  of  this
 Il.

 शनी  जाज  फरनेम्डिस  (बम्बई  दक्षिण)  :
 उपाध्यक्ष  महोदय,  झाज  सुबह  बिड़ला  कम्पनी
 को  छूट  देने  के  मामले  पर  एक  निव दन  मंत्री
 महोदय  ने  यहां  पेश  किया  था  जिसमें  डीजल
 के  ऊपर,  हाई  स्पीड  डीजल  के  ऊपर  जो
 एक्साइज़  ड्यूटी  लगाई  जाती  है  उस  का  जिक्र
 करने  में  झाया था.  झौर  यह  जो  था  उस  निवेदन
 में  कि  665  रुपया  एक  किलोलीटर  हाई  स्पीड
 डीजल  झायल  का  दाम  है  बम्बई के  बन्दरगाह
 में  उस  को  खाली  करते  हुए  उस  में  से  480
 रूपया  सिर्फ  सरकार  की  एंक्साइज़  ड्यूटी  है  ny
 यानी  तेल  के  दाम  हो  गये  78  रुपये  और
 उसके  ऊपर  ऐंक्साइज़  ड्यूटी  हो  गयी  480
 रुपये  -  झब  जो  नया  बिल  इस  सदन  के  सामने
 झाया  है  मैं  समझता  हूं  कि  यह  जो  ऐक्साइज
 ड्यूटी  किरोसीस  पर  कहिये  या  दूसरे  किस्म  के
 तेल  पर  कहिये  जो  लगाई  जाती  है  उसको
 किसी  न  किसी  तरीके  से  भर  बढ़ाने  के  लिए
 लाया  गया  है

 उपाध्यक्ष  महोदय,  इस  बात  को  यहां
 खास  तौर  पर  बताने  की  जरूरत  नहीं  कि
 दुनिया  में  शायद  ही  कोई  ऐसा  मुल्क  हो  जहां
 कि  किरोसीन,  पेट्रोल  भौर  डीजल  के  तेल  के
 दाम  हिन्दुस्तान  से  ज्यादा  हो  ।  इतना  तो  मैं
 निश्चित  जानता  हूं  कि  भ्रमरीका  या  रूस,
 यूरोप  के  किसी  मुल्क  या  इंग्लिस्तान  या
 और  भी  किन्हीं  मुल्कों  में  हमारे  यहां  जिस
 दाम  से  पेट्रोल,  डीजल  झौर  किरोसीन  झायल
 वे  भा  जाता  है  उससे  झाघ.  z  कम  दाम  पर  ही
 यहां  निश्चित  तौर  से  बेचा  जाता  है  गह  पेसे
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 मुल्क  हैं  जहां  का  जीवन  मान  हिन्दुस्तान  के
 जीवन  मान  से  कई  गुना  ज्यादा  है  जैसे  कि
 अमरीका  के  लोगों  का.जीवन  मान  हमारे
 देश  के  लोगों  &  50-60  गुमा  ज्यादा  है  ।

 द.  मैं  फिर  सुबह  के  निदेदन  की  ओर
 आपका  ध्यान  खींचना  चाहता  हूं  क्‍योंकि
 सरकार  की  नीति  के  भ्रनुसार  जो  बिल  इस
 समय  सदन  के  सामने  है  और  राजस्थान  में
 बिड़ला  को  छूट  देने  का  जो  तरीका  सरकार
 ने  अपनाया  है  उसकी  दृष्टि  से  हू  बहुत  महत्व
 रखता  है।  निवेदन  में  सुबह  यह  बतलाया
 गया  था  कि  जब,  राजस्थान  में  छोटे  बड़े  का रखा-
 नेदारों  को  साढ़े  तेरह  पैसे  यूनिट  के  हिसाब  से
 बिजली  दी  जाती  हैं  तो  बिड़ला  को,  जो  एक
 महान  सेठ  हैं,  3  पैसे  यूनिट  की  दर  से  बिजली
 दी  जाती  है  1  उसी  निवेदन  में  आगे  यह  बत-
 लाया  गया  है  कि  जो  डीजल  झायल  का
 इस्तेमाल  कोटा  भें  बिजली  बनाने  के  लिये
 किया  जाने  वाला  है  उस  पर  55  फी  सदी
 डुमूटी  माफ  करने  का  काम  किया  जाने  वाला
 है  ।  सरकार  के  ऊपर  हमारा  हमेशा  खुला
 ारोप  रहा  है  कि  सरकार  की  शोर  से  श्रगर
 किसी  का  खयाल  होता  है  तो  सब  से  ज्यादा
 बिड़ला  सेठ  का  होता  है  |  वह  सेठ  बिड़ला
 को  मदद  देती  है,  उन  के  जसे  उद्योगपतियों  को
 सहयोग  देती  है।  हिन्दुस्तात  की  गरीब  जनता
 को  किस  तरह  से  लूटा  जाता  है,  इसका  उदाहरण
 सुबह  के  बयान  से  और  इस  बिल  में  हम  लोगों
 के  सामने  साफ  भा  जाता  है  V

 अब  मैं  हाई  स्पीड  डीजल  आयल  का
 जिक्र  करता  हूं  तो  सिर्फ  राजस्थान  के  बिजली
 के  कारखानों  में  ही  उसका  इस्तेमाल.  नहीं
 किया  जाता  ।  सारे  मुल्क  के  छोटे  बड़े  शहरों
 में  और  देहातों  में  जो  मोटर  गाड़ियां  चलती
 हैं,  बम्थई  शहर  में  fro  to  एस०  टी०
 झम्डरटेकिंग  में,  उत्तर  प्रदेश  में  उत्तर  प्रदेश
 शोडबेज  में  भी  उसका  इस्तेमाल  होता  है  1
 ज्िस्खी  की  तरफ  झगर  भाष  देखें  तो  डेल्ही
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 ट्रांसपोर्ट  भन्ढरटेकिंग  में  भी  जो  गाड़ियां  चलती
 हैं  वह  भी  हाई  स्पीड  डीजल  प्रायल  से  चलती
 हैं।  मैं  एक  ही  शहर  का  उदाहरण  दे  सकता
 हूँ  क्योंकि  अम्बई  शहर  से  मेरी  थोड़ी  बहुत
 पहचान  है  बी०  इ०  एस०  टी०  भ्रन्डरटेकिग
 पांच  साल  पहले  जब  डीजल  का  इस्तेमाल
 करती  थी  तब  उस  पर  60  लाख  र०  एक्साइज
 ड्यूटी  के  रूप  में  देती  थी,  लेकिन  झाज  वहां
 पर  करीब  करीब  2  करोड़  40  लाख  रु०
 एक्साइज  ड्यूटी  सिर्फ  डीजल  के  ऊपर  उसे
 हर  साल  देनी  पढ़ती  है  1  नतीजा  यह  होता
 है  कि  शहर  के  लोग  जो  बी०  ko  एस०  टी०
 की  गाड़ियां  इस्तेमाल  करते  हैं,  देहातों  में  जो
 रोडवेज  की  गाड़ियों  को  इस्तेमाल  करने  वाले
 लोग  हैं,  उनका  किराया  हर  साल  बढ़ता
 जाता  है  -  हर  साल  वह  बढ़ता  गया  है  और
 आगे  भी  बढ़ने  वाला  है  |  किरोसीन  का
 इस्तेमाल  देहातों  में  किसान  करते  हैं,  शहरों
 में  झुग्गी  क्षोंपड़ीयों  में  रहने  वाले  करते  हैं
 और  कहीं  पुरानी  बस्तियों  में  रहने  वाले,  जहां
 अभी  तक  बिजली  नहीं  पहुंची  है,  करते  हैं  v
 लेकिन  उसी  पर  आज  आप  ड्यूटी  बढ़ाने  की
 बात  करते  हैं

 बम्बई  के  ट्राम्बे  में  जहां  एस्सो  की  रिफाइनरी
 है,  बर्मा,  शेल  क्षी  रिफाइनरी  है,  उन  में  जो
 किरोसीन  तैयार  होता  है,  मैं  समझता  हूं
 कि  45  पैसे  पर  लिटर  के  हिसाब  से  तैयार
 होता  है  ।  एक  लिटर  किरोसीन  तैयार  करने
 में 15 पैसे बाच.  होते  है ंलेकिन उसी  किरोसिन
 को  दिल्‍ली  शहर  में,  बम्बई  भें  औौर  हिन्दुस्तान
 के  हर  एक  देहात  और  शहर  में  50  भौर  60
 पैसे  लिटर  के  हिसाब  से  सरकारी  नियंत्रण  में
 बेचा  जाता  है  झाप  सोचिये  कि  यह  कितनी
 बड़ी  लूट  है।  एक  तरफ  तो  विदेशी  कम्पनियों
 और  दूसरी  तरफ  सरकार  की  हमको  लूटने
 वाली  एक्साइज  ड्यूटी  यह  दोनों  मिल  कर
 इस  मुल्क  के  गरीबों  को  लूटने  का  काम  करती
 हैं।  मगर  जब  बिड़ला  सेठ  को  कितने  दामों
 पर  बिजली दी  जा  रही  है  यह  मसला  सरकार
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 के  सामने  शाया  तब  फिर  मंत्री  जी  का  नियेदन
 यहां  भ्ाता  है  कि  बिड़ला  सेठ  का  बिजली
 तैयार  करने  का  जो  कारखाना  है  वहां  हम
 एक्साइज  ड्यूटी  5४  फी  सदी  माफ  करेंगे
 ताकि  बिड़ला  सेठ  को  मुनाफा  ज्यादा  हो
 जाये  t

 मैं  भ्रापसे  इतना  ही  कहूंगा  कि  इस
 सरकार  से  हम  जैसे  लोग  कोई  उम्मीद  ले  कर
 नहीं  बैठे  हैं,  न  भ्राज  ही  कर  रहे  हैं।  हमें  कोई
 ऐसी  उम्मीद  नहीं  है  कि  बिना  इस  सरकार
 को  हटाये  यह  मसला  हल  होने  बाला  है,
 लेकिन  इतना  कहना  चाहता  हूं  कि जो  विधेयक
 लाया  गया  एक्साइज  ड्यूटी  को  बढ़ाने  का,
 इस  म्‌ल्क  के  गरीब  लोग  जो  वाहन  इस्तेमाल
 करते  हैं,  उसके  किराये  को  बढ़ाने  का,
 किरोसिन  का  दाम  बढ़ाने  का  झौर  हर  तरह
 से  लोगों  को  तकलीफ  में  डालने  का,  उसको
 हमारे  मंत्री  महोदय  वापस  लें  अझौर  जिन
 तकलीफों  में  हम  सब  लोग  पड़  हैं  उनमें  से
 हमको  निकालने  के  लिये  कोई  रास्ता  बताने
 का  काम  करें।

 Shri  K.  C.  Pant:  Mr.  Deputy-Spea- ker,  Sir,  let  me  begin  by  expressing my  gratitude  to  the  two  hon.  Mem-~
 bers,  Shri  S.  M.  Banerjee  and  Shri D.  C.  Sharma,  who  made  very  kind
 personal  references  to  me.  After
 that,  I  should  like  to  assure  Shri  Fer-
 nandes  that  many  of  the  fears  which he  entertains  are  not  relevant  to  this particular  Bill  and  he  might  have spared  himself  much  of  the  agony through  which  he  hag  gone  if  he  had cared  to  study  my  opening  statement
 yesterday  which  tried  to  set  out  the Purpose  of  the  Bill  in  very  clear terms.  Ir  can  understand  the  element of  misunderstanding  or  confusion that  has  crept  into  the  matter  because this  excise  duty  ig  somewhat  excep- tional  and  abnorma  and  out  of  the
 way  and  it  is  natura}  to  confuse  this excise  duty  with  the  ordinary  run  of excise  duties  which  ultimately  go  on to  increase  the  prices  of  commodi- ties.  I  can  understand  it  because  it
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 took  me  some  time  to  get  the  hang of  it  ang  if  this  is  thrown  suddenly at  body,  his  first  reaction  will  be that  this  is  probably  the  ordinary excise  duty  which  will  go  to  enhance the  prices.  In  actua]  fact,  this  is
 absolutely  a  rion-controversial  piece of  legislation  and,  I  am  sure,  no  hon.
 Member  will  disagree  with  the  ob-
 jective  and  the  purpose  of  this  par- ticular  Bill,

 Sir,  the  purpose  of  the  Bill,  if  I
 May  be  allowed  to  repeat  it,  is  to
 mop  up  the  excessive  profit  that  would
 otherwise  have  accrued  to  the  foreign oil  refineries.  That  and  that  alone  is
 the  object  ang  the  purpose  of  this
 Bill.  I.  should  perhaps  explain this  a  because  it

 been  misunderstood.  The
 import  parity  formula  is  based on  an  agreement  between  the  Govern-
 ment  of  India  and  the  foreign  oll
 companies  according  to  which  the
 ex-refinery  selling  prices  in  India  are
 determined  by  the  c.if.  prices,  say, at  Bombay,  the  port-land  in  India, and  the  f.o.b.,  the  Abadan  price  plus
 freight,  plus  insurance,  plus  port
 charges  which  constitute  the  import
 parity  price.  This  is  the  ex-refinery
 price.  When  the  rupee  was  devalued, then  naturally  the  Abadan  price  of
 the  products  that  were  imported  went
 up  notionally  to  the  extent  of  de-
 valuation  and,  therefore,  the  price  of
 these  products  at  the  Indian  port  also
 went  up  notionally.  To  that  extent, the  ex-refinery  prices  that  the  oil  re-
 fineries  became  entitled  to  also  went
 up.  This  time,  they  went  up  in  terms
 of  hard  rupees,  annas  and  pies.  The
 Government  felt—I  think,  the  Gov-
 ernment  has  shown  commendable
 alertness  in  this  matter—that  while
 it  was  true  that  the  prices  did  go  up
 in  terms  of  rupees  to  the  extent  of
 devaluation,  the  costs  in  the  refineries
 did  not  go  up  to  the  same  extent  as
 the  costs  in  the  refineries  consisted  of
 certain  imported  elements,  crude  oil, certain  chemicals,  etc.,  the  price  of
 which  did  go  up  as  a  result  of  devalua-
 tion  but  not  otner  elements  of  cost
 of  production,  the  labour  charges  and
 30  on  and  so  forth.  The  cost  of  pro-

 little  further



 3577  Mineral

 (Shri  K.  C.  Pant]
 duction  did  not  increase  to  the  extent
 that  the  prices  increased.  Therefore,
 there  was  a  windfall  profit  which  was
 going  to  the  oil  refineries  and  the
 purpose  of  this  particular  Bill  is  to
 Bee  that  we  can  increase  additional
 excise  dutieg  to  such  an  extent  that
 we  can  take  some  of  these  profits  into
 the  exchequer.

 iw  hrs,  7D
 Shri  Chintamani  Panigrahi:  What

 is  the  percentage?

 Shri  हू,  0.  Pant:  He  is  not  follow-
 ing  my  argument.  Please  try  to
 follow.

 These  are  not  excise  duties  which
 are  charged  on  the  products  after
 they  leave  the  refinery.  Those  Central
 excise  duties  are  charged.  Ordinarily on  every  commodity,  excise  duty  is
 charged  after  it  leaves  the  factory,
 and  in  this  case,  after  ft  leaves  the
 refinery,  Central  excise  duty  is  charg- ed.  But  these  additional  excise
 duties  are  not  those  Central  excise
 duties;  these  are  duties  which  are
 meant  to  siphon  off  the  whole  of  the
 windfall  profits  that  would  otherwise
 have  gone  to  the  oil  refineries.  They
 do  not  come  from  the  they
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 in  order  to  see  that  the  prices  that
 the  consumer  had  to  pay  for  petro-
 leum  products  did  not  go  up.  Now,
 you  forget  these  excise  duties.  That
 is  one  aspect.

 The  additional  excise  duties  are  not
 Central  excise  duties  which  are
 charged  on  the  products  after  they
 leave  the  refineries,  buf  these  are
 duties  that  will  be  payable  by  the  oil
 refineries  out  of  their  profits,  the  wind-
 fall  profits,  which  they  have  obtained
 as  a  result  of  the  rise  in  the  notional
 value  of  the  import  parity  price,  as
 a@  result  of  devaluation;  instead  of
 flowing  to  their  coffers,  they  will  be
 siphoned  off  to  the  Government.  That
 is  the  whole  point.

 Shri  Jyotirmoy  Basu:  What  is  the
 true  first  cost  of  production  of  oil  at
 Abadan  and  then  in  India  and  how
 much  was  the  poor  consumer  asked  to
 pay?

 Shri  K.  C.  Pant:  Now  he  is  asking
 ™me  whether  the  f.o.b.  price  charged
 in  Abadan  is  proper  or  not.  I  will
 come  to  that.

 att  जा  फरने  सडस  :  एक्साइज  ड्यूटी  से
 आप  कितना  नका  कमा  रहे  है  ?

 Shri  K.  0.  Pant:  It  is  a  somewhat
 do  not  come  from  the  trade,  they
 come  from  out  of  the  profits  of  the
 oil  refineries.  I  hope  I  have  succeeded
 in  making  this  point  clear.

 Shri  Jyotirmoy  Basu
 Harbour):  Not  clear.

 (Diamond

 Shri  हू,  C.  Pant:  I  shall  explain  it
 a  little  further.  You,  in  your  mind,
 have  to  be  clear  about  the  difference
 between  the  two  excise  duties.  One
 is  the  Central  excise  duty  that  is
 levied  on  the  products  of  refineries
 after  they  leave  the  refineries.  As  a
 result  of  devaluation,  when  the  prices
 went  up,  thes  excise  duties  were
 actually  reduced  by  the  Government

 technical  point.
 Sbri  Jyotirmoy  Basu:  Kindly  mark

 my  words.  What  is  the  true  first
 cost  of  production?

 Shri  K.  0,  Pant:  I  shall  try  my
 level  best  to  explain  a  somewhat
 technical  matter—as  best  as  I  can—and
 I  shall  rely  on  your  generosity  to  try
 not  to  interrupt  me  while  I  am  doing
 so.  At  the  end  of  it,  if  you  are  still
 unconvinced  (Interruptions).

 I  am  not  yielding.
 The  second  point  which,  I

 the  hon.  Member  has_  referred  to  is
 whether  we  are  chargeq  excessive
 prices  f.o.b.  Abadan.  I  think,  it  is  a
 relevant  point.

 think,
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 Yesterday  Dr.  Ranen  Sen  referred
 quite  true  that,  when  the  Com-
 mittee  as  well  as  of  the  Talukdar
 Working  Group  in  this  respect.  It  is
 quite  true  that,  when  the  Com-
 mittee  and  the  Working  Group  made
 their  recommendations,  at  that  stage,
 we  were  dependent,  to  a  large  extent,
 on  the  quotations  of  f.o.b.  prices  in
 Abadan,  but  that  is  no  longer  the
 position  today.  These  observations  to
 which  the  hon.  Member  has  referred
 are  not  wholly  applicable  today.  The
 position  has  since  considerably  chang-
 ed.  Imports  of  deficit  products  like
 kerosene,  HSD  etc.  are  no  longer  in
 the  hands  of  the  foreign  oi]  companies,
 Such  imports  are  arranged  by  the
 Indian  Oil  Corporation  in  the  public
 sector  from  free  rupee  sources  at  com-
 petitive  rates.  The  foreign  oi]  com-
 panies  do  import  their  requirements
 of  crude  oil  from  their  own  sources
 to  the  extent  that  indigenous  crude
 cannot  be  supplied  to  them.

 Shri  Jyotirmoy  Basu:
 know....

 Shri  K.  C.  Pant:  I  am  not  yielding. The  allocation  of  foreign  exchange for  the  import  of  crude  is  made  with
 due  regard  to  the  competitive  prices known  to  be  prevalent  in  the  world
 market.  The  prices  of  indigenous
 crude  charged  to  the  private  oil  com-
 panies,  for  example,  the  Burmah
 Shells  and  the  Essos  are  also  deter-
 mined  on  parity  with  the  cost  of
 imported  crude  of  equivalent  quality.

 Coming  specifically  to  the  question asked  by  the  hon.  Member,  in  Abadan,
 when  these  committees  gave  their
 reports,  India  was  paying  quoted
 prices,  Since  then,  our  market  infor-
 mation  has  improved  considerably,
 because  we  go  into  the  world  market

 May  I
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 A  point  was  raised  by  Shri  Shri

 Chand  Goel  why  we  issued  the  ordi-
 nance.  We  issued  the  ordinance  be-
 cause  if  we  did  not  issue  it  we  would
 have  lost  revenue;  we  did  not  want
 to  lose  the  revenue  and,  therefore,  we
 issued  the  ordinance.  So,  it  is  as
 simple  as  that.

 So  far  as  the  ceilings  go,  these  are
 not  ceilings  of  excise  duty.  These
 ceilings  be  y  b
 certain  ceilings  were  imposed  under
 the  parent  Act,  and  since  there  was
 no  more  buffer  for  those  taxes  to  be
 raised,  it  became  necessary  to  raise
 the  ceilings,  and  these  ceilings  are
 there  so  that  Parliament  can  lay  down
 certain  ceilings  within  which  these
 taxes  can  be  raised;  it  is  an  instru-
 ment  in  the  hands  of  Parliament  to
 keep  a  watch  over  these  duties  which
 are  payable  by  the  oil  companies.

 Even  in  the  past,  these  duties,—
 these  are  additional  duties;  let  them
 not  be  mixed  up  with  the  Central
 excise  duties—have  been  used  to  pre-
 vent  the  trade  from  profiting  from
 any  fall  in  international  prices,  be-
 cause  Government  would  take  away
 the  margin,  whatever  the  margin
 might  be;  so,  that  does  not  go  into
 the  hands  of  the  trade.

 Shri  Jyotirmoy  Basa:  Why  should
 he  not  pass  it  on  to  the  poor  con-
 sumer  instead  of  taking  it  to  his
 exchequer?

 Shri  K.  C.  Pant:  My  exchequer  and
 his  exchequer  are  the  same.

 Shri  Jyotirmoy  Basu:  The  poor
 man  wants  some  relief.

 Shri  K.  C.  Pant:  Coming  to  the
 other  point,  which  is  very  under-

 to  buy  vari  petrol  od
 and  crude.  We  are  very  much  better
 aware  of  the  prices;  in  fact,  we  are
 well  aware  of  the  prices.  As  a  result
 thereof,  you  will  be  glad  to  know  that
 we  have  succeeded  in  getting  dis-
 counts  on  these  quoted  prices  to  the
 extent  of  8  to  १0  per  cent,  because
 we  are  now  aware  of  the  world  market
 trends.

 standable,  I  see  the  anxiety  of  the
 hon.  Members  that  this  duty  should
 not  be  passed  on  to  the  consumer,  and
 I  shall  try  to  satisfy  them  that  it
 will  not  be  passed  on  to  the  consu-
 mers.

 Firstly,  the  parent  Act  under  which
 these  duties  are  levied  says  specifi-
 cally  that  the  additional  duties  of  ex-
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 cise  and  customs  are  not  to  be  added
 to  the  price  of  goods  for  sale.  This  is
 Provided  for  under  section  5  of  the
 parent  Act.  In  fact,  I  made  a  men-
 tion  of  this  in  my  opening  speech,
 Dut  it  may  have  escapeq  the  notice
 of  hon.  Members,

 The  present  system  of  fixing  the
 prices  of  kerosene  is  as  follows.
 Kerosene  being  naturally  the  main
 consumer  article,  everybody  is  wor-
 ried  about  it,  and  I  share  the  anxiety
 of  hon.  Members;  kerosene  is  an  item
 of  daily  necessity  for  large  masses  of
 our  people.  Kerosene  is  the  product
 which  ig  most  widely  useqd  amongst
 the  products  that  are  mentioned.  Its
 prices  down  to  the  retail  level  are
 controlled  under  the  Kerosene  (Fixa-
 tion  of  Ceiling  Prices)  Control  Order,
 966  issued  under  the  Essential  Com-
 modities  Act,  1955.  The  retail  prices
 at  all  levels  are  fixed  by  the  State
 Governments  on  the  basis  of  the  main
 port  installation  prices  fixed  by  the
 Government  of  India  under  the  price
 formula  introduced  from  Ist  Febru-
 ary,  1966.  The  State  Governments  etc.
 render  quarterly  reports  to  the  Min-
 istry  of  Petroleum  and  Chemicals
 about  the  prosecutions  launched
 against  contraventions  of  this  order.
 This  order  has  helped  maintain  prices
 at  appropriate  levels  throughout  the
 country.

 The  question  ‘is  raised  whether  de-
 valuation  resulted  in  an  increase  in
 the  price  of  petroleum  products  in
 India  or  not.  It  is  a  matter  of  fact.
 Coming  to  that,  I  would  like  to  state
 the  position  very  clearly.
 a  would  like  to  refer  to  the  selling

 prices  of  ‘the  major  products.  So  far
 as  the  ex-oil  company  storage  points
 are  concerned,  I  have  the  figures  for
 Bombay.  They  have  not  changed.  I
 will  come  to  the  retail  prices  at  Bom-
 bay  before  devaluation  ang  after.  I
 have  got  these  figures  for  September
 3965  and  September  1966.  Petrol
 before  devaluation  Re.  8°86  per  litre,
 in  September  966  after  devaluation
 Re.  9-86  per  litre.  There  is  no  change.
 Kerosene:  Re,  0°47  per  litre,  after  de-
 valuation,  Re.  0°47  er  litre—no
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 chang:  hatsoev  refin w  H  ed  diesel  oil
 Rs.  686°28  per  k.l.,  after  devaluation
 Rs.  666" 28°  per  k.l.—no  change;  light
 diesel  oi]  Rs,  33.07  per  k.l,  after
 devaluation  Rs.  334.07  per  k.l.,—no
 change;  furnace  oil  Rs.  90.80  per  k.l,
 after  devaluation  Rs.  90.80  per  kl.

 There  has  been  no  increase  in  the
 retail  price  of  kerosene.  As  an  illus-
 tration,  I  say  that  in  Delhi  it  has
 remained  at  52P  per  litre.

 So  I  have  tried  my  best  to  explain
 how  this  was  possible.  This  has  noth-
 ing  to  do  with  the  additional  excise
 duties  which  we  are  discussing.  The
 centra]  excise  duties  were  reduced  in
 order  to  absorb  the  shock  of  the  in-
 crease  on  account  of  devaluation  to  the
 consumer  so  that  he  was  not  allowed
 to  suffer.  Therefore,  the  only  pur-
 pose  of  this  Bill  is  to  see  that  the  oil
 companies  do  not  make  windfall  pro-
 fits  and  that  the  profits  that  have  ad-
 ventitiously  accrued  as  a  result  of  de-
 valuation  because  of  fhe  change  in
 the  par  value  of  the  rupee  can  he
 siphoned  off  to  the  exchequer.

 I  hope,  3  have  persuaded  my  hon.
 friend,  Shri  Panigrahi,  that  since  this
 will  not  be  passed  on  to  the  consu-
 mer,  he  will  not  find  it  necessary  to
 Move  his  amendment.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  further  to  amend
 the  Mineral  Products  (Additional
 Duties  of  Excise  and  Customs)
 Act,  1958,  be  taken  into  considera-
 tion”,

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  There  is  an

 amendment  by  Shri  Panigrahi.  He
 is  absent.

 The  question  is:
 “That  clauses  to  3,  the  En-

 acting  Formula  and  the  Title
 stand  part  of  the  Bill”.

 The  motion  was  adopted.
 Clauses  ]  to  3,  the  Enacting  Formula

 and  the  Title  were  added  to  the
 Bill.
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 Shri  K.  C.  Pant:  हज  moye:
 “That  the  Bill  ‘he  passed”.

 Mr.  Deputy-S  «  The  questi
 is:

 “That  the  Bill  be  passed”,
 The  motion  was  adopted.

 5.4  hrs,
 CONSTITUTION  (TWENTY-FIRST

 AMENDMENT)  BILL
 The  Minister  of  Home  Affairs  (Shri

 Y.  B.  Chavan:  I  beg  to  move:
 “That  the  Bill  further  to  amend

 the  Constitution  of  India,  as
 passed  by  Rajya  Sabha,  be  taken
 into  consideration”.
 This  is  one  of  the  most  important

 Bills  and  I  may  say  equally  welcome
 Bill.  This  demand  of  the  Sindhi
 people  to  have  the  Sindhi  ldnguage
 included  in  the  Eighth  schedule  to  the
 Constitution  is  a  long-standing  de-
 mand.

 Shri  Nath  Pai  (Rajapur):  This  is  of
 all  the  Indian  people;  we  also  join
 them  in  the  demand.

 Shri  Y.  B.  Chavan:
 say  it  is  most  welcome.
 actually  overdue.  This  is  naturally
 the  culmination  of  a  process  which
 wag  taking  place  in  the  country  for
 the  last  20  years  since  partition.  Before
 partition,  Sindhi  was  the  language  of
 Sind,  one  of  the  constituent  provin- ces  of  undivided  India.  In  the  process
 of  partition,  Sind  was  lost  fo  india,
 but  I  am  glad  Sindhi  was  not  lost  to
 India.

 That  is  why  I
 This  is

 wt  रवि  र  (पुरी)  :  जब  गृह  मंत्री  जी
 भारतीय  भाषाझों  के  बारे  में  बोल  रहे  हैं,
 सो  बह  हिन्दी  में  बोले  ।

 Shri  Y.  B.  Chavan:  Lakhs  of  Sindhis
 came  to  India,  ang  at  the  present
 moment  there  are  a  million  people
 living  in  India  whose  language  is
 Sindhi.
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 In  the  last  ten  or  5  years,  even  in
 the  administration,  many  things  have
 been  done  to  recognize  Sindhi  as  one
 of  the  important  languages.  We  are
 seeing  that  the  Sahitya  Akadami  and
 the  National  Book  Trust  have  accepte
 ed  Sindhi  for  their  programmes  for
 development  of  Indian  languages.
 Sindhi  programmes  are  broadcast  from
 a  number  of  stations  of  All  India
 Radio.  Sindhi  books  are  considered
 for  awards  given  by  the  Ministry  of
 Education  for  merit.  Even  so,  since
 it  is  not  recognised  as  one  of  the  Indian
 languages  to  be  included  in  the  Con-
 stitution  the  logical  step  hag  not  been
 taken  so  far.  This  is  the  reason  why
 a  constitution  amendment  shou'g  be
 moved  in  this  House.

 Sindhi  is  one  of  our  ancient  langua-
 ges,  a  well-developed  language,  and  it
 is  one  of  the  rich  Indian  languages.
 It  has  a  very  noble  cultural  tradition,
 and  I  am  sure  its  coming  back  to  the
 fold  of  the  family  of  the  sister  langua-
 ges  of  India  is  something  which
 every  Indian  would  certainly  wel-
 come.

 As  a  matter  of  fact,  this  Bill  qoes
 not  require  any  lengthy  speech  for  its
 recommendation.  I  have  no  doubt  that
 this  Bill  will  be  accepted  unanimously
 by  the  House.

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  as  passed
 by  Rajya  Sabha,  be  taken  into
 consideration.”

 शी  अटल  बिहारी  बाजपेयी  (बलरामपुर):
 उपाध्यक्ष  महोदय,  मैं  इस  विधेयक  का  समर्थन
 शौर  स्वागत  करने  के  लिए  खड़ा  हुआ  हूं  ।
 देर  से  ही  क्‍यों  न  हो,  सिंधी  भाषा  के  प्रति
 जो  एक  झन्याय  चला  श्रा  रहा  था,  झाज  हम
 उसका  निवारण  कर  रहे  हैं  t

 सित्री  हमारी  राष्ट्रीय  भाषाशों
 हग

 से
 एक  है  t  सिंधी  में  भारत  की  झात्मा  बोलती
 है  |  सिधी  का  रक्षण  झौर  विकास  हमारे
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 [ली  भटल  बिहारी  वाजपेयी]
 देश  के  सांस्कृतिक  विकास  का  ही  एक  भंग  है
 som  यह  है  कि  स्वाधीनता  के  बीस  बचों  तक
 सिंधी  अपना  उचित  स्थान  क्‍यों  नहीं  पा
 सकी  ।  i957  में  जब  मैं  पहली  बार  इस
 सदन  का  सदस्य  चूना  गया,  तब  मैं  ने  एक

 -सरकारी  विधेयक  पेश  किया  था,  जिस  में
 र  ने  सिधी  को  संविधान  के  भाठवें  भ्नुच्छेद
 मे  शामिल  करने  की  मांग  की  थी  |  किन्तु
 यह  मांग  उस  समय  स्वीकार  नहीं  की  गई  tv
 दूसरी  जगह  भी  मैं  ने  यह  मांग  उठाई  थी,
 लेकिन  शायद  तब  सिंधी  भाषा  का  भाग्य
 नहीं  जागा  था  ।  भझाज  वह  भाग्य  जाग  गया  है,
 इसकी  मुझे  खशी  है  1

 Constitution

 मैं  निवेदन  करना  चाहूंगा  कि  सिंधी
 भाषा  को  केवल  संविधान  में  स्थान  देना  ही
 काफ़ी  नहीं  है---वह  स्थान  तो  मिलना  चाहिए
 भौर  मिल  रहा  है।  लेकिन  सिंधी  का  झपना
 कोई  प्रदेश  नहीं  है  ।  सिधी  किसी  एक  प्रदेश
 की  राजभाषा  नहीं  होगी  i  इस  दृष्टि  से
 सिंधी  निर्वासिनी  है  ।  सिंधी  को  राज्याश्रय
 मिलना  झावश्यक  है  1  झौर  जब  सिंधी  किसी
 प्रदेश  की  भाषा  नहीं  है,  तो  हमें  सिंधी  को
 सारे  देश  की  भाषा  बनाना  होगा  |

 को  सुरेखनाथ  हिवंदो  (केन्द्रपारा):
 इस  को  लिक  भाषा  बनाया  जाये

 aft  wee  बिहारो  बाजपेयों  :  केन्द्रीय
 सरकार  को  इस  सम्बन्ध  में  अपने  दायित्व
 का  विशेष  रूप  से  पालन  करना  होगा  |
 सिंधी  का  साहित्य  विकसित  हो,  सिंधी  के
 समाचारपत्नों  को  विज्ञापनों  में  उचित  हिस्सा
 ददिया  जाये,  सिंधी  के  लेखक  झौर  साहित्यकार
 शासन  के  द्वारा  समादुत  हों,  इस  बात  की
 व्यवस्था  प्रमुख  रुप  से  केन्द्रीय  सरकार  को
 करनी  होगी  ।  जिन  भ्रदेशों  में  सिन्धी  भाषी
 अधिक  संड्या  में  बसे  हुए  हैं  उन  प्रदेशों  को  भी
 सिन्धी  के  साथ  न्याय  करना  होगा।  शिक्षा  में
 सिन्ध्री  जहां  स्थान  पाने  की  प्रश्चिकारिणी  है
 हां  उसे  स्थान  मिलना  चाहिए।  प्ाकाशबाणरे
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 में  जहां  सिन्‍्धी  के  ट्वारा  a  awe  भारत  में
 अपितु,  भारत  की  सीमा  के  उस  परर  भी  हम,
 झंपनी  भावाज  पहुंचा  सकते  हैं  वहां  भी
 सूचना  मंत्रालय  को  सिल्धी  का  उपसोग  करना
 चाहिए  ।  झाज  सिनधी  जनता  की  भावनाएं
 पूरी  हो  रही  हैं  यह  भानन्द  की  बात  है  शौर
 हमारी  भावनाएं  भी  पूरी  हो  रही  हैं  ।  मैं
 हिन्दी  भाषी  हूं  ।  लेकिन  सिन्धी  मेरी  मौसी  है
 और  मैं  सिन्धी  का  उतना  ही  झादर  करता  हूं
 जितना  हिन्दी  का  ।  भारत  की  सभी  भाषायें
 बहने ंहैं  -  सभी  भाषाएं  फलें  फूलें,  यह  हम
 चाहते  हैं  भौर  इस  दृष्टि  से  यह  विधेयक
 स्वागत करने  योग्य  है  मैं  मंत्री  महोदय  को
 बधाई  देता  हूं  .  शायद  यह  शुभ  काम  उन्हीं  के
 हाथों  होना  था  इसीलिए  इतने  दिन  तक  रुका
 रहा

 tro  गोजिन्द  बास  (जबलपुर)
 उपाध्यक्ष  जी,  मैं  भी  इस  विधेयक  का  हृदय  से
 स्वागत  करता  हूं  t  भाप  जानते  हैं  कि  जहां
 लक  भाषा  का  प्रश्न  है  स्वतंत्रता  के  बाद  मैं  ते
 भाषा  के  प्रश्न  को  सर्वोपरि  महत्व  का  प्रश्न
 समझा  है  t  इस  का  कारण  है  निसर्ग  ने
 मनुष्य  को  जो  श्ञान  शक्ति  दी  है  वह  पझन्य
 किसी  प्राणी  को  नहीं  दी  है  -  उस  ज्ञान  शक्ति
 के  द्वारा  ही  मनुष्य  इस  सृष्टि  का  सर्वेश्रेष्ठ
 प्राणी  है  -  इसीलिए  मनृष्य  जिस  प्रकार  की
 भाषा  बोलता है  अन्य  कोई  प्राणी  नहीं  बोलता-।
 मनुष्य  के  कार्यों  में  भाषा  का  सर्वोपरि  महत्व
 है  और  सिन्धी  हमारी  उसी  प्रकार  की  राष्ट्रीय
 भाषा  है  जिस  प्रकार  की  अन्य  4  भाषाएं
 हमारे  संविधान  में  हैं  v

 हमें  जिस  प्रकार  कि  अभी  मेरे  मिक्:
 श्री  पटल  बिहारी  जी  ने  कहा,  सिन्धी की  प्रोर
 विशेष  लक्ष्य  रखना  होगा  और  सिन्प्ती को  हमें
 उसी  स्तर  पर  ले  झाना  होगा  जो  हमारी  झन्य
 भाषाझों  का  स्तर  है।  सिन्धी  भी  संस्कृत  से.
 निकली  हुई  एक  भाषा  है।  श्राप  सिंधी  की
 शब्दावली को  देखें  श्राप को  मालूम  होगा  कि
 बढ़ें  प्रचुर  परिसाण  में  हमारी  सिन्धी  कीः
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 शब्दावली  संस्कृत  की  शब्दावली  है।  लेकिन
 इसी  के  साथ  मैं  एक  बात  और  कहना  चाहता
 हूं  ।  सदा  भाषाओं  में  भौर  उप-भाषाशों  में
 झन्तर  रखना  होगा  सिन्धी  हमारी  एक
 भाषा  है  |  इसलिए  उसका  स्थान  बराबर
 i4  भाषाओं  के  साथ  रहना  चाहिए  परन्तु
 इस  से  यदि  उस  भावना  की  जागृति  हो  जाये
 कि  दूसरी  उपभाषाएं  जो  हैं  उत  को  भी
 भाषा  के  सद्श  स्थान  दिया  जाने  सगे  तो
 बड़ा  झनर्भ  हो  जायगा  ।  हिन्दी  का  इस  में
 बड़ा  झन  हो  सकता  है  |  इधर  उधर  कई
 जगह  इस  प्रकार  की  झावाज  उठती  है  कि
 भओजपुरी,  बुन्देली,  छत्तीसगषी,  ब्रज  भाषा
 झवघी  यह  भी  सब  झलग  झलग  भाषाएं  हैं,
 कुछ  लोगों  का  कहता  है  झौर  विद्वानों  में
 भी  कुछ  लोगों  का  कटना  है  ।  मुझे  झाश्चर्य
 मालूम  होता  है  जब  में यहू  बत  सुनझ्ा  हूं
 और  श्री  सुनीति  कुमार  जी  चटर्जो  जैसे  विद्वान
 से  सुनता  हुं  कि  यह  सब  पअ्रलग-अभलग
 भाषाएं  है  प्रौर  हिन्दी  इस  देश  को  भ्राधी  जनता
 की  मातृभाषा  है,  यह  कहना  गलत  है  ।  इस
 प्रकार  की  बात  हमारे  सामने  रखी  जाती  है
 जिस  से  कि  हिन्दी  का  वर्तमान  स्थान  जो  है
 उस  से  वह  हटा  दी  जाये  ।  इसलिए  हम  सिन्धी
 भाषा  को  शिड्यूल  में  शामिल  कर  रहे  हैं  तो
 इसका  मतलब  यह  नहीं  होना  चाहिए  कि  अन्य
 उप-भाषाएं  भी  इस  प्रकार  की  मांग  करने
 लगें  कि  उप-शाषाशों  का  भी  वही  स्थान
 होना  चाहिए  जो  दूसरी  भाषाभों  का  है  1
 यह  हिन्दी  के  प्रति  बड़ा  भारो  भ्रन्‍्याय  होगा  t

 मैं  विधेयक  का  हृदय  से  स्वागत  करता  हूं
 झौर  विश्वास  करता  हूं  कि  सिन्धी  को  भ्रागे
 बढ़ाने  के  लिए  हमारी  सरकार  और  प्रान्तीय
 सरकारें  सब  कुछ  करेंगी,  लेकिन  इसी  के
 साथ  यदि  इसी  प्रकार  और  उप-भाषाशों  को
 भी  जो  हिन्दी  की  उप-भावषाएं  हैं  भाषा  के
 कप  में  लेते  का  कोई  प्रश्न  झायेगा  1. उ  उसका
 हमारी  सरकार  शोर  बिरोध  करेगी  t
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 Shri  N.  Dandeker  (Jamnagar):  Sir,

 I  do  not  wish  to  make  a  long  speech.
 It  is  a  matter  of  gratification  that  at
 lest  it  has  been  found  possible  to  in-
 clude  Sindhi  in  the  Schedule  of  lang-
 uages,  which  should  have  been  gone
 long  ago.  I  do  not  think  it  is  neces-
 sary  on  this  occasion  either  to  justify
 the  inclusion  of  Sindhi  nor  indeed  to
 raise  any  doubts  and  difficulties  at  this
 stage  as  to  the  consequences  of  such
 recognition  upon  the  place  that  Hindi
 occupies  in  the  linguistic  pattern,  All
 that  is  necessary  to  say,  Sir,  is  that
 this  is  a  very  necessary  step  and  I  am
 very  glad  it  has  been  taken.  Indeed,
 it  has  been  taken  rather  later  than  it
 should  have  been,  ang  we  fully  support this  measure.

 Shri  C,  K.  Bhattacharyya  (Raiganj):
 Sir,  I  welcome  this  BiN.  I  note  this
 is  the  frst  amendment  of  the  ह... ल
 Schedule.  I  welcome  it  for  one  parti-
 cular  reason  which  should  have  been
 mentioned  in  the  Statement  of  Ob-
 jects  and  Reasons,  but  which  is  not
 there.  In  the  National  Song  that  we
 sing,  we  say:

 “पंजाब  सिंधु  गुजरात-मनाठा
 द्रविड़  उत्कल  बंग"

 Though  Sind  has  ‘been  separated  from
 India,  we  have  not  forgotten  Sind.  We
 have  immortalised  it.  It  is  in  that
 background  that  Sindhi  should  come
 into  the  8th  Schedule.  That  was
 Tagore’s  dream  ang  that  is  fulfilled  by
 the  amendment  that  we  are  adopting
 today.

 Shri  A.  B.  Vajpayee:  Not  fully,
 Shri  C.  K.  Bhattacharyya:  The  Home

 Minister  referred  to  the  loss  of  Sind:
 to  India  by  partition.  That  reminds
 me  of  a  very  tragic  history.  I  do  not
 know  whether  the  Home  Minister  re-
 members  it  or  you  remember  it,  Sir,
 that  the  separation  of  Sind  from  Bom-
 bay  was  carried  out  in  the  teeth  of
 public  opposition  all  over  India.  That
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 (Shri  C.  K.  Bhattachayya]
 ‘was  the  recommendation  of  qa  parti-
 cular  committee;  that  was  done  in
 order  to  accommodate  a  particular

 “ai  id.  The  separation  of  Sind  laid
 the  basis  for  the  partition  of  India,
 Xecause  Mr.  Jinnah  coulq  not  find  a
 footing  either  in  Bengal  or  Punjab
 ‘which  he  wanted,  The  first  footing  he
 foung  was  in  Sind.  If  we  do  away
 with  this  partition  any  day,  Sind
 should  be  the  first  piece  of  land  that
 should  come  back  to  India.  I  believe
 that  was  the  intention  and  idea  of
 Mr.  Vajpayee  when  he  reminded  me

 Just  now  that  it  has  not  been  fully
 done  by  the  amendment  we  are  adopt-

 ding  today.

 T  want  to  sound  one  particular  note
 -of  warning.  In  what  we  are  doing
 now,  and  in  the  recent  rulings  we
 have  had  at  times  I  feel  that  we  are

 ‘straying  away  from  the  objective  of
 the  Constitution.  The  entire  objective

 -of  the  Constitution,  indicated  in  the
 articles  on  language,  is  that  the  whole
 of  India  will  some  day  have  one  lang-
 uage,  for  inter-State  official  com-
 munication,  That  was  the  ob-
 jective  with  which  the  Consti-
 ‘tution  was  framed.  While  we  amend
 the  8th  Schedule,  I  believe  other

 will  be  There  is
 an  amendment  of  Dr,  Karni  Singhji
 for  inclusion  of  Rajasthani  which  has
 been  circulated  to  us.  At  times  I  feel
 that  the  main  objective  of  the  Con-
 stitution  may  be  lost.  When  it  adopt-
 ed  Hindi  and  English  together,  even
 then  it  provided  that  some  day  English
 will  have  to  be  dropped  and  only
 Hindi  will  remain.  I  have  tried  to
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 the  main  objective  of  the  Constitution May  Not  be  lost,  that  India  some  day will  be  one-language-speaking  so  far as  inter-State  and  Centre  and  State communications  on  official  matters  are concerned.

 Shri  G.  Viswanathan  (Wandiwash): Mr.  Deputy  Speaker,  Sir,  I  rise  to  wel- come  this  Bill  on  behalf  of  my  party. After  twenty  long  years,  wisdom  has dawned  on  this  congress  Government
 and  they  have  brought  forth  this

 ding  Bill  to  include  Sindhi  langu- age.  It  is  really  a  welcome  Proposal, But,  at  the  same  time,  I  would  like  to remind  the  Government  of  another  Bill
 brought  forth  by  our  hon,  friend,  Dr. Karni  Singhji  to  include  Rajasthan: also  in  the  Eighth  Schedule.  The  Gov- ernment  must  not  lose  time  to  accept the  Bill.  They  must  bring  forwara the  Bill  and  it  must  be  passed  iin  this
 House  without  any  opposition.  There are  so  many  language  groups  who want  that  their  languages  should  be ineluded  in  the  Eighth  Schedule.  An of  us  have  io  welcome  these  proposals, There  must  be  equality  for  all  jangu-
 ages.  The  hon.  Member  who  spoxe before  me  said  that  other  languages should  not  be  given  the  same  status  us
 Hindi.  It  is  not  correct  to  say  that, because  al]  languages,  whether  they
 belong  to  the  same  Hindi  group  or
 other  groups,  must  have  equal  status
 as  all  of  them  are  our  national  langu-
 ages.  Therefore,  I  would  like  to
 remind  the  House  that  all  the  langu-
 ages  must  be  given  equal  status  in
 our  Constituti  and  one  language bring  my  for  the  inch

 of  Sanskrit  along  with  Hindi  so  that
 if  any  day  Hindi  is  not  acceptable  all
 over  India  for  inter-State  and  Centre-
 State  official  communication,  then
 Sanskrit  may  be  useq  for  that  pur-
 pose.  I  have  not  been  able  to  persuade
 the  Government  to  accept  my  amend-
 ment.  In  any  case,  I  shall  feel  grate-
 ful  if  the  Government  and  our  hon.
 friends  in  the  House  remember  that

 should  not  dominate  over  other  langu-
 age  groups.  In  that  sense,  Sir,  I
 welcome  this  amending  Bill.

 Shri  A.  झ,  Patil  (Ahmednagar):  *Mr.
 Deputy  Speaker,  Sir,  I  rise  to  support the  Bill  particularly,  to  include  Sindh:
 as  one  of  the  national  languages.

 “The  Original  speech  was  delivered  in  Marathi.
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 Sindhi  should  have  betn  includeg  in
 the  national  languages  long  back.
 Some  injustice  has  been  done  to  this
 language  and  now  that  is  sought  to  be
 rectified.  I  am  happy  to  associate  my- self  with  this  Bill.

 According  to  me,  Sing  and  Sindhi
 have  got  a  great  past.  The  Sindhi,! after  partition  is  lost  to  us,  but  not.
 the  Sindhi  language.  Hindhi  has  re-.
 sulted  from  Sindh  and  Hindi  from
 Sindhi.  This  language  is  rich  and  old. From  the  point  of  view  of  literature
 and  journalism  Sindhi  could  be  equat-
 ed  with  either  Marathi  or  Gujarati. Under  tht  British  rule,  when  Sindh  was
 part  of  Bombay  Presidency,  the  langu-
 age  Sindhi  wag  given  recognition  and
 was  given  adequate  help  for  its
 growth.  But  after  we  became  inde-
 pendent,  and  on  of  partition,
 Sindhi  brothers  came  to  India  from
 Pakistan.  We  had  not  done  any  Jjus-
 tice  to  this  language.  Sindhi  was
 kept  out  of  the  Constitution  for  nearly sixteen  years.  After  this  long  suffer-
 ing  Sindhi  has  sought  a  place  of
 honour  in  Bhasha-Bhagini.  Sindhis
 spread  all  over  India,  have  tried  to
 learn  the  regional  language  of  the
 Tegions.  We  should  also  reciprocate.

 Today  will  be  the  day  of  rejoicing for  the  Sindhi  brothers  and  sisters.
 Let  us  all  associate  with  their  feelings.
 After  inclusion  of  Sindhi  in  the  Eighth
 Schedule  of  the  Constitution,  Govern-
 ment  of  India  and  State  Governments
 ‘will  have  to  take  steps  to  help  for  the
 erowth  of  Sindhi.  All  the  sections  of
 this  House  who  have  supported  the
 Bill  should  also  take  keen  interest  in
 the  development  of  Sindhi.  The  State
 f  Maharashtra  deserves  praise  in  this
 respect.  I  thank  the  Home  Minister
 for  piloting  this  Bill  and  again  express
 my  support  to  the  Bill.

 Shri  A.  B.  Vajpayee:
 Marathi.}

 {Spoke  in

 Shri  Nath  Pai:  [Spoke  in  Marathi.J
 Shri  ९.  B.  Chavan:  I  am  not  speak-

 ing  on  behalf  of  Maharashtra  Govern-
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 ment  but  certainly  I  can  tell  from  my own  experience  of  Maharashtra  ad-
 ministration  about  five  years  ago.
 Maharashtra  this}
 for  the  UPSC  examination  long  before
 we  thought  of  accepting  it  here,  Sindhi
 was  accepted  as  a  language  as  द
 medium  for  examinationeaun  the  secon-
 dary  schools.  That  is  the  most  that  is
 being  done  by  all  the’  States.  Maha-
 rashtra  is  not  lagging  behind.

 Shri  A.  ऋ,  Patil:  The  Maharashtra
 Government  has  failed  to  encourage
 Sindhi  literature  and  journalism.

 aft  जाअं  फ़रनेंडीश  (बम्बई-दक्षिण)  :
 उपाध्यक्ष  महोदय,  मैं  इस  बिल  के  समर्थन
 के  लिये  आप  के  सामने  खड़ा  हुआ  हूं  ।  इसका
 समर्थन  करते  हुए  एक  ही  बात  कहना  ज़रूरी

 हैं  कि  सिर्फ  कानून  बनाने  से  न  भाषा  का  विकास
 हो  सकेगा  और  न  वह  भाषा  तरक्की  कर
 पायेगी  |  उपाध्यक्ष  महोदय,  जब  एक  तरफ़
 आज  संविधान  में  सिन्धी  भाषा  को  जोड़ने
 के  लिये  एक  विधेयक  हम  यहां  पेश  करने
 जा  रहे  हैं,  तब  यह  बात  बड़े  खेद  से  हमें
 कहनी  पड़ती  है  कि  जो  हमारे  संविधान  ने
 कहा  था  कि  is  साल  के  बाद,  यानी  सन्‌
 965  के  बाद  अंग्रेज़ी  का  इस  मुल्क  में

 खात्मा  होगा,  यह  पअंग्रेज़ी  भाषा  सिर्फ  चल  ही
 रही  है,  इतना  ही  नहीं,  बल्कि  बेमुहुत  समय
 के  लिये  उस  को  बढ़ाने  का  विचार  है,  ऐसा
 प्रधान  मंत्री  की  झोर  से  कोई  बयान  भी
 आया  हैं  t

 उपाध्यक्ष  महोदय,  हमें  इस  बात  की
 तरफ़  देख  कर  बड़ा  भ्रफसोस  होता  है  ।
 मैं  नहीं  समझता  कि  किसी  भी  देशी  भाषा
 का  विकास  इस  मुल्क  में  तब  तक  हो  सकेगा
 जब  तक  अंग्रेज़ी  भाषा  को  जिस  प्रकार  कः
 प्राधान्य  आज  दिया  जाता  है,  बह  प्राधास्य
 उस  को  प्राप्त  रहेगा  ।  इसलिये  मुझे  मंत्री
 महोदय  से  यह  निवेदन  करना  है,  बल्कि  सारी
 काबीना  से  भर्ज  करना  है  कि  सिर्फ  एक  कौम,
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 एक  समाज,  एक  भाषा  के  लोगों  को  तबियत
 को  खुश  करने को  न  सोचे,  बल्कि  भाषा  का
 इस्तेमाल  ठोक  ढंग  से  इस  मुल्क  में  हो,  ताकि
 इस्तेमाल  से  भाषा  का  विकास  हो,  तरक्की
 हो,  इस  दृष्टिकोण  से  वह  काम  में  लाई  जाय  t
 art  यह  चीज़  करनी  है  तो  सब  से  पहले
 उसकी  a  रुआत  इसी  सदन  से  करें  1

 चन्द  दिन  पहले  एक  नई  बात  आपकी  ही
 सदारत  में  करने  का  मौका  मिला  ।  कश्नडी
 आषा  का  इस  सदन  में  इस्तेमाल  किया  गया
 और  आझाज  मुझे  खुशी  है  कि  मराठी  भाषा  की
 तकरीर  सुनने  का  अवसर  इस  सदन  में  हमें
 मिला  t  ज्यादा  खुशी  मुझे  इस  बात  से  हुई
 कि  जब  मराठी  सदस्य  की  तकरीर  मराठी
 भाषा  में  हो  रही  थी,  तब  उस  का  अंग्रेज़ी  में
 सर्ज ूमा  करने  का  काम  भी  यहां  पर  किया
 गया  ।  मैं  इस  का  स्वागत  करता  हूं  भौर
 यह  अपेक्षा  करता  हूं  कि  जिस  तरह  से  भाज
 मराठी  का  तर्जुमा  करने  का  प्रयास  जाज
 यहां  पर  किया  गया,  उसी  तरह  से  बाकी
 तमाम  देशी  भाषाओं  का  तजुंमा  करने  का
 दिन  भी  इस  सदन  में  जल्द  से  जल्द  आयेगा  t

 Mr.  Deputy-Speaker:  I  may  point
 out  that  he  had  submitted  a  translation
 earlier.

 Shri  Sonavane  (Pandharpur):  Be-
 cause  he  followed  Marathi,  he  feels
 that  it  was  translated.

 aft  जाजे  फरनेंडीज  :  आप  ने  शायद
 नहीं  सुना  होगा  ।  मैं  चाहूंगा  कि  इसी  तरीके
 से  तमाम  भाषाशों  का  इस  सदन्‌  में  तर्जुमा
 करने  बाला  इंतज़ाम  ली  बहुत  जल्द  हो
 जाय  |

 मैं  एक  ही  झाखिरी  आत  को  कहता
 चाहूंगा  ।  यहां  राजस्थानी  भाषा  का  जिक्र
 झआाया
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 कल  ही  गोवा  के  हमारे  दोस्त  ओी
 इरैस्मो  ॥: अ  जीसज़ा  सैकुरिया  यहां  पर  पहुंचे
 हैं।  में  जानता  हूं  कि  उन  को  कोंकणी  भाषा
 के  बारे  में  बोलता  होगा  ।  रत्नागिरी  से  वहां
 केस  रगोड  तक  यह  कोंकणी  बोली  जाती  है  +
 गोवा  में  दक्षिण  भर  उत्तर  के  इलाकों  में
 कोंकणी  भाषा  ओली  जाती  हैँ  इसलिए  इस
 कोंकणी  भाषा  को  भी  हसी  किस्म  का  मान
 देने  के  बारे  में  मैं  जानता  हूं  कि उन  का  हाथ
 रहने  वाला  है  ।

 जहां  तक  उर्दू  भाषा  का  सवाल  है  आप
 जानते  हैं  काफ़ी  सें  से  उर्दू  भाषा  के  इस्तेमाल
 के  बारे  में  उत्तर  प्रदेश  में,  बिहार  में,  दिल्‍ली  में,
 पंजाब  में  और  दूसरे  हलकों  में  भी  इस  उर्दू
 भाषा  के  इस्तेमाल  के  बारे  में  काफ़ी  सवाल
 चल  रहे  हैं  प्रौर  वह  सरकार  के  सामने  पेश
 होते  आये  हैं  भौर  भ्रभी  भी  उसके  सामने  पेश
 हैं  a  सरकार  ने  इस  के  बारे  में  भ्रभी  सोचा
 नहीं  है  मुझ  को  सिर्फ  बिहार  सरकार  ने
 जो  भभी  भ्रभी  किया,  मुश  को  तो  एक  ही  चीज
 की  याद  करा  देना  हें  कि  भाषा  के  मसले  को
 लेकर  हिन्दुस्तान  में  श्रगर  किसी  एक  इलाके
 में  सब  से  बड़ा  झगड़ा  हुआ  है  तो  वह  अम्बई
 सूबे  में  हुआ  है  जिसकी  जानकारी  शौर
 जिसका  प्रनुभव  हमारे  गृह  मंत्री  को  हैँ  ।
 i05  लोग  मारे  गये  थे  गोलियों  का  शिकार
 बना  कर  वहां  जब  भाषावार  प्रान्त  का
 झान्दोलन  चला,  बम्बई  सूबे  का  भाषावार
 प्रान्त  बनाने  और  महाराष्ट्र  और  गुजरात
 का  निर्माण  करने  में  झाया  ।  हमें  बड़ी  खुणी
 है  कि  सिन्धी  भाषा  को  झाज  वह  स्थान  प्राप्त
 हो  रहा  है  बिना  किसी  जान  को  बलिदान
 किये  हुए  v  मैं  तो  एक  आखिरी  बात  कह  कर
 खत्म  करूंगा  कि  जब  कभी  सरकार  के  सामने
 ऐसे  मसले  झा  जायं,  उर्दू  भाषा  का  सवाल  हो,
 कोंकड़ी  भाषा  का  सवाल  हो  या  राजस्थानी
 भाषा  का  सवाल  पेश  हो  तो  वह  उन  लोगों  के
 ऊपर  ऐसी  कोई  भी  परिस्थिति  नहीं  लादेगी
 जिस  से  कोई  भी  किसी  किस्म  की  कशमकश



 3595  Constitution  CHAITRA  1%,  3889  (SAKA)  (2Lat  Amdt.)  Bill  3996

 हो  जाम  झौर  किसी  की  जान  का  नुकसान
 हो  जाय  t  बस  इतना  कह  कर  मैं  इस  विधेयक
 का  समर्थन  करता  हूं!

 Mr.  Deputy-Speaker:  Shri  Saleem.

 Shri  Umanat,h  (Pudukkottai):  Let
 somebody  speak  in  Sindhi  so  that  we
 can  hear  it  before  voting.

 ली  एम०  argo  सलीम  (नलगोंडा)  :
 जनाब  डिप्टी  स्पीकर  साहेब,  दस्तूर  में  तरमीम
 करने  के  लिए  जो  यह  बिल  पेश  किया  गया  है
 मैं  भ्रपने  दिल  को  गहराइयों  से  उस  का  स्वागत
 करता  हूं  ।

 झभी  एक  दोस्त  ने  दूसरी  तरफ़  से  यह
 यात  कही  है  कि  हिन्दी  के  खानदान  में  एक  शौर
 बहन  का  इजाफ़ा  हुआ  है  |  मैं  उनकी  इस
 दलील  की  ताईद  करता  हूं  कि  उर्दू  भौर  हिन्दी
 हिन्दुस्तान  की  बोली  जाने  वाली  ज़बानों  में
 दो  बहनें  खयाल  की  जाती  थीं  ।  दस्तूर  की
 फ़हरिस्त  पर  .एक  तीसरी  बहन  का  इजाफ़ा
 पूरे  मुल्क  के  लिए  खुशामदेद  कहने  का  सबब
 बनेगा  ।

 जनाब  डिप्टी  स्पीकर  साहेब,  उर्दू  से
 सिन्धी  की  बहुत  बड़ी  मुनासबत  है  भौर  कुछ
 शक्ल  सूरत  के  एतबार  से  भी  दोनों  यकसां  हैं।
 चूंकि  दोनों  एक  ही  लिपि  में  लिखी  जाती  हैं  1
 इसलिए  उन  का  बहनापा  भर  ज्यादा  करीबी  है,
 बमुकाबले  हिन्दी  के  जोकि  संस्कृत  लिपि  में
 लिखी  जाने  वाली  जबान  है।  इस  के  झलावा
 सिन्धी  शौर  ्ड्दू  में  एक  बात  भौर  भी  मिलती
 जुलती  है  जैसा  कि  एक  झानरेबुल  भेम्बर  ने
 हाउस  के  सामने  बयान  किया  कि  सिन्‍्धी
 दस्तूर  की  फेहरिस्त  में  एंक  ऐसी  जबान  के
 इजाफ़  का  सबब  बन  रही  है  जिसके  लिए
 कोई  रीजन,  कोई  इलाक़ा  और  कोई  खास  स्टेट
 मुकरेर  नहीं  है,  यानी  यह  एक  ऐसी  ज़बान  होगी
 जोकि  पूरे  हिन्दुस्तान  में  बोली  जा  सकेगी
 और  बोली  जाती  है  भौर  इस  जबान  के  बोलते

 वाले  हिन्दुस्तान  के  कोने  कोने  में  भ्राबाद  हैं  ।
 बिलकुल  इत्तिफाक  है  कि  उर्दू  की  भी  यही
 हैसियत  है  t  उर्दू  का  भी  कोई  एक  इलाक़ा
 मुकरंर  नहीं  है  |  उर्दू  भी  न  सिर्फ  हिन्दुस्तान
 की  तमाम  रियासतों  में  बल्कि  हिन्दुस्तान  से
 बाहर  बहुत  से  लक  ऐसे  हैं  जहां  उर्दू  बोली
 झौर  समझी  जाती  है  t  मैं  इस  एवान  की
 वाकफियत  के  लिए,  इस  हाउस  की  झागाही
 के  लिए  यह  झजें  करना  चाहता  हूं  कि  सिन्धी
 की  भी  यही  कैफियत  है  ।  सिन्धी  सिर्फ
 हिन्दुस्तान  में  ही  नहीं,  पाकिस्तान  में  ही  नहीं
 बल्कि  भ्रफीफका  झझौर  दूसरे  मुमालिक  में  जहां
 हमारे  बहुत  से  सिंधी  भाई  जाकर  तिजारत
 की  गरज़  से  भ्राबाद  हो  गये  हैं  वहां  पर
 सिन्धी  बोली  जाती  है  wet  पर  एक  बहुत
 भ्रच्छी  तादाद  में  सिन्धी  लिटरेचर  तैयार  हो
 रहा  है  ।  इसलिए  हिन्दुस्तान  की  जबानों
 में  सिन्धी  जबान  का  इजाफ़ा  एक  बड़ा  फ़ाले
 नेक  है,  एक  बड़ी  भ्रच्छी  बात  है  t

 मैं  इस  मौक़े  से  फ़ायदा  उठा  १र,  जनाब
 डिप्टी  स्पीकर  साहिब,  एक  बात  भ्र्ज़  करना
 चाहता  हूं  शौर  बहू  यह  कि  हम  ने  गांधी  जी  की
 तालीम  से  पंडित  जवाहरलाल  नेहरू  मरहम
 की  तकरीरों  से  और  देश  के  दूसरे  नेताओं  की
 तकरीरों  से  जो  बात  सीखी  है  वह  यह  है  कि
 हमारे  दिल  इसने  वसीय  होते  चाहिएं,  हमारे
 दिल  इतने  बड़े  होने  चाहिए  कि  ज़बान  की
 बुनियाद  पर  हम  एक  दूसरे  से  दुश्मनी  शौर
 मुखालफ़त  मोल  लेने  को  आदत  छोड़  दें  ।
 हर  शबान  जो  इस  मुल्क  में  बोली  जाती  है
 वह  बहुत  मीठी  भौर  सुरीली  होती  है।  हर  एक
 जबान  का  लिटरेचर  है  हम  को  t  जिस  तरीके
 से  एक  दूसरे  के  श्रक़ीदों  से  मुहब्बत  करनी
 आहिए  उसी  तरीक़े  से  एक  दूसरे  की  ज्बान  से
 भी  मुहब्बत  करनी  जाहिए  |  एक  दूसरे  की.
 जबान  से  प्रेम  करता  चाहिए  झगर  इस  मुल्क
 को  ऊचा  उठाना  है  भौर  झगर  इस  सुल्क  को
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 भागे  बढ़ाना  है  ।  तो  जज़बात  की  बुनियाद  पर
 जो  इस  मुल्क  में  झगड़े  होते  हैं,  ज़बान  की
 बुनियाद  पर  जो  आपस  में  बहसें  होती  हैं,
 ज़बान  की  बुनियाद  पर  जो  एक  दूसरे  के  साथ
 संगदिली  का  मुजाहिरा  किया  जाता  हैं  हम  को
 उस  को  छोड़ना  पड़ेगा,  बरना  हमारा  मुल्क
 भागे  बढ़ने  के  बजाय  पीछे  हटेगा  और  उसकी
 अदनामी  सिर्फ  हिन्दुस्तान  में  ही  नहीं  बल्कि
 सारी  दुनिया  में  होगी  i

 जनाब  बाला,  मैं  उर्दू  के  ताल्लुक़  से  दो
 बातें  कह  कर  झपनी  तकरीर  को  खंत्म  करना
 चाहता  हुं  ।  झ्रभी  एक  मुकरिर  ने,  जनाब
 डिप्टी  स्पीकर  साहेब,  आप  के  सामने  यह  बात
 पेश  की  है  कि  उर्दू  के  साथ  जिस  तरीक़े  का
 इंसाफ़  होना  चाहिए  था  बदकिस्मती  से  इस
 मुल्क  में  उस  तरीके  का  इंसाफ  उस  को  नहीं
 मिल  रहा  है  ।  बहुत  सी  रियासतें  ऐसी  हैं
 जिन्होंने  उर्दू  को  रीजनल  लैंग्वेज  की  हैसियत
 से  तसलीम  नहीं  किया  है  1  मैं  फद्य  के  साथ
 यह  तसलीम  करता  हूं  कि  मैं  आंध्र  प्रदेश  से
 श्राता  हूं  भ्रौर  मेरी  10:  प्रदेश  की  रियासत
 ऐसी  रियासत  है  जिसने  तेलयू  ज़बान  अपनी
 होने  के  बावजूद  उर्दू  ज़बान  को  तसलीम
 करने  के  लिए  सब  से  पहले  पहल  की  है  ny
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 जनाब  डिप्टी  स्पीकर  साहेब,  मैं  श्राप  की
 वाकफ़ियत  के  लिए  एक  बात  ऐवान  के
 सामने  अर्ज  करना  चाहता  हूं  कि  बांधा  प्रदेश
 मे  म  सिर्फ  उर्दू  के  मामले  में  बल्कि  तमाम
 जबानों  के  मामले  में  एक  लीड  दी  है  और
 बहू  यह  कि  उस  ने  कई  शौर  ज़बानों  को
 भी  उसी  तरीक़े  से  तसलीम  किया  है  जिस
 तरीके  से  उर्द ूको  तसलीम  किया  है  tT  उन्होंने
 इस  बात  को  भी  तसलीम  किया  है  कि  जहां
 काफ़ी  तादाद  में  एक  जबान  बोलने  बाले
 लड़के  जमा  हो  जाये  तो  स्कूल  में  उस  जबान
 में  तालीम  का  दृतज़ाम  किया  जाये  ।  मैं  बहुत
 खुश  हूंगा  झगर  इस  तरीके  की  मिसाल  हर
 श्डेट  में  कायम  हो  जैसे  कि  झान  प्रदेश  ने
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 हिन्दुस्तान  के  सामने  एक  भिसाल  पेश  की  है
 मुझे  बहुत  खुशी  होगी  भ्रगर  हिन्दुस्तान  की
 मरकज़ी  सरकार  इस  किस्म  की  एक  हिदायत
 जारी  करे  न  सिर्फ  उर्दू  के  बारे  में  बल्कि
 हिन्दुस्तान  के  अन्दर  बोली  जाने  वाली  तमाभ
 जबानों  के  साथ  ऐसा  बर्ताव  किया  जाये  कि
 लोग  मादरी  ज़बान  में  तालीम  हासिल  कर
 सकें  ।  लोगों  को  मादरी  जबान  में  भ्रजियां
 पेश  करने  और  अपनी  मादरी  जबान  में  झपने
 हालात  को  बयान  करने  का  मौक़ा  मिले।  इन
 अल्फाज  के  साथ  मैं  इस  तरमीम  की  पुरजोर
 ताईव  करता  हूं  ।

 Shri  P.  Venkatasubbaiah  (Nandyal):
 Sir,  I  move  for  closure  of  the  discus-
 sion  on  this  Bill  (Interruptions).

 Mr.  Deputy-Speaker:  I  will  permit
 one  more  speaker,  in  Sindhi  language.
 That  will  be  the  last  speech,  after
 which  I  will  call  the  Minister,

 Shri  8.  M.  Banerjee  (Kanpur):  Sir,
 you  have  not  given  opportunity  to  us.

 Shri  Surendranath  Dwivedy:  You
 may  not  give  much  time,  but  every
 party  must  be  given  some  time.

 Shri  S.  M.  Banerjee:  Representa-
 tives  of  some  parties  have  not  spoken
 at  all...  (Interruptions).

 Mr.  Deputy-Speaker:  We  have  to
 conclude  by  4  o’clock  because  we  have
 to  take  up  non-official  business  at  4
 o'clock.

 Shri  Surendranath  Dwivedy:  If  it  is
 taken  up  five  minutes  later,  that  does
 not  matter.  You  can  give  two  minutes
 to  each  party.

 Mr,  Deputy-Speaker:  There  are  a
 number  of  speakers  eager  to  partici-
 pate.

 Shri  Sarendranath  Dwivedy.  Give
 two  minutes  to  each  of  the  parties.
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 Shri  M.  R.  Masani  (Rajkot):  Why,
 Sir,  should  you  delay  the  division?  We
 have  other  ipPort
 the  closure  (Interruption)

 Mr.  Deputy-Speaker:  I  will  put  the
 question  after  one  Sindhi  speech.

 Shri  S.  M.  Banerjee:  This  is  injustice.
 You  do  not  allow  a  party  to  express
 its  view.  What  is  this?  (Interruption)

 Shri  Nath  Pai:  It  is  important.  Give
 two  minutes  for  each  party  leader...
 (Unterruption).  I  am  not  going  to
 bludgeon  you.  I  am  going  to  appeal  to
 you  and  to  the  Leader  of  the  House...
 (interruption).  This  matter  is  of  the
 greatest  emotional  importance  to  tne
 House.  You  ‘must  make  it  possible  for
 the  leaders  of  the  different  parties  to
 be  heard  on  this  vital  issue.  You  may
 cut  down  the  time,  but  we  cannot  be
 a  party  to  this  that  spokesmen  of  the
 leading  parties  are  not  heard.  The
 Bill  may  be  very  small  but  its  signi-
 ficance  is  very  great  to  us.  Therefore, I  appeal  to  the  Leader  of  the  House
 that  she  should  take  some  interest  in
 this  matter.  She  should  agree  that
 the  spokesmen  of  the  parties  should
 be  heard.  If  necessary,  let  us  extend
 the  time,  I  am  to  introduce  the  first
 Bill.  I  am  prepared  to  wait  but  l
 hope  you  will  not  ignore  this  appeal.

 Shri  Kamalnayan  Bajaj  (Wardha):
 We  are  also  wanting  to  speak.

 Some  hon.  Members  rose—
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 included  in  the  Eighth  Schedule  of
 our  Constitution.  For  doing  that  it
 has  taken  us  seventeen  years.  Lot  of
 Sindhis  have  settled  down  in  Gandhi
 Dham  in  Kutch  from  where  I  come.  I
 congratulate  the  Home  Minister  for
 this  action  with  these  words  I  sit.
 down.

 Mr.  Deputy-Speaker:  Shri  Lakka-
 Dpa.

 हाल  H.  N.  Mukerjee  (Calcutta.
 North  East):  Why  do  you  not  call  re-
 presentatives  of  different  parties  aud
 groups?  You  are  calling  only  some
 people.  This  king  of  discrimination:
 is  being  practised  because  some  peo-
 ple  are  polite.

 Mr,  Deputy-Speaker:
 sorry.

 Shri  H.  N.  Mukerjee:  Impoliteness.
 has  a  premium  in  this  House  and  you
 are  encouraging  it.

 Mr.  Deputy-Speaker:
 leaders  have  spoken.
 parties  are  to  be  heard.

 Shri  H.  N.  Mukerjee:  I  do  not  wish:
 to  hear  my  own  voice,  but  my  party
 wishes  to  be  heard,  Because  we  be-
 have  politely,  we  are  treated  in  this
 way.  If  shabby  treatment  follows.
 politeness,  you  know  what  will  hap-
 pen.  You  can  go  ahead  with  it.

 Shri  Shri  Chand  Goel  (Chandigarh):
 Kindly  take  up  Private  Members’
 business  at  4.30  so  that  all  Members.

 I  am  very

 Most  of
 Only  a

 the
 few

 can  be  accommodated.  They’  have
 Mr,  Deputy-Speaker:  If  the  House  their  sentiments  to  express.......

 agrees,  I  suggest  that  we  take  up  (Interruption).
 non-official  business  at  415,  Shri  S.  M.  Jee:  I  was  the  first

 man  to  give  the  name  of  the  Mem-
 Some  hon,  Members:  We  agrev.  ber  who  will  speak  from  my  party.

 8  Shri  K.  Lakkappa  (Tumkur):  Mr. Mr.  Deputy:  Every  speak  Deput:  cer,  Sir,  I  support  this will  take  not  more  than  two  minutes
 Shri  T.  M.  Sheth.

 Shri  T.  M.  Sheth*  (Kutch):  I  am
 happy  that  Sindhi  language  is  being

 Constitution  (Amendment)  Bill  which
 makes  Sindhi  as  one  of  the  languages
 of  the  Eighth  Schedule  of  our  Cons-
 titution.  The  Constitution  envisages:
 that  no  Janguage  should  be  treatedi

 “Original  speech  was  delivereq  in  Sindhi.
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 ~with  scant  respect  and  that  the  Gov-
 should  and  respec!

 the  rights  of  linguistic  minorities  im
 the  country.  The  Linguistic  Minorities
 ‘Commission  Report  has  suggested
 several  proposals  and  has  also  given the  guiding  principlea  to  the  States
 ‘under  the  Directive  Principles  of  the
 Constitution  of  India  to  see  that  all
 the  |  are  pected  equally
 ang  that  there  is  no  discrimination  on
 the  ground  of  caste  or  creed  or  reli-
 gion  or  language.

 I  am  glad  that  the  Government  has
 ‘brought  forward  this  Bill  But,  un-
 fortunately,  there  are  other  languages
 also.  which  are  not  being  respected
 sas  they  should  be.  Take  for  example,

 speaking  people  in  Mysore
 ‘who  are  more  than  3  lakhs  in  numper
 ‘and  they  have  got  their  own  lan-
 guage,  and  their  language  hag  not
 ‘been  respected,  Further,  there  ig  dis-

 ti  in  appoi: intm:  and  in
 the  matter  of  education.  The  Gov-
 ernment  has  not  taken  any  serious
 note  of  it  with  the  result  that  there
 is  discrimination  every  day  in  every

 “walk  of  life.

 There  is  one  other  point  that  I  want
 “to  makKe  and  that  Is  about  the  compe-
 titive  examinations  which  are  held
 now  only  in  two  languages,  tnat  15.
 English  and  Hindi.  I  request  tnat
 hereartter,  in  competitive  |  examina-
 tions,  every  regional.  language
 should  be  allowed  to  be  used.  It  is
 only  then  that  we  are  going  to  respect
 the  Constitution,  the  very  spirit  of  the
 Constitution,  in  ¢he  matter  of  enquality
 of  opportunity  as  envisaged  in  Article
 36  of  our  Constitution.  I  hope  and
 ‘trust  that  the  hon.  Home  Minister  will
 give  thought  to  this  and  he  will  go
 into  all  the  aspects  of  it.

 I  thank  you  very  much  for  having
 given  me  an  opportunity  to  speak  on

 “this  Bill,

 APRIL  7,  3967  (2ist  Amdt.)  Bill  3602

 भी  ares  धाकूला  (लाख)  :  उपाध्यक्ष
 महोदय,  Te  मंत्री  जी  ने  जो  सिन्धी  को  भी
 चौदह  राष्ट्रीय  भाषाधों  के  साथ  एक  बौर
 राष्ट्रीय  भाषा  बनाने  का  बिल  पेश  किया  है  उस
 के  लिये  मैं  उनको  हादिक  धन्यवाद  देता  हूं  v

 हमारे  देश  में  लहदाखी  भाषा  एक  बहुत
 महत्वपूर्ण  स्थान  रखती  है  इसलिए  मैं  चाहता
 हूं  कि  लह्ाखी  भाषा,  जिसको  दूसरे  शब्दों  में
 'भोट'  भी  कहते  हैं,  को  भी  ठीक  उसी  प्रकार
 4  भाषाझों  के  साथ  संविधान  में  स्थान  देने

 के  सम्बन्ध  में  बिल  पेश  करें  जिस  प्रकार  सिंधी
 को  राष्ट्र  भाषा  बनाने  के  लिए  किया  है  ।

 व्यक्तिगत  रूप  से  मैं  जितनी  भच्छी  तरह
 लह्ाखी  या  तिब्बती  भाषा  में  अपने  विचार
 रख  सकता  हूं  उतनी  हिन्दी  और  प्रंग्रेजी  में
 नहीं  ।  लह्वाखी  को  काश्मीर  के  संविधान  ने
 भी  मान  लिया  है  और  वहां  पर  लददाखी  बोली
 जा  सकती  है।  इसलिये  भारत  के  संविधान
 में  भी  इस  जबान  को  शामिल  कर  लिया
 जाये  ny

 मैं  उम्मीद  करता  हूं  कि  दूसरे  सेशन  में
 गुह  मंत्री  जी  कोई  बिल  पेश  करेंगे  भौर  लद्दाखी
 भाषा  को  भी  राष्ट्रीय  भाषाओं  में  शामिल
 कर  लिया  जायेगा  ny  लहद्ाली  भाषा  भ्ौर
 लिपि  प्राकृत  जैसी  है,  हिन्दी  जैसी  हैँ  ।  इसमें
 भी  हिन्दी  की  तरह  क,  ख,  घ  हैं  ।  लद्दाखी
 झर  तिब्बती  में  हजारों  की  तादाद  में  लिटरेचर
 है,  मेनसक्रिप्ट  हैं।  लद्वाखी  भाषा  को  सिखाने
 का  प्रबन्ध  होना  चाहिये  7  ऐसी  भी  व्यवस्था
 होनी  चाहिये  कि  इस  भाषा  में  बोला  जा
 सके  ।  ऐसा  तभी  हो  सकता  हैं  झगर  झाप
 सिन्धी  को  शामिल  करने  के  बाद  इसको  भी
 संविधान  में  एक  भाषा  के  रूप  में  शामिल  कर
 लें  शौर  इसको  सोलहवीं  भाषा  मान  लें  a

 36  hrs.
 तिब्बत  में  जितना  लिटरेचर  था  उसको

 चीनियों  ने  नष्ट  कर  दिया  है  ।  काफी  सिटरेचर
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 आरत  में  भी  भा  गया  है।  बोद  धमे  ने  भारत
 में  परवरिश  पाई  है  और  यहां  से  खत्म  हो  कर
 बह  तिन्‍्यत  में  चला  गया  था  +-  वहां  पर  जो
 शन्य  थे  उनको  नष्ट  कर  दिया  गया  है  t
 इसलिए  भी  लद्दाखी  भाषा  का  इसमें  शामिल
 किया  जाना  बहुत  झ्रावश्यक  है  1  यूनिवर्सिटी
 में  भी  बहुत  से  विद्वान  हैं  जो  कि  तिब्बत  से
 आए  हैं  और  वे  झनुवाद  कार्य  कर  रहे  हैं  ।
 यह  बात  गवर्नमेंट  को  भी  मालूम  हैं  -  इस
 वास्ते  मैं  चाहता  हुं  कि लह्दाखी  को  भी  संविधान
 में  आप  स्थान  दें।  मैं  अ्रधि  कहना  नहीं  चाहता
 हूं  1  मैं  इस  बिल  का  स्वागत  करता  हूं  और
 झाशा  करता  हूं  कि  अगले  सेशन  में  श्राप
 लद्दाखी  भाषा  को  संविधान  में  शामिल  करने
 के  किये  विधेयक  लायेंगे
 Shri  M.  Meghachandra  (Inner  Mani-

 pur):  I  rise  to  support  this  Constitu-
 tion  (Amendment)  Bill.  This  Amend-
 ment  has  been  brought  after  seventeen
 years  of  operation  of  the  Constitution.
 Although  this  is  the  Twenty-First
 Amendment,  I  feel  that  this  is  a  very
 good  beginning  and  this  process  should
 be  carried  forward.  After  seventeen
 years,  Sindhi  will  be  recognized  as  a
 national  language.  With  the  recogni-
 tion  of  Sindhi,  we  should  make  room
 for  the  recognition  of  other  languages
 which  are  still  left  out.  I  think,  there
 are  other  lantuazes  like  Rajasthani,
 Maithili,  Bhejpuri,  and  last  of
 all,  I  will  also  refer  to
 Manipuri  because  J  come  from  Mani-
 pur.  It  is  5  fact  that  manv  people  do
 not  know  even  where  Manipur  is,  not
 to  speak  of  that  language.  Therefore,
 while  welcoming  this  Bill,  I  will  also
 appeal  to  the  House  and  to  the  Go-
 vernment  that  the  process  should  be
 carried  forward  and  there  should  be
 further  amendments  of  the  Constitu-
 tion  in  the  Eighth  Schedule  and  ad-
 ditions.  to  the  recognition  list  should

 be  made.  I  will  submit  that  there  is
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 Abraham,  Shri  K.  M. Achal  Singh,  Shri
 Adichan,  Shri  P.  C
 Agadi,  Shri  8.  A.
 Akirwar,  Shri  Nathu  Lal
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 Ahma

 Amin,  Shri
 a.

 d,  Dr.  I.
 Ahmed,  Shri  F,  A.
 Amat,  Shri  D.
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 a  language  called  Manipuri,  spoken
 by  the  people  in  Manipur;  it  is  also a  link  language  for  the  tribals  there; this  language  is  spoken  by  more  than
 ten  lakhs  of  people  dnd  by  the  Mani-
 Puri  people  living  in  Assam,  outside
 Manipur.  Because  of  this,  I  will  take
 this  opportunity  to  place  before  this
 House,  while  recognising  Sindhi  as  one
 of  the  languages,  while  passing  this
 Bill,  that  some  more  amendments  be
 taken  up,  So  that  Manipuri  be  included
 in  the  recogniseq  languages,

 श्री  यशवन्त  राव  चब्हाण  :  मुझे  बहुत
 स्वुशी  है  कि  सदन  के  सभी  दलों  के  नेताझों
 ने  तथा  दूसरे  माननीय  सदस्यों  ने  इस  विधेयक
 का  समर्थन  किया  है  ।  मुझे  खुशी  है  कि  हम
 सिन्धी  भाषा  का  स्वागत  अपने  परिवार  में
 करने  जा  रहे  हैं  ।  ऐसा  करते  हुए  सदन  में
 हर्ष  और  झानन्द का  वातावरण  होना  स्वाभा-
 विक  है।  इस  बात  की  मूझे  भी  खुशी  है  v  मैं
 झाशा  करता  हूं  कि  इस  विधेयक  को
 सर्वसम्मति  से  पास  कर  दिया  जायेगा  3
 Mr.  Deputy-Speaker:  This  being  8

 Constitution  amendment  Bill,  the  vot-
 ing  has  to  be  by  division.

 The  question  is:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  as  pass-
 ed  by  Rajya  Sabha,  be  taken  into
 consideration.”

 Let  the  Lobby  be  cleared.

 I  would  like  to  remind  Members
 that  they  should  use  both  their  hands
 and  press  hard  both  the  buttons  and
 continue  to  do  so  till  the  second  gong
 without  loosening  their  hold.

 The  Lok  Sabha  divided.

 AYES  (6.I0  hrs.
 Anjanappa,  Shri  8.
 Atam  Das,  Shri

 i  Avdhesh  Chandra  Singh,
 Ramchandra  _  Shri

 Babunath  Singh,  Shri
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 Buta  Singh,  Shri.
 rapani,  Shri  C,  K.

 Shands.  Shrimati  Jyotspa
 Chandra  Shekhar  Singd,

 Shri
 Chatterji,  Shri

 aturvedi,  Shri  R.  L
 iid  Shri  Nitira)

 Singh
 Chavan,  Shri  9.  R.
 Chavan,  Shri  Y.  B.
 Choudhury,  Shri  Valmiki
 Damani,  Shri  5.  हे
 Dandeker,  Shri  N.
 Das,  Shri  x

 T.

 Krishna

 eshmukh,  Shri  K,  G
 Deshmukh,  Shri  Shivaji- rao  8.
 Devgun,  Shri  Hardayal
 Dhilion,  Shri  G.
 Dhirendcanath,  Shri
 Dhuleshwar  Meena,  Shri
 Dinesh  Singh,  Shri
 Dipa,  Shri  A.
 Dixit,  Shri_G.  ८.
 Dwivedy,  Shri  Surendra-

 nath
 Ering,  Shri  D.
 Esthose,  Shri  P.  P.
 Fernandes.  Shri  George
 Gajraj  Singh  Rao,  Shri Ganghi.  Shrimati_Indira
 Ganesh,  K.  R

 Ghosh,  Shri  Bimalkanti Ghosh,  Shri  P.  K.
 Girja  Kumari.  Shrimati
 Girraj  Saran  Singh,  Shri
 Gopalan.  ri
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 ,  Nanja
 Gupta,  i
 Gupta,  Shri  Ram  Kishan lidar,  Shri  K.

 rika,  aN.
 Hem  Raj, Himatsingka,  Shri
 Hirji,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  Tulshidas
 Jadhav.  Shri  ्  N.
 Jageshwar,  Shri
 Jaggaiah.  Shri  K.
 Jagjiwan  Ram,  Shri
 Jamir,  Shri  S.  ८
 Jamna  Lal.  Shri
 Janardhanan.  Shri  ९.
 Jena,  Shri  D.  D.
 Jha.  Shri  8.  C.
 Kachawai,  Shri  Hukam hand
 Kahandole,  Shri  2.  M.
 Kamalanathan,  Shri Kamble.  Shri
 Kandanpan.  Shri  S. Karni  Singh,  Dr Katham,  Shri  B.  N. Kavade.  Shri  8.  R. Kedar  Paswan.  Shri
 Keshri,  Shri  Sitaram Khan,  Shri  Ajmal
 Khan,  Shri  Ghayoor  Ali
 Khan,  Shri  Latafat  Ali
 Khan,  Shri  M.A
 Khan,  Shri  Zulfiquar i
 Khanna,  Shri  P.  K. Kinder  Lal,  Shri Kotoki,  Shri  Liladhar Krishnamoorthi,  Shri  छ, Krishnan,  Shri  G.  Y. Kuchelar,  Shri  G. Kureel.  Shri  B.  N. Kushok  Bakula.  Shri Kushwah,  Shri  ४.
 Lakkappa,  Shri  K.
 Lakshmikantamma, Shrimat Lalit  Sen,  Shri Laskar,  Shri_N.  R. Laxmi  Bai,  Shrimati
 Uimaye,  Shri  Madhu Lutfal  Waque,  Shri
 Madho  Ram,  Shri Madhukar,  Shri  K.  M. Mahadeva  Prasad,  Dr.
 Maharaj  Singh,  Shri

 hi,  Shri  M.
 hotra,  Shrj  Inderjit Mandal,  Shri  Yamuna asad

 Mane,  Shri  Shankarrao
 Mangalathumadom,  Shri Manoharan,  Shri Marandi.  MR
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 ea Mirza,  Shri  Bakar  Alf
 Mishra,  Shri  Bibhuti
 Mishra,

 snr  G.  a suf,  Shré Mohan  Swarup,  Shri Mohasin,  Sh:
 Ey  ah:  h

 ‘ondal,  oe  J.K.
 Mrityunjay  Prasad,  Shri Mudrika  Si

 Sharda
 Muthusami,  Shri  C. Nahata,  Shri  Amrit Naidu,  Shri  Chengalrayy Naidu,  Shri_Ramabadra Naik,  Shri  G.  C. Naik,  Shri  हे,  ् Nanda,  Shri Nath  Pai.  Shri Navar,  Dr,  Sushila Nihal,  Shri
 Onkar  Singh.  Shri Oraon,  Shri_Kartik Padanatha,  Shri  Muham-
 Pahadia,  Shri
 Pandey.  K.  N.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Vishwa

 Shri  Chinta-
 Pant,  Shri  K.  ¢. Parmar,  Shri  D.  R Parmer.  Shri  Bhaljibhal Partap  Singh,  Shri Parthasarathy,  Shri Patel,  Shri  J.  H. Patel,  Shri  Manubhat Patil,  Shri  A.  प् Patil,  Shri  Deorao
 Patil,  Shri  G.  BD. Patil.  Shri  N.  हे, Patil,  Shri  8.  8.
 Pati),  Shri  S  D. Patil.  Shri  T.  A Pradhini,  Shri  K. Pramanik.  Shri  J.  N. Prasad.  Shri  Y¥.  A, Puri,  Dr.  Surya  Prakash Qureshi,  Shri  Sh Raghu  Ramaiah,  Shri Rajasekharan  hy  ri
 Raju,  Shri  D.  8. Ram  Kishen,  Shri
 Ram  Sutnis  Siugh,  Dr. im  Subhag Ram,  Shri  T.

 Nath
 Panigrahi

 my
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 Ram  Charan,  Shri
 Ram  Sewak,  Shri
 Ramani,  a  re Rampur  adevap;  pa,

 Prasad

 Randhir  Singh,  Shri
 Rane,
 Rao,  Shri  Jaganath Rao,  Dr.  K.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Muthyal
 Rao,  Shri  J.  Ramapathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumata

 io,  Dr.  R.  Vv.
 Ray,  Shri  Rabi
 Reddi.  Shri  G.  s
 Reddy,  Shri  Eswara
 Reddy,  Shri  Ganga
 Reddy,  Shri  P.  Antony
 Reddy,  Shri  Surendar
 Rohatgi,  Shrimati  Sus-

 hila
 Roy.  Shri  Bishwanath
 Roy,  Shrimati  Uma
 Saboo,  Shri  Shrigopal Sadhu  Ram,  Shri
 Saha.  Dr.  8.  K.
 Saleem,  Shri  M.  Y.
 Salve.  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sambandhan,  Shri  8.  K.
 Sanghi,  Shri  N.  K.
 Sanji  Rupii,  Shri
 Sankata  Prasad,  Dr. Sant  Bux  Singh,  Shri

 Shri  Shashibhushan  Bajpai
 gone):  The  apparatus  on  my  table  is
 not  working.

 Shri  Badrudduja  (Murshidabad):  I

 Santosham,  Dr.  M.
 Satya

 Narain  Singh,
 Sayyad  Ali,  Shri
 Sen,  Shri  Deven Sen,  Shri  Dwaipayan Sen,  Shri  FP.

 eira,  Shri
 Seth  i,  Shri  P.  C Sethuramae.  Shri  N.
 Sezhiyan,  Shri

 ah,  Shrimati  Jayaben Shah,  Shri  Manabendra Shah,  Shri  Shantilal Shambhu  Nath,  Shri Sharda  Nand,  Shri
 Sharma,  Shri  8.  S.
 Sharma,  D.  C
 Sharma,  Shri  N.  S. Sharma,  Shri_  Shiv
 Sharma,  Shri  Yajna  Datt Sharma.  Shri  Yogendra Shastri  Shri  B.  N-
 Shastri,  Shri  R.
 Shastri,  Shri  Ramanand Shastry.  Shri  Sheopujan Shen  Narain.  Shri Sheth.  Shri  T.  M.
 Shinkre.  Shri Shiv  Chandrika  Prasad.
 Shukla.  Shri  S.  N. Shukla,  Shri  Vidya Charan
 Siddayya,  Shri
 Sidheshwar  Prasad.  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  J.  B.
 Sinha.  Shri

 Narayan
 NOES:  Nil

 (Khar-

 Satya

 and  voting.
 want  to  vote  for  ‘Ayes’.  My  vote  had
 been  wrongly  recorded.

 Mr.  Deputy-Speaker:  The  result  schedule) of  the  division  is:
 Aves:  306:  Noes:  Nil.
 The  motion  is  carried  by  a  majority

 Division  No.  8]
 Abraham,  Shri  K.  M.
 Achal  Singh,  Shri
 Adichan,  Shri  P.  C.
 Agadi,  Shri  S.  A.
 Ahirwar,  Shri  Nathu R
 Ahmad.  Dr.  J. Ahmed,  Shri  FP.  A.

 Shri  Ramchandra
 Anjanapype,  Shri  B.
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 Sinha.  Shrimati  Tarkesh-
 wari

 ivasankaran,  Shri
 Snatak,  Shri  Nar  Deo
 Solanki.  Ss.
 Somani,  Shri  N.  K.
 Sonar,  Dr.  A.  G.
 Sonavane,  Shri
 Sondhi,  Shri  M.  L.
 Sreedharan,  Shri  A.
 Sundarsanam,  Shri  M.
 Supakar,  Shri  Sradhakar
 Suryanarayana,  Shri  K.
 Swaran  Singh,  Shri Swel
 Tarodekar,  Shri  V.  8.
 Tiwary,  Shri  D.  N.
 Tiwary.  Shri  K.  N.
 Tripathi,  Shri  K,  D. Tula  Ram,  Sh
 Tulsidas,  Shri
 UVikey,  Shri  M.  5.
 Ulaka,  Shri

 chandra
 Vajpayee,  Shri  A.  B.
 Veerappa,  Shri  Rama-

 chandra
 Venkatasubbaiah  Shri

 Rama-

 P.
 Verma,  Shri  Balgovind
 Verma,  Shri  Prem

 Chane
 Viswambharan,  Shri  P.
 Viswanathan,  Shri  G.
 Yadab,  Shri  N.  P.
 Yadav,  Shri  Chandra

 Jeet,  .
 Yashpal  Singh,  Shri

 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present

 The  motion  was  adopted.
 Clause  2—(Amendment  of  Eighth

 Mr.  Deputy-Speaker:  The  question  is
 “That  Clause  2  stand  part  of  the

 Bil”.
 AYES

 Asgar  Husain,  Shri
 Atam  Das,  Shri
 Avdhesh  Chandra  Singh,

 Shri  Ram

 Badrudduja,  Shri
 Bajaj,  Shri  Kamalnayan
 Bajpai,  Shri  Shashibhu-

 Bajpai,  Shri  Vidya  Dhar

 The  Lok  Sabha  divided:
 {16.20  hrs.

 Banerjee,  Shri  S.  M.
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Barupal.  Shri  P.  L.
 Basu,  Shri  Jyotirmoy
 Berwa,  Shri  Onkar  Lal
 Besra.  Shri  8.  C
 Bhadoria,  Shri  Arjun Singh
 Bhagat.  Shri  8.  ् Bhakt  Darshan,  Shri
 Bhargava,  Shri  B.  N.
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 Bhattacharyya,  Shri  C,

 K,
 ‘Bhola  Nath,  Shri
 Bist,  Shri  J.  B.  s.
 Bohra,  Shri  Onkarlal
 Brahm  Prakash,  Shri Buta  Singh,  Shri
 Chakrapani,  Shri  0.  K.
 Chanda,  hrimati

 Jyotsna
 Chandra  Shekhar  Singh, Ij
 Chatterii,

 Shri  Krishna best
 Chaturvedi,  Shri  R.  L,
 Chaudhary,  Shri  Nitiraj B Chavan,  Shri  7).  R.
 Chavan,  Shri  Y.  B.
 Chittybabu,  Shri  C
 Chaudhury,  Shri miki Damani,  Shri  8.
 Wandeker,  Shri  N.
 Dange,  Shri  S.  A. das  Shri  N.  T.
 Dasappa,  Shri  Tulsidas Dass,  Shri  C,
 Deiveekan,  Shri
 Deo,  Shri  K.  P.  Singh Deoghare,  Shri  N.  R, Desai,  Shri  Morarji Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  K.  G Deshmukh,  Shri  Shivaji- rao  S,
 Deveun,  Shri  Hardayal Dhillon,  Shri  G.  S. Dhirendranath,  Shri Dhuleshwar  Meena,  Shri Dinesh  Sinrvh.  Shri Dipa,  Shri  st
 Dixit,  Shri  G.  C.
 Dwivedy.  Shri dranath
 Yrine,  Shri  D. कद  Shri  P.  P.
 Verninides,  Shri  George Gairaj  Singh  Rao,  Shri
 Gandhi,  Shrimati_  Indira Ganesh,  Shri  ्,  R.
 Ganry  Devi,  Shrimati
 Gannit  Sahai.  Shri Geuiem.  Shri  C.  D.
 Gavit  Shri  Tukaram Gava‘ri  Devi,  Shrimati
 Ghosh,  Shri  Bimalkanti
 Ghosh,  Shri  Ganesh Gho  Shri  P.  K.
 Gi  Kumari.  Shrimati
 Girrai  Saren  Sinch,  Shri
 Gopalan,  Shri_P. Govind  Das.  Dr.
 Gowder.  Shri  Nanja Gupta,  Shri  Loakhonial
 Guota,  Shri  Rem  Kishan
 Haldar,  Shri  K.
 Hazarika,  Shri  J.  N.
 Hem  Raj,  Shri

 Val-

 Suren-
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 Himatsingka,  Shri
 Hirj
 Iqbal  Singh,  Shri
 Jadhav,  Shri  Tulshidas
 Jadhav,  Shri  V.
 Jageshwar,  Shri
 Jaggaiah,  Shri  K.
 Jagjiwan  Ram,  Shri
 Jamir,  Shri  S.
 Jamna  Lal,  Shri
 Jenu,  Shri  D.
 Jha,  Shri  S.  C.
 Kachwai,  Shri  Hukam

 Chand
 Kahandole,  Shri  Z.  M.
 Kamalanathan,  Shri
 Kamble,  Shri
 Kandappan,  Shri  S.
 Karni  Singh,
 Kasture,  Shri  A.  S.
 Katham,  Shri  B.  N.
 Kavade,  Shri  8.  R.
 Kedar  Paswan,  Shri
 Keshri,  Shri  Sitaram
 Khan,  Shri  Ajmal
 Khan,  Shri  Ghayoor  Ali
 Khan,  Shri  Latafat  Ali
 Khan,  Shri  Zulfiquar A
 Khanna.  Shri  P.  K.
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K
 Kotoki,  Shri  Liladhar
 Krishnamoorthi,  Shri  V.

 Krishnan,  Shri  G,  Y.
 Kuchelar,  Shri  G
 Kureel,  Shri  8.  N.
 Kushok  Bakula,  Shri
 Kushwah,  Shri  Y.  S.
 Lakkappa.,  Shri  K.
 Lakshmikantamma, Shrimati
 Lalit  Sen.  Shri
 Laskar,  Shri  N,  R
 Laxmi  Bai,  Shrimati
 Limaye.  Shri  Madhu Lutfal  Haque,  Shri
 Madho  Ram,  Shri
 Madhukar,  Shri  K.  M.
 Mahadeva  Prasad.  Dr.
 Maharaj  Singh,  Shri
 Maity,  Shri

 ‘jhi,  Shri  M
 Ma'hotra,  Shri  Inderjit
 Malimcriyappa,  Shri
 Mandil,  Shri  Yamuna

 Prasad
 Mane,  Shri  Shankarrao
 Mangala‘  hiumadom, i  Shri

 Masuria  Din.  Shri
 Mavayan.  Shri
 Merthn  tal.  Shri
 Moghachandra.  Shri  M.
 Mehta.  Shri  Asoka
 Menon  Shei  Govinda
 Menon.  Shri  V.  ५.
 Minimata,  Shrimati

 Agam  Dass  Guru

 (228£  (Amdt.)  Bill  96570
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  ७.  8.
 Mohammad  Yusuf,  Shri
 Mohan  Swarup,  Shri
 Mohasin,  Shri
 Molahu,  Shri
 Mondal,  Shri  J.  K.
 bho  =  4 rit;  a  ‘asad,  Shri Mudrika  Singh,  Shri
 Mukerjee,  Shri  H
 Muthusami,  Shri  C.
 Nageshwar,  Shri Nahata,  Shri_Amr
 Naidu,  Shri  Chengalraya Naidu,  Shri  Ramabadra Naik,  Sh

 Nihal,  Shri Onkar  Singh,  Shri
 Oraon,  Shri  Kartik
 Padanatha,  Shri  Muham- med
 Padmavati  Devi,  Shri- ti ma
 Pahadia,  Shri
 Pandey,  Shri  K.  N.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Vishwa Nath
 Panigrahi,  Shri  Chinta- mani
 Pant,  Shri  K.  C. Parmar,  Shri  D.  R. Parmer.  Shri  Bhaljibhai Partap  Singh,  Shri
 Parthasarathy,  Shri

 atel,  Shri  J.  H,
 Patel,  Shri  Manubhai
 Patel,  Shri  Pashabhal
 Patil,  Shri  A.  छ Pati},  Shri  Deorao Patil.  Shri_G.  D.
 Patil,  Shri  N.  R.
 Patil,  Shri  S.  B.
 Patil,  Shri  S.  D.
 Patil.  Shri  T.  A.
 Pradhani,  Shri  K. Pramanik.  Shri  J.  N.
 Prasad,  Shri  ५.  A. Puri.  Dr.  Surya  Prakash
 Qureshi.  Shri  Shaffi
 Raghu  Ramaiah,  Shri Rainn  Gandha,  Kumari Raiasekharan,  Shri
 Raju,  Shri  D.  8.
 far

 Sater
 SOTA,  oe am  Subhag Ram,  Shri  T.

 Ram  Charan,  Shri Ram  Dhan,  Shri Ram  Sewak,  Shri
 Ramani.  Shri_K.
 Ramji  Ram,  Shri
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 Rampur
 Ramshekhar

 Singh,  Shri
 Rana,  Shri  M.  B.
 Bandhir  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  Jaganath
 Rao,  Dr.  K.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Muthya: Rao,  Shri  J.  Ramapathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala
 Rao,  Dr.  V.  K.  R.  V.
 Ray,  Shri  Rabi:
 Reddi,  Shri  G.  5.
 Reddy,  Shri  Eswara
 Reddy,  Shri  Ganga
 Reddy,  Shri  P.  Antony
 Reddy  Shri  Surendar
 Rohatgi,  Shrimati  Sus-

 hila
 Roy,  Shri  Bishwanath
 Roy,  Shrimati  Uma
 Saboo,  Shri  Shrigopal

 Mahadevappa,
 Prasad

 Sambandhan,  Shri  Ss.  K.
 Sanghi,  Shri  N.  K.
 Sanji  Rupiji,  Shri
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Santosham,
 Satya  Narain  Singh, Shri
 Sayyad  Ali,  Shri

 Mr,  Deputy-Speaker:

 CHAITRA  VW,  889  (SAKA)
 Sen,  Shri  A.  K. Sen,  Shri  Deven
 Sen,  Shri  Dwaipayan Sen,  Shri  P.  G.,
 Sequeira,  Shri
 Sethi,  Shri  P.  ८
 Sethuramae,  Shri  73.
 Sezhiyan,  Shri
 Shah,  Shrimati  Jayaben Shah,  Shr:  Manabendra
 Shah,  Shri  Shantilal Shambhu  Nath,  Shri
 Shankaranand,  Shri
 Sharda  Nand,  Shri
 Sharma,  Shri  B.  S.
 Sharma,  Shri  Cc,
 Sharma,  Shri  N.S.
 Sharma,  Shri
 Sharma,  Shri  Yajna  Datt
 Sh  Yo  ra
 Shastri,  Shri
 Shastri,  Shri  R.
 Shastri,  Shri  Ramanand
 Shastri,  Shri  Sheopujan Sheo  Narain,  Shri
 Sheth,  Shri  T.  M.
 Shinkre,  Shri
 Shiv  Chandika  Prasad, Shr:
 Shukla,  Shri  S.  N.

 - Shukla,  Shri  idya Charan
 Siddayy

 ‘a,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  3  रे
 Singh,  Shri  J.B.
 Sinha,  Shri  Satya

 Narayan

 NOE
 Tapuriah,  Shri  S.  K.

 (2st  Amdt.)  Bili  36r2
 Sinha,  Shrimati  Tarkesh-

 wari
 Sivasankaran,  Shri
 Snatak,  Shri  Nar  Deo
 Solanki,  Shri  S.  M.
 Somani,  Shri  N.  K.
 Sonar,  Dr.  A.  G.
 Sunavane,  Shri
 Sondhi,  Shri  M.  L.
 Sreedharan,  Shri  A.
 Sudarsanam,  Shri  M.
 Supakar,  Shri  Sradhakar
 Suryanarayana,  Shri  K.
 Swaran  Singh,  Shri
 Swell,  Shri
 Tarodekar,  Shri  V.  B.

 Uikey,  Shri  M.  G.
 Ulaka,  Shri

 chandr;
 Umanath,  Shri
 Vajpayee,  Shri  A.  B.
 Veerappa,  Shri  Rama-

 chandra
 Venkatasubbaiah,  Shri
 Verma,  Shri  Balgovind
 Verma,  Shri  Prem ani
 Vidyarthi,  Shri  R.  S.
 Viswambharan,  Shri  P. Viswanathan,  Shri  G. Vadal,  Shri,  N.  P.
 Yadav,  Shri  Chandra
 Yashpal  Singh,  Shri

 Rama-

 of  the  division  is:
 Ayes:  326;  Noes:  4
 Shri  Nath  Pai:  Who  is  it  that  says

 ‘No’?  Is  it  a  mistake?
 Mr.  Deputy-Speaker:

 certained  his  views.  I  announce  the
 result.  The  motion  ls  carried  by  a
 majority  of  the  total  membership  of
 the  House  and  by  a  majority  of  not
 less  than  two-thirds  of  the  Members
 present  and  voting.

 We  have  as-

 The  tii  was  adopted.
 Clause  2  was  added  to  the  Bill,
 Mr.  Deputy-Speaker:  I  shall  now  put

 clause  I,  the  Enacting  Formula  and
 the  Title  to  the  vote  of  the  House.

 The  result  These  may  be  adopted  by  simple
 majority.  The  question  is:

 “That  clause  l,  the  Enacting
 Formula  and  the  Title  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
 Clause  L  the  Enacting  Formula  and

 the  Title  were  added  to  the  Bill.
 Skri  YY.  B.  Chavan:  Sir,  I  move:

 “That  the  Bill  be  passed.”
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  the  Bill  be  passed.”

 The  Lok  Sabha  divided:
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 Division  No.  9)
 Abraham,  Shri  K,  M. ९  Shri
 Adichan,  Shri  P.  C.
 Agadi,  Shri  S.  A.
 Ahirwar,  Shri  Nathu

 Ram
 Ahmad,  Dr.  I.
 Ahmed,  Shri  F.  A.
 Ahmed,  Shri  J
 Amin,  Shri  Ramchandra
 Anjanappa,  Shri  B.
 Ankineedu,  Shri
 Asgar  Husain,  Shri Das,  Shi

 Avdhesh  Chandra  Singh
 Sh Babunath  Singh,  Shri

 Badrudduja,  Shri
 Bajaj,  Shri  Kamalnayan
 Bajpai,  Shri  Shashi-

 bh
 Bajpai,  Shri  Vidya  Dhar
 Banerjee,  5. Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Barupal,  Shri  P.  L.
 Basu,  Shri  Jyotirmoy Bhadoria,  Shri  Arjun

 Singh
 Bhagat,  Shri  B.  R.
 Bhakt  Darshan,  Shri
 Bharat  Singh,
 Bhargava,  Shri  B.  N.
 Bhattacharyya  Shri c.
 Bhola  nei

 Shri
 Bi  Shri
 Bonra  Shri  Onkarlal
 Brahm

 Ler
 Shri

 Buta  Singh,  Shri
 Chakrapani,  Shri  C.  K.
 Chanda,  Shrimati

 Jyotsn
 Chendrika  Prasad.  Shri
 Chatterji,  Shri  Krishna

 K
 Chaturvedi,  Shri  L.
 Chaudhary

 Shri  Nitirai
 Si Chavan  Sori  D.  R

 Chavan,  Shri  y  8.
 Chittybabu,  Shri  C
 Choudhury,  Shri

 ik!
 Damani,  Shri  5.  RB.
 Dandeker,  Shri  N

 Shri  S.  A.
 iN.  द

 coke eeKan,
 Deo,  Shri  K.  P.  Singh
 Deoghare,  Shri  N.  R.
 Desai,  Shri  Morarji
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  K.  G.

 Val-

 APRIL  7,  3967

 AYES
 Deshmukh,  Shri  Shiva- jirao  S.

 Khan,  Sur: Devgun,  Shri  Hardayal  Khan.  Shri

 (2st  (Amdt.)  Bilt  ३3674

 ‘(16.28  am
 Kedar  Paswan,  Shri Keshri,  Shri  Sitaram

 aie
 tna]

 yoor  Ali Devinder  Singh,  Shri  Khan’  Shri  Latafar  Afi Dhillon,  Shri  6.  8.
 Dhirendranath,  Shri
 Dhuleshwar  Meena,  Shri
 Dipa,  Shri  A.
 Dixit,  Shri  G.  C,
 Dwivedy,  Shri  Surendra- nath
 Ering,  Shri  D.
 Esthose,  Shri  P,  P.
 Fernandes,  Shri  George
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganga  Devi.  Shrimati
 Ganpat  Sahai,  Shri
 Gautam,  Shri  C.  D.
 Gavit,  Shri  Tukaram
 Gayatri  Devi,  Shrimati
 Ghosh,  Shri  Bimalkanti
 Ghosh,  Shri  P,  R.
 Girja  Kumari,  Shrimati
 Girraj  Saran  Singh,  Shri
 Gounder  Shri  Cc. Muthusamy Govind  Das,  Dr. Gowder,  Shri  Nanja Gupta,  Shri  Lakhanlal Gupta,  Shri  Ram  Kishan
 Haldar.  Shri  K. Hazarika,  Shri  J.  N. Hem  Raj,  Shri
 Himatsingk»,  Shri Hirji,  Shri
 Iqbal  Singh.  Shri
 Jadhav,  Shri  Tulshidas Jadhav,  Shri  द
 Jageshwar.  Shri
 Jaggaiah,  Shri  K.
 Jag.  haan  Ram,  Shri
 Jamir,  Shri Jamna  Lal,  Shri Janardhanan,  Shri  C

 Jena,  Shri  D. Jha,  Shri  S.C
 Kachwai,  Shri  Hukam Chand
 Kahandole,  Shri  L.  M. Kamalanathan,  Shri
 Kamble,  Shri Kameshwar  Singh,  Shn
 Kandappan.  Shri  S. Karni  Singh,  Dr
 Kasture,  Shri  A.  5. Katham,  Shri  B.  N
 Kavade,  Shri  B  कद
 ं

 Khan,  Shri  Zuifiquer Ali
 Khanna,  Shri  9  K. Kinder  Lal  Shri Kisku,  Shiri  A.  K. Kotoki.  Shri  Liladhar Krishna.  Shri  M.  R.
 Krishnamoorthi,  Shri  V.
 Krishnan,  Shvi  G.  Y,
 Kuchelar,  Shr.  5.
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri
 Kushwah,  Shri  रु,  8
 Lakkappa,  Shri  K.
 Lakshmikantamma, Shrimati
 Lalit  Sen,  Shri
 Laskar,  Shri  हल  R.
 Laxmi  Bai,  Skhr.mat)
 Limaye,  Shri  Madhu
 Lobo  Prabhu,  Shri
 Lutfal  Haqvs.  Shri
 Madho  Ram.  Shri
 Madhukar,  Shri  K.  W@ Mahadeva  Pra.ad,  Fr.
 Maharaj  Singh,  Shri? Mahida,  Shri  Narendra

 Singh
 Majhi.

 Shri  M.
 Maihotra,  Shri  Inde  jit Malimariyanc  i.  Shri Mandal.  Shri  Yaniina Prasad
 Mane,  Shri  Shankariau
 Mangalathimadom,  Sari
 Manoharan,  snri
 Marandi,  Shri lasani,  Shri  M.  R. Masuria  Din.  Shri

 ayavan,  Shri
 Meetha  Lai,  Shri
 Meghachandra,  Shri  M. Mehta,  Shri  Aso!
 Menon,  Shri  Govinda Menon,  Shri  VV.
 Minimata.  Shrimati

 Agan  0855  G Mirza,  Shri  Bakar  AN
 Mishra,  Shri  Bibhuii

 ishra,  Shri  G.  ह.
 Yusuf,  Shri

 Swarup,  Skri
 Sar.

 Molahu,
 Mondal,  Shri  J.  K
 Mri  ay  Prasad,  Shri Mu  Singh,  Sit
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 Mukerjee,  Shri  H.  N.
 war,  Shri

 Naidu,  Shr:  Chengalrayg Shr!  Rarrabadra
 Naik,  Shri  G.  C.
 Naik,  Shri  4६
 Nanda,  Shn
 Nath  Pai,  Shri
 Nayanar,  Shri  E.  K.
 Nayar,  Dr.  Sushila
 Nihal,  Shri
 Nirlep  Kaur,  Shrimat:
 one.  sna  Kartik ri  Kar'
 Padanatha,  Shri  Muham-

 med  5.
 Padmavati  Shri-

 mati
 Pahadia,  Shri  J.  K.
 Pandey,  Shri  Sarjoo
 Pandey:

 »  Shri  Vishwa ‘a
 Panigrahi,  Shri  Chinta- mi
 Pant,  Shri  K.  C.
 Parmar,  Shri  D.  R
 Parmer,  Shri  Bhaljibhai

 ¥.

 Devi.

 Patel,  Shri_Manubrai
 Patel,  Shri  Pashabhai
 Patil,  Shri  A.  V.
 Patil,  Shri  Deorao
 Patil,  Shri  N.  R.
 Patil,  Shri  S.  B.

 Patil,  Shri  S.  D
 Patil,  Shri  T.  A
 Patodia,  Shri  D.  N.
 Pradhani.  Shri  K.
 Pramanik,  Shri  J.  N.
 Puri,  Dr.  Surya  Prakash
 Qureshi,  Shri  Shaffi
 Raghu  Ramaiah,  Shri
 Rajani  Gandha,  Kumar]

 ajasekharan,  Shri
 Raju,  Shri  0.  8
 Ram  Kishan,  Shri
 Ram  Singh  Agarwal, Shri
 —  Subhag  =  Singh,
 Ram,  Shri  7
 Ram  Charan,  Shri Ram  Dhan,  Shri
 Ram  Sewak,  Shri
 Ramani,  Shri  K.

 9
 Mr,  Deputy-Speaker: of  the  division  is:

 Ayes*:  326;  Noes:  Nil
 The  motion  is  carried  by  a  majo-

 Ramji  Ram,
 Rampur  Mahadevarpa, Shri
 Ramshekhar  Prasad
 Randhir  Singh,  Shri
 Rao. Sh o,  Shri  Jaganath Rao,  Dr.  K.  ba Rao,  Shri  K.  Narayana Rao,  Shri  Muthya’ Rai,  Shri  J.  Ramapathi Rao,  Shri  Rameshwar

 Rao,  Shri  Thirumala Rao,  Dr.  V.  K.  R.  ५. Ray,  Shri  Rabi Reddi,  Shri  G.  5. Reddy,  Shri  Eswara
 eddy,  Shri  Ganga Reddy,  Shri  P.  Antony Reddy,  Shri  Surendar

 Rohatgi,
 Shrimati  Sus.

 Roy,  Shri  Bishwanath
 Roy,  Shrimati  U:
 Saha,  Shri  8.  K.
 Sallem,  Shri  M.  Y.
 Salve,  Shri  N.  K. Samanta,  Shri  8.  C Sambandhan,  Shri  S.  K. Shri  N.
 Sankata  Prasad.  Dr.
 Sant  Bux  Singh.  Shri Santosham,  Dr.  M.
 Satya  Narain  .  Singh, Shri
 Sayyad  Ali,  Shri Sen,  Shri  A.
 Sen,  Shri  Deven
 Sen,  Shri  Dwaipayan Sen,  Shri  P.  G
 Sequeira.  Shri Sethi,  Shri  P.  C
 Sethuramae.  Shri  N.
 Sezhiyan,  Sh:
 Shah,  Shrimati  Jayaben Shah,  Shri  Manabendra
 Shah,  Shri  Shantilal Shambhu  Nath,  Shri
 Shankaranand,  Shri
 Sharda  Nand,  Shri
 Sharma,  Shri  B.  S.  —_ Sharma,  Shri  0.  com
 Sharma,  Shri  N.  5.

 NOES:  Nil
 The  result
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 Sharma,  Shri  Yajna Datt a
 Sharma,  Shri  ¥
 Shastri  Shri  B.
 Shastri,  Shri  R.
 Shastri,  Shri  Ramanand
 Shastry,  Shri  Sheopujan Sheo  Narain,  Shri
 Sheth.  Shri  द  M.
 Shinkre,  Shri
 Shukia,  Shri  5.  N
 Shukla,  Shri

 Charan
 Siddayya,  Shri Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  D.  दि
 Singh,  Shri  J.  B.

 ndra

 “Vidya

 Sinha.  Shn  Satya Nar:
 Sinha,  Shrimati  Tar-

 keshwari
 Sivasankaran,  Shri

 *Snatak,  Shri  Nar  Deo
 Solanki,  Shri  S.  N.
 Somani,  Shri  N.  ्,
 Sonar,  Dr.  A.  G.
 Sonavane,  Shri
 Sondhi,  Shri  M.  L.
 Sreedharan,  Shri  A.
 Supakar,  Shri  Sradhakar
 Suryanarayana,  Shri  K.
 Swaran  Singh,  Shri
 Swell,  Shri

 Tulsidas  Desappa,
 Shri

 Uikey,  Shri
 Ulaka  Shri  Rama-

 chandra
 Umanath,  Shri
 Vajpayee,  Shri  A.  B.
 Veerappa,  Shri  Rama-

 chandra
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Vidyarthi,  Shri  R.  5
 Viswambharan,  Shri  P.
 Viswanathan,  Shri  G.
 Yadab,  Shri  N.  P.
 Yadav,  Shri  Chandra Jeet
 Yashpal  Singh,  Shri

 House  and  by  a  majority  of  not  less
 than  two-thirds  of  the  Members  pre-

 tity  of  the  total  membership  of  the

 sent  and  voting.
 The  motion  was  adopted.

 *Ayes:  Shri  P.  Sivasankaran  veeord  ed  in  vote  twice.
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 36.303  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL’?

 {Amendment  of  article  358)
 श्री  नाथपाई  (राजापुर)  :  उपाध्यक्ष

 सहोदय,  मैं  प्रार्थना  करता  हूं  कि  भारत  के
 संविधान  के  अनच्छेद  368  में  संशोधन
 जोड़ने  बाने  मेरे  विधेयक  को  पेश  करने  की
 मुझे  अनुमति  दी  जाय  t
 Mr.  Deputy-Speak  The  question

 is:
 “That  leave  be  graned  to  intro-

 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 श्री  नःथपाई  :  मैं  विधेयक  को  पेश
 करता  हूं  ।

 6.3]  hres.
 CONSTITUTION  (AMENDMENT)

 (Amendment  of  artiste  55)
 ft  मायपाई  (राजापुर)  :  उपाध्यक्ष

 महोदय,  मैं  प्राथंना  करता  हूं  कि  भारत  के
 संविधान  के  भ्रनुच्छेद  55  में  संशोधन  जोड़ने
 बाले  मेरे  विधेयक  को  पेश  करने  की  मुझे
 झनुमति  दी  जाय  ।
 Mr.  Deputy-Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  ‘he
 Constitution  of  India.”

 The  motion  was  adopted.

 शी  नाथपाई  :  मैं  विधेयक  को  पेश
 करता  हूं  ।

 9678
 36.33  hrs,

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  the  Eighth  Schedule}

 Dr.  Karni  Singh  (Bikaner):  I  beg
 to  move  for  leave  to  introduce  a  Bill
 further  to  d  the  Col  of
 India.

 Mr,  Deputy-Speaker:  The  question

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 Dr.  Karni  Singh:  I  introduce  the

 Bill.

 ३6.32  hrs.
 PERSONAL  LIBERTIES  (RESTORA-

 TION)  BILL*®

 sit  यदापाल  सिह  (देहरादून)  :  में
 प्रस्ताव  करता  हूं  कि  भारतीय  तार  यंत्र
 अधिनियम,  i965  तथा  भारतीय  डाक  धर
 झधिनियम,  isos  में घ्ागे  संशोधन  करने
 बाले  “वैयक्तिक  स्वातन्त्य  (प्रत्यावतेन)
 विधेयक”  को  पेश  करने  की  प्रनुमति  दी
 जाय  ।
 Mr,  Deputy-Speaker:  The  question

 is:
 “That  leave  be  granted  to  intro~

 duce  a  Bill  further  to  amend  the
 Indian  Telegraph  Act,  885  and
 the  Indian  Post  Office  Act,  1608."

 The  motion  was  adopted.
 shawnee  सिंह:  मैं  विधेयक  को  पेश

 करता  हूं

 a
 *Published  Gazette of India Extraodinary, Part II  Section  2,  dated

 A67.
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 36.324  hres,

 CONSTITUTION  (AMENDMENT)
 ‘BILL*®

 (Amendment  of  article  363)
 aft  ames  fag  (देहरादून)  :  मैं

 प्रस्ताव  करता  हूं  कि  भारत  के  संविधान  के
 अनुच्छेद  368  में  झागे  संशोधन  करने  वाले
 मेरे  विधेयक  को  पेश  करने  की  मुझे  भ्रनुमति
 दी  जाय  ।

 Mr,  Deputy-Speaker:  The

 CHAITRA  vy,  3889  (SAKA)

 is:
 ™

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  wes  adopted.

 शी  यहापाल  सिह  :  मैं  विशेयक  को  पेश
 करता  हूं  t

 १6.33  hrs.
 PARLIAMENT  (PREVENTION  OF

 DISQUALIFICATION)  AMEND-
 MENT  BILL*

 (Amendment  of  8)
 sf  यशपाल  सिहू  (देहरादून)  :  मैं

 प्रस्ताव  क  रता  हूं  कि  संसद  (अ्रनहँता  निवारण )
 अधिनियम,  .959  4%  झागे  संशोधन  करने
 वाले  मेरे  विधेयक  को  पेश  करने  को
 अनुमति  दी  जाय  |
 Mr.  Deputy-Speaker  The  questi

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Parliament  (Prevention  of  Dis-
 qulification)  Act,  1958.”

 The  motion  was  adopted.

 aft  मधहापाल  सिह  :  मेँ  विधेयक  को  पेश
 करता  हूं  ।
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 6.333  hrs.
 INDIAN  TELEGRAPH

 MENT)  BILL*®
 (AMEND~

 (Amendment  of  section  5)
 sit  'घशपाल  सिह  (देहरादून)  मैं

 प्रस्ताव  करता  हूं  कि  भारतोय  तारयन्ज
 झप्िनियम,  ie65  में  आगे  संशोधन  करने
 बालें  मेरे  विधेयक  को  पेश  करने  की  अनुमति
 दी  जाय  i

 Mr.  Depaty-Speak
 is:

 The  q  fi

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Indian  Telegraph  Act,  885.7

 The  motion  was  adopted.
 aft  यदापाल  सिह  :  मैं  हस  विधेयक:

 को  पेश  करता  हूं

 16:34  hrs.
 CODE  OF  CIVIL  PROCEDURE

 (AMENDMENT)  BILL*
 (Omission  of  section  80)

 sft  नाथपाई  (राजापुर)  :  मैं  प्रार्थना
 करता हूं  कि  सिविल  भ्रक्रिया  संहिता,  7908
 में  आगे  संशोधन क  रने  वाले  मेरे  विधेयक  को
 पेश  करने  की  झनुमति  दी  जाय  ।

 Mr,  Deputy-Speak
 is:

 The  questi

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend the  Code  of  Civil  Procedure, 39087

 The  motion  was  adopted.
 sh  avert  :  मैं  इस  विधेमक  को

 प्रेश  करता  हूं  T

 “Published  in  Gezette  of  India  Extra  ordinary,  Part  II,  Section दै. ज  April,  %  dated



 362t  Constitution  APRIL  7,  967  (2lst  (Amdt.)  Bill  3622
 36.36]  hrs.  Mr.  Deputy-Speaker:  Let  it  be  one

 hour  for  the  time  being. CONSTITUTION  (AMENDMENT)
 BILL*  Shri  Sexhiyan:  If  there  are  more

 (Amendment  of  articles  05  and  94)
 थ्भी  माथपाई  :  में  अस्दाव  पेश  करता

 ह्  कि  भ/रत  के  संविधान  में  झागे  संशोंघत
 करन  बाते  मेरे  विधेयक  को  पेश  करने  की
 अनुमति  दी  जाये  ।
 Mr.  Deputy-Speuker:

 is:
 The  question

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Constitution  of  India.”.

 The  motion  was  adopted,
 st  साथपाई  :  मैं  इस  विधेयक  को

 पेश  करता  हूं
 Mr.  Deputy-Speaker:  Shri  ऐ  com

 ‘Chatterjee—absent.

 6.35  hrs.
 CONSTITUTION  (AMENDMENT) *

 (Insertion  of  new  article  339A)
 Shri  Siddayya  (Chamarajnagar):  1

 beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Constitu-
 tion  of  India.

 Mr.  Deputy-Speaker:
 ‘is:

 The  question

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 Shri  Siddayya:  I  introduce  the  Bill.

 36.353  hrs.
 CONSTITUTION  (AMENDMENT)

 (Amendment  of  articles  5  and  76)
 Shri  sexhiyan  (Kumbakonam):

 “May  I  know  the  time  allotted  for  this
 Bill?

 speakers,  I  hope  you  will  extend  the
 time.

 I  beg  to  move:
 “That  the  Bill  further  to  amend

 the  Constitution  of  India  be  taken
 into  consideration.”
 This  Bill  is  very  simple;  it  seeks

 to  amend  articles  5  and  46  of  the
 Constitution.  The  objects  of  the  Bill
 are  very  clear.  I  hope  I  will  have  the
 support  of  every  one  in  this  House
 for  favourable  consideration  and  pas-
 sing  of  this  Bill.  Irrespective  of  poli-
 tical  affiliations,  I  also  hope  all  the
 members  on  the  ruling  party  side  and
 on  the  opposition  will  pport  this
 Bill,  because  language  should  be
 considered  above  political  and  party
 affiliations.

 46.37  hrs.
 {Suri  G.  S,  Din.0N  in  the  Chair]
 The  time  is  rapidly  changing.

 Those  who  are  in  the  ruling  party
 are  apt  to  be  shifted  to  the  opposi-
 tion  benches  and  vice  versa.  Langu-
 age  is  a  per:  t  and  perennial
 question  which  should  be  considered
 above  the  party  politics.

 Articles  5  and  ‘16,  which  this  Bill
 seeks  to  amend,  deal  with  certain
 fundamental  rights  which  should  be
 safeguardeg  if  we  are  to  have  a  soci-
 ety  based  on  justice,  liberty,  equility
 and  fraternity,  as  are  enshrined  in  the
 Preamble  to  the  Constitution.  This
 is  further  to  enlarge  and  to  give  pro-
 per  shape  to  the  aspirations  given  in
 the  Preamble.  Thia  will  instill  con-
 fidence  in  the  millions  of  people  of
 this  country,  who  speak  various
 languages  differing  from  one  another.
 It  will  promote  unity  and  preserve
 the  friendliness  and  true  spirit  of
 federalism.  A  little  while  ago  the
 House  unanimously  passed  a  Bill  to
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 include  Sindhi  in  the  Eighth  Sche-
 dule  of  the  Constitution.  I  suppose
 the  same  unanimity  will  be  avail-
 able  for  this  Bill  also.  Just  now  Dr.
 Karni  Singh  introduceg  a  Bill  ‘or
 inelusion  of  Rajasthani  in  the  Eighth
 Schedule.  The  state  of  affairs  in  this
 country  is  every  linguistic  group
 wants  to  be  counted  with  the  respect
 and  dignity  due  to  it.

 Before  I  proceed  further  with  ‘he
 merits  of  the  Bill,  I  want  to  clear
 even  at  this  stage  certain  objections
 that  may  arise  in  the  minds  of  thosc
 who  follow  me  in  speaking  on  this
 Bill.  Recently  the  Suprem  Court  deli-
 vered  a  lengthy  judgement,  arising
 out  of  a  petition  on  the  77फ्नर  Amend-
 ment  Act,  on  28th  February,  wherein
 it  has  been  stated  that  it  is  beyond
 the  scope  of  Parliament  to  amend  in
 a  certain  way  the  articles  of  the  Cons-
 titution  pertaining  to  the  fundamen-
 tal  rights.  On  that  scope,  some  may
 think  that  this  Bill  also  is  beyond  the
 scope  of  Parllament.  The  recent
 judgement,  I  submit.  does  not  take
 away  the  powers  of  the  Parliament.
 Article  13(2)  clearly  states  that  Par-
 liament  has  got  enough  powers  and
 more.

 Article  3(2),  saya:
 “The  State  shall  not  make  any

 law  which  takes  away  or  abridges
 the  rights  conferred  by  this  Part  and
 any  law  made  in  contravention  of
 this  clause  shall,  to  the  extent  of  the
 contravention,  be  void.”

 You  know,  Sir,  the  judgments  deli-
 vered  in  the  two  famous  cases.  In  the
 Shankari  Prasad  case  it  was  held  by
 the  Supreme  Court  that  a  Constitution
 amendment  does  not  come  under  the
 definition  of  law  as  given  in  article
 13(2)  and,  therefore,  it  was  held  that
 the  Parliament  has  got  powers  to  do this.  It  was  again  supported  by  the
 second  case,  the  Sajjan  Singh  case, wherein  also  it  was  held  that  Parlia-
 ment  has  got  the  powers.  Now  the
 Position  has  changed  and  Constitution
 amendment  has  been  brought  under
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 the  ambit  of  this  article  -19(2).  But  if
 you  go  through  the  recent  judgment
 of  the  Supreme  Court  as  well  as  the
 definition  given  in  article  13(2)  it  has
 been  clearly  stated  what  the  position
 is.  What  has  been  stated  in  article
 ‘13(2),  is:

 “The  State  shall  not  make  any
 law  which  takes  away  or  abridges
 the  rights...”

 The  Bill  under  consideration  does  not
 contemplate  to  take  away  or  abridge
 the  rights  conferred  by  the  Constitu-
 tion.  It  wants  to  enhance  and  im-
 p-ove  the  rights  given  therein  so  much
 so  thncre  is  no  contravention  of  article
 13(2).  Therefore,  if  anybody  has
 got  any  doubt  whether  we  can  bring
 in  a  constitutional  amendment
 affecting  fundamental  rights,  it  be-
 comes  void  only  to  the  extent  if  it
 takes  away  or  abridges  the  rights  al-
 ready  enshrined  in  the  Constitution
 if  you  want  to  improve  the  position,
 if  you  want  to  enlarge  the  fundament-_
 al  rights  not  contemplated  by  the
 Constitution-makers  or  the  previous
 amendments,  then  there  is  no  bar  set
 by  the  recent  judgment  or  by  article
 13(2),

 Therefore,  even  in  the  recent  judg-
 ment  given  by  the  Supreme  Court  the
 Chief  Justice  has  amply  clarified  the
 position,  He  has  given  a  unique  place
 for  the  Preamble  of  the  C  itution.
 He  has  said  that  it  is  not  a  simple
 introduction  to  the  Constitution,  it
 enshrines  the  spirit  and  the  pith  of
 the  Constitution  and  the  Constitution
 is  only  an  enlarged  edition  of  the
 Preamble.  He  has  added  that  whal
 is  said  in  the  Preamble  forms  the
 basis,  the  foundation  for  the  entire
 structure  of  the  Constitution.  Though
 it  has  been  held  previously  that  it
 does  not  form  part  of  the  Constitution,
 the  Chief  Justice  of  India  in  his  judg-
 ment  on  the  recent  Seventeenth
 Amendment  Act  has  said  clearly  that
 the  Preamble  to  the  Constitution
 forms  a  very  notable  part  In  assessing
 the  spirit  of  the  Constitution.  There
 we  have  said:
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 “We,  the  people  of  India,  having
 solemnly  resolved  to  constitute
 India  into  a  sovereign  democratic
 republic  and  to  secure  to  all  its
 citizens:

 Constitution

 Justice,  social.  economic  ang  politi-
 cal;

 Liberty  of  thought,  expression,  be-
 Hef,  faith  and  worship;

 Equality  of  status  and  of  opportu-
 nity;  and  to  promote  among  them  all

 Fraternity  assuring  the  dignity  of
 the  individual  and  the  unity  of  the
 Nation;”

 Therefore,  my  recent  amendment  is
 a  concrete  expression  to  the  equality,
 fraternity,  justice  and  liberty  enshrin-
 ed  in  the  Preamble,

 Again,  article  9  also  deals  with
 fundamental  rights.  My  amendment
 also  goes  further  to  implement  the
 spirit  if  not  the  letter  given  in  article
 19,  because  under  article  49  there  is
 protection  of  certain  rights  regarding
 freedom  of  speech  etc.  One  can  move
 about  freely  throughout  the  territory
 of  India,  one  can  acquire,  hold  and
 dispose  of  property,  one  can  practise
 any  profession,  All  these  things  will
 become  illusory  once  we  put  the  bar-
 Tler  of  language.  If  the  language
 barrier  comes  and  tries  to  divide  the
 people  of  one  part  from  the  people
 of  another  part,  it  will  create  justifi-
 able  apprehensi  in  the  minds  of  a
 certain  section  of  people  that  bec:
 they  belong  to  a  particular  linguistic
 group  they  will  be  relegated  to  the
 position  of  second  grade  citizens  in
 thig  country  and  they  will  not  get
 equal  opportunity  especially  in  mat-
 ters  of  appointment,  promotion,  in-
 crement  and  all  these  things.  This
 will  vitiate  the  entire  atmosphere  of
 equality.  Therefore,  it  is  all  the  more
 macessary  that  what  is  enshrineq  in
 the  preamble,  what  is  enunciated  in
 ‘article  19,  should  be  given  concrete
 ‘shape,  and  this  is  being  sought  to  be
 achieved  by  my  amendment,
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 The  article  which  I  seek  to  amend,
 namely,  articles  5  and  16,  have  given
 the  other  grounds  on  which  there
 should  be  no  discrimination,  Articie
 5  says:

 “No  citizen  shall,  on  grounds
 only  of  religion,  race,  caste,  sex,
 Place  of  birth  or  any  of  them,  be
 subject  to  any  disability,  Mability,
 restriction  or  condition....”

 This  is  a  general  clause  which  says
 that  no  discrimination  should  be  prac-
 tised.  Article  46  is  more  limited,  It
 says:

 “(l)  There  shall  be  equality  of
 opportunity  for  all  citizens  in  mat-
 ters  relating  to  employment  or
 appointment  to  any  office  under
 the  State,

 (2)  No  citizen  shall,  on  grounds
 only  of  religion,  race,  caste,  sex,
 descent,  place  of  birth,  residence
 or  any  of  them,  be  ineligible  for,
 or  discriminated  against  in  respect
 of,  any  employment  or  office  under
 the  State,”

 So,  they  have  enumerated  all  the
 other  natural  barriers  like  religion,
 race,  caste,  sex.  place  of  birth  etc.
 which  are  geographical  accidents.
 But  the  mother  tongue  also  falls  in
 that  category.  It  is  hereditary,  2
 cannot  choose  my  mother  tongue,  It
 has  already  been  chosen  for  me  by  My
 parents.  Since  you  do  not  want  to
 have  any  discrimination  on  grounds
 like  race,  caste,  religion,  sex  or  vlace
 of  birth,  the  language  should  also
 have  been  included  there  even  at  the
 time  of  framing  the  Constitution.

 Here  I  can  point  out  certain  other
 articles  of  the  Constitution  where  the
 question  of  language  has  been  taken
 Note  of,  For  instance,  article  29(2)
 says:  ~

 “No  citizen  shall  be  denied  ad-
 ission  into  any  educational  insti-

 tution  maintained  by  the  State  or
 receiving  aid  out  of  State  funds  on.
 grounds  only  of  religion,  race,
 caste,  language  or  any  of  them.”
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 Article  30,  which  immediately  fol-
 lows  that,  says:

 “All  minorities,  whether  based
 on  religion  or  language.  shall
 have  the  right  to  establish  and

 tional  institutions
 of  their  choice.”

 Therefore,  prevention  of  discrimina-
 tion  on  the  ground  of  language  finds
 a  place  in  articles  29(2)  and  ‘30(1).
 My  plea  is  that  the  fundamental
 rights  given  in  the  preamble,  enun-
 ciateg  in  articles  18,  29(2)  and  30
 wil]  all  become  illusory  if  language
 is  not  included  at  the  very  outset  in
 articles  5  and  ‘16.  That  is  the  logical
 extension  to  the  inclusion  of  language
 in  articles  29(2)  and  30(l).  When
 those  who  enter  any  educational  insti.
 tution  should  not  be  discriminated
 against  on  the  ground  of  religion,
 race,  caste,  language  or  any  of  them,
 when  they  come  out  of  the  institutions
 after  passing  the  examinations,  there
 should  not  be  any  discrimination  when
 they  enter  Government  service.  Their
 fundamental  right  of  equality  should
 be  protected  there  also.  Just  as  no
 discrimination  is  placed  on  admission
 to  educational  institutions,  similarly,
 the  same  freedom  or  fundamental
 right  should  be  provided  to  all  citi-
 zens  in  :->flors  of  appointment  and
 promotion  and  other  matters  mention.
 ed  in  articles  5  and  I6.

 These  amendments  that  I  have
 brought  are  very  important  in  judg-
 ing  the  times  thit  we  are  passing
 through  now,  India,  as  you  know,  is
 8  vast  country,  a  sub-continent,  It
 has  got  many  races,  many  religions,
 modes  of  worship.  many  religious  sects
 and  castes  and,  last  but  not  the  least, the  most  important  of  all  there  is  the
 linguistic  groups.  If  we  forget  that
 India  is  a  multi!ingual  country,  we
 shali  be  losing  the  entire  aspect  of  the
 Dolitical,  social  ang  economic  struc-
 ture  of  the  whole  India.

 Nowadays  language  is  a  very  thor-
 ny  problem.  I  do  not  want  to  import
 any  emotion  or  hatred  against  any
 language.  What  I  pleag  is  equal  op-
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 portunity,  equal  status  and  dignity  lo
 be  given  to  all  the  languages  in  India
 because  there  is  a  growing  apprehen-
 sion  specially  after  the  official  langu-
 age  clause  had  been  enshrined  in  the
 Constitution,  lf  we  go  through  the
 Proceedings  of  the  Constituent  As-
 sembly,  it  is  very  clear  that  those  who
 were  in  the  Congress,  those  who  took
 an  active  part  in  the  making  of  the
 Constitution,  were  not  quite  sure
 whether  India  in  future  would  accept
 the  same  proposition  of  having  Hindi
 alone  as  the  506  lunguage.  Mr,  v,  A,
 Ramalingam  Chettiar—I  do  not  have
 his  quotation—dreaded  it  very  much.
 He  said,  “I  do  not  know  what  is  in
 store  in  future  when  we  provide  this
 clause  here.”  Dr.  Subborayan  and
 other  eminent  persons,  whese  vatrio-
 tism  can  never  be  questioned  by  any-
 body  here.  were  all  very  apprehensive,
 I  do  not  say  that  it  is  a  misapprehen-
 sion;  it  is  a  justifiable  apprehension
 that  times  may  not  proceed  in  the
 same  way,  At  that  time  in  949  with
 the  first  flush  of  freedom  and  other
 problems  besetting  the  country,  the
 Constituent  Assemb!y  and  the  country
 at  large  did  not  bestow  the  same  at-
 tention  and  careful  consideration  that
 shou!g  have  been  given  to  the  official
 language  question,

 Out  of  this  official  language  formula
 given  in  the  Constitution  and  out  of
 the  later  enactments  under  this  one,
 a  whole  nicthora  of  troubles  have
 flown,  The  Jinguistie  provinces  have
 also  been  defined.  Fach  language  has
 been  riven  a  homeland  and  dignity
 inside  the  State,  Therefore  we  can
 never  unmake  what  we  have  given  to
 them.  Jt  hecomes  a  necessity  that
 esch  linguistic  group  should  be  made
 to  feel  that  they  have  got  a  place
 under  the  sun  jin  this  country,

 Also,  there  is  a  growing  tendency
 on  the  part  of  those  who  are  Hindi
 enthusiasts,  though  they  patronisingly
 Say  that  they  will  give  equal  status
 and  dignity,  but  when  it  comes  to
 actual  practice  that  is  being  denied.
 If  you  take  the  Official  Language  Act,
 we  have  all  along  been  feeling  that
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 the  assurances  given  by  the  late  Prime
 Minister  have  not  been  given  the  pro-
 per  statutory  form,  It  hss  got  very
 many  defects  and  we  know  that  last
 time  two  Ministers  had  tc  resign  on
 the  score  that  proper  statutory  form
 had  not  been  given  to  this  assurance.
 But  my  feeling  is  that  even  g  proper
 statutory  form  is  not  going  to  solve
 the  language  problem  once  and  for
 all  because  the  chief  source,  whether
 it  is  the  official  language  prodvlem  or
 the  status  accorded,  it  is  the  Constitu-
 tion,  the  starting  point,

 शी  रखू  पाण्डेय  (गर्ज.पुर):  बॉस्टी-
 ट्यूशन  एमेंडमेंट  fi  पर  बहस  हो  रहो  है
 लेकिन  सदन  में  कोरम  नहीं  है।  कोरम  तो
 होना  चाय  ।
 जो

 Mr.  Chaitfman:  The  bell  is  being
 rung.  Now,  there  is  quo:um.  He
 may  continue  his  speech.

 Shri  Sezhiyan:  As  I  said,  there  is  a
 growing  apprehension  jn  the  minds  of
 the  people,  even  from  the  time  of  the
 Constituent  Assembly,  because  I  can
 say  that  those  who  were  enthusiastic
 about  bringing  Hindi  as  the  official
 language  have  been  more  than  en-
 thusiastic  to  the  extent  of  creating
 justifiable  appreh  ns  in  the  minds
 of  the  non-Hindi  speaking  peapie,  It
 seemed  to  them  that  once  Hindi  was
 made  the  sole  official  language,  the
 entire  India  wil]  become  the  mono-
 Poly  of-he  Hindi  enthusiasts  and  the
 Hindi-speaking  people.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidyz Charan  Shukla):  Why  are  you  calling them  as  Hindi  imperialists?

 Shri  Sezhiyan:  I  diq  not  say  that.  I
 said  that  Hindi  speaking  people  will
 claim  a  monopoly  throughcut  India
 once  Hindi  is  made  the  official  Jangu-
 age,  The  word  ‘imperialist’  has  come
 out  of  him,  because  it  is  in  him.  I  did
 not  use  that  word.  As  he  has  used
 that  word,  I  think,  I  can  use  it.  But
 I  am  not  using  it  now.
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 Sir,  I  can  quote  one  person  who
 was  speaking  in  the  Constituent  As-
 sembly  when  this  very  question  of  the
 Official  language  was  taken  up,  Mr,
 R.  V.  Dulekar,  while  speaking  on  the
 question  of  the  official  language  in
 the  Constituent  Assembly,  on  18th:
 September,  1949,  said  this  in  une-
 quivocal  terms,  as  per  the  records  of
 the  Constituent  Assembly  debates.  2
 do  not  know  the  tone  and  the  tenor
 in  which  he  spokes.  But  this  is  in
 cold  print  on  paper.  He  said:

 “T  say.  it  is....
 ——‘it’  means  Hindi—

 He  the  official  language  and  it
 is  a  national  language,  You  may
 demur  it;  you  may  belong  to  an-
 other  nation,  But  I  belong  to
 Indian  nation,

 “the  Hindi  nation,  the  Hindus-
 tani  nation,  the  Hindu  nation.”

 What  does  it  mean?  I  do  not  attri-
 bute  it  to  all  the  Members  who  are
 sitting  opposite  to  me.  But  there  has
 been  the  spirit  behind  this  when  some
 persons  wanted  Hindi  to  become  the
 officia!  language.  Once  Tlindi  has
 become  the  official  language  ss  the
 nationa]  tanguage.  then  the  entire
 India  becomes  a  Hindi  notion,  That
 is  what  they  had  contemplated.  Those
 responsible  for  drafting  the  Constitu-
 tion,  the  Constitution  makers  them-
 selves,  have  not  been  free  from  the
 haughty  prejudgment  that  Hindi
 alone  should  rule  this  country  and
 that  India  should  become  Hindia,  You
 put  one  letter  ‘H’  before  India,  So,
 it  is  to  that  extent  that  they  were
 preparing  themselves  ang  that  has created  an  apprehension  a  terror,  in
 the  minds  of  the  other  people,  When
 we  go  through  the  cntire  records,  we
 find  that  they  have  been  preparing
 this  country  for  Hindi  as  its  official
 language,  I  have  quoted  one  person;
 he  may  be  an  individual  and  yet,  T
 think,  he  represents  a  mode  of  think~
 ing,  a  school  of  thought,  among  the
 Hindi  enthusiasts  because  he  says  that
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 those  who  do  not  speak  Hindi,  those
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 to  Hindi  and  is  giving  step-motherly treat  to  all  the  other  languages. who  demur  it,  they  be  to  anoth

 nation.  They  were  the  secessionists
 even  at  the  time  of  framing  the  Con-
 stitution.  He  says,  “You  may  demur
 it;  you  may  belong  to  another  nation.
 But  I  belong  to  Indian  nation,  the
 Hindi  nation.”  Some  such  trend  has
 been  there.  That  is  why  I  say  that
 proper  safeguards  should  be  given  to
 the  non-Hindi  speaking  people,
 27  hrs.

 Equality  should  be  assured  for  all
 the  linguistic  groups  inside  India,
 Languages  which  are  well  developed, which  have  a  hoary  tradition,  which
 have  an  enviable  history,  which  have @  glorious  past—all  these—should  be
 taken  into  consideration.  Even  in
 actual  working,  hough  we  have  got
 Many  assurances,  many  pledges,  from
 the  ruling  party,  from  the  Prime  Mi-
 nisters  and  Home  Ministers,  those  as-
 surances  have  been  there  in  paper  for
 a  long  time,  Probably,  they  are
 gathering  dust  in  the  shelves.  When-
 ever  the  quesion  of  drafting  a  Bil
 comes  or  enacting  an  Act  is  contem-
 Plated,  these  assurances  are  safely
 forgotten.  New  clauses  are  being  put there  which  are  not  clear,  which  are intended  to  be  ambiguous.  Even  after it  was  pointed  out  that  they  are  am-
 biguous,  that  clarity  is  needed,  they have  not  been  changed.  But,  as  3 said  earlier,  even  if  a  good  statute  is
 brought  forth,  it  will  not  solve  the
 problem,  The  whole  trouble  of
 language  has  started  from  the  Consti-
 tution.  Unless  the  Constitution  is
 amended  to  make  the  position  clear, to  give  equal  status  and  opportunity to  all  the  language  groups  in  India, we  are  not  going  to  solve  the  pro- biem.  Till  that  day,  the  language Problem  will  continue  to  simmer  and
 create  trouble  more  for  you  than  for
 us,

 Herein  I  can  say  that  Hindi,  being the  official  language,  has  been  given all  facilities  at  the  expense  of  others. The  Federal  Government,  the  Union

 It  is  not  the  spirit  only;  I  can  quote any  number  of  circulars  by  which those  who  are  in  Central  Government
 services,  even  if  they  are  in  Tuticorin, are  asked  to  pass  &  test  in  Hindi;  or
 else,  they  would  not  get  their  promo- tions,  they  would  not  get  their  incre-
 ments;  even  entering  service  is  made
 very  very  difficult  for  non-Hindi
 speaking  persons.

 Herein  I  can  give  a  concrete  exam-
 ple.  Hindi  is  being  patronised  as  a
 court  language,  as  a  language  of  the
 ruling  class  and  the  ruling  party  of
 India,  and  as  I  said,  a  Hindi  nation  is
 spending  so  much  of  money  on  Hindi. In  answer  to  an  unstarred  question
 by  me  on  the  l6th  February  966—
 that  is,  more  than  a  year  has  passed since  then,  I  do  not  know  what  is  the latest  position—about  the  amounts
 spent  by  the  Government  of  India  for
 three  consecutive  years,  namely,
 1963-64,  1964-65.  and  1965-66,  for  pro-
 Pagation  and  development  of  Hindi and  other  languages,  the  Government then  gave  me  these  figures.  For  the
 three  years  referred  to  above,  for  the
 Propagation  and  development  of  Hindi, the  Government  of  India  have  spent Rs.  4,65,25,533;,  they  have  spent  this
 much  of  amount  for  the  propagation and  development  of  Hindi  alone.

 Shri  Vidya  Charan  Shukla:  Hindi alone  or  other  languages  also?
 Shri  Sezhiyan:  Let  the  Minister  of

 State  not  be  in  a  hurry.
 For  Sanskrit,  they  have  spent Rs.  54,34,000.  For  all  the  other  lan-

 guages  put  together—Tamil,  Malaya-
 Jam,  Telugu,  Kannada,  Marathi,
 Oriya,  Bengali,  Assamese,  Rajasthani,
 Punjabi,  Kashmiri  and  so  on—they have  spent  a  meagre  amount  for
 Rs.  -21,79,000.,  For  Hindi  alone,  the
 Government  of  India  have  spent,  out of  the  coffers,  out  of  the  taxes  collect-

 Government  ६8  giving  more  patronege

 ed  throughout  India,  about
 Rs.  4,65,00,000.  For  all  the  other  lan-

 put  togeth  pting
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 krit,  they  have  spent  only  a  miggard-
 ly  Rs.  21,789,000.  For  Hindi  alone,
 they  have  spent  twenty  times  more
 than  the  amount  spent  for  all  the
 other  lan;  put  togeth
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 guages,  whether  it  be  Tamil  or  Hindi.
 or  Bihari  or  Rajasthani,  should  get  an
 equal  share,  and  should  have  an
 equal  dignity.  I  am  suggesting  this

 ing  Hindi  and  Sanskrit.  |  want  to
 know  whether  equality  has  been  given,
 and  equal  opportunities  have  been
 given  for  the  non-Hindi  languages  and
 for  the  non-Hindi  people  in  the  mat-
 ter  of  their  culture,  to  improve,  to
 propagate  and  to  develop  their  own
 languages.  We  find  this  kind  of  dis-
 crimination  not  only  in  the  Constitu~
 tion,  not  only  in  the  statute-making,
 but  even  when  it  comes  to  ६  question
 of  spending,  for,  we  find  that  Rs  465,
 crores  have  been  spent  on  the  pro-

 tion  ari  devel  t  of  Hindi
 whereas  for  all  the  other  langueges
 they  have  been  good  enough  to  spend
 only  about  Rs.  2i°79  lakhs.  This  is
 what  has  happened  under  the  Union
 Government.  I  can  understand  the
 UP  Government  spending  on  Hindi.  I
 wel  that  b  it  is  the  lan-
 guage  of  that  terrain.  The  State  Gov-
 ernment  have  got  a  bounden  duty  to
 develop  the  language  of  the  area  in
 which  they  are  located.  But  the  Union
 Government  should  have  been  impar-
 tial  and  they  should  have  meted  out
 equal  measure  of  justice  to  all  the
 languages,  but  we  find  that  they
 have  shown  a  high  partiality  which
 is  beyond  any  reasonably  demorratic
 spirit  of  thinking.  They  have  spent
 about  Rs.  4°65  crores  on  Hindi  where-
 as  they  have  been  able  to  spend  only
 about  Rs.  2]  odd  lakhs  on  the  other
 languages.

 Therefore,  I  feel  that  whatever  the
 assurance  given  by  the  Prime  Minis-
 ter  and  others  may  be,  whatever  the
 assurance  that  my  hon.  friend  the
 Minister  of  State  is  about  to  give  may
 be,  namely  that  equal  status  has  been
 given  and  equal  opportunities  will  be
 given,  instead  of  these  sweet  honeyed
 words,  we  want  something  cold  and
 blunt  in  the  Constitution  itself,  so
 that  it  should  be  stated  clearly  that
 no  discrimination  will  be  shown  on
 ‘grounds  of  language  only;  all  the  lan-

 unity  should  be  maintained
 and  the  federal  spirit  should  be  pro~-
 moted.  The  spirit  of  camaraderie  bet-
 ween  all  the  linguistic  groups  should
 be  maintained.  Language  is  8  means
 of  communication,  and  we  should  give
 recognition  to  the  language  which
 millions  of  people  are  speaking.  There-
 fore,  I  do  not  want  to  obliterate  any
 one  language  at  the  expense  of  the
 other  languaces.  Hindi  also  should  te
 developed  and  promoted  but  not  at
 the  expense  of  the  other  languages. All  languages  should  be  given  equal
 opportunity,  «nd  equal  status  should
 be  accorded  t  all  the  languages.  It  is
 for  that  purpuse  that  I  commend  this
 constitutional  amendment  for  the  con-~
 sideration  of  this  House.

 Here,  I  may  point  out  that  there  are
 other  Constitutions  in  the  world  also
 where  the  language  question  has  been
 taken  into  consideration.  I  may  men-
 tion  especially  the  West  German  con-
 stitution  drawn  up  in  1948,  Article  3
 of  that  Constitution  states:

 “No  one  shall  be  prejudiced  or
 Privileged  because  of  his  sex,  de-
 scent,  rare,  language,  homeland,  ori-
 gin,  or  his  religious  and  political
 Opinions.”.

 This  is  one  of  the  latest  Constitu-
 tions.  The  American  Constitution
 does  not  touza  upon  this  question  and
 does  not  have  any  article  laying  down
 what  the  official  language  should  be
 They  have  atiowed  time  to  solve  ihe
 Problem  and  ihey  have  allowed  the
 People  to  scive  the  problem.  But
 India  has  been  hastening  to  do  what
 should  be  left  to  time.  Here,  they
 want  to  put  sormething  in  the  Constitu-
 tion  and  ask  the  people  to  follow  it.  In
 America,  we  fing  that  there  is  trou-
 ble  between  the  Spanish-speaking
 people,  the  French-speaking  people

 4
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 and  the  English-speaking  ह...  but
 they  were  wise-enough  to  leave  the
 sobution  to  the  But  here,  we
 have  put  certain  definite  time  Jimt
 by  which  this  should  be  lished
 ang  all  the  people  shou'd  accept  it.
 ‘Therefore,  an  el  f
 hag  come  in  in  the  Indian  -Constitu-
 tian.

 That  is  why  I  have  sought  to  amend

 CHAITRA  1,  i889  (SAKA)  (Amdt,  Bill  3636
 hri  Manoharan  (Madras  North):

 Mr.  Chairman,  I  am  not  going  to  take
 much  of  your  time.  The  jurtificati.n
 for  the  consideration  of  this  Constitu-
 tion  Amendmcr;  Bill  has  been  very
 ably  given  by  the  Mover,  Shri  Sezhi-
 yan.  Therefore,  I  need  not  touch
 upon  that  paint.

 I  only  draw  the  attention  of  the
 hon.  Minister  of  State  to  the  need
 for  idering  this  Bill  against  a -arti¢les  5  and  36  of  the  Constituti

 In  the  existing  article  25  which  says
 “The  State  shall  not  discriminai:

 against  any  citizen  on  grounds  oniy
 of  religion,  lace,  caste,  sex,  place  of
 birth  or  any  of  them.”

 ‘I  want  to  include  the  term  ‘language’
 :also.  More  then  anything  else,  lan-
 guage  is  the  liggest  trouble-spot  in
 India  today.

 “We  want  to  pacify  it.  Only  in  that
 spirit,  we  want  to  introduce  this  pro-
 vision.

 A  few  minutes  ago  we  unanimous!y
 passed  a  Bi'l  giving  &  place  of  houour
 to  Sindhi.  The  same  place  of  honour
 bas  been  demended  for  Rajasthani  by Dr  Karnj  Si:gh.  But  it  is  uo  use
 accommodating  all  these  lanuages
 and  making  ti.c  list  number  15  l6  ot
 VW  without  0०  spirit  being  there.  As
 long  as  the  spirit  is  not  there,  the
 spirit  of  equality  and  of  equal  treat-
 ment  to  all  languages,  there  is  no  use
 adding  to  the  cxisting  list.  We  shouit
 not  only  include  them  in  our  Constitu-
 lion  but  we  should  also  give  them  a
 place  of  honour  which  should  be  ex-
 pounded  not  only  in  the  Constitution, not  only  in  the  statute  but  should
 also  be  treated  likewise  in  spirit.

 With  these  words  I  move,  and  '  hope ‘that  the  hon.  Minister  will  give  favour-
 able  considers:'on  to  this  ard  support
 the  motion  for  consideration.

 Mr.  Chairman:  Motion  moved:
 ‘That  the  Bill  further  to  amend

 the  Constitution  of  India,  be  taken into  considerution”,
 456  (Ai)  LSp—p,

 certain  background.  India  as  my
 hon.  colleague  has  pointed  out,  is  a
 polyglot  country  having  a  variety  of
 cultures,  a  composite  culture,  a  plu-
 ral  society  and  a  multi-lingual  set-
 up.  This  country  has  its  own  hoary
 tradition.  We  have  been  talking,
 and  we  are  talking  of  our  heritage
 and  the  fact  that  we  have  a  clear
 unity  in  diversity.  I  think  this  coun-
 try  has  been  preserving  it  from
 time  immemorial.

 The  basic  consideration  is  this:  in
 a  country  like  India  having  different
 racial  groups  and  contradictory  cul-
 tures,  what  should  be  the  guiding
 principle  of  the  ruling  party  in  order
 to  protect  the  interests  of  the  mino-
 rity  groups  of  this  country?  Demo-
 cracy,  it  is  assumed  and  affirmed,  is
 majority  rule.  But  I  think  essential-
 ly  democracy  should  mean  the  pre-
 servation  of  minority  rights.  This  as-
 pect  of  the  issue  has  been  clearly
 conceded  by  this  House  when  it  had
 the  unique  opportunity  only  a  few
 minutes  ago  of  considering  and  un-
 animously  passing  a  Constitution
 Amendment  Bill  incorporating  the
 Sindhi  language  in  the  Eighth  Sche-
 dule.  We  appreciate  it  because  we
 have  accepted  it.  We  have  accepted
 it  because  we  consider  that  it  is  a
 basic  right  of  a  constituent  section  of
 our  population,  which  ought  to  be
 accepted  by  any  sensible  govern- ment  of  the  day.

 Here  the  Government  of  India
 have  accepted  Hindi  as  the  only  offi-
 cial  language.  That  also  was  done
 by  an  Assembly  which,  according  to
 my  party,  had  no_  representative
 character.  It  was  not  an  Assembly
 of  elected  members;  it  was  an
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 Aasembly  of  nominated  members  af
 q  kind.  Then  again  the  language

 ind
 geri  let  us  not  ‘Slug,  ह... ज
 delfberately,  de¥ide  the  people.  ह... a  at

 the  fag  end  of  its  deliberations.  That
 too  is  another  aspect  that  should  not
 be  overlooked.  The  country  was  in
 a  jubilant  mood  enjoying  the  inde-
 pendence  that  was  achieved  some
 months  previously.  Therefore,  the  en-
 tire  attention  of  the  country  had  been
 drawn  tr  that,  and  therefore  the  im-
 portant  heat-producing  issues  lixe  the
 language  issue  were  not  at  all  given due  importance  or  due  prominence
 which.  the  Assembly  ought  to  have
 given.  Anyway,  it  was  passed  with
 a  brute  majority,  or  I  can  say  in  cer-
 tain  tters  with  a  slender  ma‘ority:

 Certain  people  have  expressed their  apprehension,  and  that  appre- hension  haq  been  shared  if  my  me-
 mory  is  correct,  by  Pandit  Jawahar-
 la}  Nehru  also.  If  the  Hindi,  ac-
 cording  to  him,  enthusiasts  adopted
 this  method,  Pandit  Nehru  cautioned
 that  that  would  take  these  people  to
 totalitarian  thinking.  If  my  memory is  correct,  he  used  that  expression.

 Therefore,  I  want  to  stress  once
 again  that  democracy  does  necessarily mean  the  preservation  and  encourage-
 ment  of  the  minority  group,  whether
 their  group  is  based  on  caste,  com-
 munity  or  language.

 The  Government  has  given  assuran-
 ces  to  this  country,  that  they  w'll  not
 show  any  sort  of  discrimination  bet-
 been  people,  between  languages.  This
 lip  service  busin  without  touchi
 the  heart  cannot  cut  any  ice.  That  is
 my  view.  The  proof  of  the  pudding  is
 in  the  eating.  Whether  the  Govern-
 ment  has  been  sincere  towards  this
 Proposition  is  a  question  to  be  ana-
 lysed  and  answered.

 Mr.  Sezhiyan  has  just  now  pointed
 out  the  amount  that  this  language  in-
 volves.  y  think  the  question  of  Hin-
 का.  involves  not  only  psychological,
 politica,  and  cultural,  but  it  involves
 financial  implications  also.  “Discrimi-
 nation  should  go”-—that  can  be  our
 slogan,  but  in  the  name  of  that  slo-

 especially  by  the  Light  of  Asia,  the late  Pandit  Jawaharlal  Nehru:  His:
 assurance,  as  I  have  several  times. told  this  House,  has  been  considerett
 by  the  non-Hindi-speaking  people  a3
 the  Magna  Carta  of  their  rights,  ‘but
 where  this  Magna  Carta  stands  today
 and  where  the  assurances  of  the  late
 Prime  Minister  stand,  is  everybody's
 gucss,

 The  Official  Language  Bill  was  in-
 troduced  by  the  late  Prime  Minister
 Shri  Lal  Bahadur  Shastri,  and  after
 that  we  have  been  demanding  from:
 this  Government  that  statutory  shape
 to  the  Prime  Minister's  assurance
 should  ke  given.  Conveniently  this
 House  has  been  cheated,  wantonly  or
 otherwise  by  the  Government.  Now,
 recently,  during  the  President’s  Ad-
 dress  there  was  a  hint  that  these  as-
 surances  of  the  Prime  Minister  would
 be  given  statutory  shape  very  s.iortly.
 I  hope  they  would  do  that.

 One  important  fact  I  want  to  touch
 upon  today  is  this.  While  I  rais2]  this
 issue  on  the  floor,  the  then  Home
 Minister  Mr.  Nanda  said  that  no  dis-
 crimination  had  been  shown  :n  the
 field  of  appointment,  in  the  fivid  of
 empluyment  and  the  like.  But  !  want
 to  draw  the  attention  of  Mr.  Shukla
 to  the  fact  that  very  recently  the  Air
 Lines  Corporation  has  issued  a  notifl-
 cation  wherein  for  the  appointment
 Hindj  knowledge  is  made  compulsory.
 Very  recently  from  the  Ministry  a  cir-
 cular  was  issued  wherein  the  Home
 Ministry  “has  stated  that  in  the  Gov-
 ernment  departments  members  of  the
 staff,  I  can  say,  should  be  compelled:
 to  learn  Hindi  during  work  hours,
 and  for  that  a  sort  of  cash  incentive
 was  given  or  is  proposed  to  be  given.
 I  want  to  know  from  the  Government
 whether  it  is  q  clear-cut  discrimination
 shown  or  it  {a  sort  of  democratic
 temperament  exhibited.  They
 argue  that  Because  Hindi  is  an  oMficlal
 language,  they:  cannot  Selp  it:  For
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 this  my  definite  answer  is  that  Hindi
 alone  can  never  be  the  official  :ungu-
 age  of  this  country.  Let  us  0१  very
 clear  and  sure  about  it.  Already
 thinking,  a  sort  of  thinking,  has  start-
 ed  and  each  and  every  languag  tries
 to  assert  itself.  Each  and  every
 State  tries  to  assert  itself.  My  langu-
 age,  my  culture,  my  tradition,  every-
 thing  mine—should  be  respected  and
 should  be  given  equal  treatment  and
 equa]  opportunity.  Yoy  may  call  it
 chauvinism.  But  you  cannot  escape
 from  this  inescapable  fact.  Therefore,
 the  Government  must  consider  this
 proposal  from  the  democratic  angle
 and  give  due  respect  to  each  and
 every  language  speaking  group  with-
 out  showing  any  sort  of  discrimina-
 tion.  Unity  in  diversity  is  good  but
 in  the  name  of  this  language,  what
 are  they  doing?  Many  Hindi-speak-
 ing  Members  ask:  Don’t  you  think
 that  we  should  have  a  common  lan-
 guage  in  this  country?  Dont  you
 think  that  the  people  of  the  worid
 would  ridiclue  us  saying  look  at
 these  people  regenerating  and  reju-
 venating  as  an  independent  nation
 have  no  common  laguage  at  all.  So
 many  people  including  Dr.  Lohia  are
 saying  that  we  should  -have  a  com-
 mon  language.  Conceding  that  point,
 my  subsequent  question  is:  if  there
 should  be  a  common  language,  what
 should  be  the  common  language?
 That  should  be  decided.  Once  you
 give  in  to  the  temptation  that  we
 should  have  a  language  of  the  nation
 as  people  of  the’  world  would  other-
 wise  ridicule  us,  my  next  question
 is  this.  If  you  go  to  a  foreign  coun-
 try  my  friend  Mr.  Shukla  will  be
 going  and  he  may  be  asked—and  you
 are  asked,  you  may  say  that  Hindi
 is  the  nationa]  language.  Next  thev
 may  ask  you:  what  is  your  national
 dress.  Another  fellow  wouid  ask:
 what  is  your  national  food  or  nation-
 al  architecture  or  national  music  or
 nationa]  something  else.  What  have
 they  to  say?  If  you  give  in  to  lnis
 temptation,  unity  will  give  place  to
 uniformity,  which  means  elimination
 of  the  different  cultures  in  this
 country.  It  is  ६  delicate  issue  which
 is  based  on  raw  and  rough  emotion
 at  times  but  it  is  an  ‘issue  which
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 straightaway  enters  into  the  heart
 and  soul  of  the  people  of  this  coun-
 try.  Therefore,  this  issue  should
 be  decided  on  its  own  merits.  There
 are  850  Many  languages  in  the  sche-
 dule  no  doubt.  If  ]  am  permitted  to
 speak,  I  suggest  that  English  should
 also  be  included  in  tthe  schedule  be-
 cause  it  is  also  a  language  of  a  na-
 tional  minority,  the  Anglo-Indians.
 The  Anglo-Iindians  are  Indian  na-
 tionals  according  to  our  Constitution
 and  their  representatives  are  nomi-
 nated  by  the  President.  There  is  a
 constitutional  provision  for  that.  Once
 they  are  accepted  as  Indian  nationals,
 it  follows  automatically  that  English
 becomes  one  of  the  Indian  national
 languages  as  English  happens  to  be
 their  mother  tongue.  We  cannot  es-
 cape  from  this  logic.  I  request  the
 hon.  Minister  and  the  entire  House
 to  consider  that  point.  I  have  refer-
 red  to  the  recent  circular  of  the
 Home  Ministry.  The  notification
 issued  by  the  Airlines  Corporation  in
 the  advertisement  is  also  there.  Mi-
 nisters  say  something  on  the  floor  of
 this  House  but  something  else  is  fol-
 lowed  in  actual  practice.  They  are
 deviating  from  the  stand  here  delibe-
 rately.  They  are  duping  the  people  of
 this  country.  This  Bill,  therefore,  is
 a  must.  In  the  name  of  language
 they  practice  discrimination.  What
 made  the  framers  of  the  Constitution
 omit  this  language,  I  do  not  know.
 Probably  they  might  have  forgotten;
 probably  they  might  have  been  under
 the  impression  that  one  language  is
 going  to  rule  the  country  to  the
 elimination  or  exclusion  of  others.  IT
 do  not  like  to  cast  aspersion  on  the
 very  conduct  and  {fhe  nobility  of  the
 framers  of  the  Constitution,  but  a
 new  situation  has  come  in.  This  si-
 tuation  demands  that  no  language
 group  should  be  treated  with  discri-
 mination.  That  is  against  the  very
 basis  of  our  Constitution.  The  Cons-
 titution  is  the  basis  of  our  democracy,
 because  we  are  wedded  to  democracy,
 The  present  Constitution  has  its  own

 impediments;  unless  those  impedi-
 ments  are  removed,  the  dream  of  the

 minority  groups  may  not  be  realised.
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 {Shri  Manoharan}
 Therefore,  ]  request  the  hon.  Home

 Minister  to  consider  the  Bill  intro-
 duced  by  my  friend  Shri  Sazhiyan
 carefully,  with  understandable  feel-
 ing,  and  with  a  mind  broad,  with  a
 vision  noble  and  with  a  heart  kind.
 I  hope  this  Parliament  would  not
 have  any  objection  to  that:  this  Par-
 liament,  this  sovereign  body,  will
 consider  this  Bill  and  see  that  the
 Bil]  is  once  for  all  passed.

 ी  दारिकानाभ  तिवारी  (गोपालगंज):
 सभापति  जी,  मूवर  महोदय  ने  इस  विधेयक
 को  जो  यहां  पेश  किया  है  इस  में  सिवाये  भूत
 के  डर  के  (फीयर  भ्राफ़  घोस्ट)  दूसरा  कुछ  है
 नहीं  ।  उन्होंने  अपने  भाषण  में  कहा  कि  हिन्दी
 को  बहुत  पैसा  दिया  जाता  है  जब  कि  दुसरी
 लैग्वेजेज़  को  नहीं  दिया  जाता  है,  हिन्दी  के
 राजभाषा  होने  से  हिन्दी  का  डोमिनेशन  सारे
 भारतवर्ष  में  हो  जायगा  ।  इस  तक  में  जाने  से
 चहले  हमें  देखना  है  कि  आज  क्या  स्थिति  है
 आर  इस  के  पहले  क्‍या  स्थिति  थी  ।  इस  के  पहले
 अंग्रेज़ी  यहां  की राज  भाषा  थी-क्या  होता  था  ?
 हिन्दी  रिजन  के  लोग  बराबर  घाटे  में  रहते  थे,
 उन  के  साथ  डिस्क्रिमिनेशन  होता  था  ।
 यदि  झाप  आल  इण्डिया  सविसिज्ञ  का  चार्ट
 मंगा  कर  देखें  तो  आपको  मालूम  होगा  कि
 आल  इण्डिया  सबिसिज्ञ  में  हिन्दी  स्पीकिंग
 शरियाज़  के  कितने  लोग  हैं  श्ौर  नान-हिन्दी
 स्पीकिंग  एरियाज़  के  कितने  लोग  हैं  t  मुझे
 दो  वर्ष  पहले  इसे  देखने  का  मौका  मिला  था--
 आल  इण्डिया  सविसिज़  में  केवल  तामिलनाड़
 के  लोग  करीब  29  परसेंट  हैं,  जब  कि  उन  का
 पापुलेशन  7-8  परसेन्ट  &  और  विहार  के
 लोगों  का  पापुलेशन.

 An  hon.  Member:  They  are  not
 con@acted  in  Tamil;  the  examina-
 tions.

 aft  हारिकानाथ  तिवारी  :  Let  me  speak
 बिहार  के  लोग  जिनका  पौपुलेशन  करोब
 li  परसेन्ट  है,  उन  की  संख्या  5-6  व्रसेन्ट

 है।  ऐसा  ही  मध्यप्रदेश  का  है,  ऐसा  ही  राजस्थान
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 का  है,  सब  जगह  हिन्दी  स्पीकिग  एरियांज  के
 लोग  बराबर  सफ़र  करते  बांये  हैं।  क्‍यों  सफर
 करते  थे  ?  इस  में  उन  का  कसूर  नहीं  था,
 इस  का  कारण  था-जब  हिन्दुस्तान  में  अंग्रेज
 आये  तो  उन्होंने  पहले  गुलाम  बनाया-कलकत्ता,
 मद्रास  और  बम्बई  को  झौर  इस  गुलामी  में
 उन  लोगों  ने  अपनी  भाषा  उन  पर  लादी  शौर
 उन  को  अंग्रेज़ी  अधिक  सिखलाई,  बाकी  देश
 पीछे  गुलाम  हुआ  शौर  उन  को  अ्रंग्रेज़ी  सोखने
 का  इतना  अवसर  नहीं  मिला  ।  इस  लिये
 अंग्रेजी  के  कम्पीटीशन  में  हिन्दी  स्पीकिंग
 एरियाज्ध  के  बच्चे  उस  स्टैण्डड  तक  नहीं  ा
 सके,  यद्यपि  और  विषयों  में  वे  पण्डित  होते  थे,
 अपनी  भाषा  में  भ्रच्छा  ज्ञान  उन्हें  होता  था,
 लेकिन  चूंकि  फस्टें  क्लास  अंप्रेज़ी  नहीं  बोल
 सकते  थे,  भ्रंग्रेज़ी  मैनर  नहीं  समक्षते  थे,  यहां  तक
 कि  इण्टरव्यू  में  जाने  के समय  दरवाज़ा  ठीक
 बन्द  नहीं  कर  सकते  थे,  क्योंकि  बह.  सभ्यता
 उन  के  पास  नहीं  थी,  जो  कि  पश्रंग्रेज़ों  ने  सिखलाई
 थी,  इसी  कारण  वें  छंट  जाते  थे  7  भाप  बिहार
 और  मद्रास  को  देखें  कि  बिहार  में  कितने
 मद्रासी  भाई  हैं!  में  गरज  नहीं  करता  हूं  ।  ठीक
 है  उन्हें  होना  चाहिये  |  लेकिन  में  तो  चाहूंगा
 कि  बिहार  के  भी  कुछ  लोग  मद्रास  में  झाफीसस
 के  रूप  में  हों  -  श्राप  एक  दो  से  अधिक  झादमी
 बिहार  के  मद्रास  में  नहीं  पा  सकते  1  लेकिन
 मद्रास  के  पचासों  आदमी  हमारें  बिहार  में
 आफिस  &  -  हम  ने  कभी  उन  के  खिलाफ  कोई
 शिकायत  नहीं  की  ny  यह  विधेयक  और  ऐसी
 बातें  केवल  लोब्स  ऐंड  फ़िगेज़  के  लिये  हो  पेश
 होते  हैं  ।

 एक  बार  इस  सदन  में  कहा  गया  था  कि
 सेंट्रल  सर्विसेज  में  सब  प्रान्तों  के  बोच  में  बटवारा
 पापुलेशन  बेसिस  पर  हो,  पर  उस  का  बहुत
 बिरोध  हुमा  था  ।  वही  भाई  विरोध  करते  थे
 जो  आज  इस  विधेयक  को  यहां  लाये  हैं  ।  यह
 पहले  भी  नफ़े  में  रहे  और  श्रमी  भी  नफ़े  में  रहना
 आहंते  हैं  ।
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 i950  में  जब  कांस्टिट्यूशन  पास  हुआ
 उस  समम  सर्वसम्मति  से  यह  तय  हुआ  कि
 कन्दह  वर्ष  तक  अंग्रेज़ी  राज्य  भाषा  रहे  भौर
 965  में  उस  का  स्थान  हिन्दी  ले  ले  ।  लोग
 बोलने  में  जरा  रीजन्स  के  बाहर  हो  जाते  हैं  t
 बह  समझते  हैं  कि  हिन्दी  डामिनेशन  हो  रहा  है  +
 लेकिन  हम  लोगों  ने  क्या  किया?  हम  लोगों
 ने  देखा  कि  नान-हिन्दी  रीजन्स  के  लोग  भ्रभो
 हिन्दी  के  उस  स्टैन्डर्ड  पर  नहीं  ा  सके  हैं,  या
 उन  के  यहां  हिन्दी  का  प्रचलन  प्रभो  नहीं  हो
 सका  है  तो  हम  लोगों  ने  यह  किया  कि  कांस्टि-
 ट्यूशन  के  आदेश  के  झ्नुसार  हिन्दी  को  तुरन्त
 नहीं  लादा  ।  हम  ने  कहा  कि  नहीं,  और  मौका
 दो  ।  वह  चाहते  हैं  कि  पग्रेज़ी  रहे  तो  रक्खें,
 लेकिन  जो  लोग  प्रंग्रेज़ी  नहीं  रखना  चाहते  हैं
 उन  पर  अंग्रेज़ी  क्यों  लादी  जाती  है?

 आज  भी  जब  कि  करीब  i7-8  वर्ष
 हो  गये  कांस्टिट्यूशन  के  हिन्दुस्तान  में  लागू
 हुए,  हमारे  यहां  के  लड़के  जब  इम्तहान  के  लिये
 यू  पी०  एस०  सी०  में  जाते  हैं  तो  चूंकि  वह्‌
 अंग्रेज़ी  नहीं  जानते  हैं  इस  लिये  वह  स्टैन्डर्ड
 पर  नहीं  जा  सकते  और  छंट  जाते  हैं।  इस  सदन
 मे  पास  किया  कि  हिन्दी  के  साथ  अंग्रेज़ी  रहेगी,
 लेकिन  आज  यूनियन  पब्लिक  सविस  कमिशन
 के  इम्तहान  हिन्दी  में  नहीं  होते  ।  वह  चीज
 लागू  नहीं  की  गई  और  हम  झाज  भी  सफ़र
 करते  हैं।  मद्रास  में  दर्जा,  में  प्रंग्रेज़ी  शुरू  हो
 जाती  हैं  भौर  हमारे  यहां  दर्जा  छ:  से  भ्रंग्रेज़ी
 पढ़ाई  जाती  है  ।  चूंकि  पांच  वर्ष  का  फर्क  पड़ता
 है  हमारे  और  उन  के  अंग्रेजी  सीखने  में
 इस  लिये  हम  पंग्रेज़ी  में  उन  के  स्टैन्डर्ड  तक  तो
 नहीं  झा  सकते  v  लेकिन  तो  भी  देश  की  एकता
 के  ख्याल  से,  उन  को  भावनाझों  के  ख्याल  से
 हम  ने  कोई  इतना  जबदेंस्त  विरोध  नहीं
 किया  कि  अंग्रेज़ी  न  रहे,  यूनियन  पब्लिक
 सबिस  कमिशन  में  हिन्दी  ही  रहे  a

 चीफ  मिनिस्टर्स  की  कॉफ्रेंस  i096:  में
 हुई  थी  |  उन  लोगों  ने  तय  किया  भा  कि  दि
 अंग्रेजी  के  अलावा  यूनियन  पब्लिक  सबिस
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 कमिशन  में  हिन्दी  और  दूसरी  भाषापरों  को
 इस्तेमाल  करना  है  तो  ऐसा  किया  जाये  कि
 जितनी  राष्ट्रीय  भाषायें  हैं  उन  को  एक  साथ
 मौका  दिया  जाये  और  उन  के  माध्यम  से  भी
 परीक्षा  हो  सके  ।  हालांकि  संगिधान  के  भ्नुसार
 हिन्दी  को  ही  हक  है  कि  वहां  वह  अपनी  जगह
 ले  फिर  भी  दक्षिण  की  भावनाओं  की  रक्षा
 के  लिये,  उन  को  भावनाओं  के  देखते  हुए  हम
 ने  सफर  किया  भौर  झाज  भी  कर  रहे  हैं  ।  तब
 भी  यह  इल्जाम  लगाया  जाता  है  और  हिन्दी
 एन्युजियास्ट  शौर  हिन्दी  इम्पीरियलिज्म  जैसे
 शब्दों  को  हम  सुनते  रहने  हैँ  श्रौर  चूं  नहीं  करते
 जिस  में  उन  की  भावनाओ्रों  के  ेस  न  लगे  |  हम
 उन  का  इतना  खयाल  करते  हैं।  पहले  से  नियम
 है  कि  सदस्य  लोग  केवल  हिन्दी  या  अंग्रेज़ी  में
 ही  बोल  सकते  हैं,  लेकिन  हम  ने  क्या  किया  ?
 दो  चार  दिन  पहले  हम  ने  कहा  कि  नहीं,
 माननीय  सदस्य  झ्पनी  भाषा  में  बोलें  ।  हमारे
 ओर  से  कभी  ऐसी  बात  नहीं  हुई  जिस  में  उन
 को  ठेस  लगे  |  लेकिन  यदि  भय  का  भूत  सिर  पर
 हो  तो  हम  क्‍या  कर  सकते  हैं  ।  मदि  दिमाग
 में  घर  कर  जाय  यह  बात  कि  शायद  फ्यूचर
 में  कोई  नुकसान  हो  जाये  तो  इसमें  मेरा  क्‍या
 वश  ।  इन  ऐश्युरेंशन्सेअ  के  बावजूद  भी,
 प्राइम  मिनिस्टर  के  ऐश्योरेन्स  के  बाद  भी
 आर  झाफिशल  लैवेजेज़  बिल  पास  होने  के
 बाद  भी  यदि  उनका  भ्रम  दूर  नहीं  होता
 तो  इसमें  हम  लोगों  का  क्या  कसूर  है  ?

 कांस्टिट्यूशन  के  अमेंडमेंट  इसलिए  होते
 हैं  कि  उन  में  से  कोई  मतलब  निकले  ।  रिडन्डेंट
 चीज  तो  होती  नहीं  हैं  ।  2t  बार  हमारा
 कांस्टिट्यूशन  अ्मेंड  हुआ  है  हर  एक  में  कोई
 न  कोई  मतलब  था  लेकिन  इसमे  क्‍या
 मतलब  है  यह  मेरी  समझ  में  नहीं  भाता  है  ।
 यह  नहीं  है  कि  मैं  नहीं  चाहता  कि  उन  की
 लेंग्वेज  फले  फूले  नहीं  ।  उन  की  लैग्वेज झागे
 बढ़  वह  अपनी  लैंग्बेज  में  काम  करें  इस  में
 कोई  श्रापत्ति  नहीं  हो  सकती  है  ।  पभ्रभी,
 उन्होंने  कहा  कि  हिन्दी  पर  बहुत  पैसा  खर्च
 किया  जाता  है  ?  जब  देश  के  माथे  राज्यों में
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 [at  ato  ना०  तिवारी]
 ्तेब-करीब  आधी  झावादी  में  उस  का  व्यव-
 द्वार  होता  है  तो  उस  पर  पैसा  ज्यादा  जरूर
 खगेगा  दोनों  में  फर्क  है  ।  एक  रीजन  में
 एक  लैंग्बेज  बोली  जाती  है  एक  लैंज्यज
 आधी  से  अधिक  आबादी  में  बोली  जाती  है
 तो  अधिक  प्रान्तों  का  पैसा  देने  में  उस  के
 डेवेलपमेंन्ट  के  लिये  ज्यादा  पैसा  जायेगा
 ही  ।  इस  में  डिस्क्रिमिनेशन  कहां  है  यह  मेरी
 समझ  में  बहीं  झ्राता  ।  हमारे  यहां  बिहार
 में  भी  कई  भाषायें  हें।  भोजपुरी  है,  मागधी
 है,  और  एक  एक  डेढ़  डेढ़  करोड़
 लोग  उन  को  बोलते  हैं  लेकिन  हम  लोगों  ने
 तो  कभी  नहीं  कहा  कि  उन  के  डेबेलपमेंट
 के  लिये  सरकार  पैसा  दे  ।  चुंकि  हम  लोगों
 ने  तय  किया  है  कि  उन  सव  को  किनारे  रख
 कर  हिन्दी  की  सहा  ता  करेंगे  मद्रास
 कितना  ही  खर्च  तामिल  पर  करें  आन्ध्र  तेलुगु
 पर  करें  केरल  मलायलम  पर  करे  था  बंगाल
 बंगला  पर  कितना  ही  खर्च  करें  तो  हमें
 कोई  आपत्ति  नहीं  1  हिन्दी  से  कुछ  कम  पैसा
 यदि  केन्द्र  स ेउनको  मिले  तो  उन्हें  कोई  शिकायत
 नहीं  होनी  चाहिये  ।  जब  हिन्दी  को  i8-20
 करोड़  लोग  बोलते  हैं  और  दूसरी  भाषाओं  को

 2  या  3  करोड़  लोग  बोलते  हैं  तो  उसपर
 ज़्यादा  पैसा  खर्च  होगा  ही
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 इसके  भतिरिक्‍त  एक  और  बात  मैं  श्राप
 के  सामने  रखना  चाहता  हूं  जिस  से  मूवर
 का  भ्रम  निराधार  मालूम  होगा  ।
 कांस्टिट्यूशन  के  आाटिकल  is  और  6
 के  मुताबिक  एक  केस  सुप्रीम  कोर्ट  में  गया
 था:

 General  Manager  versus  Ranga-
 chari—i962  Supreme  Court  38.

 Balaji  and  Others  versus  State
 of  Mysore  AIR.  1963,  Supreme
 Court  4649.

 उस  में  सुप्रीम  कोर्ट  ने  होल्ड  किया  है  कि
 यह्षपि  संविधान  में  इन  घाराओं  में  जहां
 डिस्क्रिमिनेशन  की  बात  झाती  है  वहां
 लैंग्वेज  का  नाम  नहीं  है  लेकिन  यह  एग्ज्हास्टिय

 APRIL  7,  967  (Amat.)  Bill  3646

 लिस्ट  नहीं  है  ।  इस  में  लैंग्बेज  भी  भाती
 है  और  उन  के  अनुसार  जो  डिस्कि-
 मिनेशन  होगा  वह  डिस्क्रिसिनेशन  कहा
 जायेगा  ।  सुप्रीम  कोर्ट  ने  बह  फैसला
 दे  दिया  है  ।  मैं  समझता  था  कि  इस  फैसले
 के  बाद  माननीय  सदस्यों  को  सन्तोष  मिल
 जायेगा  और  उन  का  भ्रम  दूर  हो  जायेगा
 लेकिन  यहां  पर  जो  हायेस्ट  कोर्ट  आफ़
 जूडिकेचर  है  यदि  उस  के  फैसले  के  बाद  भो
 भ्रम  दूर  नहीं  होता  है  तो  क्या  कहा  जाये  ?

 अगर  कांस्टिट्यूशन  बनाने  वाले  हिन्दी
 के  स्थान  पर  तमिल  रखते  तेलगु  रखते  बंगला
 रखते  कोई  भी  भाषा  रखते  तो  हम  सब  लोग
 उस  को  सीखते  i  हिन्दी  को  राज  भाषा
 वनाया  गया  इस  लिये  नहीं  कि  हिन्दी  बहुत
 डेवेलप्ड  है  इस  लिये  कि  हिन्दी  कोई  ऐसी
 सुन्दर  चीज  है  जैसी  दूसरी  भाषायें  नहीं  हैं  ॥
 हिन्दी  स  ज्यादा  डिबेलेप्ड  और  भाषायें
 थीं  ।  इसको  कांस्टीट्युशन  में  एक  लिक
 लेगूज  के  तौर  पर  रखा  गया  है  तो  केवल
 इसलिए  कि  इसको  समाज  के  अधिकतर
 लोग  बोलते  हैं  और  बाकी  थोड़ा  समाज  है
 उसमें  भी  यह  चल  सकती  है  और  दूसरी
 भाषायें  सीमित  लोग  बोलते  हैं  शौ
 उन  में  से  किसी  को  अगर  लिक  लैंगुएज
 बनाया  गया  तो  उसके  चलन  में  बहुत  श्रधिक
 देर  लगेगी  ।  यही  वजह  थी  कि  इसको  लिंक
 लैंगूएज  कहिये  राज  भाषा  कहिये
 या  जो  भी  कहिये  बनाया  गया।  मैं  प्रपने
 मित्र  से  कहूंगा  मूबर  आफ  दि  बिल  से
 प्रार्थना  करूंगा  कि  उदको  डरने  की  कोई
 जरूरत  नहीं  है  उनका  जो  भ्रम  है  बह  दूर
 हो  जाना  चाहिये,  श्रौर  इसको  कॉंस्टीट्यूशन
 में  शामिल  करने  की  कोई  ज़िद  न  करें  ।  सुप्रीम
 कोर्ट  के  जजमेंट  पर  वह  विश्वास  रखें,
 आफिशल  लैंगुएज  बिल  पर  बह  विश्यास
 रखें  प्राइम  मिनिस्टर  ने  जो  वादे  किये  थे
 झौर  जो  झाश्वासन  दिये  थे  उन  पर  विश्वास
 रखें  भौर  इस  बिल  को  बापिस  ले  लें  इसको
 प्रेस  न  करें  t
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 Mr.  Chairman:  The  House  has  ai-

 jotted  one  -hour  for  this  Bill.  I  have
 got  the  names  of  7  or  8  more  Mem-
 bers.  if  the  House  wants  the  time
 for  this  Bill  to  be  extended,  it  can  be
 done.  Even  then,  [  do  not  think  I  will
 be  able  to  accommodate  all  the  Mem-
 bers.  So,  if  instead  of  going  intc
 loo  many  details  the  thon.  Members
 are  brief,  it  wili  be  appreciated.  Then
 can  accommodate  more  members,

 -Shri  Bedabrata  Barua  (Kaliabor):
 Mr.  Chairman,  I  appreciate  very  much
 the  spirit  behind  the  Bill.  ec  could
 appreciate  it  because  I  come  from

 €entral  Assam.  So  far  as  discrimi-
 nation  in  the  matter  of  language  spo-
 -ken  by  people  is  concerned,  it  is  cer-
 tainly  constitutionally  repugnan,  aid
 that  is  why  a  certain  safeguard  =  in
 this  matter  is  sought  by  tfhose  pco-
 ple  whosc  language  docs  not  dominate
 New  Delhi.  So,  that  demand  or  re-
 quest  May  appear  to  be  proper  anc
 sound  in  principle.  But  when  a  Bil’
 is  brought  forward  to  give  cffect  to  it.
 some  fundamental  questions  of  langu-
 age  also  come  in.  Because,  first  of
 ‘all,  a  language  is  not  to  be  protected
 for  by  protecting  a  language,  the  lan-
 guage  tends  to  overlap.  In  history  it
 hus  overlapped.  Throughout  history  it

 thas  overlapped.  If  you  want  to  pro-
 ‘Leet  one  language,  it  will  end  in  giv-
 ing  protection  to  thousands  of  dia-
 lects.  Even  in  my  little  State  of
 .Assam,  we  have  so  many  dialects.  In
 Hindi  they  ‘have  ‘Bhojpuri,  Maithili
 and  other  dialects.  So,  there  will  bc
 no  end  to  the  protection  of  languages.
 Protection  of  a  language  may  come  to
 mean  dividing  every  language  of  India
 ‘inte  a  number  of  languages.

 That  is  not  the  only  objection  bie tion we  have  to  der  in
 ‘with  this  Bill.  The  most  fund  tal
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 ween  a  man  who  knows  better  Hindi
 or  better  Tami]  from  4  person  who
 knows  less  of  those  languages.  In
 In  fact,  if  the  constitution  is  amend- ed  in  the  manner  suggested  by  the hon  Member,  you  will  have  to  give Protection  to  every  dialect  and  even the  dumbman’s  language,  which  is  not
 feasible.  The  language  has  not  only
 acquired  characteristics  but  also
 invited  characteristics,  So,  even
 though  fundamentally  the  Constitu-
 uon  cannot  allow  discrimination  bet-
 ween  one  individual  ad  another,  bet-
 ween  one  language  and  another  and
 they  will  have  to  be  done  away  with
 that  is  not  to  be  done  by  amending the  Constitution.  Language  has  no
 fixed  characteristics  but  only  develop- ed  characteristics  unlike  race  or  reli-
 gion.  That  is  why  it  leads  us  to
 many  of  the  difficulties  in  regard  to
 ihe  implementation  or  interpretation
 of  this  constitutional  provision.

 So,  I  believe  the  hon.  Member  has
 suggested  a  very  good  point,  brought home  the  point  that  all  languages  of
 India  should  have  equal  opportunity. What  is  necessary  is  not  to  give  pro~ tection  to  all  languages  in  India  but
 to  think  in  terms  of  evolving  a  new
 language.  The  languages  should  come
 Nearer,  so  many  languages  coalesce
 and  form  a  regional  or  nationa]  langu-
 age  of  India.  There  should  be  adop-
 tion  of  a  common  base  for  the  langu-
 ages  of  India.  There  should  be  re-
 cognition  of  a  common  base  of  Sans-
 krit,  Arabian  and  Persian  and  certain
 other  factors.  The  expression  should
 not  only  be  interpreted  between  500
 Members  of  Parli  t.  500  Membe!
 of  Parliament  cannot  substitute  the
 need  for  expressing  between  500  mil-
 lion  people  of  India.  That  necessity

 objection  is  that  article  180)  of  the
 ‘Constitution  is  an  article  that  gives
 protection  to  the  individual  that  the
 State  shall  not  discriminate  against

 ‘any  citizen,  Now,  the  language  is  not
 the  property  of  any  individual  citi-

 ‘zen.  It  is  a  collective  social  product.
 Also,  language  has  acquired  charac-
 ‘teristics.  It  has  to  he  developed.  Dis-
 crimination  -will  have  to  be  done  bet-

 ,

 will  r  In  spite  of  the  consen-
 sus  that  we  have  arrived  at,  the  ques-
 tion  would  still  dog  us.  People  like
 me  who  come  from  Assam  would  be
 less  efficient  in  expressing  themselves
 to  other  friends  if  we  do  not  have  »
 language  to  speak  to  others.  So  whe-
 ther  it  is  English  or  Hindi,  not  the
 pre-eminence  that  the  necessity  of  #
 Janguage  which  will  be  more  an@
 more  understood  by  all  the.  people  of



 3649  Constitution.
 [Shri  Bedabrata  Barua)

 India  would  remain.  While  keeping
 that  discrimination  in  a  capitalist  or-
 der  where  some  people  get  employ- ment  and  some  people  do  not,  me
 question  of  language  will  certainly  vi-
 tiate  the  atmosphere;  but  still  we  have
 have  to  evolve  a  language  which  may
 be  a  national  language.  It  may  possi-
 bly  be  Hindi  but  we  will  have  to
 evolve  a  language  whcih  will  be  com-
 mon  to  us  all.

 Dr.  M.  ‘tosh:  (Tiruchendur):
 Mr.  Chairman,  I  thought  that  the
 amendment  that  has  been  brought  up
 as  a  Bill  before  the  House  would  be
 a  totally  non-controversial  one,  but  I
 find  that  the  arguments  that  have  been
 placed  before  the  House  have  clean
 gone  off  the  mark.  I  think,  the  Mover
 of  the  Bill  has  in  mind  that  no  citizen
 should  be  discriminated  against  an-
 other  citizen  on  the  basis  of  language.
 That  is  the  point  that  he  is  making
 out.  Articles  35  and  76  actually  relate
 to  guarantee  against  discrimination
 and  the  Constitution-makers  have
 enumerateg  a  number  of  possibilities
 Because  this  is  a  country  of  minori-
 ties.  We  are  composed  of  caste  mino-
 rities,  religious  minorities  and  so  on.
 Along  with  that  we  may  say  that  this
 country  is  a  country  of  linguistic
 minorities  also.  Therefore  the  Mover
 of  the  Bill  had  in  mind  that  this  arti-
 cle  which  actually  guarantees  all
 citizens  against  discrimination  should
 have  a  more  extensive,  a  wider  ambit
 rather  than  a  narrow  ambit  that  has
 been  fixed  for  it  by  the  Constitution
 writers,

 I  strongly  believe  that  we  should, as  far  as  possible,  rule  our  country ‘within  the  Constitution  that  has  been
 provided  ang  Thoving  an  amendment to  the  Constitution  should  be  an  ex- treme  step  and  should  be  resorted  to under  only  extraordinary  circumstan- ces.  But  I  personally  feel  and  I think  a  large  section  of  the  popula-~ tion  in  this  country  must  feel,  with me  that  extraordinary  circumstances have  arisen  because  of  the  formation f  linguistic  States.  The  division  of
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 the  country  into  linguistic  States  has.
 caused,  what  I  may  call,  a  ‘language.
 patriotism  explosion’.  This  hag  actual--
 ly  come  to  us  as  a  boom.  Therefore
 now  we  find  two.  kinds  of  patriotisms.
 having  gq  neck-to-neck  race.  In  all
 other  countries  we  find  that  there  is.
 only  one  patriotism,  namely,  the  na-
 tional  patriotism,  but  in  this  country
 after  we  have  divided  ourselves  into.
 linguistic  States  we  have  two  parallel
 patriotisms  running  a  neck-to-neck
 race.  One  cannot  guarantee  that  the
 second  patriotism  which  has  been
 born  later  may  sometimes  subdue  the.
 patriotism  which  is  more  important.
 National  patriotism.is  a  thing  that  acts
 rather  sporadically  in  people.  Even
 we  meet  with  aggression  from  out-
 side,  perhaps  our  national  patriotism. comes  to  the  forefront  but  the  linguis-
 tic  patriotism  seems  to  stay  on  as  a.
 force  continuously,  Therefore  it  is
 very  necessary  to  sce  that  this  kind
 of  patriotism.  may  not  overtake  us  and.
 subject  sections  of  people  who  are
 linguistic  minorities  in  this  country to  discriminatory  treatment.  No
 single  spot  in  this  country  can  be  cal- led  a  place  of  unilingualism.  Practi-
 cally  all  our  industrial  towns  are
 multi-lingual  and  many  villages  in  the border  areas  are  at  least  bilingual.
 Therefore,  from  the  language  point: of  view  we  find  large  sections  of  the
 Indian  people  living  in  a  minority Status.  Under  the  circumstances  I think  that  it  is  absolutely  necessary that  this  extreme  step  of  amending: the  Constitution  must  be  taken  be-
 Cause  extraordinary  circumstances have  been  Jet  to  come  in.  Assurances
 have  been  given  by  big  personalities in  the  House.  On  assurances  only,  we cannot  survive  because  men  may  come and  men  may  go  but  along  with  them:
 assurances  shoulg  not  go.  Assurances must  stand  for  ever.  Unless  these ‘assurances  are  embodied  in  the  Cons-
 titution,  we  cannot  trust  them.  As you  know,  the  recent  elections  have
 shown  that  great  personalities  can  jee just  swept  away  from  ghsitions  of
 power.  The  people  have  demonstrat. ed  that.  So,  if  the  assurances  are  to
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 stand  for  ever  and  as  a  dependable
 guarantee  for  the  people  who  are  in
 the  minority  }  group  against
 discriminatory  tment  this  a
 ment  must  be  adopted.  I  hope  and
 trust  thay  the  entire  House  will  accept
 it  because  through  this  we  are  just
 expanding  the  spirit  of  the  Constitu-
 tion  and  giving  it  a  wider  ambit.

 sit  to  एसन०  wre  (जालना)  :
 सभापति  महोदय,  मैं  इस  हाउस  में  पहली
 मतबा  बोलने  के  लिए  खड़ा  हुआ  हूं  a  श्रापो-
 जीशन  _के  एक  भानरेबल  मेम्बर  को  तरफ़
 से  कांस्टीट्यूशन  के  आटिकल  75  और  6
 में  भाषा  का  भी  जिक्र  करने  के  मुताल्लिक
 जो  बिल  झाया  है  दरअसल  मैं  उस  की  मुखा-
 लिफत  करने  के  लिए  तो  खड़ा  नहीं  हा  हूं
 लेकिन  मैं  रज  करना  चाहता  हूं  कि  उन  की
 बातों  में  एक  हद  तक  सदाकत  है,  कुव्वत है।
 लेकिन  हमारी  हुकूमत  की  यह  पालीसी  नहीं
 हैं  कि  हिन्दुस्तान  की  किसी  भी  भाषा  को
 मिटाया  जाये  या  किसी  भी  भाषा  की  तरबकी
 नहो।  हुकूमत  ने  तमाम  भारतीय  भाषाओं
 को  समान  दर्जा  दिया  है  भौर  उन  की  तरक्की
 के  लिए  वह  हर  तरह  से  मदद  दे  रही  है  t

 माननीय  सदस्य  का  कहना  है  कि  हुकूमत
 हिन्दी  जुबान  की  तरक्की  के  लिए  बहुत  कोशिश
 कर  रही  है  ।  यह  बात  मेरी  समझ  में  नहीं
 आती  है  1  हक़ीकत  यह  है  कि  हुकूमत  जिस
 तरह  हिन्दी  की  तरबकी  के  लिए  कोशिश  कर
 रही  हैं  उसी  तरह  वह  ॒त्तामिल्ल,  बंगाली,
 गुजराती,  मराठी  'बगैरहू  हिन्दुस्तान  की
 दीगर  जुबानों  की  तरक्की  के  लिए  भी  अपनी
 तरफ  से  हसुल-इमकान  कोशिश  कर  रही
 है।  माननीय  सदस्य  ने  यह  भी  कहां  कि
 हिन्दी  की  तरक्की  के  लिए  ज्यादा  रकम  दी
 जाती  है  शौर  दूसरी  जुबानों  क ेलिए  कम  रकम
 दी  जाती  है।  इस  की  बजह  भ्रध्यक्ष  महोदय
 यह  है  कि  हिन्दी  बोलने  वालों  की  तादाद
 ज्यादा  है।  इस  के  अलावा  हिन्दी  और
 गुहशली,  शराटठी,  बंगाली,  पंजाबी  शौर
 काइसौरी  बग्ररह  जुबानों  में  बहुत  कुछ
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 मुशाबहत  झौर  यकसानियत  है  और  इन  जुबामो
 के  बोलने  वाले  झासानी  से  झापस  में  हिन्दी
 में  बातचीत  कर  सकते  हैं  ।  जहां  सक  तामिल'
 कभड़  शौर  तेलगू  वगैरह  जुबानों  का  ताल्लुक  है
 यह  बात  नहीं  है  कि  उन  में  हिन्दी  जानने  बाले
 लोग  हैं  ही  नहीं  ।  हम  सब  जानते  हैं  कि
 दक्षिण  भारत  में  भी  रेलवे  के  कर्मचारी
 जब  हम  लोगों  से  बात  करते  हैं  तो  थे  हिन्दी:
 में  ही  करते  हैं।  हमारे  देश  में  झलग  झलग
 भाषायें  बोलने  वाले  साधारण  लोग  झापस
 हिन्दी  में  ही  बात  करते  हैं  t

 इस  मूरत  में  माननीय  सदस्य  का  यह
 कहना  ठीक  नहीं  है  कि  हिन्दी  भाषा  को
 जबर्दस्ती  लादा  जा  रहा  है।  उन  की  यह
 बात  भी  मुनासिब  नहीं  है  कि  चूंकि  हिन्दुस्तान
 में  बहत  सी  जुबानें  बोली  जाती  हैं,  इसलिए
 उन  में  से  किसी  एक  को  आफ़िशियल  लैंग्बेज
 न  बना  कर  अंग्रेजी  को  आराफ़िशल  लैग्वेज  और
 नेशनल  लैंग्वेज  का  दर्जा  दिया  जाये  |  मैं
 जे  करना  चाहता  हूं  कि  जापान,  चीन  और
 रूस  वगैरह  मुल्कों  ने  इस  लिए  तरक्की  नहीं
 की  है  कि  उन्होंने  परदेशी  भाषा  को  अपनाया
 है.  बल्कि  उन्होंने  अपनी  जुबानों  को  झागे
 बढ़ा  कर  ही  तरबकी  की  है  ।

 हम  देखते  हैं  कि  हमारे  मुल्क  में  कुछ
 लोग  श्रपनी  मातृ-भाषा  क्  इस्तेमाल  न  कर
 के  टूटी-फूटी  श्रंग्रेज़ी  खोलने  की  कोशिश
 करते  हैं  ।  हमारे  यहां  श्रग्नेंज़्ी  का  स्टड्ड
 नीचे  गिर  रहा  है।  अ्रपनी  मातु-भाषाओं  के
 मुकाबले  में  अंग्रेज़ी  का  इस्तेमाल  कर  के  हम
 किसी  भी  क्षेत्र  म ेतरक्की  नहीं  कर  सकते
 हैं  ॥  जब  अपनी  मातृ-भाषा  मराठी  होने
 के  बावजूद  हम  हिन्दी  की  तरफ़्दारी  करते
 हैं  तब  हम  यह  ख्याहिश  क्‍यों  न  रखें  कि  हमारे
 जिन  दोस्तों  की  मातु-भाषा  तामिल  है
 वे  भी  हिन्दी  की  तरफ़्दारी  करें।

 शी  कारमधणर  सिह  (खगरिया  )  :  सभा-
 पति  महोदय,  मैं  इस  संशोधन-विक्षेयकः
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 (att  कामेर्वर  सिंह]
 का  समर्थन  करता  हूं  '  यह  विधेयक  बहुत

 व्ही  उपयुक्त  समय  पर  आया  है  a  अभी
 “हम  ने  सिधी  भाषा  को  अपने  संविधान  में
 सान्यता  दी  है  1  मुझे  यह  देख  कर  बहुत

 आश्चर्य  होता  है  कि  अभी  भी  हमारे  कुछ
 भाइयों  के  दिमाग़  में  संकीण्णता  है  श्रौर
 वे  अन्य  भाषाओं  को  उन  का  उचित  स्थान
 देने  में  झिझक  रहे  हैं।  हमारे  देश  में  झाज
 से  ही  नहीं  बल्कि  शस्  से  ही  जब  भी  भाषा

 का  प्रश्न  उत्पन्न  हुआ  है  हमारी  मासूम  जनता
 को  गोलियां  खानी  पड़ी  हैं।  ऐसा  कभी
 नहीं  होना  चाहिए।  यह  बहुत  शोक  की  बात
 है  कि  हमारे  देश  में  भाषा  को  ले  कर  भेद-भाव
 होता  है  -  हम  समझते  हैं  कि  इस  स्थिति
 में  हम  लोग  उन्नति  नहीं  कर  सकेंगे  t
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 दक्षिण  भारत  के  जो  भी  सदस्य  हैं  उन्होंने
 सदा  भ्रपनी  भाषा  को  ले  कर  आगे  बढ़ने
 का  प्रयास  किया  है  लेकिन  उन  को  बराबर
 हार  खानी  पड़ी  है  1  मैं  उम्मीद  करता  हूं
 कि  इस  संशोधन  के  पास  होने  के  बाद  दक्षिण
 भारतीय  भाषाओं  में  भी  विभिन्न  परोक्षायें
 हुआ  करेंगी  ।  इस  प्रकार  भेद-भाव  का
 श्रश्न  बिल्कुल  मिट  जायेगा  ।  हमारे  कुछ
 भाई  कहते  हैं  कि  दक्षिण  को  हिन्दी  क ेसवाल  पर
 नुछ डर हैं।  यह  डर  नहीं  है।  प्रश्न  यह  है  कि
 वे  लोग  पनी  भाषाओं  में  अपने  हर  एक  काम
 को  क्‍यों  न  कर  सकें  1  मैं  उम्मीद  करता  हूं
 कि  भविष्य  में  श््न्य  भ्राषाओं  को  भो  उचित
 स्थान  दिया  जायेगा  और  उन  में  विभिन्न
 प्रकार  की  परीक्षायें  हुआ  करेंगी  t

 Shri  8.  Kandappan  (Mettur):  I  am
 afraid,  if  the  Government  is  not  for
 the  acceptance  of  this  Bill  they  can-
 not  rightly  call  themselves  as  demo-
 rats.

 There  is  an  inner  contradiction  in
 our  Constitution  itself  as  far  this
 i  question  is  a.  On
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 the  one  side  they  say  that  they  give equal  rights  and  equal  opportunities to  all  citizens  of  this  country,  put on  the  other  side  by  other  measures, they  have  this  discrimination  on  the basis  of  language  and  that  provision also  finds  a  place  in  the  Constitution. This  is  the  minimum  that  we  could
 expect  from  this  Government  that
 they  could  incorporate  in  Articles  5
 and  ३6  the  word  ‘language’  along with  religion,  race  and  other  things. I  fail  to  understand  this:  if  you could  say  ‘that  religion  or  race  or
 caste  is  something  that  is  inalienable, that  is  a  fundamental  right,  how
 could  you  preclude  language  from
 that  line?  To  my  knowledge,  if  not
 more,  at  Jeast  equally,  it  is  an  inalien-
 able  right.  Any  democracy  worth
 its  name,  should  have  certain  funda-
 mental  inalienable  rights  sanctioned
 to  the  people  and  one  of  them  is
 definitely  the  language.  So,  the
 Government  should  come  forward  to
 accept  this  and  they  should  not  in-
 sist  on  continuing  the  status  quo,

 Whatever  they  may  profess,  the
 past  history  has  clearly  shown  to
 the  non-Hjndi  speaking  people  that
 unless  the  Constitution  is  amended,
 there  is  no  safeguard  for  the  intzrests
 of  the  non-Hindi  speaking  people.  It
 has  been  amply  made  clear.

 Mr.  Tiwary,  who  spoke  before  me,
 was  saying  that  the  Centra]  Govern-
 ment  was  spending  for  Hindi  and
 equally  the  State  Governments  are
 welcome  to  spend  on  their  own  mo-
 ther-tongue.  This  argument  is  rather
 very  strange  because,  by  this  argu-
 ment.  he  is  driving  at  the  conclusion
 ीकर  the  Centre  belongs  to  Hindi
 speaking  areas  and  only  the  Hindi
 language  has  got  the  monopoly  of  the
 Centre’s  attention  and  not  any  other
 language.  My  friend,  Mr.  Sezhian,
 has  made  out  that  more  than  Rs  4
 crores  have  been  spent  on  the  promo-
 tion  of  Hindi.  This  is  not  a  small
 amount.  To  give  a  concrete  example,
 One  primary  health  centre  in  my
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 area  has  been  deferred  due  to  Chi
 and  Pakistani  aggressions.  The
 foundation-stone  was  laid  in  953
 and  for  want  of  funds,  that  primary
 health  centre,  which  would  cater  to
 the  needs  of  a  rural  population  of
 aver  60,000,  was  deferred;  the  plea
 was  that  there  were  not  enough
 funds.  With  Rs.  4  crores,  we  could
 build  more  than  500  primary  health
 centres  in  this  country.  Is  this  not
 a  colossal  sum?  The  Government
 vannot  ignore  this...

 Mr.  Chairman:  How  is  it  relevant
 here?

 Shri  S.  Kandappam:  It  is  relevant.
 Such  a  colossal  amount  is  being  spent
 to  promote  the  interest  of  one  langu-
 ange  to  the  detriment  of  the  other
 languages.  That  is  what  I  am
 driving  at.

 Mr.  Chairman:  How  is  primary
 health  centre  releyant  here?

 Shri  S.  Kandappan:  By  way  of  an
 example.  (Interruptions).

 Shri  Sezhlyan:  So  much  was  spent
 on  promotion  of  Hindi.

 Mr.  Chairman:  Oh,  I  see—We  means
 the  money  spent  on  languages  could
 be  well  spent  on  creating  health
 centres!

 Shri  S.  Kandappan:  An  amount  of
 Rs.  4  crores  is  not  a  small  sum  con-
 sidering  the  economic  crisis  tust  we
 are  now  facing.

 Mr.  Tiwary  was  also  saying  that
 the  Tamils  who  formed  only  7  per
 cent  of  the  population  in  India  were
 occupying  28  per  cent  of  the  seats  in
 the  All  India  Services.  I  still  hold
 the  view  that  the  all-India  examina-
 tions  are  held  on  the  basis  of  merit.
 So,  on  the  basig  of  merit  if  the  people
 were  selected,  and  if  you  interpret  or
 you  have  the  impression  that  8  parti-
 cular  community  is  not  represented
 there,  then  the  rea)  mind  of  the  Hindi-
 speaking  people  is  quite  atparent
 there.  Perhaps  they  were  after  Hind!
 not  it  is  an  Indian  language
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 they  will  be  giving  more  opportunity
 to  the  Hindi-speaking  people.  Then,
 it  becomes  a  politica]  issue,  That  is
 what  we  have  been  saying  for  long  in
 this  country.
 38  hrs.

 The  so-called  three-ianguage  far-
 mula  js  at  best  a  sop  and  at  worst  a
 fraud.  What  is  happening  in  this  coun-
 try?  In  the  name  of  the  three-langu-
 age  formula,  the  non  Hindi-socaking
 people,  particularly  in  the  south,  have
 been  compelled  to  learn  Hindi.  In  fact,
 even  though  the  curricuium  42८5  not
 include  it  and  the  Education,  Mimsiry
 in  the  State  Government  do  not  in-
 sist  on  the  learning  of  Hindi  or  the
 teaching  of  Hindi,  yet,  by  the  very
 nature  of  things,  since  the  Conslitu-
 tion  and  the  Central  Government  fa-
 vour  only  Hindi  in  the  administrative
 services,  naturally,  the  students  who
 are  after  jobs  have  got  to  learn
 Hindi.  So,  there  is  a  certain  amount
 of  compulsion  in  this,  but  this  is  to-
 tally  absent  in  the  Hindi-socaking
 areas.

 If  we  leave  alone  the  sentimental
 or  the  emotional  side  of  it,  learning
 a  language  is  just  like  learning  a
 mathematical  formula.  We  learn  a
 fermula  to  work  out  sums  and  prob-
 lems  and  not  just  for  the  sake  of
 learning  the  formula.  Likewise,  if  we
 learn  a  language,  it  is  for  a  different
 purpose  and  not  simply  to  buracn
 ourselves  with  the  language.  In  this
 connection,  I  very  much  appreciate
 the  statement  by  our  Education  Mi-
 nister  with  regard  to  this  three-Jan-
 guage  formula  that  it  burdens  the
 children  with  three  languages  and
 that  would  definitely  hamper  the
 development  of  the  children  and  the
 development  of  the  innate  charac-
 teristics  of  any  particular  group
 speaking  a  particular  language.  So,  a
 would  appeal  to  Government  to  consi-
 der  this  aspect  very  seriously  and  to
 accept  this  Bill  in  toto.

 I  hope  Government  would  sympa-
 thetically  consider  this  matter.

 Shri  ©.  WK.  Shattacharyys  (Ral-
 ganj):  The  issue  is  very  cleer.  The
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 Constitution  is  not  concerned  with
 finding  a  lingua  franca  for  the  peo-
 ple.  It  is  not  concerned  with  find-
 ing  out  how  many  languages  should
 be  given  the  status  of  national  Jan-

 It  with  only  one
 object,  namely  finding  out  a  gu
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 against  which  he  complains  in  res-
 pect  of  other  languages.

 As  our  late  Prime  Minister  used
 to  say,  the  difficulty  with  English  is
 that  it  is  a  foreign  language  and  we

 for  use  for  official  purposes,  and  noth-
 ing  more.  Therefore,  we  should  limit
 our  speech  and  thought  on  this  occa-
 sion  within  that  narrow  limit.

 The  official  language  need  not  be
 the  lingua  franca  of  the  country.  If
 you  go  through  the  entire-Indian  his-
 tory,  this  is  what  you  will  find.  In
 the  Hindu  period,  Sanskrit  was  the
 official  }anguage  and  the  people  ysed
 the  lokabhasha.  In  the  Buddhis+  pe-
 riod,  the  language  was  Pali,  and  it
 was  partly  a  lokabhasha,  In  the  Mu-
 ghal  and  Pathan  periods,  the  official
 language  was  Persian,  and  that  was
 never  the  lingua  franca  in  India.  In
 the  British  period,  we  had  the  Eng-
 lish  language,  but  the  English  langu-
 age  also  was  never  the  lingua  franca
 of  India.

 Shri  Sezhiyan:  Hindi  also  is  not
 the  lingua  franca.

 Shri  com  K.  Bhattacharyya:  So,
 there  has  been  a  complete  separation
 between  the  official  language  and  the
 lingua  franca  of  India.

 This  Bill  would  have  been  very
 well  thought  of  if  the  hon.  Mover
 had  limited  himself  only  to  the  lan-
 guages  mentioned  in  the  Ejghth  Sche-
 dule,  but  by  bringing  in  English,  he
 defeats  his  own  purpose  and  incurs
 the  same  discrimination  which  he  has

 t  it  as  the  official  langu-~
 age  for  all  time  to  come.  The  diffi-
 culty  with  Hindj  is  that  it  is  not  an
 all-.  tadia  language  and  therefore  is
 not  acceptable  on  an  all-India  basis:
 and  that  creates  a  problem.  In  view
 of  the  complaint  from  all  sides,  the
 Position  would  come  to  this  that  we
 would  want  a  1  which  should
 be  equally  difficult  equally  easy
 for  all.  That  is  the  problem.

 My  hon.  friend  was  speaking  about
 the  public  service  examinations.  If
 a  language  could  be  used  which  would
 be  equally  difficult  for  all  candidates,
 J  hope  he  will  agree.  Or  if  a  languag>
 could  be  found  which  would  be  पप
 ally  easy  for  all  candidates,  I  hope
 he  will  have  no  difficulty  in  agreeing.
 But  this  is  the  difficulty.  In  the  words
 of  the  poet,  we  have  “to  find  or  feel
 a  way”  out  of  this  difficulty.  It  is
 not  always  that  we  can  find  the
 straight  path  like  Jan  Path  of  Delhi.

 This  Bill  creates  a  problem  in  this
 way.  As  {have  said,  it  does  not
 solve  the  problem  with  which  we  are
 faced.  It  poses  &  problem,  but  it
 does  not  solve  the  difficulty  I  have
 pointed  out.

 Shri  S.  Kandappan:  It  will  lead
 to  the  solution.  That  is  our  aim.

 Shri  C.  K.  Bhattacharyya:  I  am  of
 been  complaini  of
 would  then  ask  ‘Why  should  English
 be  there?”,  The  Official  Language
 Commission  has  said  in  its  report  that
 not  even  one  per  cent  of  the  Indian

 ople  could  express  thi  in
 English.  Why  should  such  a  language
 be  included  in  article  720९  I  do  not
 know  how  he  came  to  the  conclusion
 that  English  should  be  there.  He
 should  realise  that  by  putting  in  Eng-
 lish  there  he  is  seeking  to  introduce
 the  same  element  of  discrimination

 +  that  for  the  time  being  the
 Mover  should  withdraw  the  Bill.  Then
 let  us  sit  together  and  evolve  a  solu-
 tion.

 Shri  Sezhiyan:  Let  him  give  an
 assurance,

 Mr.  Chairman:  One  hour  was  al-
 loted  for  this  Bill.  We  have  taken
 20  minutes  more.  The  next  Bill  by
 Shri  Samanta  is  waiting  to  be  taken
 up.  If  he  is  not  very  particuler
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 about  it,  there  is  no  harm  jin  our
 continuing  with  this  Bill.

 Shri  8.  M.  Banerjee  (Kanpur):  May
 I  request  that  the  next  Bill  which  is
 equally  important  may  be  allowed  to
 be  moved?  As  this  is  the  last  non-

 ~official  day  of  this  session,  we  will  not
 be  able  to  dispose  of  it.  So,  let  it  be
 introduced.

 Mr.  Chairman:
 introduced.

 Shri  Ram  Sewak  Yadav

 It  has  already  been

 (Bara-
 panki):  We  should  continue  witn
 this  Bill.

 Mr.  Chairman:  if  the  hon.  Member
 in  charge  of  the  next  Bill  agrees,  I  do
 not  mind  more  time  being  given  to
 this  Bill.

 Shri  Sezhiyan:  We  can  ask  him  to
 move  it.

 Mr,  Chairman:  Unless  we  dispose  of
 this  Bill,  the  next  Bill  cannot  be  dis-
 cussed.

 Shri  Ram  Sewak  Yadav:  The  next
 Bill  may  be  carried  to  the  next  ses-

 ‘sion,  Let  us  proceed  with  this  Bill.
 Mr.  Chairman:  If  you  want  to  dis-

 cuss  that  Bill  today,  you  will  have  to
 dispose  of  the  Bill  under  discussion.

 “Shall  I  put  the  question  now?
 Shri  8.  M.  Banerjee:  Unless  you  sit

 down,  I  cannot  stand.  My  suggestion
 is  this  that  Shri  Samanta’s  Bill,  which
 is  equally  important,  should  be  allowed
 to  be  introduced.  This  is  not  a  non-
 official  resolution.  So  it  will  not  lapse.

 “Then  let  this  Bill  continue  till  6.30  or
 6.45.  Let  the  Minister  reply  at  6.30.

 Mr,  Chairman:  At  6.30  we  have  a
 half-hour  discussion  on  the  Cochin
 Shipyard.  So  far  as  this  Bil]  is  con-
 cerned,  the  Minister  will  take  some
 time  for  replying  to  the  points  raised.
 How  much  time  does  the  hon.  Minis-

 “ter  want?
 Shri  Vidya  Charan  Shukla:  Ten

 minutes,
 Shri  Sezhiyan;  I  shal!  leave  one  oF

 _two  minutes,  so  that  the  next  Bill  can
 “be  Moved,

 Mr.  Chairman;  All  right.
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 sit  सरजू  पाण्केय  :  सभापति  महोदय,

 गह  जो  सशोधन  संविधान  के  लिए  झाया  है
 इस  में  बहुत  सिम्पल-सी,  साधारण-सी  बात
 कही  गई  है  कि  संविधान  की  धारा  Ss  शौर

 36  में  जहां  यह  लिखा  हुआ  है  कि  जाति,
 धर्मे  और  स्थान  के  झाधार  पर  राज्य  किसी
 नागरिक  में  मतभेद  नहीं  करेगा  वहां  पर
 माननीय  सदस्य  ने  यह  सुशाव  रखा  है  कि
 जहां  पर  जाति  लिखी  हुई  है  वहां  पर  भाषा
 भी  लिख  दी  जाय  t  मैं  समझता  हूं  कि
 जहां  तक  इसमें  लिखने  की  बात  है.  वह  लिख
 दी  जाय,  उस  में  हमें  कोई  ऐतराज  नहीं  है  कि
 भाषा  के  आधार  पर  भी  भारतीयों  के  अन्दर
 किसी  तरह  का  कोई  भेद-भाव  न  किया  जाय  t
 अगर  सिर्फ  इतनी  ही  मंशा  है  तब  तो  ठीक
 है  लेकिन  माननीय  सदस्य  का  जो  भाषण
 मैंने  सुना  उसमें  शुरू  से  झन्त  तक  इन  सदस्यों
 ने  इस  बात  की  कोशिश  की  है,  यह  दिखाने
 की  कोशिश  की  है  कि  हिन्दी  उन  पर  लादी  जा
 रही  है  और  इन्होंने  इस  संशोधन  को  लेकर
 हिन्दी  विरोध  का  मंच  बनाया  हैं  t

 मैं  समझता  हूं  कि  इसमें  भारत  सरकार  की
 भाषा  नोति  बहुत  हद  तक  जिम्मेदार  है,
 क्योंकि  इस  सरकार  की  भाषा  के  बारे  में  कोई
 नीति  नहीं  है।  जहां  तक  भाषाप्रों  को
 बराबरी  का,  समानताका  अधिकार  देने  का
 सवाल  है,  उसमें  कोई  मतभेद  नहीं  है,  देश  की
 सम्पूर्ण  भाषाओं  को  समानता  का  अधिकार
 मिलना  चाहिये,  देश  में  जितनो  भाषायें  बोली
 जाती  हैं,  उनके  विकास  के  लिये  सरकार  को
 प्रथत्त  करना  चाहिये।  मैं  यह  भो  चाहूंगा
 और  यह  हो  भी  गया  है  कि  इस  सदन  को  सारी
 कार्यवाही  उन  सारी  भाषाओं  में  होती
 चाहिये,  जिनको  संवैधानिक  आधार  पर  मान्यता
 प्राप्त  हैं।  मगर  कुछ  लोग  हमारे  देश  में
 हिन्दी  विरोधी  हो  गये  हूँ  और  कुछ  हमारे  देश  में
 हिन्दी  भक्त  हो  गये  हैं  ।  कुछ  हिन्दी  के  लिये
 इतने  पागल  हैं  कि  वे  रात-दिन  हिन्दी  की
 बातें  करते  हैं  श्रौर  कुछ  ऐसे  हैं  कि  जिनका  पेशा
 बन  गया  है---हिंदी  विरोध,  लेकिन  मैं  उनमें  a
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 नहीं  हूं  |  प्रगर  संविधान  में  यह  बात  लिख  दी
 जाती  है  तो  कोई  हजें  नहीं  है  क्योंकि  जहां  हम
 जाति,  धर्म  और  स्थान  कहते  हैं,  वहां  भाषा
 भी  लिख  दी  जाती  है,  तो  कोई  हजें  नहीं  है,
 भाषा  के  आधार  पर  भारतीयों  में  कोई  मत-
 भेद  नहीं  किया  जायेगा,  तो  इसमें  कोई  मतभेद
 नहीं  है,  लेकिन  मैं  अपने  उन  साथियों  से  कहना
 चाहता  हूं  कि  वे  इसे  भाषा  विरोधी  मेंच  बनाना
 चाहते  हैं--यह  ठीक  नहीं  है  t
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 इस  में  कोई  सन्देह  नहीं  है.  कि  भाषा  के
 के  बारे  में  सरकार  को  नीति  बहुत  खराब  है।
 आंध  सब  को  मालूम  है  कि  हमारे  उत्तर  प्रदेश
 में  उद  बोली  जाती  है,  लेकिन  वहां  न  पढ़ने  की
 व्यवस्था  है  और  न  पढ़ाने  का  इन्तजाम  है,  न
 पढ़ाने  वाले  मास्टर  हैं,  यहां  तक  कि  बहुत  सारे
 स्थानों  में  जहां  बंगला  पढ़ने  वाले  लोग  हैं,  उन
 को  बंगला  टोचर  नहीं  थथ्यि  जाते  हैं,  तेलगू
 बाले  टीचर  नहीं  दिये  जाते  हैं  ।  सरकार  को
 चाहिये  कि  हिन्दुस्तान  की  सम्पूर्ण  भाषाओ्रों  के
 विकास  की  जिम्मेदारी  अपने  ऊपर  ले  साथ
 ही  साथ  लोगों  में  से  यह  डर  निकलता  चाहिये
 कि  हिन्दी  भाषा  के  आने  से  उन  के  साथ
 भाषा  के  आधार  पर  कोई  अन्याय  होगा  it

 दूसरी  तरफ  जो  लोग  हिन्दी  विरोध  के
 नाम  पर  ,  इस  देश  में  चाहते  हैं  कि  अंग्रेजी  लागू
 रहे,  बात  रीजनल  जैन्ग्वेज  की  करते  हैं,  लेकिन
 अग्रेजी  को  चालू  रखना  चाहते  हैं,  वे  भी  इस
 देश  के  साथ  बहुत  वड़ा  अन्याय  करते  हैं  tT
 मैं  चाहता  हूँ  कि  सब  भाषाओं  की  तरक्की
 होनी  चाहिये,  दक्षिण  की  भाषायें  श्रौर  जितनी
 भी  भाषायें  इस  देश  में  हैं,  ने  सब  तरक्की  करें,
 लेकिन  अंग्रेजी  को  इस  देश  में  कायम
 नहीं  रखना  चाहिये  ।  यह  भी  अच्छी  तरह  से
 जान  लेना  चाहिये  कि  श्रंग्रेजी  के  नाम  पर,
 रिजनल  भाषाओं  के  नाम  पर,  अंग्रेजी  का
 साम्राज्य  इस  देश  में  नहीं  चलना  चाहिये
 यह  एक  बहुत  गलत  बात  होगी  ।  इसलिये  मैं
 चाहता  हूं  कि  माननीय  मंत्री  इस  संशोधन  को
 मान  लें,  तो  इसमें  कोई  हज  नहीं  है  ।

 APRIL  7,  3967  (Amdt.)  मध्य  3662:

 शी  कांबले  (लॉतुर)  :  सभापति  महोदय,
 अ्रभी  भाषा  के  समान  अधिकार  के  नाम  पर
 जो  बिल  हाउस  के  सामने  पेश  किया  गया  है,
 अगर  उसकी  यह  मंशा  है,  कि  इस  देश  में
 जितनी  भाषायें  बोली  जाती  हैं,  उन  सब  को
 सभान  दर्जा  दिया  जाय,  तो  मैं  समझता  हूं  कि
 इस  में  किसी  को  विरोध  नहीं  होना  चाहिये  ।
 भाषाओं  की  समानता  पर  किसी  को  कोई  विरोध
 नहीं  हो  सकता  है,  लेकिन  अगर  उनका  यह
 कहना  है  कि  हर  जगह  जो  भाषा  बोली  जाती
 है,  उसको  राज्य  भाषा  का  समान  रूप  दिया
 जाय,  तब  तो  बड़ी  मुश्किल  हो  जाती  है
 क्योंकि  इस  देश  में  बहुत  सी  भाषायें  हैं,  बंगना,
 मराठी  और  ग्रन्य  भाषायें  जा  बोली  जाती  हैं.
 उन  को  राष्ट्र  भाषा  तो  कहा  जा  सकता  है,
 लेकिन  जब  राज्य  भाषा  का  सवाल  झाता  है  कि
 ्य  देश  की  राज्य  भाषा  कौनसी  हो,  तब  ज्ञावकों दो
 यही  कहना  चाहिये  कि  संविधान  में  हम  ने-
 जिस  भाषा  को  मान्यता  दी  हूँ  वही  इस  देश'
 को  राज्य  भाषा  हो  सकता  ई  और  वहू  हँ--
 हिन्दी  t  यदि  हर  प्रान्त  की  भाषा  राज्य  भाषी
 के  रूप  में  आजाय,  तो  उसमें  बहुत  दिक्कत
 देंदा  होगी,  लेकिन  भाषा  को  समानता  ्
 नाम  पर  यदि  पंग्रेजी  इस  नाम  से  सामते  आती
 है,  तो  ऐसा  प्रतोत  हो  गा  कि  जैसे  देश  फिर
 से  परतन्त्र  हो  गया  v  एक  बड़  व्यक्ति  ने  कहा
 था  कि  यदि  हम  अंग्रेजी  भाषा  को  इस  दश  में
 नहीं  सीखते  तो  पंग्रेज  हम  पर  राज्य  नहीं
 कर  सकते  थे  |  हम  उस  भाषा  को  अपना  कर
 गुलामी  को  भाषा  का  बोझ  शपने  ऊपर  लादते
 आये  हैं,  अब  हम  को  उसे  निकाल  देना
 चाहिये  तथा  इस  देश  की  जो  भाषायें  संबि-
 धान  ने  स्थीकार  की  है,  उसे  लेकर  ही  हमें
 इस  देश  में  भापा  की  समानता  को  श्ागे
 बढ़ाना  चाहिये  t

 ओ  रास  सेजक  यावब  :  सभापति  महोदय,
 आजादी  के  बाद  से  ह. ल  तक  जो  सरकार  की
 भाषा  रही  है,  वह  इस  तरह  के  संणोधन  की
 ज़िम्मेदार  है।  मैं  वो  यह  कहूंगा  कि  इस  सरकार
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 को  कोई  भाषा  नीति  ही  नहीं  रही  है,  और
 यदि  कोई  रही  है  तो  वह  यह  कि  भारतीय
 भाषाशों  को  लड़ाओ  और  उन  को  लड़ा  कर
 ंप्रेकी  को  कायम  रखो  t  श्रगर  यह  नीति
 न  होती  तो  भाषा  के  सवाल  को  लेकर  इस  तरह
 के  झगड़े  इस  मुल्क  में  न  होते  और  हमारे
 माननीय  मित्र  को  संशोधन  पेश  करने  की
 आ्रावश्यकता  न  पड़ती  ।

 अरब  जहां  तक  संशोधन  का  सवाल  है
 मैं  इस  का  विरोधी  नहीं  हूं  श्रौर  चाहूंगा  कि
 पास  हो  जाय,  तो  कोई  ज  नहीं  है।  लेकिन
 अगर  उसके  पीछे  कोई  ऐसी  भावना  है  कि
 इस  के  द्वारा  अंग्रेज़ी  बनी  रहे,  तो  निश्चित  रूप
 से  मैं  उस  का  विरोधी  हूं  श्रोर  मैं  सभी  लोगों
 से  चाहुंगआ  जो  सही  मायनों  में  चाहते  हैं
 कि  जनता  भी  भाषा  चले  तो  उन  को  इस
 नीति  को  पकड़ना  होगा  कि  इस  देश  में
 हर  विद्यार्थी  को  उसकी  प्राथमिक  शिक्षा
 उसकी  मातृभाषा  के  द्वारा  दी  जाप्रे  और
 अगर  यह  कनून  बना  लिया  जाता  है  तो  उर्दू
 भी  फैलेगी,  बंगला  भी  फैलेगा,  तमिल,  तेलगू,
 मराठी  भी  फंलेगी,  जितनी  भी  भारतीय
 भाषायें  हैं  सब  शभ्रागे  चलेंगी  -  लेकिन
 वे  लोग  जो  अलग  अलग  भाषाश्रों  को  चाहते
 हैं,  लेकिन  अंग्रेजी  का  विरोध  नहीं  करते
 हैं,  उस  को  खत्म  नहीं  करना  चाहते  हैं,
 उससे  साफ़  जाहिर  होता  है  कि  उन  के  मन  में
 कहीं  यह  कमजोरी  जरूर  है  कि  कहने  को
 अपनी  मातृ  भाषा  और  अपनी  क्षेत्रीय  भाषा
 की  वकालत  करते  हैं,  लेकिन  दर  अ्रसल  वें
 अंग्रेजी  को  कायम  रखना  चाहते  हैं  t

 इस  लिए  मैं  निवेदन  करूंगा--जैसा  कि
 कुछ  लोग  कहा  करते  हैं--मैं  न  हिन्दी  का
 पक्षपात्ती  हं  भर  न  अंग्रेज़ी  का  पक्षपाती
 हूं,  मैं  पक्षपाती  हुं  मातृभाषा  का,  उस  के  लिए
 अगर  ये  आगे  बढ़ते  हैं,  तो  मैं  उन  का  समर्थन
 करूंगा  ।  मैं  अपने  उन  माननीय  सदस्यों  से
 यह  भी  कहूंगा  कि  आपको  एक  राज्य  की
 सरकार  चलामे  का  मौका  मिला  है,  मद्रास
 का  राज्य  उन  के  कब्जे  में  है,  इसलिए  भ्राज  ये

 CHAITRA  vy,  3889  (SAKA)  (Amdt.  Bill  3664
 कसोटी  पर  हैं  कि  भद्रास  की  सरकार
 का  सारा  राज-काज,  शुरू  से  लेकर  झाखिर
 तक  और  मद्रास  विश्वविद्यालय  के  द्वारा
 विद्याथोयों  को  जो  शिक्षा  मिलेगी,  वह
 तमिल  के  माध्यम  से  भिलेगी,  अंग्रेजी  के
 माध्यम  से  नहीं  मिलेगी,  तब  मैं  समझूंगा.
 कि  थे  सफल  हुए  हैं।  श्राज  हम  देखना  चहते
 हैँ  कि हर  जगह  हर  स्थान  पर  श्रदालतों  भें,
 विधान  सभाओं  तमिल  चले--यह  झाज
 हमारे  देश  में  कसौटी  है  t

 Shri  D.  Bhandare  (Bombay  Central):
 Mr.  Chairman,  Sir,  i  ascertained  from
 the  Mover  of  the  Bill  as  to  which  Bill
 is  before  the  House,  He  told  me  that
 the  Bil!  which  js  before  the  House
 seeks  to  amend  articles  45  and  I6,
 clauses  १  and  2.  But  so  much  bas
 been  said  about  article  720  of  the
 Constitution.  I  think  the  whole  dis-
 cussion  is  beside  the  point.  So  far
 aus  the  amendment  suught  to  be  made
 to  the  Constitution  under  this  Bill  is
 concerned,  I  submit  it  is  redundant,
 because  without  understanding  the
 arrangement  made  under  the  Consti-
 tion,  my  learned  friend  has  sought  to
 move  this  Billtoamend  the  Constitu-
 tion,  |  would  simply  draw  your  atten-
 tion  to  arti¢le  5  which  speaks  of  pre-
 venting  discrimination;  that  there
 should  be  no  discrimination.  on  any  of
 the  grounds  given.  One  of  the
 grounds  on  which  there  can  be  no
 discrimination  is  the  place  of  birth.
 This  terminology  eMbraces  and  inclu-
 deg  the  question  of  language.  If  there
 is  any  doubt  or  confusion,  let  me  draw
 the  attention  of  the  mover  of  the  Bill
 to  article  345  of  the  Constitution;  that:
 article  is  about  region#l  languages.
 They  have  been  fighting  for  the  rights,
 the  rights  ever  which  there  has  been
 so  much  insistence.  That  article  speaks
 that  the  right  is  given  to  the  State  to-
 make  law  to  carry  on  the  administra-
 tion  of  the  country  by  adopting  the:
 regional  language  for  the  official  put-
 pose  for  the  administration  of  the’
 State.  If  the  State  is  given  the  power
 to  adopt  the  language  how  could  we

 dment  to  article  455
 a)  and  (2)  and  article  6  ty  and  (2)?
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 Article  I6  speaks  of  employment  in
 public  service  for  the  purpose  of  giv-
 ing  employment  there  cam  be  no  dis-

 cr.  tsoever  either  on  this
 ground  or  that  ground,  If  the  particu-
 lar  State,  a  constituent  of  the  federa-
 tion,  makes  a  law  that  for  official  pur-
 poses  a  particular  language  must  be
 followed  as  the  official  language  for
 the  purpose  of  carrying  on  the  admi-
 nistration,  it  is  but  natural  for  the
 Government  or  those  in  power  and
 authority  of  that  State  to  give  prefer-
 ence  to  those  persons  coming  from
 that  State,  and  speaking  that  langu-
 cage.  But  so  far  as  the  Centre  is  con-
 cerned,  there  can  be  no  discrimination
 ‘on  the  ground  of  those  cases,  reasons
 or  factors  given  under  articles  35  and
 16,  Therefore,  the  whole  amendment
 is  redundant,  not  necessary  and  there-
 fore  useless.

 aft  pet  we  कछवाय  (  उज्जैन  )  :
 हम  को  केवल  पांच  मिनट  दे  दीजिए  -  *  4

 Mr.  Chairman:  Just  excuse  me;  we
 have  already  exceeded  the  time-limit
 by  about  40  minutes.  At  6.30  we
 are  going  to  take  up  the  half-hour
 discussion.  Only  about  7  minutes  are
 left  now.  I  am  very  sorry.  I  think
 the  hon.  Member  came  quite  late.

 sit  हुकम  चम्द  कछवाय  :  इतनी  देर
 में  तो  मैं  खत्म  कर  देता  ।

 Shri  Vidya  Charan  Shukh:  it  is
 getting  late.

 oft  हुकम  चाम्द  कछवाय  :  मैं  केवल  पांच
 मिनट  चाहता  हूं  ।

 खसमापति  महोदय:  आप  समझते
 नहीं  हैं।  साढ़े  छः:  बजे  हाफ  ऐन  अवर
 'डिस्कशन  रक्खा  गया  है  t

 Shri  Vidya  Charan  Shukla:  We  can-
 not  take  up  the  half-hour  di:
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 desires,  the  Bill  can  be  carried  to  the
 next  day.

 Shri  Sezhiyan;  The  Minister  wanted
 some  time  to  reply,  and  I  will  have
 to  reply  to  so  many  points.

 Shri  Vidya  Charan  Shukla:  We  have
 come  to  the  closing  stage;  we  must
 finish  it.

 Shri  Sezhiyan:  What
 reply?

 Shri  Vidya  Charan  Shukla:  I  will
 take  five  minutes  only;  he  could  reply
 afterwards.

 about  the

 ओी  हुकुम चन्‍्द  कछवाय  :  में  पांच
 मिनट  चाहता  हूं  ।

 सभापति  महोदय  :  श्रव  साढ़े  छः
 होने  वाले  हैं  t

 Shri  Vidya  Charan  Shukla:  Mr.
 Chairman,  Sir,....

 Mr.  Chairman:  Is  the  Minister  pres-
 sing  that  the  Bill  should  be  disposed
 of  today?

 Shri  Vidya  Charan  Shukla:  I  am
 mot  particular,  but  it  will  be  better  if
 it  is  disposed  of  today.

 Mr.  Chairman:  Let  it  go  to  the  next
 day.

 Shri  Vidya  Charan  Shukla:  What-
 ever  you  desire.

 Shri  D,  C,  Sharma  (Gurdaspur):  I
 should  also  get  5  minutes.

 Shri  Vidya  Charan  Shukla:  We
 shou'd  conclude  it  today  if  possible.

 शो  हुकम  खन्द  कद्बाय :.  चार  पांच
 मिनट  तो  आप  ने  इस  फैसले  में  लगा  दिये  ny

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture  Community

 tion  (Shri
 in  that  case.  (Interruption'.

 Mr.  Chairman:  They  want  to  push
 in.

 Shri  Vidya  Charan  Shukla:  We  are
 in  your  hands.

 Mr.  Chairman:  Could  it  not  he
 carriéd  to  the  next  day?  If  the  House

 Annasahib  Shinde):  May  I  take  it
 that  the  next  Bill  will  mot  be  taken
 up  today?

 Mr.  Chairman:  I  doubt  if  the  next
 Bill  can  be  taken  up.  I  do  not  think
 there  is  any  point  in  pressing  for  its
 disposal  today.  Let  it  be  carried  over
 to  the  next  day.
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 औ  अगज्ञायरान  कोशी  (भोपाल)  :
 भाषा  के  मामले  पर  अपने  संविधान का  जो
 भाव  है...

 Shri  M.  ¥.  Saleem  (Nalgonda):  On
 your  enquiry,  the  minister  replied
 that  about  20  minutes  will  be  required
 for  his  reply.  At  that  moment  it  was
 the  sense  of  the  House  that  the  debate
 will  be  concluded  today  and  voting
 will  be  concludeg  today,  On  that  basis
 some  more  time  was  granted  to  the
 House  for  continuing  the  debate.  Only
 5  minutcs  are  left  now.  The  Minister
 says  he  will  fiaish  in  5  minutes.  Once
 a  ruling  has  been  given  by  the  Chair
 that  the  debate  will  be  concluded  to-
 day,  it  should  be  adhcred  to.

 Mr,  Chairman:  I  did  not  give  any
 ruling  that  the  debate  is  going  to  be
 concluded  today.  I  only  made  a  sug-
 gestion  that  there  is  no  harm  if  the
 debate  is  carried  on  to  some  other
 day.  it  is  for  the  hon.  members  to
 understand  what  is  some  other  day.

 थनी  जगलाथराव  जोशी  :  सभापति
 महीदय,  जहां  तक  भाषा  का  सवाल  है...

 Shri  8.  0,  Samanta  (Tamluk):  On
 a  point  of  order,  Sir.  We,  the  non-offi-
 cial  members,  are  deprived  of  our
 right  of  2}  hours  today.  J  claim  tha:  2)
 hours  should  be  given.  It  has  not
 been  given.  If  you  give  24  hours  this
 Bill  will  be  finished  and  my  Bill  can
 be  taken  up.

 Mr.  Chairman:  I  am  told  by  the
 Secretary  that  the  House  had  agreed
 that  instead  of  at  4  P.M,,  the  private
 members’  business  will  be  taken  up
 at  4.30.  So,  I  will  take  up  the  half-
 hour  discussion  at  6.30.

 शी  जगनज्नाधराव  जोशी:  सभापति
 महोदय,  जहां  तक  भाषा  का  सवाल  है,
 संविधान  का  भाव  बिल्कुल  साफ  है।  किसी
 भी  आधार  पर,  किसी  के  साथ  भी,  कोई
 असमानता  का  व्यवहार  हो  यह  संविधान  का
 भाव  बिल्कुल  नहीं  है।  किन्तु  व्यवहार  ऐसा
 396  (Aj)  ‘LED~10.
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 होता  है  कि  जिस  के  कारण  कई  लोगों  के
 मन  में  यह  शंका  जरूर  होती  है;  मैं  दक्षिण
 से  भाता  हूं  किन्तु  हिन्दी  मैं  बहुत  भ्च्छी  बोल
 लेता  हूं  क्‍योंकि  जो  सारी  भाषायें  हैं  भारत
 की  उन  सारी  भाषाभों  का  सोत  एक  संस्कृत
 होने  के  कारण  वास्तव  में  सार्वदेशिक  भाषा
 के  रूप  में  (wm)...  यदि
 सा्वदेंशिक  भाषा  के  रूप  में  ज्यादा  झच्छे
 ढंग  से  हिन्दी  का  व्यवहार  होता  तो  वास्तव
 में  देश  के  भ्रन्दर  यह  भाव  नहीं  पैदा  होता  1
 किन्तु  जैसे  कि  भ्रंग्रेज़ों  क ेसमय  में  था  जिस  को
 हम  अंग्रेजी  का  भ्रपर  हैंड  कहते  हैं  वह  यहां  पर
 उन  के  बाद  भी  चलता  रहा  |  सरकारी  कमें-
 चारियों  में  चलता  रहा  ।  यदि  श्रंग्रेजी
 को  हटा  कर  हर  प्रान्त  में  अपनी  अपनी  भाषा
 के  अन्दर  झापने  सारा  व्यवहार  चलाया
 होता,  do  पी०  एस०  सी०  एग्जामिनेशन्स
 हुआ  करते,  प्रजातन्त्र  के  अन्दर  हर  एक  को
 अपने  विकास  और  अपने  विचार  को  प्रकट
 करने  की  यहां  पर  खूली  छूट  मिलती  तो
 पूरे  व्यक्तित्व  का  विकास  होता  भौर  जो
 प्रजातन्‍त्र  प्रभिप्रेत  है.  उस  प्रजातन्त्र  को
 मजबूत  करने  वाली  हर  भारतीय  भाषा  का
 एक  ही  राष्ट्रीय  स्रोत  होने  के  कारण,  एक
 ही  राष्ट्रीय  स्तर  होने  के  कारण,  सभी
 भाषायें  फलती  फूलती  देश  के  झन्दर  ।
 इसी  थिंचार  से  यदि  व्यवह।र  हो  तो  मैं  नहीं
 समझता  हूं  कि  यह  जो  संशोधन  ाा  है
 उसमें  कुछ  आपत्तिजनक  बात  हूँ  1  संविधान
 की  भावना  के  अन॒तार  ही  तो  यह  है  ।  इस
 बाने  इसके  स्वीकृत  होंने  में  मझे  कोई
 अ्रापत्ति  नजर  नहीं  जाती  है  tT

 Mer.  Chairman;  We  shall  now  take
 up  the  half-an-hour  discussion.

 Shri  S.  C.  Samanta:  Sir,  I  raised  a
 point  of  order.  That  has  not  been
 replied  to  by  you.

 Shri  0.  K.  Bhattacharyya:  Sir,  tet
 the  Private  Members’  Businesg  con-
 tinue  up  to  7.00  and  the  half-an-hour
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 discussion  may  be  taken  up  at  ‘7.00.
 That  would  solve  all  the  problems.

 Shri  Sexhiyan:  Sir,  at  6.30  I  have  go
 an  appointment.

 Mr,  Chairman:  If  the  House  agrees
 to  it,  I  have  no  objection.

 Shri  A.  Sreedharan  (Badagara):  We
 do  not  agree.  In  the  Order  Paper  ijt
 is  very  clearly  stated  that  the  half-an-
 hour  discussion  will  be  taken  up  at
 6.30  Therefore,  it  should  be  taken
 up  now.

 Shri  S.  C,  Samanta:  It  is  also  put down  that  the  -Official

 (प्र.  A.  H,  Die.)  3570

 ment,  The  need  for  a  second.  ship-
 yard  was  recognised  during  the  for- mulation  of  the  Second  Five  Year
 Plan  itself  and  a  tentative  allocation
 of  Rs.  75  lakhs  was  made  for  preli-
 minary  expenses  then.  Since  then
 this  question  was  discussed  many
 times  in  the  last  Lok  Sabha,  Massive
 demonstrations  were  staged  in  Kerala
 by  the  people.  But  still,  Sir,  no
 progress  has  been  made  so  far.

 I  do  not  want  to  go  to  the  long
 history  of  this  issue,  the  history  of
 broken  promises,  the  history  of  reck-
 less  promises,  the  history  of  fruitless

 should  commence  at  4.00.  Why  was
 that  not  adhered  to?

 Shri  Sonavane  (Pandharpur):  Sir,
 there  should  not  be  any  encroach-
 ment  upon  the  time  for  Private
 Members’  Business  which  is  24  hours.
 In  any  case  this  House  would  २०
 tolerate  encroachment  on  that  period.
 Therefore,  the  House  should  sit  up
 to  7.00  with  this  Bill  and  then  take
 up  the  half-an-hour  discussion,

 Shri  C.  Janardhanan
 There  should  be  no
 upon  the
 also.

 (Trichur):
 encroachment

 half-an-hour  discussion

 Mr,  Chairman:  I  do  not  think
 ihere  is  any  encroachment,  The  time
 is  already  fixed  in  the  Agenda.  The
 only  change  we  made  was  that  we
 continued  the  discussion  on  the

 ¢  dment)  Bill  as

 discussi  and  the  history  of  con-
 tradictory  statements  by  the  Minis-
 ters,  even  by  the  Prime  Minister
 herself.  It  is  enough  to  say  that  for
 the  last  ten  years  this  was  delayed.
 I  do  not  think  there  is  any  project
 in  India  which  took  so  much  time
 to  be  finalised.  Our  esteemed,  tech-
 nicians  took  so  much  of  their  valu-
 able  time  and  our  political  experts
 also  took  so  much  time  to  manoeuvre
 things  with  the  result  that  this
 crucial  project,  this  important  pro-
 ject  for  India  was  delayed  thus  far.

 We  know  that  certain  difficulties
 are  there.  We  have  our  own  diffi-
 culties.  We  do  not  have  the  know-
 how.  We  do  not  have  that.  But
 there  are  so’  many  other  indus-
 tries  in  India  in  whose  case  also  we
 feel  some  difficulties.  But  those  in-
 dustries  are  not  delayed  due  to  lack
 of  technical  know-how.  Th  is  it

 ‘vas  agreed  to  by  g  ]
 of  Members  present  in  the  House.
 ‘Now  that  it  is  6.30,  we  pass  on  to
 the  half-an-hour  discussion.

 18.32  hrs. patalbeantly  tere
 COCHIN  SHIPYARD*

 Shri  Cc  Janardhanan  =  (Trichur):
 Mr.  Chairman,  Sir,  this  is  not  the
 first  time  we  discuss  the  question
 of  second  shipyard  in  this  Parlia-

 of  shortage  of  foreign  ex-
 change?  I  do  not  think  so,  Because,
 while  replying  to  a  discussion  in  the
 last  Lok  Sabha  in  August,  966  the
 Minister  stated:

 “But  not  much  foreign  ex-
 change  is  needed  now  because
 we  have  been  able  to  produce
 much  more  with  what  we  have
 and  what  we  earn.  From  7958
 in  the  last  7  to  8  years  our  coun~-
 try  has  progressed  fest.  Much
 foreign  exchange  is  not  needed

 “Half-an-Hour  Discussion.
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 now  and  perhaps  with  the  little
 foreign  exchange  we  will  be  able
 to  do  it.”

 This  wes  stated  by  our  then  Minis-
 ter  Shri  ्.  Sanjiva  Reddy.  The
 proposal  of  yen  credit  was  also  there.
 So,  it  is  clear  that  foreign  ex-
 change  was  not  an  obstacle  for  solv-
 ing  this  problem.

 Do  the  Government  doubt  the
 necessity  of  this  shipyard?  I  do  not
 think  so.  Because,  though  some  of
 our  ultra-shrewd  businessmen  at
 that  time  made  some  statements  re-
 garding  this  shipyard—I  know  that—
 to  the  effect  that  it  is  profitable  to
 buy  ships  from  foreign  firms  than
 construct  a  shipyard  in  India  to  build
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 queation  the  Minister  replied  on  26th
 March:

 “The  project  repert  submitted
 ‘by  Messrs,  Mitsubishi  Heavy  In-
 dustries  Limited,  Japan,  is  under
 examination  by  our  gechnical  ex-
 perts,  The  project  report  will
 be  considered  by  the  Govern-
 ment  shortly.  In  the  meantime,
 acquisition  of  some  land  required for  the  project  has  been  complet- ed  and  further  acquisition  is  in
 progress.  An  allocation  of  Rs.  5
 crores  has  been  made  in  the
 draft  outline  of  the  Fourth  Five
 Year  Plan  for  the  Cochin  Ship-
 yard.”

 I  am  sorry  to  say thi:
 that  there  is

 ships,  I  think  the  Gov  t  did
 not  subscribe  to  that  view.  Here  I
 am  again  quoting  from  the  report  of
 the  Committee  on  Public  Undertak-
 ings  which  was  presented  to  the
 House  in  March,  1967.  That  report
 says:

 “The  early  establishment  of  the
 second  shipyard  will  de  of  great
 advantage  to  the  ship-building
 industry  in  the  country.  With
 the  establishment  of  the  id
 shipyard  demand  for  marine  en-
 gines  and  the  ship-building
 equi  ts  will  i  This,  in
 turn,  would  induce  indigenous
 manufacturers  to  take  up  the
 production  of  the  required  equip-
 ments  which  they  are  reluctant
 to  do  at  present.  Indigenous
 manufacture  of  equipments  be-
 sides  saving  a  considerable  am-
 ount  of  foreign  exchange  would
 also  ensure  a  steady  and  timely
 flow  of  materials  to  the  Hindu-
 stan  Shipyard  as  well  as  to  the
 second  shipyard.”

 So,  I  am  sure  that  nobody  would

 8  new  in  the  first  part  of  this
 answer.  Land  acquisition  is  an  old
 story,  and  land  acquisition  is  not  a
 guarantee  that  the  project  will
 materialise.  Because,  we  have  scen
 so  much  of  land  acquisition  in
 Kerala  before.

 Regarding  the  examination  by  the
 technical  experts  that  is  the  funniest
 part  of  all,  if  not  the  dubious  part.
 The  project  report  was  submitted  by
 the  Japanese  experts  in  Apri)  1966.
 In  the  same  year  on  9४  August,  re-
 plying  to  a  half  an  hour  discussion
 raised  by  Shri  A.  K.  Gopalan,  the
 then  Mi  ',  Shri  Poonacha,  stated:

 “The  Government  are  only
 awaiting  that  report  and  that  re-
 port  is  likely  to  be  in  the  hands
 of  the  Government  within  a
 couple  of  weeks  and  the  Govern-
 ment  will,  no  doubt,  take  the
 earliest  time  to  take  a  decision  in
 consultation  with  the  Planning
 Commission.  I  am  sure  a  deci-
 sion  will  be  taken  as  early  as
 possible.”

 Then,  obviously  to  add  emphasis  to
 this  assurance  he  said:—

 “The  Prime  Minister  at  the
 time  she  was  in  Kerala  recently
 also  said  that  an  earliest  possible
 decision  will  be  taken  on  this
 ynatter.”  se
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 Participating  in  the  same  discus-

 sion  the  Transport  Minister,  Shri
 Sanjiva  Reddy,  then  said: —

 “The  consultants  had  given  the
 project  report.  Our  technicians
 ore  examining  it.  In  a  matter
 of  days,  perhaps  before  we  dis-
 perse,  we  will  be  able  to  sec
 something  much  more  clear  than
 what  is  now.”

 Today  is  7th  April,  967—to  be
 exact,  it  is  240  days  since  that  bold
 declaration.  We  did  not  know  that
 the  Minister’s  few  days  were  so
 unusually  long.  Nobody  knows  how
 many  months  and  years  it  will  take
 to  finalise  this  report.

 From  the  fact  that  the  report  has
 not  yet  been  finalised  it  is  plain
 that  there  is  something  behind  this
 whole  issue.  The  Ministers  were
 then  hoodwinking  our  hon.  friends
 in  1966,  I  am  afraid.  They  then
 said  that  the  report  would  be  ready
 within  a  few  days.  Now  the  Minis-
 ter  replied  that  it  was  still  under
 consideration  of  our  experts.  If  this
 is  going  to  be  the  practice,  there  is
 no  ity  for  discussi  in  this
 House,  I  am_  afraid,  because  no
 assurance  given  by  the  Ministers  will
 be  carried  out.  So,  I  request  the
 Minister  to  say  categorically  what
 is  the  position  of  this  project  now.
 Let  them  frankly  state  the  position
 now.  Do  not  hoodwink  this  House
 and  the  people  at  large  any  more.

 I  am  afraid  that  it  is  not  the  fault
 of  the  technical  experts  in  our  coun-
 try.  I  presume  that  it  is  the  Gov-
 ernment  which  has  not  taken  the
 decision  yet.  The  experts  have  al-
 ready  submitted  their  report  and
 the  Government,  for  its  own  reasons,
 are  withholding  this  report,  I  pre-
 sume  thereby  they  are  going  back
 on  their  promises  and  are  doing
 justice  to  the  changed  economic
 policy  of  this  country  and  are
 surrendering  the  national  interests  to
 foreign  interests,  I  am  afraid.
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 In  the  report  of  the  Public  Under.
 takings  Committee  submitted  in
 March  967  it  is  said: —

 ‘The  report  of  the  Japanese
 firm  was  submitted  in  April  966
 but  the  final  decision  regarding
 the  size  and  scope  of  the  project
 is  yet  to  be  taken.”

 Who  is  to  take  this  decision?
 Obviously,  it  is  the  Government.
 Then  why  is  it  that  it  is  not  taking
 that  decision?  I  believe,  they  are
 not  going  to  take  any  decision  at
 present.  The  project  report  is  not
 published;  the  expert  committee’s  rc-
 port  is  not  yet  ready,  they  say,  and
 the  Government  is’  riot  “Zgoftig  to  allo-
 cate  more  money  to  the  project  now.
 In  his  reply,  the  Minister  says
 that  in  the  Fourth  Five  Year  Plan.
 they  arc  going  to  allocate  Rs.  6
 crores.  If  I  remember  aright,  the
 original  estimate,  as  envisaged  in  the
 Project  Report,  was  Rs,  56.63  crores
 with  a  foreign  exchange  outlay  of
 Rs.  16.50  crores.  Of  course,  they
 were  tentative  figures.  The  Draft
 Plan  has  not  been  discussed  and
 finalised.  There  is  a  tendency  even
 now,  in  the  ruling  circles  and  out-
 side,  that  they  want  [0  prune  the
 Plan  itself.  Therefore,  we  are  afraid
 that  even  this  sum  of  Rs.  5  crores
 is  going  to  be  cut.  That  means  we
 are  not  going  to  get  the  second
 Shipyard.  We  are  going  to  get  only
 a  ship  repairing  yard  or  a  boat  yard
 or  something  like  that,

 Sir,  I  am  speaking  on  this  Issue
 not  as  a  Member  from  Kerala  alone.
 This  is  not  an  issue  of  Kerala  alone.
 This  is  a  national  issue.  If  this
 shipyard  is  not  going  to  come,  the
 people  of  Kerala  will  rise  against
 the  decision  of  the  Government.
 There  is  no  doubt  about  that,  Az  a
 man,  the  people  of  Kerala  will  rise
 and  we  are  sure  that  even  Congress-
 men  will  join  with  us.  If  the  Gov-
 ernment  is  going  to  surrender  this
 project  due  to  some  foreign

 Een  y,
 a

 then  it  is  not  only  a  betrayal
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 Kerala  interests  but  it  is  a  national
 betrayal.  I  want  to  say  it  here  and
 now.  ‘Therefore,  I  would  request
 the  Minister  to  state  clearly  ena
 eategorically  that  they  are  not  going
 to  cut  down  this  original  project  and
 that  they  are  going  to  implem-nt
 the  original  Project  Report.  i
 hope  the  Minister  will  cate-
 gorically  say  so  here  and  now.

 Shri  Vasudevan  Nair  (Peermade):
 Sir,  the  Government  was  rightly  indi-
 cted  by  the  Committee  on  Public
 Undertakings  when  they  submitted
 their  Report  to  which  my  hon.  friend.
 Shri  Janardhanan,  referred.  They have  mentioneq  that  in  December,
 1956,  an  inter-departmental  committee
 under  the  chairmanship  of  Shri  R.  L.
 Gupta  was  appointed  to  look  into  the
 maticr.  So,  the  story  begins  frem
 December,  956  and  the  story  of  the
 secong  shipyard  is  the  story  of  Il  years
 and  still,  as  you  know,  we  do  not
 know  the  fate  of  this  project.

 I  should  like  to  know  from  the  hon.
 Minister  who  is  quite  new  to  his  jub
 and  who  is  quite  new  to  this  House—
 he  did  not  have  the  benefit  of  hearing
 al]  the  debates  that  took  place  ia  tre
 House  before—whether  the  committce
 of  experts  have  finally  recommended
 to  the  Government  that  the  Project
 Report  should  be  adopted  and  accept-
 ed  and  that  it  should  be  tmplemented.
 I  should  also  like  to  know  whether  the
 Japanese  firm  and  the  Government  of
 India  have  discussed  the  various  de-
 tails  of  the  project  and  whether  they
 have  come  to  some  kind  of  an  under-
 standing  as  far  as  the  Project  Report
 is  concerned  and,  if  not,  whether  there
 are  any  serious  differences  of  opinion
 between  the  Japanese  firm  and  the
 Government  of  India  and  by  what  time
 the  Government  is  expecting  to  take  a
 final  and  a  categorical  decision  as  far
 as  the  second  shipyard  is  concerned.

 Mr.  Chairman:  How  much  time  will
 the  Minister  take?

 The  Minister  of  and  Ship-
 ping  (Dr.  V.  हू.  K.  ्,  Rao):  About  70
 to  32  minutes,

 (H.  A,  मं,  Dis.)  ३3676
 Mr.  Chairman:  ‘Only  0  minutes  re-

 main;  there  are  Members  who  want
 to  put  questions.

 Dr.  द  K.  R.  ve  Rao:  If  you  want  me
 ta  do  justic2  to  the  cause,  I  require that  much  time.  It  is  entirely  upto
 the  House.

 Shri  E,  K,  Nayanar  (Palghat):  We
 have  given  our  names.

 Shri  Vasudevan  Nair:  One  question
 each.

 Mr.  Chairman:  I  do  not  mind  giving
 time.  If  you  want  to  hear  the  Minis-
 ter,  then  some  time  should  be  given

 Shri  E.  K.  Nayamar:
 can  reply  in  the  last.

 The  Minister

 Mr.  Chairman:  The  Minister  wants
 ten  minutes,

 att  कालनेदवर  सिह  (खगरया)  :  अ्रध्यक्ष
 महों दय,  यह  महत्व  का  प्रश्न  हैं।  समर  भागे
 बढ़ाया  जा  सकता  है  t

 Shr]  Vasudevan  Nair:  This  is  the
 usual  practice.  !

 Mr.  Chairman:  They  can  put  forward
 their  point  of  view  within  two  minu-
 tes,

 Shri  E.  K.  Nayanar:  On  the  Congress
 benches,  most  of  them  are  away;  only
 7  are  present  while  Kerala  is  under
 discussion.  May  I  know  when  the
 Government  will  end  the  discrimina-
 tory  attitude  towards  Kerala,  so  far  as
 construction  of  shipyard  is  concerned?
 Not  only  that,  during  the  last  three
 Five-Year  Plan  periods,  the  Central
 Government  invested  Rs,  2,180  crores
 in  the  industrial  sector,  but  Kerala’s
 share  was  only  Rs.  28  crores.

 Mr,  Chairman:  He  may  ask  his
 question,

 shri  E,  Kk.  Nayanar:  On  the  floor  of
 this  House,  the  former  Ministers  gave
 an  assurance  to  Kerala  people  that
 the  shipyard  problem  would  be  solved.
 but  the  assurance  was  broken.  In  T9¢6,
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 one  lakh  of  people  of  Kerala  demon-
 strated  in  front  of  the  Prime  Minister and  AICC  in  Ernakulam  and  showed
 their  anxiety  that  the  report  on  ship- yard  must  be  implemented  and
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 ministers  every  six  months.  Has  it
 ever  happened  like  this?  Has  ह... ह
 ment  taken  into  account  the  fact  that this  Shipyard  is  required  not  only  for

 should  be  allocated.  May  I  know  whe-
 ther  the  tion.  Minister  will  implement the  report  of  the  Technical  Committee
 which  is  before  the  Ministry?  Can  we
 get  an  assurance  from  the  hon.  Minis-
 ter  that  Government  will  allocate
 money  for  the  shipyard  in  this  year?

 Shrimati  Suseela  Gopalan  (Ambala-
 puzha):  May  I  know—it  is  surprising
 —why  the  Cochin  Shipyard  is  clas3'‘-
 fied  in  the  Pourth  Plan  under  projects
 for  which  foreign  exchange  is  neither
 guaranteed  nor  committed?

 Shri  0.  K.  Chakrapani  =  (Pornani).
 This  is  an  untold  story  of  a  shipyard.
 We  have  been  raising  this  issue  in-
 side  Parliament  and  outside  Varlia-
 ment,  for  the  last  twelve  years,  but
 nothing  has  come  out.  May  I  know
 what  exactly  ig  the  attitude  of  the
 Planning  Commission  towards  this
 Shipyard?

 Shri  ्.  Gopalan  (Tellicherry):  May
 I  know  on  how  many  occasions  founds-
 tion-stones  were  laid  for  the  Cochin
 Shipyard  and  on  how  many  times,  were
 it  on  the  eve  of  the  General  Elections?

 aft  कामेदवर  सिंह:  क्या  मंत्री  महोदय
 यह  बताने  का  कष्ट  करेंगे  कि  यह  सत्य  है  कि
 विदेशी  फर्म  भारत  सरकार  पर  दबाव  डाल
 कर  के  कोचीन  शिपया्ड  के  विकास  में  बाधक
 सिद्ध हो  रहा  है?  में  इसका  जवाब  चाहूंगा  t

 Shri  D.  0.  Sharma  (Gurdaspur):  We
 have  been  talking  about  falling  bet-
 ween  two  stools,  but  this  Shipyard  has
 fallen  between  five  stools:  first  of  all,
 the  stool  of  land  acquisition;  second-
 ly,  the.  stool  of  examination  of  the

 ject  by  technicians;  thirdly,  the
 stog].of  Planning  Commission;  fourth-
 6७  stool  of  Government's  delay

 is  inherent  in  our  Government;

 reial  purposes,  but  also  for
 Defence  purposes,  because  sometime
 back,  a  Chinese  ship  was  sighted  near
 the  Kerala  coast?

 Mr.  Chairman:  No  di  pl He  may  ask  his  question.
 Shri  9,  C.  Sharma:  Therefore,  izk-

 ing  into  account  all  these  things,  I
 want  to  know  from  the  Minister  why
 this  delay  is  taking  place  in  such  an
 indecent  way.

 Dr.  V.  K.  V.  Rao:  I  should  like
 to  begin  by  saying  that  I  am  in  very
 great  sympathy  with  the  points  of  view
 that  have  been  expressed  in  yegard  to
 the  long  time  that  has  elapsed  between
 the  first  official  acceptance  of  the  Coch-
 in  Shipyard  Project  in  959  and  tne
 absence  of  anything  concrete  im  the
 way  of  building  the  shipyard  till  to-
 day.  I  can  assure  my  hon.  friend  who
 was  very  sympathetic  with  the  fact
 that  I  had  not  been  in  this  House  be-
 fore  and,  therefore,  I  might  not  be
 familiar  with  the  subject,  that  I  have
 studied  all  the  papers  relating  to  the
 subject,  and  I  shall  be  very  glad  to
 meet  him  in  my  room  here  or  in  the
 Transport  Bhavan  or  anywhere  else
 and  give  him  any  further  details  that
 he  wants  to  know  about  the  project.
 There  is  no  time  now.  Otherwise,  3
 could  give  the  House  a  complete  state-
 ment,  because  the  questions  which  i
 had  asked  my  Ministry  were  the  very
 questions  which  were  asked  by  my
 hon.  friends  opposite.  I  had  asked  the
 Ministry  why  this  delay  was  there  be-
 cause  in  959  a  statement  was  made
 on  the  floor  of  this  House  by  my  pre-
 decessor  in  office  saying  that  Govern-
 ment  had  accepted  the  proposal  of  the
 Inter-Departmental  Committee  for
 having  a  secong  shipyard  in  Cochin.
 There  is  no  time  now  to  go  into  the
 details.  If  there  were  time,  I  could
 go  into  the  detailg  of  the  whole  hie
 tory.  But  I  understand  that  this  dis-
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 cussion  hag  got  to  be  completed  by  a
 set  hour.  But  if  I  get  another  oppor-
 tunity  on  some  other  occasion,  I  shal!
 be.  prepared  to  give  the  House  the  en-
 tire  history  of  the  way  in  which  this
 particuler  thing  has  developed.

 I  must  say  straightway  that  foreign
 pressures  have  absolutely  nothing  to
 do  with  it.  No  foreign  pressure  of
 any  kind  is  being  brought  upon  the
 Ministry  to  delay  the  shipyard.  I  am
 giving  this  categorical  answer...

 An  hon,  Member:  Were  there  any
 internal  pressures?

 Dr.  झ,  K.  R.  ्,  Rao:  I  am  giving
 this  categorical  answer  because  7  have
 studied  not  only  the  files  and  the  not-
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 Shri  0.  K.  Chakrapaail:  This  is  a  very

 important  thing  as  far  as  Kerala  is
 concerned,

 Shri  Kameshwar  Singh:  Let  him
 take  some  more  time.

 Dr.  V,  K.  RB.  V.  Rao:  First  of  all,  I
 had  given  one  categorical  answer.  An
 honourable  member  asked  the  question
 whether  there  was  pressure  being
 brought  and  whether  it  was  a  sur-
 render  to  foreign  interests,  whnetner
 we  were  giving  up  our  case  for  the
 Cochin  shipyard,  whether  there  was
 going  to  be  no  second  shipyard  at
 Cochin  and  whether  if  there  was  going
 to  be  a  second  shipyard  it  was  not
 going  to  be  located  in  Cochin.  To  these
 questions,  I  can  give  a  categorical

 ings  but  even  the  corresp
 The  House  may  be  in‘erested  to  know
 that  the  very  push  for  the  shipyaid
 was  given  by  the  late  Prime  Minister
 Pandit  Jawaharlal  Nehru.  The  very
 first  thing  that  was  said  on  the  file
 (Interruptions)  I  am  not  giving  way.
 The  very  first  thing  that  was  said  on
 the  file  was  that  it  was  Shri  Jawaharial
 Nehru  who  had  written  to  Dr  ्,
 Subbarayan  asking  him  what  had  hap-
 pened  to  the  Cochin  Shipyard  and  say-
 ing  ‘We  had  promised  it.  Why  is  no
 action  being  taken  about?’  After  that,
 the  Ministry  moved  very  fast.  and  we
 had  a  Cabinet  decision  and  then  there
 was  the  statement  which  was  made
 before  this  House.

 An  hon.  Member:  What  is  the
 result?

 Dr.  V.  K,  g  V.  Rao:  There  is  no
 time  for  me  to  go  into  the  whole  his-
 tory.  If  I  had  the  time,  I  would  go
 on  but  then  ‘the  discussion  will  80
 beyond  not  only  seven  o'clock  but  also
 sometime  beyond  that

 Shri  Vasudevan  Nair:  We  are  pre-
 pared  to  sit.  He  can  take  a  little  more
 time.

 Dr.  द  हू.  BR.  झ,  Rao:  It  is  ertirely
 up  to  the  Chairman,  I  am  quite  pre-
 pared.  But  ¥  can  give  a  brief  history.

 ».  जौ  शा्रेशषर सिंह tee  :  हम  लोग  बैठने  के
 लिये  तैभार  हैं  |

 that  there  will  be  a  second
 shipyard  in  this  country  during  the
 Fourth  Plan.  When  I  say  that,  there
 will  be  I  do  not  mean  thereby  that  it
 will  start  producing  ships.  What  I
 would  say  categorically  is  that  con-
 crete  action  will  be  taken  and  not
 merely  plans  and  reports  and  discus-
 sions  or  laying  of  foundation-stones.

 Shri  E.  K.  Nayanar:  This  has  been
 happening  all  along.  We  have  been
 hearing  this  for  so  long.

 Dr,  V.  K.  R.  V.  Rao:  I  cannot  help
 it.  I  can  only  speak  for  myself.

 Shri  6.  K.  Chakrapani:  We  have
 been  hearing  it  all  the  time.

 Dr.  च,  K.  BR.  V.  Bao:  I  do  not  under.
 stand  the  intervention  of  the  hon
 Member  saying  that  he  has  heard  this
 many  times.  As  a  matter  of  fact,  the
 project  report  itself  came  into  the
 hands  of  Government  only  in  1966.
 (Interruptions)  I  am  not  yielding.

 Shri  E.  K.  Nay:  Why  should
 the  hon,  Minister  get  excited  about  it?

 ghri  A.  Sreedharan  (Badagara):.  He
 may  not  yield,  But  what  js  the  use
 of  getting  excited?

 Dr.  द  K.  RnR  V.  Rao:  Tamserry.  T
 apologise  to  the  House.  wy
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 श्री  कामेश्बर  सिंह  :  प्रध्यक्ष  महोदय,
 जरा  सुन॒  लीजिए  t  देखिए,  इतने  दिन
 लग  रहे  हैं  इसमें  जो  विदेशी  फर्म  है,  उसका
 ध्येय  तो  पूरा  हो  गया।
 Shri  E  K.  Nayanar:  For  the  last

 fifteen  years  we  have  heard  such  as-
 surances.  That  is  why  we  are  asking
 this  question.

 Mr.  Chairman:  The  hon.  Minister
 is  not  yielding.  So,  the  other  hon.
 Members  shou'd  resume  their  seats,
 39  hrs.

 Dr.  V.  K.  R,  V.  Rao:  I  am  sorry  I
 spoke  to  the  house  in  an  excited  tone.
 Here  I  thiak  my  hon.  frieng  was  per-
 fectly  right.  It  does  require  some  ex-
 perience  of  the  House  to  adjust  one-
 self  to  it.  I  entirely  agree  with  that.
 I  accept  the  position.  I  was  not  real-
 ly  excited.

 What  I  wanted  to  say  was  that  the
 real  technical  report  on  the  shipyard
 was  prepared  by  the  Mitsubishi  Heavy
 Industries  Ltd.  and  that  came  in  the
 hands  of  Government  in  1966.  After
 that,  a  technica:  working  group  was
 appointed  which  cxamined  the  propo-
 sals  and  the  details  given  in  this  pro-
 ject  report.  Then  they  made  certain
 suggestions  on  it.

 Waving  made  those  suggestions,  it
 was  considered  by  an  _inter-depart-
 mental  committee,  and  we  should  have
 been  in  a  position  to  come  forward
 with  certain  definite  proposals  last
 year  itself.  My  hon.  predecessor  in
 office,  who  was  quoted  by  the  hon.
 Member  who  raised  this  discussion,
 Shri  Poonacha,  said  in  this  House  that
 we  have  more  or  less  taken  a  view  on
 the  report  and  in  consultation  with
 the  Planning  Commission  we  would
 finalise  the  proposal.  What  the  Minis-
 ter  said  is  absolutely  right.  When  my
 distinguished  Shri  Sanjiva
 Reddy  said  that  ‘it  will  be  a  matter  of
 days  perhaps  before  a  final  decision
 would  be  taken’,  he  was  also  not  wrong
 in  his  estimate.  But  fortunately  or
 unfortunately,  projects  and  pro-
 grammes  which  are  to  be  included  in
 the  plan  have  to  go  through  a  certain

 APRIL  7,  967  (A  AS  DB}
 drill,  and  a  paper  which  wap
 by  us  had  to  be  subjected  to  further
 examination.  I  can  you  thar  in
 April  १966  when  the  project  report
 came  into  our  hands—before  that  there
 was  ho  project  report;  it  was  all  just
 intentions,  searching  for  consultants,
 selecting  somebody  to  make  the  report
 and  so  on—in  April  966  the  Ministry
 was  more  or  less  ready,  to  which  a
 reference  was  made  by  the  mover.
 Then  it  had  to  be  subjected  to  further
 examination.  We  were  asked  to  find
 out  some  more  information  and  so  on
 by  the  Planning  Commission.  They
 have  got  every  right  to  do  so  because
 the  Planning  Commission  is  the
 authority  that  approves  of  projects.

 Shri  Vasudevan  Nair:  They  are
 standing  in  the  way.

 Dr.  ्,  K.  R.  V.  Rao:  Then  after  that,
 it  was  suggested  that  we  should  ap-
 point  a  technical  officer  who  would
 examine  the  whole  thing.  In  the  case
 of  the  ship-building  industry—there
 is  absolutely  no  mystery  about  it;
 there  is  no  mala  fide  about  this—the
 trend  in  shipbuilding  changes  very
 fast.  Thcre  was  a  time  when  we  were
 thinking  of  0,000,  tons  and  20,000  tons.
 Then  it  became  33,000  tons  and  53,000
 tons.  Now  it  has  become  65,000  tons,
 75,000  tons  and  100,000,  tons—even
 more  than  100,000  tons.  Our  own  Ship.
 ping  Corporation  has  placed  orders  for
 ships.  I  think,  of  75.000  and  80,000  ton
 capacity.

 Therefore,  the  feeling  was  that  we
 must  make  a  very  careful  examination
 of  the  type  of  ships  that  we  wanted  to
 build,  their  cost  etc.  because  we  want
 to  make  the  Shipyard  a  shipyard  which
 would  produce  ships  which  are  bulk
 carriers  and  tankers;  we  do  not  want
 the  shipyard  to  be  producing  small
 ships  or  tramps.  As  regards  the  size
 of  the  bulk  carriers  and  tankers,  I
 must  confess  I  got  confused  after  read-
 ing  all  the  literature  on  the  subject
 because  the  ideas  keep  on  changing
 from  time  to  time.

 Then  a  special  officer  was  appointed.
 He  was  asked  to  draw  up  a  report  DY
 the  Ist  of  April  (Interruptions)..I  am
 quite  prepared  to  answer  any
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 but  I  would  beg  of  the  House  to  let

 my  You  should
 get  the  story  as  it  stands.  Afterwards,
 I  shall  certainly  answer  questions.

 Mr.  Chairman:  It  is
 Clock.

 already  7  0

 Dr.  V.  K.  &.  ए.  Bao:  I  know,  but
 because  jit  is  a  very  important  sub-
 ject,  and  we  have  been  told  that  if
 something  ig  not  done,  all  sorts  of
 things  will  happen,  just  give  me  a
 minute.

 Mr.  Chairman:  I  think  I  should
 extend  for  another  five  minutes,  and
 if  the  hon.  Minister  can  complete  it,
 it  would  be  very  nice.  If  the  hon.  Mi-
 nister  does  not  yield,  it  does  not  look
 nice  for  the  hon.  Members  to  inter-
 rupt  him  at  every  stage.

 Dr.  ्,  छू.  BR.  च  Rao:  Therefore,  a
 special  officer  was  appointed  and  he
 was  asked  to  complete  his  report  by
 the  ist  April,  1967,  He  was  asked
 to  examine  the  whole  project,  what
 should  be  the  type  of  ship,  the  size
 of  the  ship  etc,  examining  the  pre-
 vious  reports.  His  report  which  was
 to  be  feady  by  ist  April  has  already
 been  received  on  27th  March,  That
 was  what  I  referred  to  in  the  other
 statement  when  I  said  that  the
 Cochin  Shipyard  project  was  still
 under  technical  examination.

 7  would  be  very  frank  with  the
 House,  because  I  was  asked  to  be
 frank,  I  would  like  to  be  very  frank.
 The  proposals  which  have  been  made
 in  this  special  report  of  the  techni-
 cal  officer  are  somewhat  different  in
 terms  of  the  size  of  the  ships  which
 have  to  be  produced  in  the  Cochin
 shipyard,  and  as  far  as  I  can  see  it  is
 going  to  require  a  great  deal  of
 examination  and  discussion.

 Shri  Vasudevan  Nair:  That  means
 another  ten  years.

 Dr.  V.  EK.  BR.  V.  Rao:  I  am  not  parti-
 whether  I  am  here

 for  ten  years,  five  years  or  five
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 months,  but  I  believe  in  doing  my
 job.  I  can  assure  you  I  have  taken
 up  the  subject,  I  am  having  long
 «scussions  with  the  officers  concern-
 ed,  I  am  going  into  it  in  great  detail.
 I  do  not  want  merely  to  accept  it
 Decause  the  officer  hag  submitted  a
 report  saying  something  which  is
 different  from  what  was  said  before.
 I  want  to  be  abreast  with  the  times;
 in  order  to  be  abreast  with  the  times,
 I  do  not  want  to  keep  on  doing
 nothing  for  another  ten  years.

 Shri  Vasudevan  Nair:  That  is  the
 point,  times  are  changing  quickly.

 Dr.  V.  K.  R  झ,  Rao:  I  am  on  your
 side,  excepting  politically.  As  far
 aus  hig  is
 anxious  that  this  should  be  processed
 quickly.

 So,  I  would  like  to  say  that  this
 report,  technical  report,  has  just heen  submitted.  Even  though  it  has
 not  been  pri  ed  or  T
 myself  read  the  whole  report  last
 night.  I  am  not  a  technical  man,  but
 there  are  a  series  of  questions  which

 want  to  ask  on  that,
 i  should  like  to  give  this  categori. ral  assurance  to  the  House.  Firstly, Government  stand  completely  by  the

 promises  made  before  the  House  on
 more  than  one  occasion,  that  there
 will  be  a  second  shipyard,  and  the
 second  shipyard.  will  be  located  in Cochin.  I  think  I  can  also  give  this
 assurance—if  I  am  not  able  to  fulfil the  assurance,  I  will  give  up  my post—that  before  the  end  of  the
 Fourth  Plan  something  will  be  start- ed  in  Cochin  for  the  construction  of the  shipyard.  I  am  told  it  takes five  to  six  years  from  the  date  you start  it  before  the  ships  actually start  coming  out.  This  ig  my  first
 categorica]  answer.

 The  second  categorical
 this,  I  was  very  delighted  with
 Prof.  Sharma's  intervention.  He
 talked  about  a  number  of  stools.  I
 think  he  was  not  entirely  wrong when  he  referred  to  so  many  stools.
 Those  stoolg  are  there.  I  am  coming

 ansWer  is
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 in  contact  with  them.  I.  think  it  is
 important  to  realise  that  what  has
 happened  in  the  last  one  year  and  a
 half  has  been  on  the  technical  side.
 Before  that  it  was  on  the  side  of  try-
 ing  to  get  some  collaborator  who
 will  be  able  to  put  in  some  money.
 You  could  not  get  him,  then  you  try
 to  getsomebody  else,who  will  only
 do  consultancy  etc.  These  were  the
 reasons.  I  do  not  see  this  is  any-
 body’s  fault,  there  is  no  tciq  fide
 at  all,  reading  the  entire  history  of
 the  case.  I  am  perfectly  certain
 that  now  we  will  see  to  it  that  there
 is  as  much  expedition  as  is  possible.

 IT  have  a  certain  amount  of  pride  in
 myself,  one  should  not  say  such  a
 thing  before  Parliament,  it  is  not
 a  proper  thing,  but  I  have  a  respett
 for  myself,  I  have  taken  up  this
 question,  I  am  going  fully  to  pursue
 it,  and  I  shall  give  details  of  the
 position  as  it  stands  as  soon  as  I  am
 in  a  position  to  tell  him  that  these
 are  the  conclusions  we  have  come
 to,  this  is  what  we  are  going  to  do
 and  so  on.

 CH,  AH.  Dia)  BG

 Concerned,  it  is
 Fourth  Plan  document.  Foreign
 eXchange  has  not  been  assure.  But
 we  have  our  yen  credit  and  our  yen
 credit  is  roughly  of  the  order  of
 sixty  million  dollars  or  so  a  year  and
 the  foreign  exchange  cost  of  the  pro-
 ject  ig  certainly  known  to  be  much
 less  than  the  yen  credit  we  ere  go-
 ing  to  get.  It  should  be  possible,
 the

 I  shall  try  my  utmost,  to  see  if
 necessary  foreign  exchange

 could  come  from  the.  yen  credit  for
 this  project.  But  first  we  must  have
 43  broject  which  is  properly  analysed
 ang  finalised  and  which  can  be
 teChnically  sound  and  implemented
 Properly.  That  is  all  I  wgnt  to  say.

 9.42  hrs.
 The  Lok  Sabha  then  adjourned  tiil

 Eleven  of  the  Clock  on  Saturday,
 April  8,  967/Chaitra  18,  8889  (Saka).
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